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LOK SABHA DEBATES

1
lo k  sa bh a

Thursday, April 26, 1979/yaisakha  6.
1901 (Saka)

The Lok Sabha met at Eleven of
the Clock.

TMr. Speaker in the ChairJ

WELCOME TO THE SURINAME
PARLIAMENTARY DELEGATION

MR. CHAIRMAN: Hon’ble Mem
bers, at the outset, I have to make
an announcement.

On my own behalf and on behalf
of the Hom’ble Members of the House,
1 have great pleasure in welcoming
His Excellency Mr. E. L. A. Wijntuin,
President of the Parliament of Suri
name and the Hon’ble Members of the
Suriname Parliamentary Delegation
who are on a visit to India as our
honoured guests.

The other Hon’ble Members of the
delegation are:—

1. Mr. J. Lachmon, M.P.
2. Mr. R. Nooitmeer, M.P.
3. Mr. J. H. Adhin, M.P.
4. M. T. Ahmad Ali, M.P.
5. Mr. M. Th. J. Bean, M.P.
6. Mr. E. F. Vriesde, M.P.

The delegation arrived here on
Tuesday, the 24th April, 1979 m the
forenoon. They visited Agra on the
25th April.

The delegates are now seated in the
Special Sox. Through them we con
vey our greetings and best wishes ,to 

■ $82 LS-*-ij

2
the Parliament and the friendly peo
ple of Suriname.

OHAL ANSWERS TO QUESTIONS

Hlff HT*h*T % siwi wwft

* 8 9 0 . W W  K W  w f :  WHT Hfcfr
arm# vt fqr fa :
(v) Sir nr w jw faa# vm# $ «ft

(9 ) fa?RT MIH+fl 'tpft 
srnft t;

(»r) iw wit * fo m  jjfcr $ *rt f
$ fait r̂r ftfHur

(*) nfi 3 fanrtk **
arre ?ftw^nrnwf vt

ifcft (Jfto : {*)
ItS T W r 1 1 9 7  *TTR# ^ F I T f  1 9 7 8 < f t T  

f w « r c  1 9 7 8  b f f
ntf $ i

(m) 7 8 7  I

(« r )« k (* ) . sit*r % sn^
ttft# imiwv wr«M*mw «i? #

^  m<rirf vt $$ *r
ipwifa w  swnr ^  ^
srrc $ fa^ fa  srarar facnr m $, fa*§

^ vtt n̂wnfVin fnirtfts ♦ w
<̂f*RF5r ?n$r tptrt r̂raT, vfffa snwrc

ariw-TOrrar $*ft
I  »

ww mm qj* : wwr *nfm , # in ^
nm* % wr̂ rr g fa *mr
(W)VJ^TT fipfTW^ i

MR. SPEAKER: He has said that—
how many cases have bee»n investi
gated and how niany casesg are under
investigation.
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•ft WW WWI Wtf : A ’flNt % <41WT 
<npr (fa  *n w  farr w  tftaT f%wt- 
far snW mfc 3# amr t  «rft 

«rw faw *sr$ «n?nr jtmft v wrf # 
*rm <rfOTd tft j* wte

>0 «n*r ̂  f*RT 58%*n • # T̂R¥
*nrs*nr f t  * r F r f f r  *r*5ft * t  %  arpnrr srr$ ? rT g
fv wi» fsn̂  srar t̂ *tm froffrsr *pt 

«w wr wWf v> *m % *#tf ?
srto m j  y * v i k  :  w v s x ,  1197  v tra r * f  it 

410 f  *rt* ^  ?> »rt $ mvwv 
' vnfanffr tit ¥t »rf fc 1 # r  ̂  *rii*d fsrfarr 
^  spit $rf̂  f  viW  mfr *rpft*r v *ppt vr 

?ft *?w * i tor# qrvira w t  ̂srf* t o  
v t Vt ^ilPW ^ 9 1

| l̂ frfRW # wn ̂  wtoft WT
*Ft fc*T T̂Î fT j  f«P |[*r 3T?*?T ^ VPT

«i# *?tfW ̂  ̂  tostr
* f t s r r c U 9 7  # f r  410 
$*r fa*rr | tfft: ^r «rr vr^nft ift vV $ 1

*ft wrnr ?rm s * : vs*rw «T r̂r, wnrr ?nr 
1197  ^  410 * x m  $r nq; f,«rfsrcr-
<r* *ratf «nfr m  Sfrr J 1 nfc *r* vt *i$- 

^  *r?*V sfoff *t «mr ^  fasr
?pp?(t i ?Ff *Nf <"pf r̂rer î r# *rc fw#
#t nf*fiprt far ?Wt faw  ? m  wtm m
Sf̂ RT *fW f»RT T̂VWr I fWfW** ^ aTRFTT
’BTT̂fT g fSp tft XX* f*H? fifa *T HT*
«mr Tf  ̂far»T% «̂rr»T sn«=rr
t  ^  ?

rfto HO : 4 tTfT r̂ snFT TT Tt »n^
^Wlf »T̂t t  W9T *̂, enw ’SWW %
finrr | 1

«ft OTWft : 4 Vppfhr *F#t zft Ir 3TFRT
^ifmr|(fv«ft 4io«rRT5ff vr grt̂  ^  

i$n% «rf«wr<t ^qT tr^fiftT ^r^  
f w *  W T«^^t Iff I  ? w  WRt Wt 
4Nt' ww# f  r̂rsr % vfensr  ̂•pt
% f*TT ^*Tfi'l SF^IRT v t € v  # ?

w w ^: 9ft 5*nt <mr fwm^
^  ^«r wwwra <rr t w  vit̂  wwr * 

wttrt ^  i?r# vtf 5jPwrnft ’srhr «i5t 
tmrr o m ^  |, ^rupwf «Pt5ThrjmT̂ r̂  
wr qrtw*r TOft 1 1 # ¥%* v—

victimisation, sterilization, transfers, 
removal from service, withholding, 
promotions, reversions, removal of 
encroachment on Railways prema
ture retirement.

*ir*»R*<%v »^ 4 io  *m$
•̂ tPwr inpl '««# if;i

«iT T T W f l  : r w r  V T Q V T tT  1 W T  * n ^  mv>
 ̂ ?

sr^o * i t |  w m  : 4 i o  ^ n r  3Tt f
wfitid r̂tm vr fWirrti»R f w  
w  *rr, p̂pt̂  r̂f*w f^rr ?wi k  jft-
$h5*TR fy3T*rW3T TT ffRT̂T f»RT *n?T | I T̂Rf
^ g v r M f j s ^ t h  f i v t f 1 
^rfw ®r̂  3ft 8pt*t gvr «rr §wi «rr?rV? 

snt ̂  mvmv.

SHRI M. RAM GOPAL REDDY: 
One of the complaints mentioned by 
the Minister was forcible steriliza
tion. Now, wherever forcible steri
lization had taken place, does the
Minister propose to re-ccmnect the 
same so that they may go on produc
ing â  many children as they like?

MR. SPEAKER; This does no* arise.

Capital contribution to State Road 
Transport Corporation of 

Madhya Pradesh

*891. DR. VASANT KUMAR PAN
DIT: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether it is a fact that the 
Railway Board provides capital contri
bution to State Road Transport Cor
porations in the ratio of 2:1 according 
to the provisions of Section 23 of the 
Hoad Transport Corporation Act, 
1950:

(b) if so, what are the arrears of 
such capita] contribution to be paid 
to the State Road Transport Corpora
tion of Madhya Pradesh; and

(c) if sp, when wpBld the above 
arrears be cleared?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE); (a) 
Yes, Sir.

(b) Nil.
(c) Does not arise.

DR. VASANT KUMAR PANDIT: 
Wijl the hon, Minister inform the 
Hou^e whetfier there is any prpposal 
under consideration of the J&ilways



5 Oral Answers VAISAKHA 6, 1901 (SAKA) Oral Answers 6

from the Government of Madhya 
Pradesh for capital investment in 
purchase of new chassis, setting up of 
Depot, new workshop  ̂ and tool 
rooms? If so, how long he will take 
to dear that proposal?

PROF. MADHU DANDAVATE: 
This question has 'nothing to do with 
the question that ^ under considera
tion. But if you want me to say 

something 0n this, I will do so.

MR. SPEAKER: I do not want you 
to say anything on that.

I
DR. VASANT KUMAR PANDIT: 

WiM the Government consider in
creasing the ceiling fixed by the Plan
ning Commission under the Road 
Transport Corporation Act, 1950? 
Now, 30 years have gone and those 
basis which were settled at that time, 
have almost become out dated. Now 
the expansion programme of many of 
the State Road Corporations are held 
up because of non-availability of con
tribution from the Central Govern
ment.

PROF. MADHU DANDAVATE: 
As far as the capital contributions are 
concerned, it is the Planning Commis
sion who always decide as to the 
ceiling for the capital contribution to 
be made by a particular State to the 
State Corporation and the matching 
grant is also to be made by the Cent
ral Government through the Rail
ways. Already the allocations have 
been made. But in the past some of 
the State Governments made higher 
capital contributions and on that basis 
demanded matching higher contribu
tion from the Railways. The Plan
ing Commission have however 
‘taken a very favourable view. They 
have decided tp waive the past ir
regularities and we are allowing the 
hatching contribution. But in fu- 
Jure, whatever ceiling ha* been t e d  

will be strictly adhered tb.

^  *rt«r fto ft % m
* # ?  im  site*

?r*rT— f^rw *rre %
w * f ?

«ra; ?n»T^r^T 3
STOrfaarrf far $ grf̂ r

fwr nm  t  ftn#
11  $ opRST Sr $3 tarr
forr wrm | mn | fa qpcr ̂  i

a f f * p i * r t s r f a r

SHRI YASHWANT BOROLE: 
Wheter the Maharashtra State Trans
port Corporation has anything to re
cover by way of matching contribu
tion. . .

MR. SPEAKER: Excepting the first 
letter ‘MY there is n0 connection.

Loss to Railways during 1978-79 
Floods

*892. DR. P. V. PERIASWAMY: Will 
the Minister of RAILWAYS be pleas
ed to state.*

(a) the total physical loss suffered 
by the Railways in 1978-79, floods end 
the consequent total revenue loss;

(b) whether Government have im
plemented the valuable recommenda
tions made by , the Committee of 
Engineers as early as 1959 about Rail- 
Way bridges designing, about lOiig- 
term plan involving the survey of 
375 rivers by the Indian Meteorological 
I^partm&nt, the Central Water ahd 
Power Commission and other techhl  ̂
Cal agencies fOr collecting hydrome
teorological data all over the country*
and

(c) if not, the reasons for the delay 
in implementing them?

THE MINISTER OF
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in 1978-79 floods is estimated as 
mnder:—

(Figures in crores of Rs.) 

Phy* cal loss Revenue loss Tout loss 

* 0 * 4 4  s*a*83 3 3 * « 7

(b) Yes,. Out of 360 river catch
ments which are proposed to be ob
served, the Railways have already 
carried out observations to collect 
hydro-meteorological data from more 
than 250 catchmeflntg spread through
out the country. The work in about
70 catchments is in progress at pre~ 
sent.

(c) Does not arise.

DR. P. V. PERIASWAMY: When
will the remaining 40 catchments be 
taken up for observation atad what 
steps have been taken by the Rail
ways on the hydrometeorological data 
so far collected?

PROF. MADHU DANDAVATE: 
As far as the catchment areas are 
concerned, the work that we are re
quired to undertake is to carry out 
proper inspection, and try to ascertain 
what exactly the railfall is, wfcat are 
/he damages likely to be ddhe to the 
bridges, what is likely to be the 
exten of velocity of water below the 
bridges, and what is the condition of 
the water ways. All these aspects 
have been properly investigated and 
necessary observations have been re
corded.

DR. P. V. PERIASWAMY: What are 
Hie principal recommendations that 
ware made by the Committee of Engi
neers in 1859 about Railway Bridges 
designing and why is it that no action 
lias been taken go far on them?

PROF. MADHU DANDAVATE: 
The recommendations are:—

. (a) Preparation of intensity fre
quency charts of rainfall to be main-

(b) The analysis of all past and 
present storms;

(c) The establishment of uvit 
hydrographs for representative

catchments of different regions;

(d) The study of the behaviour of 
the existing bridges and the assess

ment of the adequacy of current 
theory and practice; and

(e) The task of bringing upto- 
date the information and knowle
dge contained in the classics on this 
subject."

Here I may end by saying that out 
of 360 catchment areas, the stiudiea 
have been completed in 250 areas and 
the stiudies are already in operation 
in another 70 catchment areas.

SHRI KRISHNA CHANDRA HAL- 
DER: I would like to know from the 
Minister the total number of bridges 
destroyed during 1978-79 floods and 
the loss incurred by the Rail
ways due t0 this destruction.

PROF. MADHU DANDAVATE: 
I am sorry, it will not be possible for 
me to give the number, but in terms 
of losg in rupees, I can give that. As 
lar as the destruction caused to the 
railway lines and bridges is concern
ed, the loss was of the order of Rs. 
10.44 cross and the revenue loss, as I 
said earlier, was Rs. 22.88 crores and 
therefore, the net loss was Rs. 33.27 
crores.

Railway lines in Madhya Pradesh

*894. SHRI DALPAT SINGH 
PARASTE; Will the Minister of 
RAILWAYS be pleased to state;

Ca) whether any survey has been 
conducted or proposed to be conduct
ed for the construction of new rail
way lines in the State of Madhya 
'Pradesh; and ■

-tf so, the details thereof?
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THE MINISTER OF «AIUWAYS 
(PROF. MADHU DANDAVATE):
(a) and (b). A statement jS laid on 
the Table of the House.

Statement
(a) and (b). Surveys 'for the fol

lowing new railway lines in Madhya 
Pradesh have been completed in re
cent years:—

Length 
in Kms.

i .  K a ia i la  R o a d -J a y a n t
(<c,v<) 11:jk. NT.} . a  c*. I. J  . t o

а .  D h a l l i  K a jh a i a -J a g tla lj ur ()

3. R a n * lii-L o h a r d a g a  (co n 
version  fro m  N C i to  B (»j 
a n d  r x tm s io n  o f  t h e  l i n r
to K « r b a  . . 3 8 1 -0 0

4 . S a tn a -lfc 'o h a ri v i a  R t  w a  . 12 7 *0 0

3. M a. 11 ) ha - K  h aj t irall <' . 54- 00

б . R a tla m -B a u s w a r a  . 78 *0 0

7. In tlo rr  to  M h o w  . y r o o

The following surveys for new 
liirtes in Madhya Pradesh are in pro
gress at present:—

1 . K a r o n j i  to  B a rv a c lih  via
A m b ik a p u r  . . 1 5 4 * 00

a. Lalitpur-Singrauli via
Khajuraho, Satna and Rrwa 455* 00

a ft w w r  :  frwrer j R f l w ,  A
^hfrt HiT5?Tr| % fsr»r faffi- ^  ien?9r®r
i w n r r  apn f  ft*T T  i f k
f * r r  t f g j r a r t f t a T  q f t n a f t f ?

srto aw r o r i  :qftyqrpr# ^  farci f y  5 
a flR M fa r I t  *rw ff arr^ *¥ ^ r r  
aprrf, irmr6 $t$ i

ME. SPEAKER: Only two we 
under survey, the rest are complet
ed.

jfto *rs[ *nfsn»r f  f*Rw» fcstf
£  1 v *  f t *  f r m f  i o j t % -  

wer M  ft mm  t  p n  s&ft xm-
p  v i w j T  7 . 9 < r o f e  f f c #  f t

f  i

*n WW : iwTwf tw  WTvTi

^  wryft $ qrifcm W Ji^ f ir
wifaRnw iwwr yr̂ t|V aw art
f '? arf*# f f t foarem m | ? y t snarr- 
f̂ nar ?mprf # fffsnr f  a aw 
r̂m»rt ? fqrPrst ^fa-ro^iftsarrc 

fanrr qnNfar ?

ffto us f mm : *m *n?*r sr%vr $
ft f t i h iP T  *rnnr «fr c  ^J^ff*? a c v w w fraft $ 

tw W fc i
$$ srot w rrifk ttirr
4 T l#  Hf?l«3T vftx ^  %gramftf  # 5t r̂#9nrIt f'R' *s(tr aFT f  1 f»r r̂afw»r 55raffraff  ̂ iprrct ^  ̂ trft ari «R Tfraftanmrf Vt fTT ̂  ?f *PT ̂ nft au> 
w T̂TTâ  €^rnr aft̂ Rnfl aptfw# wnrr f̂t̂ nrapr PPTT5rn̂ ?rftT9ft*FnT 

5*r ̂ rr 1 5̂ mrafarrtpr ̂  «rrvT vt wt '̂TT ’anfcfT g 1 

*4t nwt mrwR aiwv : *rwt *n f̂*r # «r?rnrr̂ ft» ftarr^TF# ?r?r?rr«Tŷ rft f t  ’fw  t  1 af ̂ PT?rr ’crr̂ mr % f i  w # fwf«r 
^  f?n? s rrr anrr v r t i r f  v *  ^  f  i

orrcrft, itu  af Tr^ R̂tctj?:
f̂ nctwf *ft m <rrr vxw f  jt 
# fft ar%  ̂f t  Tfr 1 1 4 r̂̂ crr f  fu j ?ft

«rr*ft 1 9 7 9  ^ W f? T  5TfT * T f T T £ 5 r T f T  F T
f% *r? *jrr ft  smj i vn qrrr $srr ?

fft» aw faw$ : VTTVif % f?T̂  f̂t f̂TR 
Fppft̂ T̂TFT # famrVBVt9TST aS'TT'T5?
v t t  I

J«ft faww awr • wf?r5?nR%irf *rt,»r,f?ft 
w rrft swip: %r «fff«r«rr ?pf anft m*n 

«af«r»r f̂tft̂ apr \  
«r»ft frv sfr̂ ryrft r̂ft f^fft |  i ^ 

t  fam i f t f  i ^ **T$m j  % 
îftawr ̂  l i t   ̂ 3TT̂ WTTt f  1

rfto wtt ar»w?? : fltR'Mi ’N' !f»T ?̂r 
apr?r?«pr *tm  fftar^rr ^
'jrrf^ jft f̂ nsrf̂ r#̂  urannnF wnf̂ *
arrf i



B N M b AiA to jRiinl Ftoopie

*895. DR. BUOY MONDAL: Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether rural people do not get 
as much medical aid as people in 
Indian cities;

(b) whether inter alia, it is a fact 
that Allopaths are not interested to go 
to villages for the reason that the 
return is so little compared to invest
ment in training in Allopath;

(c) if so, whether Biochemic is 
considered a system to fill up the gap 
lor it and would take short time and 
little money in training a student; 
and

(d) whether a full-fledged Bioche- 
mic Hospital is being run in or around 
Madras?

THE MINISTER OP HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Yes, Sir, the medical faci
lities in rural areas are less in com
parison to the facilities in urban 
areas.

(b) There is reluctance on the part 
of allopathic doctors to settle in rural 
areas for various reasons which 
include inadequacy of facilities, like 
housing, schooling, communications, 
electricity, etc.

(c) Biochemic system is a part of 
the Homoeopathic system, and homo
eopathy has been recognised as one 
of the scientific systems of medical 
care in the country and ha* been one 
of the recognised systems under the 
Rural Health Scheme.

(d) There is a full-fledged Homo
eopathic College with attached 
hospital facilities in Madras City.

DR. BIJOY MONDAL: The Govern
ment of India, Ministry of Health, 
introduced Community Health Work
ers scheme in the whole country for 
extending facilities of treatment to 
the rural people, but we have found

.' x% , Oral Answers

that thfe scheme is almost a failure 
and the village people are denied of 
the right to choose a person according 
to their choice and they are pressurise 
ed by political leaders and political 
organisations. So, may I know from 
the Hon. Minister whether he wiU 
enquire into the matter and take 
steps so that the scheme may be 
implemented properly as per the 
guidelines given by the Ministry cf 
Health?

SHRI RABI RAY: I do not agree 
with the Hon. Member when he says 
the scheme has been a failure. The 
scheme has 'been welcomed by the 
rural population. If he has any spe
cific suggestion to make, I can consi
der it.

DR. BIJOY MONDAL: The Com
munity Health Workers are trained 
in the Allopathic system. May I 
know from the Hon. Minister whe
ther he is also going I? train all the 
Community Health Workers in Homo
eopathic and Biochemic system also?

SHRI RABI RAY: The Community 
Health Worker is not a Doctor; nor is 
he a Government servant. He iff 
given some training for three months 
and we given him a Chit. Both 
Homoeopathic and Allopathic as well 
as Ayurvedic medicines are given to 
him.

SHRI A. SUNNA SAHIB: What
facilities are being made available in 
the rural areas so that these medical 
practitioners who are without 
employment can go there and work, 
because after becoming medical 
graduates they find it difficult to get 
themselves employed. Will the hon. 
Minister see that in the rural areas 
all the facilities of the urban areas 
are made available to these medical 
practitioners who go there?

MR. SPEAKER: It is difficult.
SHRI , RABI RAT: The Govenv

ment has decided about the minimum 
need programme; and we are going 
ahead with that; and the minimum

Oral Answers istrA im ii m  w it
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need programme; and we are going
ahead with that; and the minimum 
need programme will ensure that the 
doctors will be persuaded to go to the 
villages. And the minimum need 
programme is a must to that.

SHRI SHAMBHTJ NATH CHATUR- 
VEDI: The Biochemic system is a
very simple and elementary system. 
It would be much better if a little 
background is given to the Communi
ty Health Workers so tint they can 
give  immediate relief in minor ail
ments. WilJ the hon. Minister con
sider this aspect of the matter and 
include in the training course extra 
instructions in the Biochemic system?

SHRI RABI RAY: It is part of the 
homoeopathic system of medicine. 
According to the Homoeopathic Cen
tral Council Act, the *orm of homo
eopathy has been defined as follows: 
homoeopathy means homoeopathic 
system of medicine and includes the 
use of Biochemic medicine; and we 
are laying a great stress on that also.
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Licensing Policy

*m . SHRI MANORANJAN BHA- 
KTA: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

' • '■  whether .G#yfe*a<£ttt/^vaware 
thtit the preheat liben îng policy Is

authorising and benefitting only three 
shipping companies;

(b) if so, what is the reaction of 
Government;

(c) in view of the fact that foreign 
flag vessels take away cargo from 
Indian Ports and small shipping com
panies remain idle without cargo 
which is detrimental to the national 
economy—whether Government will 
review the whole question; and

(d) if yes, when and if not, why 
not, state details?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) and (b). It is not 
correct to say that the present licens
ing policy is authorising and benefit
ting only three shipping companies. 
Licences are granted after proper 
scrutiny to Indian vessels for coastalt 
overseas liner and tramp and inter
national cross trades under Section 
406 of the Merchant Shipping Act, 
1958. The licensing policy is aimed 
at ensuring that employment of 
Indian vessels in India's overseas 
trades is so regulated that Indian 
vessels are gainfully employed and 
Indian Shipping Companies do not 
compete with each other to the 
detriment of overall Indian shipping 
interests.

(c) and (d). Some small Indian 
shipowners had made a request that 
they should be allowed to operate 
on certain additional overseas routes 
on the plea among others, that foreign 
shipping companies are taking Indian 
cargo. The matter was reviewed by 
the Government recently and it was . 
agreed that small shipowners may be 
permitted to operate on the following 
routes provided their vessels ate 
technically suitable for such opera
tion:—

(1) India/China.
(2) West Coast of India/Red 

Sea.

Africa and WeSi Africa.
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(4> India/Japan-South East
Asia.

(5) West Coast of India/U.S.
Atlantic.

SHRI MANORANJAN BHAKTA: 
There is a common feeling in the 
country that the licences granted to 
the shipping companies are in the 
interest of the big companies. 
Scindia, Great Eastern and Birlas 
are getting the licences. I agree that 
the recommendations of the Review 
Committee are all right. But my 
question is, after reviewing ail these 
things and getting recommendations, 
how many licences were issued dur
ing the last two years to the small 
shipping companies and the large 
houses?

SHRI CHAND RAM: Seven com
panies did apply for licences on addi
tional routes as indicated there alrea
dy; and their cases are being consi
dered by the Director-General who 
is the proper authority to consider 
all these cases. We have asked the 
Director-General of Shipping to ex
pedite the decision.

SHRI MANORANJAN BHAKTA:
I asked in how many cases the licences 
were granted during the last two years 
to the small shipping companies and 
the large houses. There was no reply 
to that.

SHRI CHAND RAM: In January, 
1079 I have already taken a decision 
to grant them licence to operate on 
these five routes and I have asked 
the Director-General (Shipping) to 
expedite the decision. I have done 
that The implementation of the de
cision will take some time. They have 
to take many things into considera
tion—competition, etc.

SHRI MANORANJAN BHAKTA: 
I asked him, how many licences he 
has issued.

MR. SPEAKER: He has passed 
orders granting it only in 1970.

SHRI CHAND RAM: I have said, 
seven companies applied for licence

on additional routes and their cases 
are under consideration by the 
Director-General,

SHRI MANORANJAN BHAKTA: 
The Minister has now mentioned 
about the guidelines for the small 
shipping companies. But why has he 
earmarked India—U.K. Service which 
is a profitable service only for the 
big shipping companies like Birlas, 
Scindias and small shipping compa
nies* are offered such lines where they 
have to struggle more?

A large number of Indian tonnage 
is being held by big shipping compa
nies. There is a shipping crisis and 
they are asking for the rescue loan. 
Instead of investment of another 500 
or 600 crores of rupees, though an
other Rs. 600 crores are pending with 
these companies, why does the Gov
ernment not nationalise such compa
nies?

SHRI CHAND RAM: So far as the 
nationalisation question is concerned, 
it is a very complicated question. As 
hon. members must have learnt we 
have set up a high level committee 
and that Committee will be making 
recommendations. Among various sug
gestions, these suggestions can also fee 
considered by that high level com
mittee. But till that Committee sub
mits a report, the Government is net 
in a position to take any final decision 
regarding nationalisation, merger, etc.

I may add some information to the 
question that was already put. One 
company has been granted General 
Licence to ply from West Coast of 
India to Red Sea for a period of one 
year. Out of seven, one company has 
already been granted licence. So far 
as your plea that we should throw 
open the route—India—U.K. line, 
that wiU create unhealthy competi
tion. These routes are covered by 
conference line or rate agreement.

DR. SUBRAMANIAM SWAMY: 
In regard to answer to part (c), one 
of the things which the small ship
ping companies are complaining 
about is the freedom which the 
Shipping Ministry is giving to foreign 
companies to recruit labour ^legally
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and the Government does nothing. 
For example Indian Shipping Co. has 
been recruiting Indian personnel and 
the ships have been missing and the 
Indian personnel are without trace. 
I want to know from the hon. Minis
ter what is he going to do about ille
gal recruitment of Indian personnel 
by foreign companies? Has he incir- 
porated it in the licencing policy? 
What is be doing about Indio’s miss
ing ship—M B. Araba? Is he going 
to do something about it? 16 Indian 
members are missing for the last six 
months. j

MR. SPEAKER: V ery important
but does not arise.

DR. SUBRAMANIAM SWAMY: 
What do you mean by this? You see 
part (c).

MR. SPEAKER: The question is
about the licensing policy.

DR. SUBRAMANIAM SWAMY: 
Please do not go by close legal judge
ment. You see part (c). Part (c) 
very clearly says...

MR. SPEAKER: (d) if yes, when 
and if not, why not?

DR. SUBRAMANIAM SWAMY: 
It does not deal with foreign flag 
vessels. That is exactly the issue. 
The small shipping companies are 
complaining. He knows about this 
case. You allow the Minister a little 
latitude. Do not be so strict. I ask 
questions very rarely. It is a very 
important question. He is ready to 
answer. It is a question of 16 Indian 
persons who are missing. 16 Mem
bers of the Indian crew are missing. 
What is he going to do? Does he not 
have responsibility?

(Interruptions)

SHRI JYOTIRMOY BOSU: If he
has got the information, let him give 
it ■■

(Interruptions)

DR. SUBRAMANIAM SWAMY: 
I have asked the question relating to 
Part (c).

SHRI JYOTIRMOY BOSU: l«
Members of the Indian crew are mis
sing. (Interruptions).

MR. SPEAKER; It is far better for 
him to make a statement on the floor 
of the House.

SHRI CHAND HAM*. I require 
notice.

SHRI VAYALAR RAVI: The Min
ister was saying that to avoid un
healthy competition, he had made a 
strict rule in regard to issue of licen
ces. In this background, may I know 
from the hon. Minister whether he is 
aware of the fact that the tonnage 
carried by the Indian shipping com
panies is less than the demand in this 
country today? Considering that the 
demand is very $jigh and more ship
ping companies can carry enough 
goods, the shipping development fund 
which, of course, you are not utilising 
properly, can add more shipping ton
nage to the Indian shioping. Now, in 
that background, may I know from 
the hon. Minister whether he will give 
encouragement to small shipping 
companies instead of putting further 
restrictions?

SHRI CHAND RAM: It is not cor
rect to say that we have more goods 
than is being carried by the shipping 
companies. 40 per cent of the liner 
trade is carried by the shipping com
panies. That is already allotted If 
we had more companies, then they 
would have shared only out of 40 per 
cent.

So far as bilateral agreements are 
concerned, we have entered into 
agreements with some socialist coun
tries stipulating that 50 per cent of 
the trade will be carried toy Indian 
bottoms. That is already shared. H 
we have more companies, it will only , 
mean that the Indian shipping com
panies will only be sharing this much
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cargo. This is covered by conference 
line. We cannot add more.

Meeting >f Indo-Mauritius 
Commission

*898. PROF. P. G. MAVALANKAR: 
Wai the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether he presided over the 
Indo-Mauritius Commission meeting 
recently in Delhi;

(b) if so, facts thereof; and

(t) decision and agreements reach
ed at the said meeting?

THE MINISTER OF STATE INTHE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU):
(a) The first session of the Indo- 
Ikffauritius Joint Commission meeting 
was held in New Delhi from March 
31 to April 6. The Minister of Exter
nal Affairs led the Indian side as Co. 
Chairman of the Joint Commission.

(b) and (c). A statement is laid on 
the Table of the House.

Statement

The first session of the Indo- 
Mauritian Joint Commission on Eco
nomic, Technical and Cultural Co- 
operation held in New Delhi between 
March 31 and April 6, 1979, and 
chaired by the Minister of External 
Affairs of India and His Excellency, 
Mr. R, Ghuxburrun, Minister for Eco
nomic Planning and Development of 
Mauritius, discussed, inter alia, co
operation in the fields of trade and 
trade promotion measures, small scale 
industries, agriculture and rural deve
lopment, public transport, shipping 
services, medical facilities, metereolo- 
gy and tourism.

2, Important decisions and agree
ments reached at the meeting related 
to strengthening of technical co
operation between the two countries 
through provision of Indian experts to

Mauritius and training facilities for 
Mauritian nationals in India, identifi
cation of areas in which joint ven
tures may <be established in Mauritius 
and for this purpose a FICCI delega
tion would visit Mauritius, securing 
by Mauritius of ’-heir supplies of 
machinery and equipment from India 
in an increasing manner with the 
assistance of the Projscts & Equipment 
Corporation of India  ̂ possible Indian 
assistance in carrying out a survey 
of the mineral and geological resour
ces of Mauritius, cooperation in the 
field of planning, examination of pos
sibilities of promoting and facilitating 
tourism between the two countries 
and the signing of a cultural exchange 
programme for 1979-80 aimed at 
strengthening closer cooperation in 
the fields of culture, youth develop
ment and promotion of sports.

PROF. P. G. MAVALANKAR: As 
the House knows, Mauritius became 
independent on March 12, 1968. Since 
1970 till today, the relationship bet
ween Mauritius and India has been 
growing more steadily and fairly fast.
I am glad that the Indo-Mauritian 
Joint Commission was set up last year 
and held its first session in March) 
April, this year. In this connection 
I want to ask specifically whether 
the Indo-Mauritian Commission went 
into the question of strengthening the 
academic, cultural and educational ex
changes between the two countries 
especially because of the fact that the 
Mahatma Gandhi Institute in Port 
Louis was *set up to provide courses 
in arts, culture, international affairs 
and world peace. This was started 
in 1970 and began its work from 1976. 
What were the decisions taken at this 
meeting in New Delhi with regard to 
the proper functioning of the Mahat
ma Gandhi Irstitute and with regard 
to nearly 1800 students who were 
studying in various Indian universi
ties by the end of the academic year 
1976-77 in engineering, medicine, 
agriculture, arts, science, humanities 
culture, etc? Whether decisions were'
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taken in regard to promotion of these 
matters of education/ culture and 
development of Mahatma Gandhi Ins. 
titute?

SHRI SAMARENDRA KUNDU: 
The hon. Member has correctly said 
that we should build up our coopera
tion with Mauritius which is a very 
important country to us. Keeping 
this aspect in view, the Joint Com
mission meeting took place here and 
in that meeting various items were 
discussed. Tne question of sending 
tcachers and experts wag also discus
sed. TKare are not thousand stu
dents but about three thousand stu
dents of Mauritius v\ho are studying 
in India now.

PROF P. G. MAVALANKAR: In
1976-77, there were about 1800 stu
dents and I am glad that the number 
has increased now.

SHRI SAMARENDRA KUNDU: 
One of tht aspects that we talked 
was about 35 experts who are now 
here. Tnere was a request by the 
Mauritius Government that we could 
replace some of these experts and we 
are examining that possibility. It is 
true that Mahatma Gandhi institute 
ig there, for which the Government 
of India K«d îven money. Tt is also 
a fact that it is not functioning in 
the way it should. This matter was 
also discussed and we are aisc taking 
steps to see that the provisions of the 
bilateral agreement, under which 
Mahatma Gandhi Institute was start, 
ted, are fulfilled. As the ban. mem
ber knows, Mahatma Gandhi Institute 
was the focus through which cultural 
and educational exchanges between 
these two countries would take place. 
We are concerned about it and we are 
trying to see that it is activised in a 
nice way.

PROF. P. G. MAVALANKAR: I am 
happy that the Minister of State is 
so very detailed in his answer. My 
second supplementary is in regard to 
another field of the operations of the 
Joint Commission between India and 
Mauritius. A* you Sir;-fta-
woosagar Baxngoolam, Prime Minister

& Mauritius, has been fc/-lSlia. aua& . 
a time and many other Ministers from 
there have also come here. Our own 
Prime Ministers and other Ministers 
also have gone there. I do not know 
whether my friend, Mr. Kundu has 
gone to Mauritius. Perhaps, he will 
go one day. The fact is, Mauritiu» 
is described as a “little India across 
the seas”, and, there are emotional* 
cultural and other links between the 
people of that country and ourselves. 
My question is now related to the 
technical aspects, which the Commis
sion discussed in detail. The state
ment says about economic, technical 
and cultural cooperation: My ques
tion is about technical cooperation. In 
view of the fact that the geographic 
and strategic location of Mauritius 
in the Indian Ocean is such that it 
will require abundant caution and 
military assistance and naval asis- 
tance from India to off-set any power 
rivalry of major powers in that area, 
what are the Government of India 
doing with regard to (a> giving help 
to Mauritius through this Commis
sion and otherwise to find out the 
geographic and marine posibility of 
that Island and (b) to build up a good 
naval Island base there to off-set any 
danger of major powers taking ad. 
vantage of Mauritius and making it as 
a base for power rivalry in Indian 
Ocean, thereby creating dangers for 
the whole of Asia particularly the 
Indian s-ub-continent?

SHRI SAMARENDRA KUNDU: 
The hon. Member hag said, that it J* 
a very important country. It is im
portant because 75 per cent of their 
population is of Indian origin or 
Indian descent. Those people main* 
tain their tradition, culture, heritage 
and identity. They look forward to 
India for a much more closer coopera* 
tion. It is also important because 
it is a link between Africa and Into. 
Therefore, keeping all these aspects 
in view, We are trying to sftrengttoen 
our relations.

MR. SPEAKER: He is bn a different 
question. He has asked only two 
questions. What have you done tor
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marine dfv^pment and what have 
you doneta©ff-set the super-power 
rivalry, wfeSfch may take advantage of 
Mauritius?

SHRI SAMARENDRA KUNDU: I
am coming to his questions. This was a 
Joint Commission on economic, techni
cal and cultural cooperation. There, 
we discussed about the establishment 
of joint ventures, about making con
certed efforts for trade promotion. 
(Interruptions).

MR. SPEAKER: He says that mili
tary questions are not discussed. What 
about Marine?

SHRI SAMARENDRA KUNDU: 
We have discussed about the setting 
up of a joint shipping venture. It 
Was discussed at great length. So, 
this matter will be pursued. There 
is no direct shipping line to Mauriti
us. About naval and military as
sistance they are not discussed. I 
hope the hon. Member will appreciate 
the position. We are conscious about 
the position, which the hon. memiber 
has mentioned.

PROF. P. G. MAVALANKAR: If 
you are conscious of it, I am satisfied.

SHRI YADVENDRA DUTT: As
regards marine development, has it 
come to the knowledge of the hon. 
Minister that the Mauritius Govern
ment is keen on building a fishery 
industry along with a fish preserva
tion and canning industry? If so, 
what steps does he propose to take 
in the matter, to strengthen the eco
nomic and marine development of the 
island?

SHRI SAiMARENDRA KUNDU:
I would imagine that, as Mauritius is 
situated, there could be great scope 
for development of fisheries. So, if 
a specific question is asked about ma
rine development. I would be able 
to find out

*899. SHRI JYOTIRMOY BOSU: 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) whether the United Nations Anti 
Apartheid Committee had published 
a list of 382 banks throughout the 
world which have given loans to South 
Africa;

(b) is it also a fact that the majority 
of loans came from banks in Britain, 
West Germany, U.S.A., France and 
Switzerland; and

(c) which are the foreign banks 
operating in India which have given 
loans to South Africa (Names to be 
found in the list) ?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL AF
FAIRS (SHRI SAMARENDRA 
KUNDU): (a) The Government has 
seen a Report entitled “Bank Loans 
to South Africa, 1972-1978” published 
in March 1979 commissioned by the 
United Nations Centre Against Apar
theid from Corporate Data Exchange, 
Inc., New York. The report was 
presented to the United Nations Spe
cial Committee Against Apartheid on 
the 2nd April, 1979.

(b) According to the Report, the 
majority of the loans listed therein 
has been made by banks in U.K., 
Federal Republic of Germany, 
U.S.A., France and Switzerland

(c) The list of banks etc. Men- 
tioned in the Report includes Bank- 
of Amercia, American Express, Bank
ing Corporation, Banque Nationale de 
Paris and Algemene Bank Nederland, 
N.V. which have branches in India; 
it also includes the names of the hold
ing companies | affiliates of Chartered 
Bank, Citi Bank and Bank of Tokyo 
Ltd. which have branches in India. 
However, foreign banks operating in 
India cannot grant loans to foreign 
countries.

SHRI JYOTIRMOY BOSU: In this 
country, the Governments that have
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ruled this country had been doing 
shadow-fighting against apartheid 
and oolour-bar. We see that coun
tries like South Africa, Rhodesia and, 
today Britain also, have got a racist 
Government—intensely racist. We 
have read this in the news. The 
people who ruled this country for 30 
years had been doing shadow-fight
ing. What is happening today? 
Banks which are operating in this 
country and taking home enormous 
amounts of money are the same banks 
which are functioning and prospering 
in South Africa and Rhodesia: their 
origin is either in Amerca, Britain, 
France or West Germany. If you 
want to fight the apartheid policy of 
South Africa and the white racialism 
of Rhodesia and Britain, the only way 
is to create an economic blockade and 
stop the functioning of those banks 
in this country which have business 
in South Africa, Rhodesia etc. In 
view of this, 1 would like to ask the 
Government whether they would be 
prepared to consider this aspect in 
order to fight, genuinely and sincere
ly, the racialism that is prevalent in 
the countries I have mentioned, by 
putting pressure on these banks which 
are functioning in this country and 
taking home profltg in enormous quan
tities so that the apartheid people 
could be really cut to size. If you 
don’t want to do that, kindly explain 
to the House the reason why you can
not do that. i

SHRI SAMARENDRA KUNDU: 
In the main question I have said that 
foreign banks operating in India can
not grant loans to foreign countries. 
That is very explicit. The question 
is whether we can put pressure on 
foreign banks that are operating in 
some foreign countries through their 
subsidiaries or branches so that they 
do not give money to certain banks...

SHRI JYOTIRMOY BOSU: Ask
them to go aw ay from this country.

SHRI SAMARENDRA KUNDU: . . .  
Which are transacting business with 
Sout& Africa* This is pan of the

global problem which all of Ug al
ready know. We have said many 
times that we have pleaded for effec
tive sanction. Further this is part of 
a total improvement against apar
theid. There is nothing new that 
Mr Bosu suggests: that is aready
being done.

SHRI JYOTIRMOY BOSU: Would 
the hon. Minister consider obtaining 
sufficient number of copies of the UN 
report referred to herein and lay in 
on the Table? Would he kindly in
dicate the amount of money that these 
banks which have branches and acti
vities in India, have invested in South 
Africa and Rhodesia?

SHRI SAMARENDRA KUNDU: 
Knowing Mr. Bosu is an irresistible 
Member I would not keep him wait
ing for this report to be laid on the 
Table. Whatever information I have, 
I would like to share it with the hon. 
Member. A study entitled Bank 
loans to South Africa 1972-78 by a 
New York based organisation Corpo
rate Data Exchange which is popu
larly known as CDE commissioned by 
the United Nation® Centre against 
apartheid was distributed to Members 
of the UN Special Committee on 
Apartheid in March 1979. The study 
documents 158 loans totalling nearly 
$5.5 billion made to South African 
borrowers by 328 banks and lending 
institutions encompassing 22 nationa
lities.

SHRI JYOTIRMOY BOSU: 1 want
ed to know whether copies.;..

MR. SPEAKER: He wants to k
whether copies will be laid on tftfc 
Table. He will give you a copy,

SHRI JYOTIRMOY BOSU; How 
much investment banks have made, 
banks which are active in this coun
try? I wawt this specific 
Bank of America, Chartered "'Btitifc- 
Bank of Aliegmane, Dutch Bank, 
Bank of England, Tokyo Bank?

MR. SPEAKER: You have evident 
ly forgotten to ask that.
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" 4 0 3 $  w.ouw
fcyopi". Hke to examine the tape? I have 

'the specjfiic question.

ICft. SPEAKER: Shri Venkatara
man. .

SHRI R, VENKATARAMAN: The 
hon. Minister is aware of several 
resolutions passed by the United Na
tion# calling on nations to boycott all 
tracje ^with South Africa. May 1 ask 

f wh#ih®r, in view of the strong atti
tude you have followed, you are 
$>ih& to impose a ban on those 
fcanN Wĥ ch are having dealings with 
SftUt̂ i Africa, from having their bran- 
c j^  a»d transactions in India?

SHRI SAMARENDRA KUNDU: As
I said no foreign bank located in India 
-can sanction loan to another country.

MR. SPEAKER: His question is that 
banks which have branches here 
would giVe it to other branches; will 
you close such banks in India? It 
is a policy question.

SHRI SAMARENDRA KUNDU: 
'Tfctedfc banks are not new; they have 
beett there for thirty years.

SHRI VASANT SATHE: Is it the 
answer? We are not asking you 
to give a commitment immediately; 
you say: I will consider.

SHRI R. VENKATARAMAN: I
am not saying that you should do it 
immediately.

MR. SPEAKER: I am sure the hon. 
Minister will consider it.

SHRjl VA^AN# S#arapi: het him 
answer.'

MR. SPEAKER: When I say that, 
he has to consider.

^HRI VASANT SATSHE: The com
mitment must be from the Govern, 
mpvt as to what is going to toe their 
solitude 13us is in keeping with 
•our longstanding policy. What 
embarrassment do you have to say 
that you wil < ^ id ^  Mr? Say bo.

MIX. SPEAKER: Have you any
answer?

SHJRI SAMARENpRA KUNDU: 
The hon. member Mr. Sathe and 
others need not be agitated over this. 
These matters are constantly discus
sed and we always pursue a policy 
of providing effective sanction under 
Chapter VII of the UN Charter. On 
this specific issue what the Govern
ment’s attitude will be should be 
taken from the total aspect of the 
movement against apartheid (Inter
ruptions)

MR. SPEAKER: Next question.

Wagons held up in Calcutta Area

*902. SHRI K. RAMAMURTHY: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that as on 
the 20th January, 1978 more than 
5,500 wagons loaded with various 
commodities were held up in the Cal
cutta area for want of unloading by 
traders; aiid

(b) the steps being taken by the 
Railways to have better turn-round 
of wagons from Calcutta area?

THE MINISTER OF STATE IN 
THE 1 MINISTER OP RAILWAYS 
(SHRI SHEO NARAIN): (a) NO,: Sir.

(b) A statement showing the steps 
taken is laid on the taible of the 
House.

Statement

1. In order to curb the tendency of 
the trade to delay the release of 
wagons ahd use them as godowns the 
rates of demurrage charge have been 
made sufficiently deterrent and anti- 
telescopic. On the basis of the exis
ting rates i.e. 25p. per tonne p6r hour 
for the Qr?t 2̂  hours, 30 p. per tonne per 
hour for the next 24 hou*s && IV, 
per tonne per hour for the subsequent .
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24 hours and after—the demurrage 
charge payable on a BG 4 wheeled 
wagon of 22.4 tonne carrying capacity 
works out to Rs. 134.40 at the end 
of the 1st day i.e. 24 hours, Rs. 295.60 
at the end. of the 2nd day i.e. 48 hours 
and Rs. 510.72 at the end of the 3rd 
day i.e. 72 hours after the expiry of 
free time. Besides the normal rates, 
the Zonal Railways are empowered 
to charge still higher rate of demur, 
rage of 60p. per tonne per hour, 
48 hours after displaying a notice on 
the Notice Board.

2. Increase in wharfage charges 
with effect jrom December, 1972. The 
wharfage payable on a wagon load of 
general goods amounts to Rs. 112 for 
the first day, Rs. 246 for the second 
day and Rs. 470 for the third day and 
thereafter.

3. In order that the release of wa
gons is not delayed on account of 
consignments already unloaded, not 
having been removed in time and 
causing congestion in the godowns, 
the following steps have been 
taken: —

(a) Serving of removal notice 
on consignees/consignors in terms 
of sections 55/56 of the Indian Rail
ways Act, 1890;

(b) where the consignees fail to 
unload wagons, railway adminis
trations themselves arrange to un
load the consignments and collect 
the unloading charges from the 
consignees before effecting deli
very;

(c) the amendment of the Indian 
Railways Act to reduce the period 
of liability of the railway as a 
bailee from 30 days to 7 days.

id) Disposal of goods not re- 
anov^d within 7 day* after termina
tion of transit by public auction at

certain nominated station* like 
Howrah, Shalimar, Chitpur and 
Cossipur Road.

(e) Disposal of essential com
modities not removed within 7 days 
after termination of transit at cer
tain nominated stations either by 
handing over to the Government 
Agencies or by public auction.

(f) Wharfage charge has been 
reimposed on Sundays at impor
tant stations from February, 1979.

SHRI K. RAMAMURTHY; Even 
though this question is particularly 
about the stagnation of 5500 wagons 
in the Calcutta area, the most im
portant question is about wagon move
ment in the whole country. The 
Government is claiming 12 per cent 
industrial growth and at the same 
time the Energy Minister said that he 
is not able to get enough wagoft$ to 
movn coal from tile coal belts to 
other areas. I have gone through 
the statement very carefully. I want 
to know whether it is a fact that due 
to shortage of wagons, the movement 
of essential commodities, particu
larly coal, is stagnant and what steps 
the Government are to going to take 
in this regard.

SHRI SHEO NARAIN; The ques
tion does not concern coal. If you 
permit me I will read out the ques
tion. The question is not relevant.

SHRI VASANT SATHE: It if lor 
you, Sir, to decide whether it is re
levant or not (Interruptions).

MR. SPEAKER: l^e Quefflttn;
Sfour over.
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WRITTEN ANSWERS TO 
QUESTIONS

Ayurvedic and floneeopttlile 
i n n  ued U> negative the effects of 

Prohibition

*888. DR. SUSHILA NAYAR: Will 
the Minister o1 HEALTH AND FA
MILY WELFARE be pleased to state:

(a) whether he is aware that tinc
ture, Ayurvedic and Homoeopathic 
drugs are being widely used to nega
tive the effects of prohibition drive in 
many piaces;

(b) if so, the steps taken by Gov
ernment to meet this menace; and

•^whether any Committee has been 
4H*pinted to scrutinise the Drugs Act 
*»4h is purpose?

‘fHE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
RABI RAY) : (a) The Health Mini
stry has received reports from 
time to time about the misuse 
of ppirituous medicines and prepara
tion's of the Ayurvedic and Homoeo
pathic systems which tend to negative 
the effects of prohibition.

(b> A statement indicating the 
etepg taken by the Government in 
the matter is laid on the table of the 
Sabha.

(c) No, Sir.

statement

The control over the manufacture, 
sale and distribution of alcoholic 
medicinal preparations under the 
Allopathic, Homoeopathic and Ayur
vedic systems of medicine8 is exer
cised by the State authorties in the 
Departments of Drugs Control/Ayur
veda and the supply of alcohol for 
manufacture of Allopathic a*nd Ho
moeopathic tinctures i» also regulated 
by the State Excise authorities. Ac
cordingly, the Ministry of Health and

Family Welfare have issued a circu
lar letter to all the State Govern
ments/Union Territories Administra
tions on 27th February, 1978 recom
mending the following measures that 
should be taken to curb the misuse 
of alcoholic preparation  ̂ and tinc
tures:—

1. sale of spirituous preparations 
should not be permitted against 
restricted sale licences under the 
Drugs and Cosmetics Act.

2. Stringent check should be 
exercised over manufacture of 
Ayurvedic Asavas and Arishtas, es
pecially from the point of view 
whether such manufacturer;? comply 
with the condition  ̂ of licence, etc. 
laid down in the Drugs Rules.

3. Manufacturers of Homoeopa
thic preparations containing alcohol 
and dealers in such preparations 
should be made to maintain proper 
records of sale of such Homoeopa
thic preparations vide Rules 85 H
(f) and 67 G (5).

4. The release of alcohol by the 
State Excise authorities should be 
restricted to only those drugs 
which are considered to be therap
eutically useful.

5. The rate of wastage alia wed 
for the use op alcohol by manufac
turers of drugs should not be libe
ral and should be restricted to the 
minimum.

6. The excise Staff operating in 
bonded houses on the manufactu
rers’ premises should make sure 
that spirituous medicinal prepara
tions are manufactured in accord
ance with the pharmacopoeias, etc. 
and that if necessary the staff 
working in bonded premises should 
have adequate background know
ledge of the manufacture of drugs

7. Frequent testing of samples of 
medicinal spirituous preparation* 
under the Drugs and Cosmetics A«t 
should be resorted
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Conversion of Ankleshwar—Rajpipla 
narrow gauge line

889. SHRI AHMED M. PATEL: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) is there any scheme or plan to 
convert Ankleshwar—Rajpipla narrow 
gauge line into broad gauge;

(b) if so, details thereof and ap
proximate period -for completion of it; 
and

(c) if not, the reasons therefor?

‘THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE); (a) 
to (c). The Gujarat State Govern

ment have asked for early conver
sion of Ankteshwar-Rajpipla N.G. 
line i'nto BG., in view of the fact that 
a final decision regarding the cons
truction of Navagam Dam has been 
taken. The proposal to survey ihk 
N.G. line is under examination.

Lung diseases due to driving of Bu.;es

*893. SHRI MUKHTIAR SINGH 
MALIK;

SHRI G. M. BANATWALLA:
Will the Minister of SHIPPING 

; ShffD TRANSPORT be pleased to 
ftate:

(a) whether it is a fact that drivers 
of Roadways in the country have been 
complaining of having lung diseases 
due to driving of buses;

(b) whether there is any proposal 
urfder Government’? consideration to 
manufacture buses with Engines at the 
rear; and

*c) if not, the reasons thereof?

THE MINISTER OF STATE IN- 
CHARGE OF THE MINISTRY OF 
^HIPpxng AND TRANSPORT (SHRI 
EHANj> RAM): (a) N0 complaints
a&ve been received by this Ministry 
about bus drivers getting lung dis
eases, due tp driving of buses.
882LS-4

(b) and (c). Government has re
ceived three proposals for manufac
ture of buses km1* on integral de
sign, with either rear-mounted or 
having under-frame engines. A 
letter of Intent has been issued in one 
case. The other two proposals are 
under consideration in th3 Ministry 
of Industry.

Stoppage of Ahmedabad-Delhi 
Superfast train at Dahod

*897. SHRI SOMJIBHAI DAMOR: 
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Railway Ministry is 
taking action to start a super fast 
train between Ahmedabad and Delhi 
and vice-versa in May 1979; and

(b) whether stoppage at Dahod is 
provided and if not, the reasons 
therefor?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) Yes, Sir. A biweekly broad 
gauge train betweefln Ahmedabad and 
New Delhi via Vadodara ig being in
troduced from 1-5-79.

(b) Stoppage at Dahod has not 
been provided. The proposed train 
is a superfast intercity train provid
ing overnight service for passengers 
Between Ahmadabad and New Delhi. 
In order to keep the transit time to 
the minimum, only limited number of 
ha|ts have been provided.

Minimum Wages for Forest Labour

*900. SHRI RAJE VISHVESHVAR 
RAO: Will the Minister of PARLIA
MENTARY AFFAIRS AND LABOUR 
be pleased to state:

(a) whether Government are aware 
that there is a labour called Forest 
Labour in India;

(b) whether Government have done 
anything for this class of labour when
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much has been done for the other 
labours;

(c) whether Adiwasi Sewa Mandal 
lias all along been fighting for this 
class of labour who are mostly Adi- 
wasjs and has demanded Rs. e /- per 
day as wage for both male and female 
labour;

(d) what are the present dally 
wages of both male and female 
forest labours in Maharashtra; and

(e) whether Centre propose to en
sure that the State pay the daily 
wages to them at the rate of Rs. 6/ -  
per day?

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) The State Governments/Union 
Territories have been advised from 
time to time to fix minimum wages 
in respect of the forest labou*. under 
the Minimum Wages Act, 1948.

(c) and (d). The Adivasi Sewa
Mandal submitted a memorandum to 
the Government of Maharashtra in 
whcih the question of inadequate
wages to the forest labour was rais
ed. Minimum Wages under the Mini
mum Wages Act, 1948 have not yet 
been fixed by the Maharashtra Gov
ernment in respect of forest labour. 
However, rates of wages for forest 
labour are fixed every year by issu
ing administrative orders. The cur
rent rates for variou  ̂ categories,
which are the same for men an^
women -workers are a* utfTder:

Heavy skilled work—Rs. 3.00 to 
Rs, 5.50.

Light unskilled work—Rs. 2.50 to 
Rs. 5.00,

Boy/Girl—Rs. 2.00 to Rs. 3.75.

(e) The appropriate Government
under the Minimum Wages Act,
1948 in respect of forest labour is the
State Government It is, therefore

for the State concerned to fix appro
priately the rates °* wages for the 
forest labour.

Publicity Material published by
Indian Mission in Bangladesh/

*901. PROF. SAMAR GUHA; Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to lay a statement show
ing:

(e) whether more publicity mate
rials, including weeklies, fortnightlies 
etc. could not be circulated by Indian 
Mission in Bengladesh for paucity of 
iunds and officials; >

(b) if so, why more funds are not 
made available for the purpose;

(c) facts about the booklets and 
other literatures (giving their names) 
published by the Indian Mission in 
Bangladesh during the years 1977-78 
and 1978-79;

(d) facts about the numbers of each 
item of the published materials;

(e) whether any booklet or literal 
turfs have been published giving all 
accounts about the position and bene
fits enjoyed by the Muslim and other 
minorities in India;

(f) if so, facts thereabout; and
(g) whether Indian Missions iiP 

Bangladesh observed the birthday of 
Nctaji Suibhas Chandra Bose during 
the year 1977-78 and 1978-79?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU) (a) to (d). The Indiad 
High Commission in Dacca publishes 
and circulates a monthly magazine in 
Bengali called BHARAT BICHITRA. 
Some other journals and news papery 
published in India and which are 
allowed entry into Bangladesh, are 
also circulated. Altogether, 110,000 
copies Of BHARAT BICHTOIA were 
brought out in 1977-78. This was 
increased to 122,000 in 1978-79 tand 
effort is being made to increase it
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further subject to availability of 
futids 7,500 cyclostyled copies of 
INDIA NEWS (English weekly) were 
also circulated in 1977-78 and 7.9W 
in the year 1978-79.

(e) and (f). No booklet has been 
published about the position and 
benefits enjoyed by the Muslim and 
other minorities in India, but this 
subject appears from made time to 
time in the form of articles in the 
above journal.

(g) The Mission in Dacca has been 
regularly observing only Mahatma 
Gandhi’s birthday.

Arrears pending against Shipping 
Companies

*■903. SHRI KANWAR LAL 
GUPTA: Will the Minister of
SHIPPING AND TRANSPORT be 
pleased to state:

(a) the names and addresses of the 
shipping companies against whom 
arrears of more than Rs, 10 lakhs have 
been pending for using the ports etc:

(b) since when these arrears have 
been pending;

(c) what is the total arrears as on 
31st December, 1978; and

(d) what specific steps have been 
taken against the companies against 
whom arrears of more than Rs. 10 
lakhs a**e pending?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): (a) to (d). 
The information is being collected and 
will be laid on the Table of the House.

Reducing Overcrowding
*904. SHRI P. RAJA GOPAL 

NA1DU: Will the Minister of RAIL
WAYS be pleased to state:

<a) whether steps were taken to 
reduce overcrowding in passenger 
trains; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and (b). 
Yes, Sir. Various steps have been 
tak-Dn in this direction which include 
introduction of additional trains in
crease in the loads of trains by utilis
ing diesel and electric traction 
double-heading of trains and intro
duction of classless trains. This 
apart, coaches with increased carry
ing capacity like double-decker and
A.C. second class sleepers are also 
being provided. During the last two 
years from April 1977 to April 1979, 
a total of 198 non-suburban trains 
were introduced and the runs of 
another 126 trains were extended.

Rail System in Karnataka

*905. SHRI C. K. JAFFER 
SHARIEF: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether Government are aware 
that Karnataka is deficient in rail 
system, particularly in broad gauge as 
compared to other States in the 
South;

(b) whether Governmsnt have re
ceived representations from the Kar
nataka Government for conversion of 
trunk routes ar$ additional railway 
lines; and

(c) if so, the reaction of Govern
ment thereon?

THF MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE) (a) 
The railway network in Karnataka 
consists predominantly of M. G. 
liner, being a part of the well-knit 
metre gauge system of Southern 
India.

(b) Yes, sir.
(c) Conversion of lines to broad 

gauge is closely linked with level of 
traffic handled on the lines, and the 
extent of intergauge transhipment in
volved. Based on thftse criteria, 
conversion of Guntakal” Bangalore 
route has been undertaken and is in 
progress. Conversion of Bangalore-
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Mysore M. G. line into B. G. has also 
been approved in the 1979-80 Bud
get

A new line, 189 Kms. long, from 
Hassan to Mangalore has been con
structed and the last phase oJC this 
line from Sakleshpur to Subramanya 
Road (46 Kms. Ghat Section) is 
nearing completion.

Survey of Family Planning

*906. SHRI K. T. KOSALRAM: Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether a survey conducted by 
the National Institute of Health and 
Family Welfare has shown that while 
people generally favoured voluntary 
approach to family planning but in
formed groups of people suggested 
statutory compulsion specially in rase 
where couples had two or more child
ren; and

(b) if so, the action taken by Gov
ernment to implement these sugges
tions revealed in the survey?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE: (SHRI RABI
RAY): (a) A survey was conducted 
by the Institute at the instance of 
this Ministry to invite suggestions 
from the public on methods of secur
ing a more effective implementation 
of the Policy on the Family Welfare 
Programme announced in June, 1977. 
Out of 7271 respondents, 49d& were 
from rural areas, 1049 from urban 
areas and 1234 from the informed 
(highly educated) gruop. Out of 
these, about 23 per cent of the 
rural sample, 25 per cent of the urban 
sample and 57 per cent of the in
formed sample favoured compulsory 
means for population control. 29 per 
cent of all samples favoured compul
sory means for enforcing the small 
family norm, while the majority, i.e.
71 per Cent favoured voluntary megns.

(b) The views of the Government 
on compulsion in Family Planning 
have been made very explicate in 
the Family Welfare Policy statement 
of 29.6.1977 as follows:—

“We wish to make it abundantly 
clear that in this task there is no 
room for compulsion, coercion of 
pressures of any sort. Compulsion 
in the area of Family Welfare must 
be ruled out for all times to 
come. Our approach is educat
ional and wholly voluntary___We
are totally against any legislation 
for compulsory sterilisation either 
at the Central level or by the 
Slates”.

Development of Minor Ports

907. SHRI C. K. CHANDRAPPAN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state 
whether it is a fact that the 
National Development Council had 
discussed about the financial res
ponsibility of the Centre and States 
in regard to the development of minor 
ports and if so, the results thereof?

THE MINISTER OF STATE IN- 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): The National Deve
lopment Council has decided that for 
the Plan Period 1978-83 the develop
ment of minor ports would form part 
of the State Plans in the State 
Sector.

Unauthorised Canteen at Khurda Koad

8601. SHRI SIVAJI PATNAIK: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that a can
teen was run unauthorisedly by South 
Eastern Railwaymen’s Congress in 
front of 2nd Class Waiting Hall at 
Khurda Road of South Eastern Rail-
w ay,

(b) if so, when the canteen was open- 
ed and when it dosed; and
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(c) whether any amount has been 
recoveied from them on this account?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAY 
(SHRI SHEO NARAIN): (a) to (c). 
A canteen was opened on (1.10.75 by 
the South Eastern Railwaymen’s 
Congress at the railway premises al
lotted to them at Khurda for trade 
union activities. As this was im
proper, they were asked to stop 
utilising the premises for canteen 
purposes. The canteen was closed on 
15.11.1977. An amount of Rs. 
12,672 has been demanded from the 
South Eastern Railwaymen’s Congress 
for misuse of area allotted to them 
and the same has not been paid by 
them so far.

Agreement regarding Economic 
Cooperation with Poland

8602. SHRI CHATURBHUJ:
.'SHRI BAGUN SUMBRUI:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether it is a fact that recently 
an agreement had been reached bet
ween Poland and India on the econo
mic cooperation between the two count
ries; and

(b) if so, the details thereof?
THE MINISTER OF STATE IN 

THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDBA 
KUNDU): (a) and (b). No agreement 
has been concluded with Poland re
cently on economic cooperation bet
ween the two countries. However, 
a protocol was signed at the end of 
the 6th session of the Indo-Polish 
Joint Commission for Economic, Trade, 
Scientific and Technical Cooperation 
which recently met in Delhi. The 
two sides reviewed the implementa
tion of the recommendations of the 
5th srrsion of the Joint Commission 
held in Warsaw in October 1977 
and charted out a course of action to 
strengthen economic, commercial, 
scientific and technical cooperation 
between the two countries.

The two sides agreed to encourage 
greater contracts between Indian and 
Polish firms and enterprises under 
the aegis of the Indo-Polish Cham
bers of Commerce and Industry* In 
the area of Industrial cooperation, 
some important sectors were identi
fied for expansion and further Indo- 
Polish cooperation. A new dimen
sion of industrial cooperation between 
India and Poland was also identified 
for the promotion of the small scale 
sector in India in fields related to 
manufacture of textile machinery 
components, handlooms, electric items, 
spare for coal mining equipment and 
agrobased industries. Several pro
jects of cooperation were also iden
tified in the sector of chemical indus- 
stry. The two sides also signed the 
programme of cooperation in science 
and technology for the period Janu
ary 1979 to December 1980.

Criteria of CGHS Doctors to visit 
Patients

3GG3. SHRI SACHINDRA LAL 
SINGHA: Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) the criteria of the Doctors of 
CGHS Dispensaries to visit the patients 
at their houses; and

(b) how many and class of patients 
were visited or attended by the Dots 
tors of the CGHS Dispensary, North 
Avenue at their residence since 1977- 
March, 1979?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE: (SHRI RABI
RAY): (a) The doctors of the CGHS 
dispensaries visit the beneficiaries Mt 
their residence only in cases when 
owing to severity of illness the pa
tient is unable to see the medical 
officer at the dispensary or when 
on account of protracted illness he 
is unable to get accommodation in a 
Hospital.

(b) The details regarding the 
number of visits made by the Medical
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Officers at the residences of GGHS beneficiaries classwise, during the
period from 1-3*77 to 31-3-79 are *^v

M.P.s and thrir families Central Government Members of general Total
employees and their public and their 

families families

1530 1790 68 3438

'i Demftavtratfem * by State Government 
gmployeeft against Industrial Relations 

BUI

$604. SHRI PABITRA MOHAN 
PRADHAN: WU1 the Minister of 
PARLIAMENTARY AFFAIRS AND 
LABOUR be pleased to state:

(a) whether Government are aware 
that the State Government employees 
throughout the country staged a de« 
monstration outside the Assemblies on 
March 23rd and will observe a token 
Strike on April 23, protesting against

. the Industrial Relations BiU and the 
Bhoothalingam Committee Report; and

(b) if so, the reaction thereto?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA); (a) 
Representatives of State Government 
employees and others are reported to 
have held a Convention on April 22 
at Cuttack demanding withdrawal of 
the Industrial Relations Bill. The 
All India Federation of University 
and College Teachers’ Organisations 
and other are also reported to have 
demonstrated on April 23, 3.979 in 
New Delhi against the Hospitals and 
Educational Institutions (Conditions 
of Service of Employees and Settle
ment of Employment Disputes) Bill,
1978.

(b) Any suggestions for changes in 
the Bill can be considered by the 

...Joint Coijamitiee of the two Bouses 
of Parliament when it is constituted.

Railway Crossing near Amrit Banas- 
pttti Company in Uh&ziafcad

■3605. SHRI SURENDRA BIKRAM: 
Will the Minister of RAILWAYS be 
be pleased to state:

(a) whether the Railways are aware 
that the existing railway crossing near 
Amrit Banaspati Company in Ghazia- 
bad has been posing serious problem to 
the traffic and people as every minute 
many vehicles pass through this cross
ing and its closure even for ten minutes 
holds up a large number of traffic 
creating serious law and order pro
blems;

(b) will the Railways make an assess
ment of the situation and approve a 
plan for construction of an overhead 
bridge on this railway crossing; and

(c) till 8ome concrete arrangements 
are made, will the Railways kindly en
sure that this Railway crossing does 
not remain close for more than ten 
minutes at any one time?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRi SHEO NARAIN): (a) The
level crossing in question is a special 
class traffic level crossing protected 
by signals and caters for Ghuziabad- 
Mcradabad and Ghaziabad-Saharan- 
pur sections. No complaints of 
serious detention to vehicular traffic 
have been received so far.

(b) As per extant rules, all pro
posals for construction of road over/ 
under-bridges in replacement of the 
existing busy level crossings are* re
quired to be sponsored by the State 
Government/Local Authoritieiwith 
an undertaking to bear their share
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of tb« cost. N o ; such, proposal has 
so W  been received efth«r |rom the 
State Government of Uttar Pradesh 
or 'the Ghaziabad Development 'Au
thority.

(<c) Instructions already exist on 
Railways to keep the gates of the 
level crossings closed to road traffic 
for the minimum period consistent 
with safety to road and rail traffic. 
Normally gates are kept closed for 
5} 10 minutes at a stretch. In excep
tional cases where many lines and 
busy yards are involved, a maximum 
of 15 minutes closure at a time is 
resorted to after verifying that such 
an extended period is unavoidable.

Countries Categorised ‘A’, *0’ and ‘C’ 
for purposes of SefVin*Personnel

8606. SHRI AMARSINH V. RA- 
THAWA: Will the Minister of
EXTERNAL AFFAIRS be pleased to 
state*

(a) th<> names of the foreign count
ries falling under the categories ‘A’, 
*B’ and ‘C’ as classified for the pur
poses of serving personnel in the 
Ministry of External Affairs; and

(b) th<? facilities, including the ak 
lowances and the tenure period allow
ed to each of the categories to the 
serving employees?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL AF
FAIRS (SHRI SAMARENDRA KUN
DU): (a) The classification of stations 
under the categories ‘A’, ‘B’ and {C’ 
is an internal administrative group
ing for rotating personnel between 
stations with more difficult and 
easier living conditions in order to 

, Provide fairness in postings. Pre
sently the classification is under
review.

(b)’ The information regarding 
facilities is listed in the attached 
®tetement. As regards allowances, 
toe information Was laid on the

Table of the House in reply to Un
starred Question No. 4563 for 2M 1- 
1&78. The normal period of tenure 
is 3 years for all stations except in 
the case of C stations; * where it is 
two years.

Statement 

Main facilities available to India-
based officers and staff serving in 

Indian Missions abroad
1. F-ee furnished accommodation 

as per scale of entitlement to different 
categories of Officers and staff.

2. Medical treatment for officers 
and staff and their families under 
the Assisted Medical Scheme.

3. Home Leave Fares including 
Emergency Fares to Visit India * de
pending on the period of active 
Service abroad.

4. Children Holiday Passages to 
enable children of 6 to 21 years of 
age left behind to visit their parents 
abroad once in a year. This facility 
is not available if one of the parent 
is staying in India.

5. Additional credit of leave to the 
extent of 50 per cent Earned Leave 
for the period of active: service 
abroad except in Pakistan  ̂ Bangla
desh, Bhutan, Nepal and Sri Lanka.

Wagons to Dhanbad Potteries

8607. SHRI A. K. ROY: Will the 
Minister of RAILWAYS be pleased 
to state:

(a) number of wagons supplied to 
the Refactories and Pottery factories 
in the year 1977 and 1978 and the 
wagons demanded; facts in details 
with month-wise and factory-wise 
break up in Dhanbad District of Bihar;

(b) whether any complaint has been 
received in 1979 for non-supply of 
wagons and harassment by the officials 
in getting wrigons; and

(c) if so, steps taken thereon?
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THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to (c) 
The information is being collected 
and will be laid on the Table of the 
House.

wff $ ^

8608. wmm irm  : arar
^  $«tt fa? :

( « f )  w  1973
3^ 5  ̂ ftwnr tot *rr;
(*sr) *rfir ?rt w  qrfŵ r
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<T3% qft sfa:

(*r) ®rfc m qpcrr jrtt«t f  ?
*rw m sr * n w  * m t  ( « f t  f i m

wnw  ) : (*f)

(5sr) sfKt sftrssTffiKV ^^TTnr'«ftr-
3R M  TW TT̂rf W wnft f f  t I
wmsq #irrfWf vttfte t»5 t o  smmt <tt
m n  *r$r fair tot i
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Extension of Terms and Condition  ̂ of
Service of Mogul Lines to Konkan

8609. SHRI BAFUSAHEB PA- 
RULEKAR: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state:

(a) whether Board of Directors of 
Mogul Line Ltd. have decided that the 
Mogul Line Limited terms and condi
tions of service as are applicable to 
employees of main line be extended to 
the staff employed on the Konkan pas
senger service with effect from the 1st 
January, 1978;

(b) is it a fact that while extending 
such terms and conditions It has been 
directed that their salaries be fixed in 
such a way that except for marginal 
adjustment  ̂ the liability of company 
would not increase; and

(c) whether same criteria is observ
ed while giving benefits to employees 
of main line and if not, the reasons?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): (a) and <b> 
Yes, Sir. But, the matter was re-̂  
viewed by the Board of Directors of 
Mogul Line Limited! subsequently 

and it was decided that the Manage
ment of Mogul Line should consider 
the question of review of the scrvice 
conditions of the Konkan Service 
staff without bringing them to the 
terms of service of the main staff' 
of Mogul Line. Due to continued 
heavy losses being incurred in the 
operation of the Konkan Service, it 
has not been possible to make any* 
change in the service conditions of 
the Konkan Service staff, but they 
have been granted certain reliefs.

(c) The question does not arise, 
as this matter relates to the Konkan 
Service Unit.

Department of Lighthouses and Light 
Ships

8610. SHRI HARI SHANKAR 
MAHALE: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state;

(a) whether there is a proposal to 
shift the Department of Lighthouses 
and Light ships under his Ministry to 
Ghaziabad;

(b) whether it is a fact that this de
partment had been shifted thrice if so, 
the reasons thereof;

(c) what would be the advantage in 
shifting barely 100 employees outside 
Delhi;

(d) whether it is commercial and 
rent paying Department;

(e) if so, whether this department 
cannot be allowed to construct or hire 
building at Delhi; and

(f) whether, Government have taken 
into consideration the suffering of the 
low paid employees who will be up
rooted by the Government decision?
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SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): (a) Yes, Sir.

(b) to (f). This Department was 
first shifted from New Delhi to 
Simla. In 1949 it was shifted from 
Simla to Bombay when it was merg
ed with the Directorate General of 
Shipping. In 1953 it was shifted from 
Bombay to New Delhi when it was 
required to function as an inde
pendent organisation directly under 
the Ministry of Shipping and Trans
port, for efficient working.

To facilitate reduction of conges
tion in Delhi, it has been the policy 
of Government to shift some offices 
out of Delhi. Conforming to this 
policy, there is a proposal to shift 
the Department of Lighthouses & 
Lightships out of Delhi although this 
involves some inconvenience to the 
staff. The Department of Light
houses & Lightships i8 a commercial 
organisation and is paying rent to 
Directorate of Estates for the 
accommodation allotted to it. Since 
there is the proposal to shift the De
partment out of Delhi the question 
of constructing a building for it does 
not arise.

qnre
nr?** $ q*W vt ( i f

Ttar) ewm

86ii. m f qr&r : wt
mi ^  fr :

(*f?) «mir>T3n:vT $ ftp? irhfhmr gr* 
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^  f  sto nr* wr qrnwr
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<TRf tftT TK § rt?r)

fcr«f*ww 3 (v ftfm m m )''
(*) ft \
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9 - 8 - 7 8  i
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Compensation to People Dying in Acci
dents Involving vehicles at Railway 

Crossings

8612. SHRI S. S. LAL: Will the 
Minister of RAILWAYS be pleased 

to state:

(a) whether it is a fact that the 
people dying in accidents involving 
vehicles at railway crossings are not 
entitled for any sort of compensation 
from the Railways;

(b) if so, the reasons for the saine; 
and

(c) whether some measures are 
under consideration of Government to 
provide compensation in such cases?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to <b).
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The payment of compensation to 
victims of train accidents is govern
ed by the provisions contained in 
Sections 82A to 82J of the Indian 
Railways Act, 1890 and the Railway 
Accidents (Compensation) Rules, 1950 
framed under Section 82J of the Act. 
The accidents at level crossing gates 
with road vehicles etc. in which 
railway passengers are not involved, 
are not covered under these provi
sions. As such, no compensation is 
payable undeta the Indian Railways 
Act, 1890, to persons killed or injur
ed in level crossing accidents, colli
sion with road vehicles etc. The 
victims of suchr accidents or their 
dependents claim relief under the 
Law of Torts and the compensation 
is paid when so decreed by the Court 
if any contributory negligence is 
proved on the part of the Railway 
Administration or any of its staff. 
However, token ex-gratia payments 
are made to victims of such acci
dents by Railway Administrations.

(c) Does not arise.

Uneconomic Routes

8613. SHRI K. S. VEERABHADRAP- 
PA: Will the Minitser of RAILWAYS 
be pleased to state:

(a) whether there are some routes 
which are being r^n at present on un
economic routes and if so, wha  ̂ are 
the names of such routes;

(b) whether there is any scheme 
under Government's consideration to 
make the running of fchese trains eco
nomically viable; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
th e  Min is t r y  o f  r a il w a y s
(SHRI S ifeo  NARAIN): (aj On the 
Indian Railways, there’ are 126 branch 
lines which were found uneconomic 
during the year 1977-73 (list attach
ed).

(b) d (c). The Railways are mak
ing all out efforts to make uneconomic 
branch lines economically viable. 
Some of the important measures taken 
by the Railways in this regard are:

1. Intensive checks to curb ticket- 
less travel and alarm chain pulling;

2. Speical arrangements for clear
ance of mela traffic;

3. Cancellation of trains which are 
poorly patronised;

4. Replacement of passenger and 
goods trains by mixed trains;

5. Closure of unremunerative sta. 
tions|halts or their conversion into 
contractor-operated train halts;

6. Inroduction of only one engine 
system;

7. Running of truins during day 
light only;

8. Personalised vigorous canvass
ing for traffic;

9. Close watch on loading, unload
ing and transit of wagons;

10. Economy in staff, fuel consump
tion and maintenance, consistent 
with operational and statutory 
needs; etc.
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Statement

List of Uneconomic Branch Lines in
1977-78

Central Railway 
Ait—Kunch 
Panvel—Apte 
Gwalior—Sheopur Kalan 
Neral—Matheran

Eastern Railway .
Barasat—Hasanabad 
Bakhtjyar Pur—Rajgir 
Shantipur—Nabadwipghat 
Dildarnagar—Tarighat 
Xkra—Gaurandi 
Bhimgarh—Palasthali 
Burdwan—Katwa

Northern Railway
Kalka—Simla
Barhan—Etah
Rohtak—Gohana
Akbarpur—Tanda
Batala—Qadian
Garhi Harsaru—Farukhnagar
Pipei Road—Bilara
Verka—Dera Baba Nanak
Makrana—Parbatsar
Samadari—M unabao
Balotra—Pachpadra
Tilwara—Tilwara Fair
Phagwara—Jaijon Doaba
Battangarh—Sardar Shahi
Pathankot—Joginder Nagar
Lalgarh—Kolayiat
Pokran—Jaisaimer
Baja-ka-Sahaspur—Sambhal 

Hattam Sarai

North Eastern Railway

(Mathura Rd.—Vridavar 
iMadhosing—Mirzapurghat 
Banmakhi—Behariganj

N. E. Railway— (Contd.)

Sahebpur—Kamal—Monghyrghat 
Sakri Jn.—Jayanagar 
Narkatiaganj—Bagha 
Narkatiaganj—Bhikhana Thori 
Kaptanganj—Chhitauni 
Duraundha—Maharajganj 
Salempur—Barhajbazar 
Indara—Dohrighat 
Mankapur—Katra 
Gainsari—J arwa 
Dudwa—Gauriphanta 
Dudwa—Chandan Chauki 
Shahbaznagar—Keruganj 
Kashipur—Ramnagar 
Mandhana—Brahmavart

Northeast Frontier Railway 

Darjeeling—Himalayan
Alipurduar Jn.—New Gitaldaha— 

Bamanhat
Simaluguri—Naginimora
Makum—Dangari
Lataguri—Ramshai
New Mai—Changrabandha
Katihar—Kumedpur
Tezpore—Rangapara North
Baraigram—Dullabcherra
Katihar—Manihari ghat
Barsoi—Radhikapur
Katihar—Jogbani
Fakiragram—Dhubri
Singhabad—Old Malda
Rajbhatkhawa—Jainti
Karimganj—Maishashan
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Southern Railway

Shoranur—Nilambur 
Tiruturaipondi—Point Caliroere 
Mettupalaiyan—Ootacamund 
Madurai—Bodinayakkanur 
Chikjajur—Chitradurg 
Nanjangud—Chamrajanagar 
Bangalore City—Bangarapet 
Nidamangalam—Mannargudi 
Peralam—Karaikal 
Mayuram—Tranquebar 
Tirunelveli—Tiruchendur 
Sagar—Talaguppa

South Central Railway

Gudivada—Machilipatnam 
Bellary—Rayadruc 
Mudkhed—Adilabad

South Eastern Railway 

Naupada—Gunupur 
Rupsa—Talband 
Satpura Railways 
Purulia—Kotshila—Ranchi— 

Lohardaga 
Raipur—Dhamtari 
Khurda Road—Puri 
Tatanagar—Badampahar

Kanhan—Ramtek 
Tumsar Road—Tirodi 
Cbampa—Korba

Western Railway 
Chhuchhapura—Tenkhala 
Kosamba—Umarpada 
Jhagadia—N etr ang 
Choranda—Motikoral 

Sammi—Dahej

Western Railway (Contd,)

Godhra—Lunavada
Piplod—Devgadh Barya
J ora warnagar—Say la
Champaner—Shivrajpur—Pani Mines
Dabhoi—Timba Road
Bharuch—Jambusar—Kavi
Chhota Udepur—Jambusar
Ankleshwar—Rajpipla
Chandod—Malsar
Nadiad—Kapadvanj
Bilimora—Waghai
Nadiad—Bhadran
Morbi—Ghantila
Bha vnagar—Tal a j a—Mahu va
Than—Chotila
Botad—Jasdan

Gandhidham—New Kandla
Prachi Road—Kodidar
Talala—Delvada
Hadmatiya—Jodiya
Ningala—Gadhada Swaminarayan
Sanganer Town—Toda Raising
Mavli Jn.—Barisadri
Chanasma—Harij
Ranuj'—Metrana Road
Mahesana—Taranga Hill

Himataagar—Khed Brahma 
Sihor—Palitana

Dungar Jn.™Victor

Shapur—Saradiya

Kunkavav—Bagasra

Boriyavi—Vadtal Swaminarayan

Anand—Cambay
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M.A.M.S. Examination

8614. SHRI GEV M. AVARI: Will
the Minister of HEALTH AND FAMI
LY WELFARE be pleased to state:

(a) whether the M.A.M.S. (Member 
of Academy of Medical Sciences) Exa
mination conducted by the National 
Academy of Medical Sciences, N^w 
Delhi is recognised by the Government 
of India as an equivalent to M.R.C.P./ 
M.D. Degrees for the purposes of re
cruitment, appointment and promotion 
by the Union Public Service Commis
sion; and

(b) if so, the details thereof and the 
subjects in which this M.A.M.S. Exa
mination is recognised?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY); (a) The Medical Council of 
India have been consulted. They have 
stated that MAMSSMNAMS (Member

of National Academy of Medical Sci
ences) qualifications so far recognised 
and included in the First Schedule of 
the Indian Medical Council Act, 1956 
are considered sufficient qualifications 
for appointment to Specialists’ posts 
in various medical services. These 
qualifications are also considered as 
requisite Post-Graduate qualifications 
for purposes of appointment of tea
chers in medical colleges Reaching ins
titutions, provided that a holder of 
these qualifications, without an MD 
or MS Degree of an Indian University, 
shall undergo one year’s research ex
perience in an institution recognised 
by the Council and duly accepted by 
the Council after necessary evalua
tion.

(b) The MAMS|MNAMS qualifica
tions recognised so far and included 
in the First Schedule of the Indian 
Medical Council Act 1956 are as fol-. 
lows:

(i) of the National Academy of Mcdical Sciences MNAMS (Physiology)
(Physiology)

(а) Membership of the National Academy of Medical Sciences MNAMS (Gen. Medirirt) 
(Genl. Medicine:)

(3) Memljership of th<‘ National Academy of Medical Scien- MNAMS (Genl. Surgery) 
ccs (Genl. Surgery).

(4) M'^mbsrship of the National Academy of Medical Sciences MNAMS (Obstt. & Gvnac) 
(Obstt. & Gynae)

(5) M  Mn'j.Tship of th * National Academy of Medical Scienccs MNAMS (Opthalmology) 
(Ophthalmology)

(б) Membership of the National Academy of Medical Sciences MNAMS (Anaesthesiology) 
(Anaesthesiology)

(7) M-rmbership of the National Academy of Medical Sciences MNAMS (Social & Prev. 
Medicine) (Social & Prcv. Med.)

(8) Membership of the National Academy of Medical Sciences MNAMS (Psychiatry) 
(Psychiatry)

(9) Membership of the National Academy of Medical Scienccs M NAM S (Pacd.)
(Paediatrics)

(to) Membership of the National Academy of Medical Sciences MNAMS (Orth.) 
(Orthopaedics)

(u ) Membership of the National Academy of Medical Sciences MNAMS (Radio-diag.) 
(Radio-diagnosis)

Oa) Membership of the National Academy of Medical Sciences MNAMS (Radio-therapy) 
(Radio-therapy)

(*3) Membership of the National Academy of Medical Sciences MNAMS (Health Admn.) 
(Health Admn.)
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Deputation of S.A.S. Accountants to 
M/o External Affairs

8617. SHRI SHAMBHU NATH CHA- 
TURVEDI: Will the Minister of
EXTERNAL AFFAIRS be pleased to 
state:

(a) whether S A.S. Accountants were 
taken on deputation by his Ministry in 
1978 as in previous years;

(b) whether contrary to the usual 
practice of keeping them on deputation 
here for three years, they have been 
ordered to report to their parents de- 
partments by the 31st May 1979;

(c) if so, the reason therefor;
(d) have these men been declared 

surplus; and
(e) in view of the unsettling posi

tion of such short term transfers and
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the hardship caused to their families, 
will Government reconsider their de
cision and allow them to continue for 
their full term of three years?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL AF
FAIRS (SHRI SAMARENDRA 
KUNDU): (a) to (e). In 1978, as
in previous years, the services of some 
SAS Accountants were taken by the 
Ministry of External Affairs on depu
tation as a sufficient number of ac
counts trained personnel were not 
available within the Ministry.

As in the past the deputation period 
was for a period of one year initially, 
renewable in case of requirement. As 
a sufficient number of accounts train
ed officers from the IFS ‘B’ are now 
becoming available it was decided that 
the deputation period of SAS Accoun
tants should not be extended and that 
the posts should 'be filled as laid down 
in the IFS *B’, (R.C.S.P.) Rules, 1964. 
However on some of the SAS Ac
countants representing that they may 
be retained up till the end of May 1979 
to coincide with the end of the acade
mic session, this was agreed.

These officers have not been dec
lared surplus but their services have 
bee’a placed at the disposal of their 
parent departments on the expiry of 
the period for which these services 
were requisitioned.

New Railway Station Building

8618. SHRI G. BHUVARAHAN: 
Will the Minister of RAILWAYS be 
pleased to state in view of Panrutti 
being the Municipal Town, Taluk 
Headquarters and big business centre, 
is there any proposal to construct a 
new railway station Building with 
modern amenities as the present one 
is very old and also inadeqaute to 
the present needs?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): For the
present there is no proposal to cons

truct a new station building at Pan
rutti as the existing building though 
old is considered adequate to deal 
with the present level of traffic at this 
station.

Employment Opportunities for Rural 
Workers in Off-Season

8619. SHRI P. M. SAYEED:
SHRI M. V. CHANDRASHE- 

KHARA MURTHY:
SHRI A. R. BADRINARAYAN:

Will the Minister of PARLIAMEN
TARY AFFAIRS AND LABOUR be 
pleased to state:

(a) whether the Mathew Committee 
on National Employment Service has 
expressed the views that a fvili em
ployment policy should aim at to create 
more opportunities for productive era-’ 
ployment to rural workers during agri
culture off-season when they are un
employed;

(b) whether Government also feel 
that farmers need work during off- 
season;

(c) whether the Union Ministry is 
considering any steps in this regard; 
and

(d) if so, the details of the proposed 
scheme being considered?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) to (d). The recommendation has 
been forwarded to all the -State Gov
ernments and Central Ministries for 
obtaining their views for enabling the 
Central Government to take a final 
decision. The matter will be finalis
ed after we have received replies 
from the State Governments J Central 
Ministries.
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Construction of Type H Quartets tor 
Kiriburu Project

8620. SHRI GOVIND MUNDA: Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to state:

(a) whether the Iron Ore Welfare 
Cess Fund has sanctioned for the cons
truction of 200 Type II quarters for 
Kiriburu Project in Orissa;

(b) whether this proposal has boon 
given effect to; and

(c) if not, the reasons for the delay 
in construction of Type II quarters ou 
Kiriburu Hilltop?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (SHRI 
LARANG SAI): (a) Construction of
200 houses under Type I and not Type
II Housing Scheme had been sanction
ed for Kiriburu Iron Ore Mines,

(t>) The houses have not been cons
tructed so far by the management.

(c) Delay in construction has occur
red as the management wanted the 
sanction to be changed to the cons
truction of houses under Type II 
Housing Scheme. This was not pos
sible as the management were not in 
a position to transfer ths land to the 
Fund Organisation as required under 
tjhe Housing Scheme. The manage- 
mliit-%ow propose to undertake cons
truction of Type I houses as original
ly sanctioned, during this year.

Indian Railwaymen in Mozambique

8621. SHRI D. N. TIWARY: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to refer to the reply to the 
Starred Question No. 259 answered on 
8th March, 1979 and state:

(a) whether the Secretary of the 
Railway Board and Director (Signals), 
who visited Mozambique and studied 
the conditions of Railway employees 
deputed there, have submitted his 
report;

(b) if so, their main recommenda
tion; and

(c) the steps Government has taken 
to remove the difficulties of the Rail
way employees posted at Mozambique?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL AF
FAIRS (SHRI SAMARENDRA 
KUNDU): (a) Yes, Sir.

(b) The report has brought out 
that non-availability of family accom
modation and delay in repatriation 
facilities is the root cause of the prob
lems faced by the Railway deputa- 
tionists in Mozambique.

(c) Government of India have al
ready taken steps to permit repatria
tion through Reserve Bank of India 
facilities of 20 per cent of their emo
luments for the period their families 
are away in India, in addition to the 
facilities that have been extended to 
them by the Mozambican authorities.

The Minister of External Affairs hag 
also addressed a letter to his coun
terpart in Mozambique urging provi
sion of family accommodation without 
further delay.

The other recommend itions of the 
Railway Board’s team concerning 
terminal benefits, provident fund|pen- 
sionary contributions, monthly allow
ances payable in India for deputation, 
ists’ families, leave passage to deputa- 
tionists for coming to India etc., are 
being carefully examined for neces
sary action.

ifliWT W iff ftwft

8622. W f  ttyfTW ? TOT
wwanfoc qftar fw m  ^  m *

«F«TT f a  :

(*) mr vrftrsr,
m m * qftr&s sWfon: ito:
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(w) fit fv*r f«FT frrfW # wr
w  w  ^  <f*-vni(«n f ; iftr 

(«r) rr *wt * fan wr 
WRTf *T»ft t  ?

wm̂ m iftr «*m* «WV («ft *fii
m ) :  (*>) *ftoraT imw viftnr qftsr 
<W*I WTTfiW W vw  fllTH H sft̂ ETT, «f>R,

*ra vt *rnr J

l. *nfw ftrfaftrr fairR «ut sfrfcrtl] ;

2. "SPT'T W  »TOT *TT flfPWr ST>fan:

3. *TTO f*famT 5FT Sft̂ TT

Agreement to take Iran-Bound Indian 
Cargoes back to the Khorramshahr

8623. SHRI VIJAY KUMAR MAL- 
HOTRA. Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to state:

(a) whether the Irano-Hind Ship
ping Company has agreed to take 
Iran Bound Indian cargoes back to 
the Port of Khorramshahr from 
Ports in Abu-Dhabi, Dubai and 
Okha;

882 L.S.—3*

WTynl M em  
$  «r*nwr tfWtorc $ w* wwft f  i

(«r) qw<nhfttpFfwv*v*fcr»rti 

(»r) sft̂ rOf $ qrcWa arcr thr ifNr
*F Htff ITO 1:1 #

iryrm # £ i sijnre sfoforff *  <ra
vt <wt»rcr ?faft #WT

wriftr *  «nwro $ irt f  » 

fiwnw

i - u - 7 8  <rc * t  f i n m f h r  rc tw fa r a f a f a f m
*ntf q[«f sfrtt* 
sfta $htt vt ĵtt *m | i 
#5>p aretar *nft tin wta .fcfr
e m fh r ®t t t  ?ntr ^  $  i ]

2 8 - 2 - 7 8  <r* <rr
•FT TfT $ I flWTfa Ŝfr <rT *R! W (
*r # v fwtr *rt*r vi
^ ^  wgitw srt̂ TT vt #*rr?r
$5 wHra!g»r xn*n <*%$ #  *tnft
*x far ^  {  i

tftaT 4f¥*rsr «n#3f %nr HIW
fh r T ^ «r r » T « n f l f# T f r t w ^  
»rrr vfsmft r̂ar fftwr 
fr^hr »̂ftr eft wvit vnf
*T*¥rT#ir i

1 - 3 - 7 9  Tar |  # f a r f  nt^rr
*r#3r, tw# ^ tr?p fsnrf̂ er trfsnprft 
JFT FTRFrCHT aprr̂  VftCT HX. ftWT 
3ritT»rT i

(b) if so, what are the conditions of 
the agreement; and

(c) whether the Company will charge 
any extra levy for taking the dumped 
cargoes back to the port of Khorram
shahr?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHANP RAM) : (a) to (c). Irano-
Hind Shipping Company Limited is
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not a company registered under the 
Indian Law but is registered in Iran 
and is therefore not an Indian com
pany. According to information 
available the Irano-Hind Company has 
not agreed to carry the Indian cargoes 
from the ports of Okha, Abu.Dhabi 
and Dubai to Khorramshahr.

Amount Deposited by and payable to 
Employees of B.S.L. project, Sunder 

Nagar (H.P.)
8624. SHRI GANGA SINGH: Will

the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to state:

(a) the total amount deposited by 
and payable to the employees of
B.SL. Project, Sunder Nagar (Hima
chal Pradesh) in the E.P.F. upto Feb
ruary, 1979;

(b) whether many of the employees 
4>f the B.S.L. Project have been re
trenched pn completion of the Project 
and as such have demanded payment of 
their fund;

(c) if so, the total amount payable 
as such; and

(d) the reasons for the inordinate 
delay in the payment to the retrenched 
employees?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. 
RAM KIRPAL SINHA): (a) The
Employees Provident Fund Authori
ties have intimated that upto Febru
ary, 1979 a total amount of Rs. 3.62 
crores which includes interest credit
ed to the individual accounts of the 
members upto 31st March, 1978 has 
been deposited with the Regional Pro. 
vident Fund Commissoner> Punjab.

<*>) Yes.
(c) and (d). A sum of Rs. 1.21 

crores has been paid to 4,126 emplo. 
yees whose claims have already been 
settled and a sum of Rs. 1.81 lakhs is 
payable in respect of 58 claims whi$h 
a p  pending du  ̂ to non receipt of 
complete intofmation.

Higher Rat* of Interest On

8625. SHRI KUMARI ANANTHAN: 
Will the Minister of PARLIAMEN
TARY AFFAIRS AND LABOUR be 
pleased to state:

(a) the details of liberalisation in 
the pattern of investment of money of 
employee provident fund and other 
provident fund, superannuation, gratui
ty funds recognised under the Income 
Tax Act, 1961; and

(b) whether this will in turn entitle 
the workers to get higher rate of inte
rest on their Provident Fund ' amounts 
and if so, the quantum of such increase 
in the rate of interest?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. 
RAM KIRPAL SINHA): (a) A copy of
the current pattern of investment for 
the Employees Provident Fund under 
the Employees Provident Funds and 
Miscellaneous Provisions Act, 1952 for 
exempted and non-exempted* estab- 
lishmentS' effective from Die 1st Janu
ary, 1979’ is laid on the Table of the 
House. [Placed in Library. See No. 
LT-4370/79].

(b) The new pattern of investment 
is expected to result in an increase in 
the interest accruing to the Emplo
yees’ Provident Fund on the money* 
invested by it.

Tama* Bridge over National Highway
No. 6

8626. SHIU SIIKHENDRA SINGH:
Wilt the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) Whether the Tamas Bridge in. 
Mehar-Amarpatan section of the Natio
nal Highway No. 6 in Satna District 
(M.P.) has collapsed;

(b) if so, the arrangements made for 
immediate construction of the bridge 
to remove traffic bottlenecks;

(c) whether feeavy vehicles.  ̂|ik* 
trucks, have to take the diversion
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causing considerable inconvenience to 
local people a*id difficulty for passen
ger carriers; and

(d) whether it is a fact that, if tfcis 
bridge is not constructed before the on
set of monsoons, serious accidents are 
likely to take place there?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
's a w r a r a r  &  v s h s s .

I CHAND RAM): (a) The TOnas
<Tons) bridge is a 105-year old prick 
masonry arch bridge consisting of 5 
spans of 15.25 metres each. A portion 
of the brick masonry arch superstruc
ture of the second span from Jabalpur 
side fell down on 9th February, 1978 
thus rendering that span unfit fox' use 
by traffic. The remaining spans of the 
bridge are, however, intact.

(b) At present the traffic is  being 
'd iv ert along a bed level causeway 
which can be used till the onset oi the 
monsoons. Action is being take# to 
set up a temporary C a l a n d e r - H a m i l -  
torij Bailey bridge across the damaged 
span so that the existing bridge can 
be used during the monsoon period. 
As regards redecking of the existing 
bridge j construction of a new bridge, 
this can be taken tip only after the 
monsoons of 1979. Investigations aie 
in hand and proposals are expected to 
be finalised soon.

(c) As already mentioned in (b) 
not only heavy vehicles but all traffic 
using this route is being diverted 
along the bed level causeway ani 
some Inconvenience to the traffic is 
unavoida’ble.

(d) As mentioned in (b), a tempo- 
rary Calander-Hamilitctffl |Bailey bridge 
**11 be erected over the demaged 
®Pan before the monsoons to allow 
Passage of traffic over the existing 
bridge and as such the question of 
*®riotts accidents taTdng place does

arise.

Names of Railway Station In D*v- 
nagri Script

8628. SHRI S. R. 0AMANI: Will
the Minitser of RAILWAYS be pleas
ed to state:

(a) whether standardising the name* 
of Railway stations etc; in Devnagri 
script has been completed by the Com» 
mittee constituted for the purpose; and

Ctt) ii not, bow much work: lias been 
completed and how much work remains 
to be completed and when is it likely 
to be completed?,

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) end
(b). Presumably the reference is to 
the committee set up by the Afinfstry 
of Home Affairs (Deptt. of Official 
Languages) as per a suggestion made 
by the then Hindi Adviser to the Gov
ernment of India at the 4th meeting 
of the Executive of Railway 
Hindi Salahkar Samiti} held on 2-6-lro 
for authentication of station names 
etc. in Devnagri script. Xhis pom* 
mittee which includes representatives 
of the Survey of India; the Ministry 
of Home Affairs (Deptt. of Official 
Languages), Ministry of Railways, AW 
India Radio and P & T Department, is 
functioning under the Chairmanship 
of Joint Secretary, Department cf 
Official Languages, Ministry of .Home 
Affairs with Senior Research Officer* 
Deptt. of Official Languages as its 
Member Secretary.

This Committee has been constitut
ed. not merely to authenticate the 
names of stations on Indian Railways 
alone, but also to standardise Hindi 
spellings of names of such places and 
stations which are common to Rail
ways, P&T, AIR etc. so as ,to avoid 
variations in their pronunciation adopu 
ted by various departments.

Since its constitution in 1977 it ha* 
held 4 meetings and considered 1808 
names so far. Deliberations of this 
pommittee at present remain susĵ eii* 
ded as Intimated by the Joint S&cre-
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(c) the names of newspapers in
which the not.ces were published and
the amount paid to each of them; and

(d) whether any effort was made
to serve the notice(s) by registered
post; and if so, the report made there-
on by the postal authorities?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The expenses on
advertisement On publishing show-
cause notices or the termination
orders in newspapers referred to in
part (a) (iii) of the reply to Unstar-
red Question No. 3632 answered on
19th March 1979 relate to 2 cases
viz. (i) Shri .T. N. Mattc'J. who was
served with a notice to show cause
against dismissal and (ii) Shrj B. L.
Sharma who was served with a
memorandum removing him from
service.

(c) A statement is attached.

(d) The registered letter sent to
Shri Mattoo at his Kanpur address
was returnd by the postal authori-
ties with the remarks "Refused to
accept". The registered A.D. letter
sent at his Srinagar address was
returned with the remarks "He had
returned".

In respect of Shr'i B. L. Sharma,
on his refusal to take delivery of
the letter sent through a peon a
registered letter was sent and simul-
taneously the Memorandum regard-
ing removal from service was also
published. The letter was returned by
the Post Office with the following
remarks in Hindi-

"The addressee did not collect
the regi'otered 1etter on repeated
information nor was available It
appears that he dOes 110t want to
take. Hence returned". "Avoidrng
to hake delivery. Hence returned".

Written Answers

StateD1ent

Name of the newspaper

Shri]. N. Mattoo's case

I. Hindustan Times, New Delhi

2. Times of India, New Delhi
(bill not received)

3. Tribune, Ambala

4· Indian Express, New Delhi.

5. National Herald, Lucknow

6. Pioneer, Lucknow

7. Northern Indian Patrika,
Allahabad . • •

8. Aa], Kanpur

g. Dainik Jagran, Kanpur

10. Daily Siasat Jadeed, Kanpur

TOTAl.

Shri B. L. Sharma's case,

I. Hindustan Times, New Delhi

2. Times of India, New Dell i
(Bill not received)

3. Indian Express, New Delhi.

4. Nationa Herald, Lucknow

5. Pioneer, Lucknow

6. Northern Indian Patrika
Allahabad ,

7. Aaj, Kanpur

8. Dainik Jagran, Kanpur

g. Daily Slasat Jadeed, Kanpur

TOTAL

Rs.

m'Ii mrfu:iT ;f.- ~ ~r

8030. ".ifT ;;1l~: W ~ ~ ~
iT ~r 'I'~'1'f'l' : .

('I' ) ~ imT <m<l'T ~T'I' ~'Ilf11
~ m~, f~Tif ~""~) if 'J;rF~:t",,;r l!.~~
f'l'il ~, ~ .m- ~ '1') ~ 'flfT~; ~ .
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(& ) 'flIT '3"'1oF<J:=(~<TT'{~;'f ,mf I:!:'Ffcrcr<:UT
'FT 5!fer ~m '1COf tn::"&T ;;rrit'lT ?

~ I'ia-T<'flI'if U'itf l'ia-T (''-'IT~ft srm~
!f1I~~) : ('F) ~R (&). ~fuer f<RTU!
mlIT'Al:[oFOllR oF ~'lTTq- ~ ~~ fq-q<:[ 'R f'ff~'<rer
~ ~'fT ~+='lTq-;nrr ~ I

7031. ''-'IT ~m m ~~: 'flIT fl{flffi
~T'i\' ~ ~1.: .r~fu +riiT <Tf:?:'fm;'f 'FT ~'11
<rlit f'F :

( 'F ) 'flIT <Tf:?:~'<r % f'F ~<:Wrr ~ ~'F oF~P:i
f<rom<r <If"m oF fmz 'llfl:r 'IT'f'f-qf<:m Cfm ~
~!ffiI1 oF <J:uT«it=( 00 ~'F w:mq- Cfl:[t <f. f~T
IDWfil<:T 'FT 5!l"Cf gm ~fT; [11\ \,.:' . -..,

( & ) 'flIT <Tf:?:lfl11<1Tfirrm ~~'FH ~fl1fer
'liT ~'F ~ 'lTT '3OTlITlf1IT~T ~T<: qq- 1 9 7 9-
~0 oF ~RH~~<n: ~1~fCf ~'F f~<: rn
'Ii fmz m~'f f~ lf1IT ~T ; ~T<: '" Jj!!~

(TT) 'flIT ~ CRT~<: ~ qq (oF "-T~'f
t;'IioF~T<r f~'1T<'fl1'&m oF<i<ib1 ~ Cfl:[Of.'liNf ?

fl{flffi, ~ 1fi~ ~R .r~fu l'ia-T (~O
srm ,,~ "'lr): ('F ) ~<:'+iTTr ~ ~ 'F oF~T<r
f<rom<r <If"m 'FT ~ m:mq- f;;f<1T+=rf~~ it
~, 1 977 ~ 5!l"Cfgm m I f;tm lif>l$
'liT ~ effi" ~ 'fif oF~T<r fq.:rT<1<T<If"m
i ~iT it ~cf11Cf <p<J fum lf1IT ~T m.::
~ m:mq tn:: f<r-<m: rn i ~ WITe1cf ~
~ iT;;rif 'FT 'lTT~T~:r f'FlIT lf1ITm I WITe1cf
~ IDl:[Cfm:mq- 'f.<:<Rr, 1 9 7 8 ~ 5!Te'l g~T
~ I ~~ 'fiT ;:;rtq 'FT 'l{ ~T m.:: ltl:[ '11lITTTlITm
f'li ~ 'FT '3"'1<'!OumoF<i<it1~ 'FT~ '1'f'FT qrlt~
'liT f'Fm TTlIT~T: 'fltrr'F 'llf11 fm 5!T~~ '11el
'Ii) ~T I 'O~ ~<1Tqr ~'F f~ <If"T~ oF f<1if
~f~nf oF~T<r m'FT<:T 'F>1"fTf<:ltT 'FT ;:'HCfli
tiw ;aom ~m'f tn:: '3"~a;nrr o:rTI ~<f~q-q
1978- 79 oF ~'\<:R ~Wrr ~ Q 'F oF~T<r f'RfT<1<T
~ 'FT m:mq- ~rCf 'F<: f~ lf1IT >;1R f;;rm
l1fii$ 'FT Cfqm.: ~Cf 'F<: f~ lf1IT ~T I

(&) fl{fIl1T, ~ 'F~lITUT Cf~T *~f(f
+h:rmlt 'FT <i~T<r 'Rf1llIT~~T mmer '1>T 20
CMT 21 ~'f, 1978 '1>Tg{ ~u (~;:cr<:-mf
~o'li ~ ~~ 5!~q- tn:: f~<: fqlj~1 f'Fm ~r ~T I
+h:rm!f ;'f 'fmm ~T f'F 5!~it'F qq oF~T<r fq.:rT<1lt
~ oF ftrif m'cf 5!~,iT 'FT <il8lT 'fg'l ma'F
~ am f~f~ ~m'fT <n: <If"T<'T;;rr;'f 'IJ<'T ;:rit ~;:lrT<r
foT~ffil:IT'FT <i~m mer q-«f <i'~ 4 er'F ~Tf~
(,,~ ~) ~ I <Tf:?:'lTT'fmm lf1ITm f<f; ~T
WI<f if <:~~gl:!: ~'lTT5!.'FT<:it ~';l;uT ~'llT W:crRT
'R ~'Fc?;, ~f<lf"<;fm"CfTlf ~mH '1<:, er"'f'fTm'F
>rT~fi:r<Rn~ f'fUlfur rn oFfOflt f<R1<: ~ ~

~T >;Jl<: f;;f'f '<rH w:mq-T '!it ,,'e'i'fGli m~
~T 'l{ ~T <f.~ ~i '!it ~T'FH f'liltr lf1IT m I

~-
( TT) ~<:Wrr ~ ~'F i,it« fq-'1T<1<TlQT~

'FT 'f~ om m:mq- lff~ f'fl:[T<:~'itf m'FT<: it
5!l"Cf~Tm t, ;;fT~~ ~"T 5!'FT<:it ';l;~l:[T, efT ,,~
tn:: i;:liT<r fCf~ <im;;:r ilJ~ ~it~,lt m:mCfT
i m~ m~ 'fUTl'PTUToF mm<: tn:: f~ f'lilt
;;rrif'lT, ~ -e.

Depriving authors of due share of
royalty by publishers

2032. SHRIMATI PARVATHI I EVI:
Will the Minister of EDUCATION,
SOCIAL WELF..1.REAND CULTURE
be pleased to state:

(a) whether it is a fact that pub-
lishers in India deprive authors from
due share of royalty and country's top
writers and public men have fallen
victim to this evil; and

(b) if so, what steps Government
propose to take to remove this evil
from the publishing trade?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DB,. PRATAP CHANDRA CHUN-
DER): (a) and (b). This is a matter
of a private contract between authors
and publishers. In instances, how-
ever, where either of the parties feels
aggrieved, it can take recourse to
due processes of the law.

Industrial houses and F.F.R.A.
Companies for fishing ventures

8033. SHRI K. A. RAJAN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government has been
encouraging large industrial houses
and F.F.R.A. companies to go in for
general fishing ventures using traw-
lers; and

(b) if so, the details and reasons
therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). Because of the high risks,
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<H?untries have stiil not banned its 
use. Further Amidofcyprine prepara- w 
tions have been in use in the country 
ior more than twenty years and no re-. 
ports of toxicity of the use of this drug 
have been received. However in view 
of the fact that safe analgesic drugs 
are available and the use of this drug 
has been banned in some countires, it 
has been decided to phase out the use 
of this drug as a measure of caution.

O.P.D., Dr, Ram Manohar Lohia 
Hospital, New Delhi

8634. SHRI PIUS TIftKEY: Will
the Minitser of HEALTH AND FA- 
MILY WELFARE be pleased to state:

(a) the average number of O.P.D 
patients daily coming at the Outdoor 
Patients Department of the Dr. Ram 
Manohar Lohia Hospital, New Delhi; 
and

(b) what is the number of pharma
cists to attend to these patients at the 
said hospital?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY); (a) The average daily atten
dance in the Outdoor Patient Depart
ment of Dr. Ram Manohar Lohia 
Hospital, New Delhi during the year 
1978 is 3445.

(b) Six.

Representations to General Managers

8635. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
RAILWAYS be pleased to state:

(a) how many representations have 
been received by the General Managers 
of Zonal Railways from Commis- 
sioners/Dy. Commissioners for SC and 
ST in a period of 2 years up to the 
31st March, 1979;

(b) how many have been disposed of 
under intimation to the Commissioner/ 
Dy. Commissioners of SC and ST;

(c) how many are pending up to 31st 
March, 1979 with the various units; 
«nd

(d) how many are disposed of in 
favour of the Railway SC and ST em  ̂
ployees?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to (d). 
The information is being collected 
form the Railway Administrations) 
Production Units and will be placed 
on the Table of the Ŝ 'bha.

Construction of Office of the R.P.F.C.,, 
Indore

8636. SHRI SHIV NARAIN SARSO- 
NIA: Will the Minister of PARLIA
MENTARY AFFAIRS AND LABOUR 
be pleased to sate:

(a) whether the office building of 
Regional Provident Fund Office, Indore 
is about to collapse and got serious and 
dangerous crack in it;

(b) if so, how Government are going 
to take risk of the lives of 350 em
ployees by getting it repaired and why 
the same building is not demolished so 
that a new one can be constructed; and

(c) what steps Government are foing 
to take to remove unsocial activities 
from the office building and staff quar
ters during night?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. 
RAM KIRPAL SINHA): (a) Probab
ly the reference is to the new build
ing which was being constructed for 
the Regional office. Construction: 
work was stopped in 1976 when cer
tain columns of the building develop
ed defects.

(b) An Expert Committee appoint
ed to examine the building is of the 
opinion that necessary repairs can be 
carried out by incurring some addi
tional expenditure,

(c) A full time Chowkidar is in 
position both for office building and 
staff quarters.
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Snprax^ Court Guidelines oil 
Eniintifti

8637. SHRI C. R. MAHATA:
SHRI M. RAM GOPAL 

REDDY:
Will the Minitser of EXTERNAL 

AFFAIRS be pleased to state:
(a) whether the Union Government 

is studying the impact of the Supreme 
Court guidelines on emigration; and

(b) if so, the details thereof and pro
gress male so far in the matter?

THE MINISTER OF STATE JN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) Yes, Sir.

(b) In their Order of March 20, 
1979, the Supreme Court prescribed 
some guidelines to regulate emigra
tion for employment in foreign coun
tires and also directed the Govern
ment that the arrangements as sug
gested in the guidelines shall remain 
in force till 31st July, 1979. There
after, it will be open to the Govern
ment of India to vary the terms there
of by legislation or by rule?.

In view of these guidelines, Minis
try of Labour cannot function any 
more as the focal point for recruit
ment of workers fo amployment over
seas and henceforth until July 31,
1979, permission to emigrate will be 
given by the Protector of Emigrants 
concerned. Government have already 
issued necessary instructions to
all the Protectors' of Emigrants in the 
country and as a result of prompt 
follow-up action there has been no 
slowing down of the flow of persons 
seeking employment abroad.

Guna Station
8638. SHRI MADHAVRAO SCIN- 

PIA: Will the Minitser of RAIL
WAYS be pleased to state:

(a) Whether it is a *a°t that Guna 
Station of Kota-Bina section of
Waatem Railway cater8 mainly to
tb« need of the people with regard

tp passenger traffic and goods booking 
covering a distance of about 212 Kins, 
between Gwalior-Guna but basks 
amenities like waiting hall for 1st 
and 2nd class passengers, specially 
for ladies, at the station have not been 
provided and the passengers have to 
wait in the opeta. space even at odd 
hours;

(b) if so, facts thereabout; and

(c) steps proposed to be taken to 
provide such amenities at the earliest?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to (c). 
Guna station has already been provid
ed with amenities like waiting hall, 
cover over * platform, waiting room 
common for ladies and gents travel
ling in 1st class and 2nd class hold
ing sleeper tickets, benches on plat
form as well as in waiting hall, drink
ing water supply arrangements etc. 
In addition, works for the provision 
of cover over newly constructed is
land platform with requisite number 
of benches, water supply arrangements 
and extension of the existing waiting 
hall toy 2400 sq. ft. have been included 
in the works programme 1979-80.

Thus the amenities already avail
able and those proposed to be provid
ed are considered adequate to cater 
the need of the traffic dealt with at 
this station.

Industrial Benefits to Employees in P.F.
Organisation and C.M.P.F.

“"8639. SHRI PHOOL CHAND 
VERMA; Will the Minister of PAR
LIAMENTARY AFFAIRS AND 
LABOUR be pleased to state why 
Government had not introduced the 
industrial benefits to the Employees* 
Provident Fund and Coal Mines’ 
Provident Fund Employees like 
Bonus etc. and how much tim© Will 
it take to extend these benefits toy 
them?

THE MINISTER OF STATE IN THU 
MINISTRY OF LABOUB AND PAR* 
LIAMENTARY AFFAIRS (DR. IMUfl
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KRIPAL SINHA): Pay and allo
wances, concessions, leave and csup- 
perannuation benefits of the employees 
of the Employees Provident Fund Or
ganisation are governed by the Em
ployees Provident Fund (Staff and 
Conditions of Service) Regulations, 
1962 and those of the employees of 
the Coal Mines Provident Fund Or
ganisation by the Coal Mines Provi
dent Fund (Staff and Condtions of 
Service) Regulations 1964 in terms of 
which the employees of these Organi
sations ara entitled to such allowances 
and concessions as may be admissble 
from time to time to corresponding 
categories of Central Government Ser
vants. The Payment of Bonus Act, 
1965 d>es not apply to employees of 
any “institution established not for 
purpose ot profit”.

Infant Mortality

8640. SHRI F. P GAEKWAD: Will 
the Mr ‘stur of HEALTH AND FAMI
LY V* oLF ARE be pleased to state:

(a) what is the infant mortality rate 
in India as against the world average;

(b) the infant mortality rate in 
Gujarat and which States top the list;

(c) the number and percentage of 
children bora in 1977 died before reach
ing their first birthday; and

(d) steps taken to reduce th's morta
lity rate?,

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) The infant mortality sate 
in India for 1973 was 134 per 1000 
iWebirths as per sample registration 
system of Registrar Geseral of Iniia. 
The world infant mortality sate aver
aged between 80 to 95 per 1000 lirve- 
births according to an estimate of the 
World Health Organisation. The in
fant mortality rates in some of the

developing and developed counthrieg
are as follows: —

Egypt (1973) . 980
Liberia (1970) . . . 137*0

Pakistan (1968) . 124*3

Sri Lanka (1972) . . . 45*1

Phillipines (1974) . . . 58*9

Canada. (1975) »5*°

U.S.A. O974) . . - 16-7

Japan (1975) .  . . io-o

(b) Th« infant mortality rate for 
Gujant f̂as 161 per 1000 livebirtha. 
The rite for U.P. was the highest at 
176 per 1000 livebirths.

(c) The information is not available.
(d) Th.* causes of infant mortality 

rate can be broadly grouped into: 
those t elated to health of the mother; 
to the i njuries received during the pro
cess oi birth and to the environments 
of groTi'th of the baby. Various steps 
taken hy the Government of India to 
reduce the infant mortality are as be
low:

(1) The infrastructure for the de
livery of maternal and child health 
services has been and is being ex
panded both in the rural and urban 
areas by the .setting up of Primary 
Health Centres, Rural Family Wel
fare Centres and Sub-Centres.

(2) The Community Health Wor
kers Scheme introduced in the laat 
1-112 years wth the aim of provid
ing one worker for every one thou
sand population will provide further 
primary health care in the promo
tive, preventive and curative aspects 
in a large measure.

(3) The training of Tradtional 
Birth Attendants (dais) who assist 
at the time of child-birth in villages 
has been intensified that there would 
be a trained dai also for villege 
of 1,000 population td provide for 
hygenic deliveries,
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(4) MCH services are being in
tensified through active involvement 
of dais in some selected areas.

(5) Special clinics to attend to pre
gnant mothers and small children 
are organised on all tpyes of medical 
•and health institutions. Besides 
keeping pregnant; mothers and small 
children under regular health super
visions these clinics provide the pre
ventive services as well as under
take health and nutrition education.

(6) Preventive immunisation 
against tetanus is given to pregnant 
mothers in order that puerperal 
tetanus and neonatal tetanus which 
is a cause of infant deaiths in many 
parts of the country is prevented. 
Facilities are provided for the pro
tection of infants from smallpox, 
tuberculosis, diphtheria whooping 
caugh and tetanus. Arrangements 
for immunising children against 
measles, typhoid and polio are being 
made. The programme of immunisa
tion for all these categories is being 
intensified from year to year.

(7) Nutritional anaemia is widely 
.prevalent among pregnant and nurs
ing mothers. A scheme is in opera
tion to prevent nutritional anaemia 
among mothers and children.

(8) Doctors in primary health 
•centres are being given in service 
training in maternal and child health 
in selected districts headquarters 
hospitals.

(9) Educational material/guide
lines on all components of MCH 
schemes are being produced and dis- 
ributed to medical and paramedical 
staff.

(10 Nutritional education to 
"mothers is sought to be imparted 
through all the Auxiliary Nurse 
Midwives in sub-centres.

(11) A special integrated child 
'development service project has been

introduced in 100 development blocks 
by the Department of Social Wel
fare. These projects implemented 
in the tribal and backward ru^l 
areas and urban slums aim at pro
viding intensive health care for pre
gnant mothers and children below 6 
years of age. Additional 50 ICDS 
projects are expected to be establish
ed during this year.

( 12) Supply of drinking water in 
rural areas is being arranged by 
the State Government /Union Terri
tories under the Minimum Needs 
Programme under the Rural Water 
Supply Programme with assistance 
from the Ministry of Works and 
Housing for providing drinking 
water to problem villages in order 
to supplement allocations in the 
State Plans.

Port 8tir hits exports

8641. SHRI M. V. CHANDRASHE- 
KHARA MURTHY:

SHRI P. M. SAYEED:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether attention of Govern
ment have been drawn to the press 
report in “Economics Times” dated 
the 29th March, 1979 under the head
ing that Port stir hits exports worth 
Rs. 500 crores up-till the end of 
March 1979;

(b) if so, whether the port stir I* 
still continuing and the loss has 
again risen in April also;

(c) if so, whether last year also 
the Port stir had incurred heavy 
losses to the Nation;

(d) what were the total ships which 
remained unloaded for months to
gether;

(e) whether in some cases the 
goods became useless for human con
sumption; and
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(f) what permanent solution is be
ing considered to avoid the port 
strike in future So that country does 
not &uffer such a heavy loss?

♦THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Yes, Sir.

(b) and (c ) . At present the labour 
situation at the Major Ports is gene
rally peaceful excepting for minor 
cases of work stoppages. Unions affi
liated to the All India Port and Dock 
Workers’ Federation (HMS), except 
Bombay Port Trust Employees Union, 
had gone on a strike in November,
1978.

Strikes/work stoppages in the 
Major Ports affect loading and unload
ing operation's having impact on many 
interests such as shippers, industria
lists, shipping companies and the com
munity as a whole. They also have 
both direct and indirect impact on ex
ports. Apart from losses to the ship
ping companies due to detention of 
vessels payment of demurrage charges, 
collection of surcharge in freight  ̂ raw- 
materials not reaching the industries 
in time and shipment of exports get- 
ing delayed, there are various other 
losses to the community also. It is 
not possible to quantify such losses 
in precise financial terms.

(d) and (e). Information is being 
collected and will be laid on the Table 
of the Sabha.

(f) Government’s policy has always 
been to maintain amicable and cordial 
Industrial relations in the major 
Ports so that there are no lighting 
strikes, go-slt)w3, etc., hampering 
productivity and leading to Port 
congestion, With this in view, dis
cussions were held on five occa
sions between 29-11-78 and 18-4-79 
with the representatives of Fede
rations of port and dock workers, and 
agreed conclusions were arrived at on 
most of the pending demands of the 
workers. Port Trusts and Dock Lab
our Boards have been instructed to 
implement the conclusions. Port Trusts

and Dock Labour Boards have also, 
been instructed to hold periodical 
meetings with the local Unions and to 
settle the local and sectional demands 
of the workers expeditiously. Cons
tant efforts are being made to resolve 
th<e problems of workers both at 
Govt, and at Port levels expeditiously.
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Automobile Goods Carriers

8643. DR. MURLI MANOHAR 
JOSHI: Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to state:

(a) the number of all types of 
automobile carriers like tempo* and 
three w heelers etc. in D elhi as on th e 
1st January, 1979;

(b) the average number of tran**
port carrier  ̂ that coifce t° or
pass through Delhi every day; and
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(c) whether any steps have (been 
taken to lit these vehicles with speed 
governors and if so, the details there-

. « i
THE MINISTER OF STATE IN- 

CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) 17,890 3-wheelers 
and 31, 112 goods vehicles were regis
tered as on 1-1-1979 in Delhi.

(b) According to a Pilot Survey 
1972 by Bureau of Economics and 
Statistics the approximate number 
was 3,000 and 680 respectively.

(c) The Delhi Administration has 
decided that in order to optimise road 
safety and prevent accidents caused 
by rash driving. The public transport 
vehicles in Delhi should be fitted with 
speed governors. In the first phase, 
stage carriage buses including mini 
buses plying on intra-city routes 
and private buses attached with D.T.C. 
are required to have speed governors. 
The proposals for fitment of speed 
governors in goods vehicle is being 
examined by Delhi Administration. 
As on 31-3-79> about 3000 public trans
port vehicles have been fitted with 
speed governors.

Report on Central Research Institute 
for Yoga and Vishwayatan Yogashram

8644. SHRI HARI VISHNU 
KAMATH: Will the Minister of
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the report of the Tech
nical Evaluation Committee together 
with the Ministry’s suggestion thereon 
has been forwarded to the Adminis
trator of the Central Research Insti
tute for Yoga and Vishwayatan Yoga- 
shram;

(b) if so, when;
(c) whether Administrator has 

submitted a report regarding imple
mentation; and

(d) if so, the details thereof?
TH& MINISTER OF HEALTH AND 

jrAMTLY WELFARE (SHftl ftABI

RAY); (a) to (d); A copy of the re
port of the Technical Evaluation Com 
mittee appointed by the Government 
f India was sent to the Administrator, 
Vishwayatan Yogashram on 1st Nov
ember, 1978. The Administrator has 
sent his detailed comments on the 
various points contained in the report 
and these are under examination.

Widening of National Highway No. 1

8(645. SHRI MANOHAR LAL SAINI: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government are aware 
that a large number of accidents take 
place on National Highway No. 1 
passing through Haryana State;

(b) if so, whether there is any pro
posal under the consideration of Gov
ernment to widen the Highway, and 
to devide it to facilitate one-way traf
fic to avoid accidents; and

(c) if not, what other measures 
Government propose to introduce to 
avoid accidents?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OP 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (c). Keeping 
in view the requirements of traffic, en
vironments etc. it is proposed to widen 
the National Highway to 4-lane divid
ed facility in stages, depending upon 
the overall availabilty of funds and 
other priority consideration.

Overbridge at Kaichur

8646. SHRI RAJSHEKHAR KOLUR: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the construction of an 
overbridge at Raichur has been sanc
tioned; and

(b) if so, when it will be commenc
ed and coafopteted?
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
-SHEO NARAIN): (a) The construc
tion of a foot over-bridge connecting 
the eastern and western sides of 

/Raichur was sanctioned in 1975.
(b) The fabrication of steel struc

ture has been completed and the erec
tion of steel work is on hand. The 
probable date of completion is August
1979.

Length of National Highways in 
Meghalaya

8647. SHRI P. A. SANGMA: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) what is the length of the Na
tional Highways in the Meghalaya 
.State; and

(b) the details of the new propo- 
:*als in this regard?

THE MINISTER OF STATE IN- ' 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 

,CHAND RAM): (a) The total length
of National Highways in the State of 

.Meghalaya is 345 Kms.
(b) Four roads were proposed by 

Meghalaya State for inclusion in the 
National Highway System during the 
'Fifth Plan Period. None of them 
could be included in it due to finan

cial constraints.

Electrification of Railway Lines

8648. SHRI DURGA CHAND: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether the Railway Adminis
tration have made any survey regard
ing the expenditure involved on elec
trification of all the railway lines;

(b) if so, what are the details 
thereof;

(c) what programme Government 
have undertaken to introduce Electri
fication on railways in phases during 
the next 5 years, year-wise; and

(d) what are the names of the rail
way lines which are proposed to foe 
covered wider the programme?

THE MINISTER OF $TATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN); (a) No.

(b) Does not arise.
(c) and (d). Electric traction has

already been introduced in the cur
rent year on Madras-Gummidipundi 
section. In the next 5 years (1979— 
84) depending on availability of funds, 
Waltair-Kirandul, Madras-Vijayawada, 
Madras—Arkonam, Delhi—Mathura,
Vadodara-Ratlam and Godhara-Anand 
sections are proposed to be electrified.

Railway engines on N. F. Railway

8649. SHRI AHMED HUSSAIN: 
Will the Minister of RAILWAYS be 
be pleased to state:

(a) the number of Railway Engines 
(separately as Steam/Diesel etc.) 
provided to North Frontier Railway, 
the routes which they are covering 
and age of each such Engines;

(b) what Government contemplate, 
to provide fresh engines and Diesel 
Engines and to provide timely repair 
of the old steam engines;

(c) how the condemned Engines are 
utilised and how many condemned 
engines are lying in the yards of 
North Frontier, Railway; and

(d) when the engines of the two 
trains running between Dhubri-Gau- 
hati will be replaced and the reasons 
for not changing the Engines so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) There are 353 
Metre Gauge and 78 Broad Gauge 
Steam Locomotives and 94 Metre 
Gauge Diesel Locomotives on the Nor
theast. Frontier Railway. Diesel Loco
motives are essentially used to haul 
Mail, Express and through goods trains 

on the main line and a few passenger
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trains on the Badarpur-Lumding Hill 
Section. Steam Locomotives are used 
for haulng other trains. All the loco
motives are underaged, except 39 YF 
Metre Gauge Locomotives, which are 
used lor inferior services.

(b) There is no immediate proposal 
to increase the Metre Gauge Diesel 
Locomotive fleet. Steam Locomotives 
are maintained in good fettle by carry
ing out prescribed Preventive Sche
dule repairs.

(c) Condemned Locomotives are 
withdrawn from service and sold off 
as scrap. There are now five con
demned Locomotives awaiting sale.

(d) The two passenger trains bet
ween Gauhati and Dhubri are being 
run by the standard MG Main Line 
Passenger Steam Locomotive of the 
YP Class. These are considered suffi
cient for the service and for hauling 
the load required on the section.

Making Compntors/Investigators 
Permanent

8650 SHRIMATI MOHSINA KID- 
WAI: Will the Minister of PARLIA
MENTARY AFFAIRS AND LABOUR 
be pleased to state:

(a) whether Computorsflnvestiga- 
tors even after rendering more than 15 
years Of service in the Ministry of 
Labour and the Labour Bureau have 
not been declared permanent; and

(b) if so, the reasons for the same?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
and (b). 27 Computors and 82 Investi
gators in the Ministry of Labour and 
Labour Bureau have already been 
made permanent. Out of the eligible 
Computors and Investigators not yet 
made permanent, only one Computor 
and 19 Investigators have rendered 
more than 15 years service. Necessary

action is being taken to make perma* 
nent the remaining eligible Computor* 
and Investigators.

BoaA Transport in North Eastern aveftr

8651. SHRI BEDABRATA BARUA: 
Will the Minister of SHIPPING AND' 
TRANSPORT be pleased to state;

(a) whether it has been brought io; 
the notice of the Government that 
road transport which is the costliest 
mode of transporting goods has the 
virtual monopoly over the North Eas. 
tern area;

(b) whether Government have re
ceived reports and allegations made 
by responsible persons, M.Ps. and! 
Parliamentary Committees that the 
road transporters have been trying to* 
keep the entire North-Eastern area 
under their grip, thus raising price*- 
in the area; and

(c) whether any action has been 
taken to increase river transport faci
lities to Assam and North Eastern  ̂
Areas from Calcutta to contain this 
near monopoly of road transport in 
that area?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) and (b). The* 
Committee on Public Undertakings 
(1977-78) in its Seventh Report on 
“Central Inland Water Transport Cor- 
poration-Inland Water Transport, Ob
jectives and River-Services” have ob
served that it has been brought to 
their notice that there is a powerful 
private road transport lobby, who 
totally control the transport system in 
the Eastern and North-eastern region* 
of the Country. The Government 
have not received any other report to 
this effect. It is not correct to say 
that road transport is the costilier 
mode of transport in all circumstances..

(c) Central Inland Water Transport 
Corporation and operating river ser
vices between Calcutta-Gauhati, Cal- 
cutta.Karimganj, Calcutta-Bangladesh,
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Calcutta-Haldia j Saugar and on 
Calcutta-Farakka Route. CIWTCs 
existing cariying capacity is 
fu lly  utilised. Purchase of one 
neR  4 second hand^arges 
were sanctioned during 1978-79 to in
crease its carrying capacity. Provision 
of Rs. 357 Lakhs has been made in the 
Annual Plan and budget lor 1979-80 
for acquisition of additional vessels by
cim sc.

Cancellation of trains due to shortage 
ol coal

8652. SHRI NIRMAL CHANDRA 
AIN: Will the Minister of RAIL

WAYS be pleased to state:
(a) whether many of the trains 

irere closed l©r the reason of the 
shortage of coal> and

.(h) what steps Government pro
pose to take to avoid the repetition of 
such closure in future?

' THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
sff&o n a r a in ): (a) Yes, running
of a few trains has been suspended 
due to shortage of coal.

(b) Steps are being taken to ob- 
tajoi adequate coal supplies by main
taining close liaison with the coal pro- 
4wung authorities and the Ml&lsty of 
Energy.

M l link between Western OriMft 
coastal areas

8853. SHRI SARAT KAK: WiU the 
Minister of RAILWAYS be pleased to 

-slate:
(a) whether there is no rail link 

between the industrial belt of Western 
Orissa and its coafltftl area Bhu

baneswar and the Paradip port;
(b) whether it is a fact that the rail 

link provides accessibility to the Pa
radip Port from a long area of Orissa, 
Blh*r, as well as Madhya Pradesh the 
popular States where the steel plants 
ot Rourkela, Tata, Bhilai and Heavy 
Engineering Plant at Ranchi and helps 
sp^dy and economic transporktion

•of iron ore from Kiriburu, Joruri,

Malangtol Mines to Paradip part, 
which are now being transported by 
road; and

(c) what are the details regarding 
the progress in approving this pro
ject?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN); (a) to (c). There is' 
a rail link connecting the indusrtial 
belt of western Orissa and the coastal 
areas of Bhubaneswar and the Para- 
deep Port through Hourkela, Tata- 
nagar, Kharagpur and Cuttack. How
ever, construction of a new railway 
line from Banspani to Jakhapura 
which will serve the iron ore mines of 
Joruri, Malangtoli, Ghandhmardhan 
and Daitari for transportation of the 
ore through Paradeep Port, has been 
approved and the construction work is 
being taken up in phases. In the firpt 
phase from Jakhapura to Daitari work 
is well in progress*. The work on 
Banspani-Joruri portion of the line is 
proposed to be taken up during the 
current financial year.

A survey for a rail link between 
Talcher and Sambalpur is in progress 
at present. Decision regarding cons
truction of the line will be taken after 
the survey is completed.

Diphu Railway Stations

8054. SHRI BIREN ENGTI: Will
the Minister of RAILWAYS be pleas
ed to state: :

(a) whether Government are aware 
that there is no II class lady's waiting 
room at Diphu North Frontier Rail
way Station; and

(b) will he consider a proposal for 
constructing n  Class lady's waiting 
room in the current year and provide 
necessary fund for the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Diphu station
ha» one combined waiting room lor 
gents and ladies travellingin Ist class
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■and those holding Ilnd class sleeper 
tickets.

(b) There is no such proposal at 
present as the existing arrangements 
are considered adequate to cater the 
demand of present level of traffic 
dealt with at this station.
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( *? )  * r r t ,  1979 ^  s fa p r , f v 3 ^ r -
^wyn-̂ nHppfy (snr m vfi) wk vi 
?r*T*T-tIT5rT ’ fJ*T9T: 3 7 . 0  «rfte 8 7 .  4 srf^TSRT <11 1

{ * )  t«ir ftrairor ?r?r«T 1 1 

(*) *  1
(jt) wr-q^rT # §sttt far* qrrat 

*11̂ yi ^ arr# *re vsft wt
1

w t  *r« srnfnrv *e*PT ^ 
%■ $

*ra®T <rc
fflft r̂*r*r % %

faff tit

13 SPT (iPTt fffun tnRpftf), <?5T?RVl79 27 1
*fT#l 79 27 3

.14 UsFT «R*ftl79 24 3
*rr̂ i 79 30 6

ass vn (ftRgfwn 5f?r) q»*tffri79 17 16
*rrti79 17 10

J156 i m qrewdi79 28 21
*rrii79 29 24

Loans sanctioned to companies out of 
Shipping Development Fund

SHRI RAM VILAS PAS- 
WAN: Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to state:

(a) the names of the companies 
which have been sanctions loans out 
Of the Shipping Development Fund 
during the last two years and the 
amount thereof and the amount of 
loan paid to them so far;

(b) the number of companies, out 
'Of them belonging t<* the big indus
trial houses/companies; and

(c) whether such provision of cre
dit facilities is in keeping with the

policy of Government not to encourage 
big industrial houses; if not, the re a. 
sons therefor?

THE MINISTER OF STATU IN- 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI. 
CHAND RAM): (a) A statement is
attached.

(b) seven.
(c) Shipping is a capital intensive 

industry and the Shipping Develop
ment Fund Committee loan is intend, 
ed as a developmental assistance to 
promote the growth of national ship
ping in the interest of carriage of 
national trade. However, while grant
ing loan assistance to shipping com
panies, it is ensured that such loans 
are exclusively utilised for shipping 
and there is no diversion of funds:
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frrnnft mtm
vtm

8657. V lH  SfTO Wlf : TOT 
*W Jftft W?TR fTOT *FT*T fa :

(v) tot vstwt ^  T?rt qft sffa Sr snrt 
fttm qatim ftoito 350!4/78 ^ r
«wt | fa znfenfi m Tferoir *t 
t̂ r *riNr, 1979 % *fT5PT»n'-'T2rfn'-wm v
star t«ir qr̂ t r̂rsY *rrc«r *Pt *rfc

(« )  ^  **ftrr tot | \

fc* «fvrmr * xvm tfaft (*ft ftw ntvm
(v) «frt (*r) aft- *$, ^  *n£iwsnr 
% THF* iraWv/̂ PTT̂  apT W  W  
r̂ r qg- «rr faff ^ crCTr-vtvrm «rv
*rc tnfrVr̂ V 'srait arm gimr srta v
far* «tr 1

*nfta wth*  *fcmi

8658. «ft nm toi fa f : tot
tftx <rf**n: ?̂«n®r «T9ft **$ 

wn fa ;
(*>) ?sfr ^ *rnrt $ snw tot t  ^  

wfr *frsRT ^ ?l̂ pr snsnv to $*afar hkw  
irt̂ RT m*l JRrf T̂ f^TR $ *ftr TOT ’FT̂ PTT TO 
faRR wr ̂ r̂ fsr w ̂ Vth *rc *fft
WTW #

«frc

(sr) ?<r to4 *¥ fv̂ nft
TfTPTcT WfiHt ?

WIW «te*ftlTT f W W #  ( * ^ 1  
TW ) :(*) Wflr arffa «frsm ffTfa ¥ 
sVcr fwfr, irr^mrnt, qtffarerc, 
tjfa i  ^ f f  xvwt
totsto srrft fc1

«ft«RT m  r(r i  ^r  ̂ rtwiw 
m Pwh % » 

(v ) *nj; «rtw ^
TOTTT WTW $ faRTTT * fa% 1500
r̂w Wf trftr vit ’Tf t  1 

iftw ^im  ^ w* |W'lf

M2 L A — 1

«ftw #w r ^
$ t o  sra #*r ^ wf̂ nr w n h *  iftt 

r̂aY # ^?r 15 wfhr 
^Fvmr#$; ifK

(’sr) w  ^  t  snr ?rapr wr sf3t*t grasr#
f  sfk ^  # wr Tf̂ rw f ^  ?

ftfat «rafm*r 5R Trw *ra> («rt
r »f): («p) ?fk (sr), ^ror ^  ?frf?r ^  îr 

w  î fjprr *t mf«r̂ , arrfqf^p ̂  -
%5fT ?r?isft «PT srt# ^ ^
ft:?rf  ̂5fr «it tstct to  ̂ r ̂ r ??mRf f^n
T O  J f̂®P»T T̂TTT *fi|[ *RT f  fif> W  STVTT ^ ®Nffar

^  jx*. ^rf
i  vr# =®n%r \ jpr ^ m  ^  tfwf 
wt ctbrt ^  fwr # spftmm t  t f*nrr 
xr5 fV^rRrtr«Pfsw^?Mf# ^9R^«rrwnr 
Ir *fafar ? i^ t  r̂«rat ^  ztow t *&$: 
qvt»rr 1

Sorat-Bhosawal Broad gauge line

8060. SHRI VUAY KUMAR N. 
PATIL: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether there is a proposal be
fore Government to double the broad- 
gauge track between Surat and Bhu- 
sawal; and

(b) if so, when Government propose 
to commence the work?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Double line al
ready exists between Bhusawal-Jal- 
gaon and Surat-Udhna. No proposal 
is under consideration at present fcr 
doubling Udhna-Jalgaon portion of the 
Surat-Bhusawal section as the present 
line capacity is considered adequate.

(b) Does not arise.

indore-Dellii Exprew

8661. SHRI VASANT SATHE: WiU 
the Minister of RAILWAYS be pleased 
to state:

(a) whether Government have re
ceived a proposal for^ta#* Inflor#*, 
Delhi Express;
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(b) if so, the details thereof; and
(c) action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) Malwa Development Council 
inter alia suggested introduction of a 
direct train between Delhi and lnaore 
by way of extension of 33/34 Delhi- 
Jammu Tawi Mail to Indore via Bho
pal.

(c) Apart from lack of traffic justi
fication introduction of a direct train 
is not operationally feasible at pre
sent. However, when A.C. second 
sleeper coaches are provided in 3/4 
Frontier Mail, it is proposed to run a 
Ilnd class sleeper Coach between 
Ratlam and Delhi and also between 
Ratlam and Bombay by 3)4 Frontier 
Mail. Block quotas for reservation of 
passengers originating from Indore to 
be operated at Indore station will be 
given in these coaches.

Special train between New Delhi and 
Kerala daring summer

8662. SHRI P. K. KODIYAN: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether no special trains has 
been introduced between New Delhi 
and Kerala to meet the summer vaca
tion rush during the period April to 
July; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) and (b). Though 
no direst special trains have been pro
vided between New Delhi and Kerala, 
special trains have however been pro
vided between New Delhi and Madras, 
and Madras and Trivandrum which can 
be availed by the passengers. In ad
dition, 125/126 biweekly K. K. Express 
running between New Delhi and Tri
vandrum and 181/132 Jayanti Janata 
Expre^ running between Nlzamuddin

and Cochin/Mangalore on & days in a 
week also provide direct services from 
New Delhi to stations in Kerala area.

Raj ghat Bridge over Chambal River

8663. SHRI CHABBI RAM 
ARGAL:

DR. LAXMINARAYAN 
PANDEYA:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to refer 
to the reply given to Short Notice 
Question No. 22 on 20th July, 1077 
and state:

(a) whether the Prime Minister 
stated that the work of construction 
on the Rajghat Bridge over Chambal 
river on Agra-Bombay Highway on 
the Madhya Pradesh and Rajasthan 
border would be completed by De
cember, 1978;

(b) if so, the extent of work com
pleted by the 30th March, 1979 and 
the extent of work remaining at 
present and by what time it is like
ly to be completed;

(c) whether it was stated in answer 
to Starred Question No. 488 on the 
26th August, 1974 that work would 
be completed within a period of three 
years; and

(d) whether directive was issued to 
start work Qn the Chambal bridge 
round the clock but due to shortage 
of material such as cemetot, etc., it 
is being delayed and the reaction of 
Government thereto?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) While replying to 
supplementaries to Short Notice Ques
tion No. 22 on 20th July 1977, it was 
stated by the I*rime Minister who was 
then holding charge of the Ministry of 
Shipping and Transport) that he ex
pected that the new bridge would be 
completed by December, 19184
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(b) By the 30th March, 1979 the 
items of work relating to (i) dismantl
ing of the existing RCC arches (5 
Nos.), (ii) carrying out detailed sub
soil investigations at the location of 
the new foundations in consultation 
with the Geological Survey of India,
(iii) construction of 7 new well foun
dations, (iv) construction of 3 *cw 
piers and (v) grouting ol the bed 
rock under open foundation Nos. 1 to 
13 have been completed. Out of the 
4 piers remaining to be completed, 
work on 2 piers is nearing completion 
And that on ‘the other 2 piers is in 
progress. The work of casting of box 
girder superstructure has been taken 
up for the^pan from Gwalior end. The 
items of work remaining 10 be done 
are: (!) modification to the existing 
pier abutment No. 13, (ii) balance 
work of grouting of the bed rock under 
the new well foundations, (iii) com
pletion of the remaining work on piers 
and completion of the work of super
structure for all the 8 spans. The 
bridge is likely to be completed before 
the monsoons of next year.

(c) No Sir.

(d) The urgency of completing the 
work of reconstruction/strengthening 
of the existing damaged Chambal 
bridge at the earliest possible by 
adopting all possible means was 
brought to the notice of the State 
Government/State PWD from time to 
time. The wells for this bridge had to 
be gunk through a difficult hetero
geneous strata and also they had to 
be taken deeper (from levels indicated 
in the accepted tender drawing) on 
technical considerations. This factor 
.contributed to the delay in the execu
tion of the foundation work. Also 
shortage of cement of the type and 
quality required for this bridge work 
i*iaS| to some extent, contributed to
wards the delay. There has been 
some difficulty in procurement of steel 
also. However, efforts are being made 
to procure the requisite quantities of 
cement and steel for this bridge on 
Priority basis. All types of assistance 
is being afforded to the State Govern- 
^^tj^tete P.W.16. to tttsore that the

bottlenecks hampering the progress are 
removed quickly so that the pace of 
progress is accelerated to the maxi
mum extent possible.

Guidelines concerning the protocol 
level of reception of Indian dignitaries 

by Foreign officials
8664. DR. SUBRAM AN IAN SWAMY; 

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Minis
ters of the Central Government of 
India visiting U.S.A. have officially 
met Government executives of the 
U.S.A. whose ranks are below those 
of the respective Indian dignitaries;

(b) if so, who are the Ministers and 
which U.S. Government executive® 
did they meet; and

(c) would the Ministry consider 
laying down suitable guideline8 con
cerning the protocol level of recep
tion of Indian dignitaries by foreign 
officials during such visits?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU): (a) 
and (b). Generally, Ministers of the 
Central Government visiting the U.S.A* 
have been meeting their counterparts. 
The level at which these meetings are 
arranged has always been kept in 
mind. It could also happen that when 
meetings are arranged urgently there 
is no option but tc meet the senior- 
most official available. It may also 
be noted that there are occasions when 
a visiting Minister has met a foreign 
dic.nil.ary at a level higher than this 
own,

(c) It is not considered desirable tt> 
issue specific instructions as the proto
col level is kept in mind while arrang
ing meetings etc.

Emergency Wards of Dr. Ram 
Manohar Lohia and other 

Hospitals
8605. SHRI KANWAL LAL GUPTA: 

Will the Minister of HEALTH ANI>
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'FAMILY WELFARE be pleased to
state:

(a) is it a fact that th© emergency 
department of Dr. Earn Manohar 
Lohii Hospital, Safdarjang Hospital 
atod other Hospitals of Delhi are in 
complete mess;

(b) how many patients were atten
ded in the last 3 months in the emer-' 
genCy wards of each hospitals in 
Delhi;

(c) is it a fact that there is no 
proper accommodation, instruments 
or medicines available in the emer
gency;

(d) has Minister visited these emer
gency words during the last 3 months; 
and

(e) what specific steps Government 
propose to take to improve the con
ditions of the emergency wards of the 
hospitals in Delhi?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
IbAY): (a) No, Sir.

(b) The number of patients attended 
to in the emergency wards of some of 
the major Hospitals in Delhi in the 
last 3 months (June—August 1979) is 
as under:

(i) Dr. Ram Manohar Lohia
Hospital . . . 88,496

(ii) Safdarjang Hospital . 24,048
(iii) Smt. Sucbeta Kriplani

Hospital . 2,958
(iv) Loknayak J.P. Hospital . 20,800

(c) The Delhi Administration has 
denied that there is any shortage of 
accommodation, instruments or medi
cines in the Hospitals under their ad
ministrative control. As far as the 
Central Govt. Hospitals in Delhi are 
concerned, they are well equipped and 
medicines are by and large available. 
As for accommodation, necessary action 
to augment the same has already been 
taken, or being taken within overall 
constraints.

(d) The Minister has visited some 
of the areas of the Emergency Services 
Department of the Dr. Ram Manohar 
Lohia Hospital.

(e) To provide found the clock Spe
cialists cover in these hospitals two 
posts of Specialists each in the faculty 
of Medicine, Surgery and Orthopaedics 
have been sanctioned for the Dr. Ham 
Manohar Lohia and the Safdarjang 
Hospital. Two posts, each oi Specia
lists in Gynaecology and Paediatric*? 
have been sanctioned for the Smt. 
Sucheta Kriplani Hospital. One Mo
bile Coronary unit each at an approxi
mate cost of Rs. 2.5 lakhs along with 
the required number of medical and 
para-medical staff have also been sanc
tioned for the three hospitals to 
strengthen the coronary care services 
in their Emergency Services Depart
ments.

Reduction in Journey Time of Sahyadvl 
Express

8666. SHRI RAJARAM SHANKAR 
RAO MANE: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether the journey time of 
Sahyadri Express running from Kolha
pur to Bombay will be shortened ac
cording to the demand of the people; 
and

(b) if so. by how many hours and, 
from what date?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) and (b). There 
is no proposal to speed up 311/312* 
Bombay-Kolhapur Sahyadri Express 
at present.

D.T.C. Bns Services from Sarojini* 
Nagar Market to Central Secretariat

8667. SHRI SHANKERSIN HJI 
VAGHELA: Will the Minister otj 
SHIPPING AND TRANSPORT be 
pleased to refer to the reply given to 
Unstarred Question No. 5336 on the 
30th March, 1979 regarding frequency 
of Bus No. 50 and state;

(a) whether Bus xoute No. 51,89 and 
£15 does not go to Norti* Block, t«r



Central Secretariat nor route No. GX0 
go to Sarojfeii Nagar market, then 
what other routes that connect# 
Sarojini Nagar market with North 
Block i.e. Central secretariat;

(b) it none, what alternative has 
bfeen provided from Sarojini Nagar 
market to Central Secretariat; and

(c) as stated by in the said reply, 
what is the frequency of 15 buses ply
ing on route No. 50 from 10.20 to 16.50 
from Sarojini Nagar market to Central 
Secretariat?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY 
OF SHIPPING AND TRANS
PORT tSHRl CHAND RAM):
(a) and (b) Due to various operational 
considerations, it is not feasible to run 
all the services covering both Sarojini 
nagar and Central Secretariat complex 
via Sarojini Nagar Market and North 
Block. Since the DTC is running 
direction-oriented services, it is not

ecoijomically feasible to connect pit 
thetraffic points in the dty by direct 
services but it is ensured that change* 
over facilities are available. In res* 
pect of services of route No. SO, which 
connect Sarojini Nagar Market with 
Central Secretariat, some trips con
nect North Block and for the remain
ing changeover facilities are available 
at Udyog Bhavan/Krishi Bhavan

(c) Services of route No. 50 operate 
between Sarojini Nagar Market and 
Central Secretariat/Regal. As there 
is not sufficient traffic available for 
going to North Block, Central Secre
tariat, only four trips are operated 
from Sarojini Nagar Market for North 
Block, out of 15 trips operated between 
10.20 and 16.50 hrs. However, all the 
other trips which operate between
S. N. Market and Regal cover Central 
Secretariat complex at Krishi Bhavan. 
A copy of the Time Table of route 
No. 50 from 10.20 to 16.50 is enclosed.

T IM E  TABLE OF R O U T E  NO. 50 (BETWEEN lo.ao & 16.50 Hrs.)

Dep. S.N. 
Market

M O R N IN G  

Regal C. Sectt. Dep. S.N. 
Market

EVENING

Regal C. Sectt.

1030

1045

1140

1810

i«45

*345

1445

•*55*
1600

**607

1057

m a

2007

*237

1412

1512

1687

1619

1634

1615

•l682

1630

*1637

I645

1648

1657

1718

1649

I7O4

"•For North Block, G» Secretariat.



ttr? ■. Wrlttfn A**U>*r» APHffi J*, 1979 ^  •':".': tiA

**wer <rf C IX.C . to tt*MWr O0M*

'  8688. SHRI RAM PRAKASH TRI- 
PATHI; Will the Minister of PARLIA
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether the Ministry have taken 
the power of the Central Provident 
Fund Commissioner regarding transfer 
of the Regional Provident Fund Com
missioner; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND PAR
LIAMENTARY AFFAIRS (DR. RAM 
KIRPAL SINHA): (a) and (b). Ac
cording to Section SD of the Emplo
yees Provident Fund and Miscella
neous Provisions Act, 1952, the Cen
tral Government is the appointing 
authority in respect of the Regional 
Provident Fund Commissioners and 
certain other officers. In 1976, Gov
ernment accepted a proposal made by 
the C.P.F.C. that the power to trans
fer Regional Commissioners be exer
cised by him. However, for adminis
trative reasons, it was decided in 
X978 that the transfer of Regional 
Commissioners will be made by Gov
ernment and that the C.P.F.C. may 
make proposals to Government as and 
when he considers such transfers 
necessary.

'UNpn Twnni 1 W i f
vtrt

8669. wfffirm: w
•ftr tit fm  ftr :

(V) f*TT ** 3 fatffrftZT
^ tw# jsr *>r Onrfar 'icttt 5nrc(̂ rtn:
srtrr) % ’prr^ arr# Tr$fhr Trsnre tfwi i
vpp \Nhii4 ot r#r*rT«i wtM **t sprit*

(sr) f # r  srrrwr ftnn ^rm
t;

(*r) **  3rrt f*rcwr $ srtt ^Tr°r £  ? 

<ifw^ ^swni ^ wrft t w
ifift («ft Wtl TIW) : (*>) % (»r) 1978-83
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(«p) TfPHT m*Fi $  factf qafarfoft 
vnTTcrfr̂ f?r it erterc ^  ft nf

«fr; sftr

(**) shctttotr #
*tnc ?nrr wffrsr ?r |r> vv^rfxTff 
r̂wr fw ft % ?

(̂ r) («j) ^  grr t?V ^
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♦lHWT <8llW
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^ t  ^  arefT# 13$ far I

(t ) Irorr tc
ftfpf vr f?mfor f w  im t;

(w) *T?f, ?fr ?nr vr f%*rr
3TT̂ D ?

Trw«nft ( r t f i w w w ) :
(v ) *vtm: *ft itwpt t v w

^r*r »tt t̂ p m r  ctemf ^  eemw «mcv %* 
 ̂ i 5̂T *r ?r?r vr 45 
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(w) WChRT (V) % ârTTT ipt ^  f?  
snm* ^  i
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- "'-W' Transfer of Assistant Commissioners
;:,\, of Central Office of P.F. Organisation

8672. SHRI MUKUNDA MANDAL: :}. '
Willthe Minister of HEALTH A~D :~. 8673. SHRI R. P. SARANGI: Will
FAMILYWELFARE be Pleased to 'I' the Minister of PARLIA.,1\IfENTARY
state: AFFAIRS AND LABOUR be pl1:!al.'ed

to state:
(a) whether the reported statement

of a former Central Health Intelligence
Bureau Chief pu:'1lishcd in the
'DeccanChronicle' dated the lOth April,
79 the attention of the Government
of India has been drawn that Doc-
tors"disregard to patients;

(b)whether Government agree Or
disagree with the former Central
HealthIntelligence Bureau Chief; and

(c) what is the reaction of Gov,
ernmentand what steps are proposed
to be taken to undo the prevailing
evils?

THE MINISTER OF HEALTH AND
FAMILYWELFARE (SHRI RABI
RAY): (a) to (c). The reported state-
mentof former Central Health Intel-
ligenceBureau Chief published in the
DeccanChronicle' issue of the 10th
April,1979related to poor health sta-
tisticsand not to Doctor's' disregard
to patients. The Officer who made
thisstatement is, however, not known
to the Ministry. I'he Government of
Indiais aware of the inadequate
healthstatistics and convened, a Na-
tionalSeminar on Health Information
Systemfrom 5th to 7th February,
1979at New Delhi to review the func-
tionalaspects of Health Information
Systemat various levels. It was atten-
declby representatives of the State

-.. ~ • •. T

Governments'and various other agen-
cies. Based on the recommendations
madein the Seminar, G'overnment are
considering improvements in the
functioningof Health Information
Systemat national and State levels.

(a) whether in all the Regional
Offices of the Provident Fund Orga-
nisation, the Provident Fund Inspec-
tor (Gr. I), Assistant Commissioners.
and Regional Commissioners are trans-
ferred from one region to another
region on completion of 3 years stay at
a particular station;

(b) if so, why the Assistant Com-
missioners of the Central Office of the
Organisation are not transferred out-
side Delhi even on completion of 15
years or more stay in the Central
Office; and

(c) what action Government pro-
pose to take to transfer the Assistant
Commissioners serving ill the Central
Office and the officers responsible for
their long stay and how much time'
will it take?

THE MINISTER OF STATE IN THE'
MINISTRY OF LABOUR & PARLIA-
MENTARY AFFAIRS (DR. RAJvf
KIRPAL SINHA): The Central ProvL
dent Fund Commissioner has reported
that:-

(a) normally the transfer, of
officers of the level of Provident
Fund Inspector (Gr. I) and above is
considered in, the Organisation after
completion of three years' stay at a
particular station keeping in v,iew

the Administrative exigencies.

(Ib) There is no Assistant Provi-
dent Fund Commissioner in the Cen-
tral Office of the Organisation 'who
has been there for more than -·;15
y-ears in that capacity.

(c) Government propose to advise-
the Central Provident Fund Corn-
missioner to review cases of any
prolonged stay.
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i>HvlIeg{; asses ia ClasS III and
Class IV

8674. SHRI SAM..-\RMUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
received letter No. AIRF18:! (2202)
dated 24-9-1977from All India :Rail-
waymen's Federation for increasing
the number of privilege passes to
ciass III and Class IV staff from three
sets to six sets per year;

(b) if so, what action has been
taken on the same; and

(c) whether Government propose to
redUCe the number of privilege passes
from six sets to three sets a year to
the Class I and Class II Railway offi-
-cers as recommended in Third Pay
'Commission Report and also in the
:29th and 67th Reports of Estimates
Committee of Fourth Lok Sabha?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
'SHEONARAIN): (a) to (c). The scale
-of travel facilties available to the raii-
way employees has been reviewed
from time to time. The question of
'either increasing the number of privi-
lege passes granted to Class IH and
Class IV staff or reducing the number
admisible to Class. I and Class iT staff
with. a view to bringJng parity
amongst all railwaymen has recenilT
been considered but it has been de-
-cided to 'maintain the status quo..

"Diplomatic Passports Cor M.P.~

8'&75:'SHRI BHAGAl' RAM: wui
the Minister of EXTERNAL AFFAIRs
'be pleased to state:

('l'!:} how many M.P.s applied for the
Diplomatic Passports from 'J",muary,
1918 to date;

(b) their names and dates of sub-
mitting applications;

(c) the names of the persons who
nave been issued Diplomatic Pass-
ports; and

(d) r~ftsohs far not issuingDiplom~
tic Passports to others and whenthe7
are likely to be issued?

THE MOOSTEROFSTATEIN Tat
MINISTRY OF EXTERNALAFFAIRS
(SHRI SAMARENDRA.KUNDU):(a)
145M.Ps. applied for the issue of Dip-
lomatic passports till 21st April, 1979.

(b) and (c). L"istis laid on the Table
of the Hduse. [Placed in Library. See
No. L'r-4371/79'.]

(d) Passports are being issued to
M.Ps. when they decide to travel
abroad and as and when they applyfor
it.

""CA f;{1{iQT ~ ft;r~ ~~'l.{ATf~ !lit

~

-:J~ 8676. '!OfT,"oT'l'fIi ~ 0 'i'{'hr~T: "Ill
!m~ ~ qf~ 'Ii~~ ll'~Tlf~m 'liTW'1T
rn f'li:

II ('Ii) it~hi~, ~nrm ~ tr~ f.lia.Ir
~ ~ lfa 3 <m ~ o;f'1<f '+T<R q;n;f ~ ~
~m'IiR~~~'lil ~mrf'l;l:rr~
~ ~ "'~ 'liT tr~ fli;a;rT ~ f~'1" ~ ~
WfGA" ~ f'li~ lfll ~ ~ 1[1'{ PIT.n ~ ~
~ li~ 'f ~ ;;not ~ 'lIfT 'IiT~ ~ ;

.]'" . (1St) f'lio.f_ trPIT,,:f of o;ff:r~ ~ Q~

~~q;'fi~~11tlf~~ ~~~f~
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l{i;ro ~ <lIT ~Ut:r R;l:n" 'IT o;f'R ~~ ~ ~
ti~ ~ ~it~mafua '1<'flfl .'fiT. ~ ~ ~ ~.rn ~ .'IiT 11tlf ro'lil1: 'f f~ iR ~ illfI
.•..•........"" ..•.?
'fiR'OT Q: .

~ lJft't ifft~ t~fOr 1fti't (m ~
UIf) !. ~'fi) ~ {If} ~~ ~ t1;~ 'fiT;;rr
~T ~ o;f'R ij"lfT <m'r '1<:w ~T ~m I

Promotion to Junior claSs i Mec1icai
'81i~ershi ens

8677. SHRI MAHI LAL: Will the
Minister of HEAL'rH AND FAMILY
WELFARE be pleased to staie:

(a) total number of Junior Class I
Medical Officers in the Central Health
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Service whohave put in mmm thin 
five jw in  continuous service in the 
grade;

(b) what axe their future promo
tional prospects in C.H.S.;

(c) whether Government propose to 
give next higher promotion to all 
those Junior Class I Medical Officers 
who have completed at least seven 
years service so as to remove stagna
tion in service;

(d) if so, when; and
(e) if not, the reasons therefor?

THE MINISTER OF HEALTH AND 
FAMILY* WELFARE (SHRI RABI 
RAY): (a) 772.

(b) and (c ) , The promotion in the 
Senior Class I Scale is not automatic 
on completion of 5—7 years or more 
in the grade and the same is regulated 
in accordance with the provisions of 
the Central Health Services Rules on 
the basis of seniority, suitability of 
the officers and subject to the availa
bility of vacancies in the Senior Class 
I Scale.

<d) and (e) Do not arise.

8678.
w m  titit wmf tit *htt fr  :

(y ) «wt to ft*  w a rn *  
cm  ftfw  fW «r* 1w  w iw  p̂flhnfsff 
tit to m  m rft w*$ f w  wtctt
I j  

(tr) rm i *  m* mr t ;  tit* 

(«r) 
vr firvrc f  ? 

m m  tit* item  w w  titit 
w )  : (v ) Trwff ircr * *  WTf«*r ipwsf ^  

ftw w N r t vtit # iw t i tm  ti inw m *  m  
v v m f i m k* - v W ^  
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(w) ** in* * (t tout 1 

(»r) m  z m  1
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(v ) ^  1

(sr) wkr(»r). rm  3*?rr 1

Planting of Trees along Railway 
Tracks

8680. SHRI KISHORE LAL: Will
the Minister of RAILWAYS be pleased 
to state;

(a) do the Railways have plans to 
plant trees along the railway tracks 
on surplus land belonging to the 
Railways; and

(b) if not, can it he considered that 
even the smallest strips of land which 
are not used or are not likely to be 
used for another 5 to 10 yeans, be 
handed over to Forest Department Of 
various State Governments for affore
station, who should plant trees which 
can ultimately be used for wooden 
slippers by Railways?

THE MINISTER OF STATE IN TOT 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) According to the existing policy, 
railway land adjoining the railway 
track is handed over to the Forest 
department of the State Governments 
for afforestation purposes, if the State 
Governments are interested in the
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same, in accordance with th* terms 
and conditions laid down. In pur
suance of this policy, certain areĉ s of 
land specially in Punjab, Haryana, 
and Uttar Pradesh states were handed 
over to the concerned Forest Depart
ments. Wherever the State Forest 
Departments are not interested in 
planting trees on the railway land, 
the Railway Administration themselves 
have taken up this job. The species 
of trees to be planted on the railway 
land handed over to the State Forest 
Department is left to the discretion 
of that Department.

Military involvement of Pakistan in 
West Asian Countries

8681. SHRI BALDEV SINGH JAS- 
ROTIA: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) is the Government aware of 
Pakistani Military involvement in 
West Asian countries, if so, the details 
thereof be given with action and re
action of the Government;

(b) if not, the reason therefor; and

(c) how many countries are having 
military training from Pak forces with 
details end since how long keeping in 
view that Pak has quietly engaged as 
Third World country deploying largest 
number of troops in the manner?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU): (a) 
to (c)'. Government are aware that 
Pakistani military personnel are pre
sent in several West Asian countries. 
Pak military personnel stationed in 
these countries train the personnel 
belonging to the Defence services of 
these countries and in some cases also 
operate sfcwne equipment Pakistani 
military/personnel have been in West 
Asia for over a decade and the Gov
ernment are mindful of the implies, 
tious of this. Government have taken 
steps to strengthen the existing friend 
ly relations between India and West 
Asian countries in the economic, com
mercial, technological fields.

Construction tit Now L ta * ln 0 rt*a

86821 SHRI K. PRADHANI: Will 
the Mnster of RAILWAYS be pleased 
to state:

(a) whether it is a fact that no 
money had been spent or proposed to 
be spent on construction of new lines 
or conversion of lines or on surveys 
in the State 0f Orissa; and

(b) if so, what are the reasons 
therefor?

THE MINISTER OF STATE IN THE, 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) and (b) Around 
Rs. 100 crores were spent ont new linos 
and surveys in Oriss, since 1960 and 
the lines which have been completed 
include Sambalpur-Titlagarli, Bimla- 
garh-Kiriburu, Cuttack-Far adeep,
Bondamundat Purnapani railway lines 
which are wholly in Orissa and also 
Bailadila-Kottavalasa and Ranchi- 
Rourkela which lie partly in Orissa. 
A new line between Jakhapura and 
Banspani costing Rs. 96 crores is cur
rently in progress in Orissa State. Sur
vey for new linos which are in hand 
include rail lines between Koraput 
and Parvatipuram/Rayagada and bet
ween Talcher and Sambalpur. A sur
vey for conversion of Rupsa-Bangri- 
posi narrow gauge line is also in pro
gress. it would, therefore, not be 
proper to say that no money is being 
spent in Orissa on New Lines or sur
veys.

Honorary Homoeopathic Adviser

8683. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that there 
is one Honorary Homoeopathic Advi
ser in the Ministry of Health and 
Family Welfare;

(b) if so, the reasons for having an 
Honorary Adviser in Homoeopathy 
when there is a full time Adviser in 
Ayurveda and Unani; and
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(c) whether Govema&ent propose to 
appoint one full time Homoeopathic 
Adviser and if so, when?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Yes.

(b) and(c). A full time paid Advi
ser for Homoeopathy is not considered 
necessary at the present stage of deve
lopment of this system. The Ayur
veda system is the most wide-spread 
indigenous system of medicine and 
the work relating thereto is far more 
than in Homoeopathy.

The Unani system of medicine is 
beinf; looked after by a Deputy Ad
viser. Unani system of medicine is 
also not so wide spread as Ayurveda 
system.

A full time post of Deputy Advisor 
has been created for Homoeopathy in 
January, 1979.

3RHWT JFft if*? IT 
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Frequent Repairs to New Air Condi
tioned Coaches

8085. SHRI K. S. VEERABHAD- 
RAPPA: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether the air-conditioned 
coaches, designed and built in the 
recent past, require frequent repairs 
and have to be substituted by old air- 
conditioned coaches?

(b) if so, the reasons for frequent 
repairs to the newly designed air- 
conditioned coaches?

THE MINISTER OF STATE IN THB 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) No.

. ■ r  ! : - 1 ■ " •' :r  ; .• \

(b) Does not arise, , ;

Site for Mosque

»686. s h r i f .  a  M oaisiN*/' v m
the Minister pf kAILWA^S be 
ed to. state: '/  .v'(...

(a) whether any representation was 
made to him on his recent visit to- 
Hubli (Karnataka) to provide a site 
for constructien of a xaosque to offer 
prayers; and

(b) what action, has been takea . 
the natter?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS
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(SHRI SOTO NARAIN): (a) and (b>. 
TT«a. %be party has since been ad
vised that no railway land could be 
spared at Hubli and that thay should 
approach the Municipal Corpora

tion or the State Government for 
.aHottitog suitable land for the pur
pose.
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Coaunlttee on A.UM.S.
86881 SHRI M, XALYANA SUNDA- 

RAJ*: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleaeed 
to state:

fc4^JilrMther on the advice of Prime 
Minister, a high-powered committee

has been appointed to look into the 
various problems of the All India 
Institute of Medical Sciences:

<b) if so, the details of the commit* 
tee and terms of the reference; and

(c) when the report is likely to be 
submitted by the committee?

THE MINISTER OP HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) No. However, In pursu
ance of the recommendations con
tained in the 102nd report of the 
Estimates Committee on Ministry of 
Health and Family Welfare—AH 
India Institute of Medical Sciences, 
New Delhi—a Review Committee has 
been appointed to go into the fork
ing of AJ.I.M.S. New Delhi including: 
Dr. R. P. Centre for Ophthalmic 
Sciences|Post»Graduate Institute of 
Medical Education and.. Research, 
Chandigarh.

(b) The composition of the Re
views Committee is as under:-

1. Sh. T.A. Pai, M.P. Chairman

2. Dr. B. Sankaran, Dir. Member
C.G.H.S.

'3. Dr, B. N. Siflha, Presi- Do. 
dent, Medical Council 
of India.

4. Dr* S. J. Mehta, Direc- Do.
tor, Jaslok Hospital,
Bombay.

5. Dr. P. , Siva R«d% Do.
Directorof Ophthalmo-
logy, Institute of 
Ophthaxnology and

6. Dr, M.K. Chhetri, Do.
Consultant and Pro-
fbnor, Deptt. of Medi-

* f’cine, Institute of Po«*.
{-Graduate Education 
' and Roardi, Calcutta.

7. Dr. A.K. N. Sinha, Do.
President, Common-
wealth Medical Asso
ciation Ahiyapur Hou»e,
Sahitya Sammelaa 
RoRd, Kadam Kuan, 
Patna-800003
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8, Shri N.N.Vahra, Joint Member- 

Secretary Ministry o f Secretary 
Health and Family 
Welfare.

In regard to Dr. R. P. Centre far 
Ophthalmic Sciences, a group of 
Ophthalmologists consisting of the 
following has been constituted:—

1. Dr. M. K. Mslita, Prof. Chairman 
and Head of the Deptt. 
of Opthalmology K.G.
Mcdical College,
Lucknow.

a. Dr. I. S. Roy, Prof.
and Head of the Deptt.

- of Eye, Medical College,
Calcutta.

3. Dr. J. M. Pahawa,
C .M .O . Gandbi Eye 
Hospital, Aligarh.

4. Dr. R. Rajguru, Prof. 
and Head of Opht halmic 
Deptt. SCB Medical 
College, Cuttack.

5. Dr. P. Siva Reddy, Convenor. 
Director of Ophthalmo
logy, Instt. of Ophthal
mology and Sarojini
Devi Eye Hospital,
Hyderabad. . ; , #

The terms of reference of the Re
view Committee are givefa in the en
closed statement.

(c) The report is likely to be sub
mitted by the Review Committee by 
the 30th September 1979

Statement

Terms of Reference of the Review 
Committee

1. To assess how far the Institute 
has achieved the objectives laid down 
by the Act of Parliament.

(a) in regard to developing pat
terns of teaching in undergraduate 
medical education" to all its bran
ches 60 as to demonstrate a high 
standard of medical education to 
all medical : colleges and other 
allied institutions in India..

(b) to bring together in out? 
place educational facilities of the 
highest order for the training of 
personnel in all important bran
ches of health activity; and

(c) to attain self-sufficiency in 
post-graduate medical education.

2. To evaluate the rural and urban 
health centre projects of the Insti
tute with reference to their impact, 
in terms of:

(a) Provision of better medical 
care to the community;

(b) increased motivation to the 
students, and

(c) introducing increased use of 
less sophisticated aids for diagnosis^

students, and

3. To assess the organisational . 
structure for research and to evalu
ate the work done in the field of re
search and also to judge its impact 
on national programmes.

4. To assess hospital service pro
vided by the Institution with refer
ence to quality of treatment and 
patient care expected of IT national 
institution.

5. To evaluate the academic and 
administrative set up of the TSStitute 
keeping in view the need, if asay, for 
greater rationalisation and streamlin
ing so as to better achieve the objec
tives.

6. To consider the question of 
giving full autonomy to AIIMS 
PGIMER on the pattern of Dtoiver- 
sity keeping in view that latter has 
no service component" to people and 
to suggest amendments to the Acts 
so as only, important and policy" 
issues are referred to various Bodies 
atad day-to-day routine administra
tive problems are handled by local 
administration.
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Ambulance in Safdarjung HoqIM

and Dr. R. M Lohia Hospital

8689. SHRI K. >A.-~ RX3TAN: Will
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) the number of ambulances at the 
disposal of Safdarjung Hospital and 
Dr. Rammanohar Lohia Hospital, New 
Delhi;

(b) whether it is a fact that almost 
all the ambulances of Safdar]ung 
-Hospital are out of order as stated in
a letter published in the ‘Time* of 

.India* of 16th January, 1979;
(c) if so, the reasons therefor;
(d) steps taken to get them repair

ed; and
(e) what are the reasons for not get

ting them repaired so far?

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
RABI RAY): (a) Safdarjang Hospi

tal—5 (Five).
Dr Rammanohar Lohia Hospi

tal— 8 (Eight).
<b) No.
(c) to (e) Does not arise.

Non-Utilisation of Grants for Bora!
Roads by Gujarat State

8690. SHRI AMARSINGH V. RA
TH AW A: Will the Minister of
SHIPPING AND TRANSPORT be 
pleased to state:

(a) whether Government of Guja
rat have not fully utilised the grants 
sanctioned for the construction of 
rural roads in the State during the 
year 1978-79; and

(fe) if so, the reasons put forth 
by the State for non-utilisation of 
the grants?

THE MINISTER OF STATE IN- 
CBARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND HAM): (a) The

Government of India have received 
no such report from the State Gov
ernment who are concerned in the 
matter.

(b) Does not arise.
Definition of Family Pension Scheme

8691. SHRI P. RAJAGOPAL 
NAIDU: Will the Minister of PAR
LIAMENTARY AFFAIRS AND LA
BOUR be pleased to state:

(a) whether under Family Pension 
Scheme of 1971, the parents and 
dependents do not come under the 
definition of the family; and

(b) whether the Government pro
pose to amend the Act suitably to 
include the parents and dependents 
under the definition of the family?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. 
RAM KIRPAL SINHA): (a) Yes.

(b) There is no such proposal.

Protest against fall back wages to 
Bid! Workers

8692. SHRI BALASAHEB VlKHE
PATTL: Will the Minister of PAR
LIAMENTARY AFFAIRS AND LA
BOUR be pleased to state:

(a) whether his attention has been 
drawn to the news-item captioned 
“protest against fall back wages to 
bidi workers” ;

(b) if so, what is the reaction of 
Government to the complaints of the 
Maharashtra Bidi Industry Associa
tion against the Maharashtra Govern
ment’s decision for payment of cer
tain amounts of wages even if the 
Bidi rollers fail to roll the required 
number of Bidis for reasons beyond 
their control; and

(c) whether Government are con
sidering to make a provision about 
the fall back wages to the Bidi wor
kers uniformally throughout the 
country as suggested by the Chair
man of the said Association; if not, 
what are the reasons therefor?
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th e  MINISTER OTl»A£aj&M&N- 
"TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
The news-item was carried by the 
Bombay edition of Financial Express 
dated 21-3-1979

(b) The representation of the 
Maharashtra Bidi Industry Associa
tion is under consideration of Maha
rashtra Government.

(c) Under the Minimum Wages Act, 
fixation of minimum wages, including 
fall back wages, in bidi Industry, 
rests with the State Governments. 
The Central Government has how-

p ever beei  ̂in touch with them in this 
regard.

Pay Scales of Doctors in Andaman 
and Nicobar Islands

8693. SHRI MANORANJAN BHA- 
KTA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) whether it is a fact that the 
Laboratory Assistants of the Medical 
(Department in Andaman and Nicobar 
Islands are getting two different pay 
scales performing the same duty igm 
noring the concept of equal work, 
equal pay due to difference in edu
cational qualifications, if so, state the 
details;

(b) whether any representation has 
been received in this connection and 
the action taken thereon: and

(c) whether in the same Medical 
Department in Malaria control irres
pective of educational qualifications 
equal pay scales given in the same 
post for same type of duty?

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
KABI RAY); (a) Two different 
scales of pay for the posts of Labo
ratory Assistants in Andaman and 
Nicobar Islands are prescribed viz. 
for Matriculates R& 260—430 and for 
non-MatricuSfttes Sts. *08.

(b) The representation received 
was considered on the basis qf re
commendations of the UT •Adminis
tration wht> desired that the pay 
scales of Laboratory Assistants in 
the medical department be equated 
with the pay sca!o of Laboratory 
Assistant in the Education Depart
ment. This was examined in consul
tation with the Finance Ministry but 
could ’not be agreed to.

(c) Yes, in the case of ‘Malaria 
Technician’. ’

Pacts with Commonwealth Countries

8694. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
EXTERNAL AFFAIRS be pleased to 
state:

(a) whether recently India has con
cluded pacts with seven Common
wealth Nations; and

(b) if so, the names of the countries 
and scope and extent of the pacts?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) As far as the Ministry 
of External Affairs is aware, three 
agreements were signed with Com
monwealth counfries recently.

(b) Names of the countries and 
mature of pacts are given below:—

(1) Zambia: Trade Agreement
signed in December 1978. »

(2) Malaysia: Agreement on Eco- 
nom:c and Technical Cooperation 
signed in Ja n u a ry, 3979

(3) Zambia: Agreement on avoi
dance of double taxation signed in 
February, 1979.

Demand ©f Employees of Konkan Line
8695. SHRI BAPUSAHEB PARU- 

LEKAR: Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to state:

(a) whether a demand was made by 
the employees of Konkan unit
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Mogul Lines to revise the terms and
conditions of service as per the revi-
sion carried by M/s. Chougule Steam-
ship Company;

(b) whether the Board of Directors
of Mogul Lines did not think it ap-
propriate to revise the terms and con-
ditions accordingly and the reasons fot
the same; and

(c) whether the Board decided that
Mogul Lines Ltd. terms and conditions
of service to employees of Mllin 'lJIJ.~
be extended to employees of Konkan
unit o~ ,~ day lJf.hell,t~ir request tp
revise terms as per the revision car-
ried py ~/s. Cbougy'e Stel:un.-bip ~~
r~ve4!

THE MINISTER OF STATE IN-
CHARG~ OF THE MI~TRY OF
SHIPPING' A:r:m ' 'PR'ANSPOwr '
(SHRI-CHAND'RAY!): (a) Y~. Sir.

(ob) The Board of' Directors of
Mogul Lines was of the view that any
decision taken by a private shipping
company, namely, M/s. Chougule
Steamship Limited in respect of their
OWn employees would have no rele-
vance to the Korikan Service Unit
stair now attached to --:1\Ii:ogul Line
Limited.

") The Board of Dir ector.; of
Moz ul the Limited had decided that
the terms and conditions of service as
ap.n icab!e to the emplo~'e2s of their
M« ':' Li',l'C;; he extended to the Kon-
ka : Service sj,:d1. But the matter
w«. re viewed sub.-){-~qllentl.,.r hy that
Bl,;,:J,\nd i, was decided that the
me: ,:::,::::'mC'ntof J'I'I::U'l LiDe-Limited
~>wll"d consrlcr th» question of re-
v icw of the f:~'~;ice cO!1::i~~~):1-_:of the
Kr-nknn Service Slarr w ithou+ bring-
in,c them to the terms of service of
the' :\,Io!?;',~l the main st aff Due to
co.it inued heavy losses being incur-
Te:1 ill the oper at ion of the Konkan
Scr+ice it has 'not been possible to
make anY change in the :service con-
ditions of the Konkan Service staff,
but they have been certain reliefs.
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Request for Conversion of Salya Fort 
of Gujarat into Bulk Cargo Loading 

Port

8698. SHRI DHARMASINHBHAI 
PATEL: Will the Minister of SHIP
PING AND TRANSPORT be pieased 
to state:

(a) whether the Government of 
Gujarat have requested the Central 
Government to convert the Salaya Port 
in Saurashtra region of Gujarat State 
into bulk cargo loading port and to 
develop this port as a centrally spon
sored scheme;

(b) if so, the details of the recom
mendation or demand made in this re
gard;

(c) the amount involved in convert
ing Salaya Port into a bulk cargo load
ing port and when and how this de
mand of the State Government of 
Gujarat will be met; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN- 
CHARGE OP THE MINISTRY OP 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) and (b). The State 
Government have recommended to 
Government of India the construction 
of a deep water berth at Salaya Port 
for handling of dry bulk cargo so as 
to take advantage of 1he infrastruc- 
tulal facilities being created for the 
Offshore Oil Terminal.

A scheifce prepared by Kandla Port 
in 1977 was examined in the Ministry. 
It was found that many of the under
lying assumptions, especially thbse5 
relating to traffic, were iinfealtetic. 
Accordingly, the Port was asked to 
reconsider the scheme and come up 
again at the time of formulation of the 
proposals for the Plan period 1978— 
83.

(c) and (d). One of the schemes in
cluded in the development plans blf 
Kandla Port for the period 19718-83 is 
the construction of a deep water berth

at Vadinar (near Sataya) atan appro
ximate cost of Rs. 10 crores for which 
Planning Commission have tentatively 
agreed to a provision of Rs. 50 lakh®. 
Sanction of the scheme, however, will 
depend on its viability, financial im
plications, etc.

Deaths due to Negligence of the Stall 
of D.T.C.

8699. SHRI S. 3. LAL: Will the
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) what is the total number of 
deaths which have occurred dm* to the 
negligence of the stall of D.T.C. during 
the yeaT 1978-79; and

•

(b) how do these figures compare 
with the transport undertakings of 
other States or at least big cities as 
the Capital itself?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Presuming that 
the question is about the deaths which 
occurred as a result of accidents in
volving DTC buses, it may be stated 
that 106 persons were killed as a re
sult of accidents involving DTC buses 
(inclusive of DTC buses plying on 
interstate routes). The accidents aie 
not always attributable to human error 
or mechanical failure. Mostly these 
are the result of difficult traffic con
ditions in the city. In all the fatal 
accidents cases, the D3TC drivers Have 
been challaned by the Delhi police and 
the cases are still pending in the court 
As the cases are sub judice, it is not 
possible to say what will he the num
ber of deaths whidh may fee attribut
able to the negligence of DTC drivers.

(b) The information about acci
dents figures of other transport under** 
takings for the year 1978-79 is not 
available. However, a comparative 
aceidftit data pertaining tt> the jfear* 
1976-77 and 1977-78 of some Metro-



139 Written Answers VAISAKHA 6, 1901 (SAKA) Written Answers 134 

politan Transport Undertaking* Inc- lusive ol DTC are given below;—

Year

1976-77

*977'7«

infvrnsft urcnr

8 700. RW W  wmtt : «RT
Sen# wt f̂ rr ftr :

(v) «rf̂ nr wamft «Tfr»rar ^
*̂1̂5 ¥TWT jftT  ̂ *RT 53fTT 5RT̂)'»flf T̂TPT 

wrqrr#^ f w  | f *fst 
«rn?fnft, $ ^*nfrzfr qf wTfarrcfV w t  
ftt TO V fm, VJTftr fa*TT I; sft? 

(*sr) *rfe $t, ?ft *r*ptt jttt \* <r: *nft 
?r«F fvrof̂ r * fatf t o  *p wr *rre*T f  ?

*TTtw*uft rnmm):
(v) sft, ?t 1

(sr)f*ra ii?rm srn 3TRt fvv 
tariff tsr v4̂ nrfrsfr w font? *fr «mmr w  t,
^  1HTJTR X3TTRT rm  * faRT T* *TpT V
?rr*PfiT *r  3 i n f a T K f t  « t t ^  * k s t * t ,  
m&yiqr, wrmr <nfy«rrcft w  qft *«ft$f5r 
$ farr «rf f  1 far *ft, irsirm t o t t  ski

5TTT SPR «TC flffc wtf i w  T̂T

Reservation from Ahmedabad for Kerala B ond Passenger
W ft. SHRI c . X. CHANDRAPPAN: 

Will the Minister of RAILWAYS be 
pleased to state:

(ft) whether Government are aware 
ttart the Kerala bound passengers 
travelling from Ahmedabad are finding 
it very difficult to get onward reser
vation frolfc Arkonam to their desti
nations in Kerala and are put in vety 
great difficulties;

(b) whether he had promised two 
years ftgo whUe flagging off the &#**-

No, of accidents per lakh Kms.

Pallavan B.E.S.T. Ahmedabad D .T.G . 
T C L  (MS) (M.S.)
Madras

a-30 9-96 2-55 1 * 87

2*40 8-82 2-22 l '91

jeevan Train from Ahmedabad that a 
through coach for Kerala bound pas
sengers would be added to this train;

(c) if so, considering the difficulty 
mentioned above whether Government 
will take steps to fulfil the promise 
made; and

(d) if so, when it is likely to be 
materialised?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) No. A quota of
50 second class sleeper berths (35 for 
Ahmedabad and 15 for Vadodara) has 
been allotted for Kerala-bound through 
passengers by 145 Dn Navjivan Ex
press and connecting 41 Dn Cochin Ex
press at Arakkonam. These passen
gers are given confirmed reservation 
beyond Arakkonam by 41 Dn Cochin 
Expreas at Ahmedabad/Vadodara
itself lo avoid inconvenience.

(b) to (d). Demands for attaching 
a through coach from Ahmedabad $ot 
Kerala bound passengers by NavjivaA 
Express train, were received at the 
tfcwg of inauguration, of the train, but 
this has not been found feasible.

Introducing a New Train between 
Indore-Bhopal-Agra

8702. SHRI MADHAVRAO SCIN- 
BIA: WiH the Minister of RAILWAYS 
be pleased to state:

(a) whether the proposal submitted 
by the Gwalior Chamber of Commerce 
for introduction of a fast tunning 
train between Indote^Rhopal-Agra M
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under consideration of the Hailway 
Board;

(b) if so, whether the proposal has 
been sent to Western Railway for 
finding out feasibility for introduction
of such a train; and

(c) when the proposal wag sent to 
Western Railway and when it is ex
pected to be considered?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN); (a) to (c). Repre
sentation from Gwalior Chamber of 
Commerce is not readily traceable. 
The proposal has however been exa
mined. On the basis of sale of tickets 
during October ’73 to March '79 the 
daily average passengers travelling 
from stations between Indore ur.d 
Bhopal to Gwalior/Agra were only 19. 
It has also been found that on an ave
rage 126 passengers travel daily by 
buses from Indore and Uj'jain to 
Gwalior and beyond upto Agra Fort. 
Introduction of a direct train or 
through service coach between Indore 
and Gwalior/Agra Fort is neither justi
fied nor operationally feasible.

Fast Train Between Indore and
Gwalior

8703. SHRI MADHAVRAO SCIN- 
DIA: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether proposal for introduc
tion of a <a«t running train between 
Indore-Gwalior has been turned down 
on the basis of old traffic assessment 
made by the Railway administration;

(b) if so, what is actual traffic as
sessment and when it was assessed 
last;

(c) whether Government have 
taken into consideration the flow of 
traffic between the two places by dtaAe 
Transport buses even though the tra
velling in those buses is un-safe be
cause of dacoities in the area; and

(d) if so his reaction thereof, and 
eteps proposed to be tafcen to reconsi
der the proposal keeping in view the

unsafe travel in State Transport
buses?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (*) to (d). On the 
basis of sale of tickets during Octo
ber ’78 to March ’79 the daily average 
passengers travelling from stations 
between Indore and Bhopal to Gwa
lior/Agra were only 19. It has also 
been found that on an average 126 
passengers travel daily by buses from 
Indore and Ujjain to Gwalior and 
beyond upto Agra Fort. Introduction 
of a direct train or through service 
coach between Indore and 'Gwalior/ 
Agra Fort is neither justified nor ope
rationally feasible.

Station between Shajapur and 
Sarangpur

8704. SHRI MADHAVRAO SCIN- 
DIA: Will the Minister of RAILWAYS 
be pleased to state

(a) whether the representation from 
the people of village Panwari, Madhya 
Pradesh, between Shajapur and 
Sarangpur of Guna-Makasi section of 
railway for opening a railway station 
is pending consideration with Govern
ment for a long time;

(b) if so, whether Government are 
aware that Panwari village is the mala 
trade centre of the region; and

(c) if so, steps proposed to be taltt* 
to open the station in near future?

THE MINISTER OF STATE IN THJjj 
MINISTRY OF RAILWAYS ( W  
SHEO NARAIN): (a) Two representa
tions dated 28-7-78 and 4-2-7® from the Sarpanch, Panwadi Grampancha  ̂
yet for opening of a liWtion at Pan̂  wadi village between Stoiera PirJehftrt 
end Shajfcpur stations ?were received. 
The representation dated 28-7-78 was 
replied by the Western Railway on 
8-12-78. A reply to the letter deted 
4-2*79 will be issued by Western Bew- 
way shortly.

(b) Enquiries made by the Bailway 
have indicated that Panwadi is * S»*B
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town with m population of about 1500 
to 2000 people.

■(c) The opening of a halt station at 
Panwadi has not been found financially 
justified.

Bongaon -Barasat Section
8705. SHRI MAN OR AN JAN BIIA- 

KTA: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Government are aware 
of about continued demands from the 
people of Bongaon Barasat, West Ben
gal for having double line in that sec
tion;

(b) if so, what action has been 
taken, at ate details;

(c) whether Government received 
any representation from the people 
of Basirhat, West Bengal for direct 
train service from Basirhat to Sealdah;

(d) whether Government will like 
to introduce direct train service from 
Basirhat to Sealdah in view of the 
growing number of daily passengers; 
and

(e) if so, when and if not, why not?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHED NARAIN): (a) Yes.

(b) To improve the capacity of the 
Bongaon-Barasat Section, the follow
ing works have been sanctioned dur
ing the current year.

(1) Conversion of three flag sta
tions (Bira, Ashoknagar and Tha- 
kumagar) to crossing Stations:

(2) Provision of additional line at 
Habra station for stabling of EMU 
rakes; and

(3) Provision of tokenless block 
working on section between Habra 
and Bongaon. These works will 
meet the requirement of traffic tar 
the present. In, view of the above 
works, doubling of the section is not 
considered necessary at present.

(O Yea.

(d) and (e). Introduction of a direct 
train between Sealdah and Basirhat/ 
Hasnabad has been examined but not 
found practicable. The trains on the 
section between Basirhat/Hasnabad 
and Barasat are hauled by steam loco
motives. Extending such steam haul
ed trains upto Sealdah is not opera
tionally feasible as such an action 
would upset the running of EMU 
trains in quick succession on th© 
Brrasat—Sealdah electrified section.

Indian Shipping Trade

8706. SHRI MANORANJAN BHA- 
KTA: Will the Minister of SHIPPING 
AND TRASNSPORT be pleased to 
state:

(a) in view of the World wide reces
sion in the shipping trade what is the 
present position of Indian shipping 
trade;

(b) whether Government have grant
ed rescue loans to the shipping Com
panies to overcome the problem;

(c) if yes, what are the criteria fix
ed for grant of such loans state details 
including terms and conditions of such 
loans; and

(d) what are the names of the ship
ping companies granted rescue loan, 
mention the amount granted?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) As a result of
acute depression in the freight market, 
the shipping industry the world over 
is facing financial difficulties. Indian 
Shipping Companies, are facing prob
lems of liquidity. This is affecting 
different Indian Shipping Companies 
variously depending upon the compo
sition of their fleet and the nature of 
their operations.

(b) and (c). Government have de
cided that following financial reliefs 
could be granted to Indian Shipping 
Companies facing serious cash-flow
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problems lor the period upto 31st 
March, 1979:—

(i) Replacement of foreign ex
change loan instalments under the 
New Scheme for Financing Ship 
Acquisition from Abroad from the 
foreign exchange reserves of the 
country;

(ii) Grant of moratorium on the 
repayment of loan instalments of 
Shipping Development Fund Com
mittee loans upto three years; and

(iii) Grant of additional loans 
against past acquisitions in cases 
where the original amount of loans 
falls short of the maxim tun permis

sible limits, the assistance would be 
restricted to the minimum amount 
required to take care of cash deficits 
for the period upto 31st March, 1979. 
In granting such financial assistance, 
Government will ensure that the 
company has a past record of honest 
and competent administration and it 
makes demonstrably impressive 
efforts to mobilise resource  ̂ to im
prove its cash flow position before 
the Government agrees to grant any 
of the proposed assistance.

(d) Government have approved so 
far the following reliefs under the 
new guidelines:—

Shipping Mogul 
Cojpo- Line 

ration of fciinited 
India

(i) Moratorium on SDFC repayment during 1978-79

(ii) Conversion into loam analogous to SAFAUNS

(iii) Additional loans against past acquisitions

(Rs. lakhs)

1943*00 34t>* 7*
3182*00 8°,- 60

32 3 59

Bural Roads in Andaman an»i Nicobar 
Islands

8707. SHBI MANORANJAN BHA- 
KTA: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether it is a fact that there is 
a heavy cut in budget of Andaman 
and Nicobar Islands under ruler road 
sector;

(b) if so, how many Kilometre of 
rural roads will be constructed under 
this head within Sixth Five Year 
Plan;

(c) the total amount allotted for 
construction of rural road for the year 
1979-80 and state the names of the 
area where work will be undertaken 
in this year in the Union Territory of 
Andaman and Nicobar Islands, men
tion the length of the each road and 
estimated amount to be spent; and

(d) whether the bridge on C.F.O. 
Naluh, as assured time and again will 
be taken up this year for construc
tion, if not, why not state details?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (bllRI 
CHAND RAM): (a) to (d). The 1978— 
83 plan of Andaman and Nicobar Ad
ministration has yet to be finalised. It 
is, therefore, not possible to give 
details of the Rural Road Schemes 
which might be taken up during this 
period. The Annual plan for 1979-80, 
however, includes a provision of Rs. 60 
lakhs for Rural Roads as against Rs, 40 
lakhs during 1978-79. As per the
Vlth Plan proposals of the Local Ad
ministration, thirty roads aggregating 
to 60 Kms. in length of Rural Roads 
are proposed to be completed during 
the plan period out of which 14 roads 
are already in progress. In addition 
to ‘on going* works, during 1979-80, 
some new works are also likely to be 
taken up. The areas covered by the
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inplu4e Rural Roads in Sotytft 
Anda*na$* Middle Andaman, North 
Andaman, Havelock, Barataug, 
&Wn©yta, Terressa and Nicobar islands. 
The provision lor the construction of 
C F-O. Nallah bridge has also been 
included in the Draft Sixth (1078—83) 
Flan. However commencement of the 
work is likely to take some time as 
the. Local Administration has yet to 
take a decision whether to go in for a 
permanent bridge or a semi-perma
nent bridge depending upon the in
vestigation. Meanwhile, local Ad
ministration are also trying to get 
Bailey Bridge equipment to restore 
communication facilities as early as 
possible,
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General Manager, North Eastern 
Railway

8709 SHRI HUKAM CHAND 
KACHWAl:

SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be 

please to state:
(a) the number of complaints re

ceived by him against the working 
and other aspects of the Ex-General 
Manager, North Eastern Railway;

(to) whether his attention has been 
drawn to the publications of charges, 
of corruption, and other vices against 
the General Manager in the Gorakh
pur, Hindi Weekly "BISMIL” dated 
22nd and 29th January, 5th and 19th 
February, 1979;

(c) the steps has taken/proposing to 
take to get the complaints investigated 
and action/initiated the person to ar
rest such actions on the Indian Rail
ways; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Some 
complaints have been received against 
the previous General Manager, North 
Eastern Railway mainly alleging that 
favours have been shown in adminis
trative matters such promotions, etc. 
by him to some persons.

(b) Yes, the contents of the con
cerned reports are being scrutinised.

(c) and (d). The complaints refer
red to in reply to part (a) of the
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question are being looked into as per 
extent procedure and action, if any 
warranted, can be decided only after 
the results of investigation are avail
able.

As regards additional information 
contained in the Press reports as ref
erred to in (b) above, further course 
of action will be decided after the 
scrutiny.

Strike against  Merchant  Shipping 
Second Amendmeut Bill

8710.  SHRI  KANWAR  LAL 
GUPTA: Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to state:

(a) the details and the total loss 
incurred on account of strike at Bom
bay and Calcutta Ports against the 
Merchants . Shipping Second Amend
ment Bill restricting the marine offi
cers the freedom to choose their place 
of work; and

(b) what is the reaction of Govern
ment over it and how Government 
propose to solve the problem?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) It is not possible 
to work out the details and the total 
loss incurred on account of the strike 
as such a strike has both direct and 
indirect repercussions  on  various 
sectors of the Indan economy. How
ever, since the strike was launched 
all of a sudden, it affected the move
ment of Indian Ship which in turn 
resulted in congestion at ports of 
Bombay and Calcutta. About 75 ships- 
45 at Bombay and 30 at Calcutta, 
were affected due to strike. Some of 
the shipping companies  have  also 
reported their loss which is about 
Rs: 1.05 crores.

(b)  Merchant Navy Officers  had 
some misgivings about the provisions 
contained in the Merchant Shipping 
(Amendment)  Bill passed by both 
the Houses of Parliament. It has been 
agreed, after discussions with repre

sentatives of Maritime Union of India, 
to constitute a Committee of repre
sentatives of Government, shipowners 
and the MUI, to go into the difficul
ties apprehended by Merchant Navy 
Officers in implementation of the 
amendment and to find a solution for 
them.

Ticketless Travelling

8711.  SHRI  KANWAR  LAL 
GUPTA: Will the Minister of RAIL
WAYS be pleased to state:

(a) what specific steps have been 
taken by Government to check  the 
people from travelling without ̂tickets 
in Railways;

(b) how many persons have been 
challaned and  fined  in the Jast 6 
months for travelling without tickets;

(c) has the machinery for catching 
such people been streamlined; and

(d) if yes, give its details?

THE MINISTER OF STATE IN 
THE  MINISTRY OF  RAILWAYS 
(SHRI SHEO NARAIN):  (a) The
following steps have been taken to 
check ticketless travel on the Indian 
Railways: —

(1) Special  massive  checks 
against ticketless travel are being 
conducted by  mobilising a large 
force of ticket checking staff, Rail
way Protection Force, Government 
Railway Police and local police per
sonnel under supervision of senior 
railway officers.

(2) Joint drives against ticket* 
less travel in co-ordination with 
the State Governments.

(3) Incognito checks by travel
ling  ticket examiners in plain 
clothes.

(4) Frequent concentrated  sur
prise checks, especially by moving 
the checking parties accompanied 
by Railway Protection Force/police 
and Railway Magistrates  by road 
transport.
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(5) Replacement checks by head* 

quarters and divisional ticket check
ing squads by intercepting the trains 
in mid-sections.

(6) Deployment of ticket check
ing staff of one railway system for 
ticket checking on another system.

(7) Educative propaganda against 
ticketless travel is carried out 
among the travelling public parti
cularly among the student com
munity.
(b) The broad results of ticket 

checking drives during the six month 
period from 1-9-1078 to 28-2-1979 are 
as und^r:—

R s.

(i) M o. o f  persons d e tecte d  
tr a v e llin g  w ith o u t t ic k e t
or w ith  im p rop er tic ltc t  10 ,10 ,13 1

( ii)  A m o u n t o f  r a ilw a y  d ues  
re a lise d :

(a) F are  . . R s . 12,867

(b ) E xcess ch a rg e  R s .  83,54 ,222

(iii)  N o * o f  persons p ro secu ted  . 1,5 2 ,7 8 8

(iv) N o . o f  persons fin ed  . 3 8 ,7 7 9

(v ) N o . o f  persons ja ile d  . 7 5  >576

(v i)  A m o u n t  o f  ju d ic i a l  fine
realised . . 7,94,49*

(c) and (d). Ticket checking ma
chinery is functioning satisfactorily 
and there has been no let. up in the 
drive against ticketless travellers.
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Simhastha-Mela

8714. DR. VASANT KUMAR PAN
DIT: Will the Minister of RAILWAYS 
be pleaaed to state:

(a) what arrangements have been 
planned iby the Railways to meet the
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demand of traffic during the “Simhas. 
tfca-Mela” period;

(b) how many specials or additional 
trains would be running to meet the 
demand of the passengers; and

(c) what are the arrangements 
made at various Railway stations to 
accommodate passengers and provide 
normal facilities?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to (c). 
Arrangements for clearance of extra 
rush of traffic during Simhnstha fair 
will be made by augmentation of 
trains and by running of special trains 
depending upon traffic offering at that 
time. It is not possible to indicate 
the exact number of special trains 
etc. at this stage. Ancillary facilities 
like additional booking windows, 
drinking water arrangements, en
quiry office, latrines etc. are atao 
proposed to be provided.

No. of Indians taken out of Uganda

8715. SHRI MUKHTIAR SINGH 
MALIK:

SHRI SHANKERSINHJI 
VAGHELA:

DR. BIJOY MONDAL:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether his attention has been 
drawn to the news item appearing in 
the ‘Indian Express’ dated the 1st 
April, 79, page 10 wherein it has been 
stated that the people of Indian origin 
are being taken out of Uganda;

(b) if so, the number of such In
dians; and

(c) whether these are Uganda Na
tionals of Indian origin or Indian na
tionals working in Uganda?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
XUNDU): (a) Yes, Sir.

0>) and (c). In the light of the 
the** prevailing security situation in 
Uganda, about 250 Indian citizens, 
comprising of Indian nationals work
ing in Uganda and their families, left 
that country for Kenya between 30th 
March and 2nd April, 1979, with the 
assistance of the Indian High Com* 
mission in Kampala.

Visit of Vietnamese Delegation

8716. SHRI MUKHTIAR SINGH
MALIK:

DR. BIJOY MONDAL:

Will the Minister of EXTERNAL. 
AFFAIRS be pleased to state:

(a) whether a Vietnam delegation 
visited India recently;

(b) if so, the composition of the 
delegation; and

(c) whether the said delegation was 
official?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) and (b). A 4-Member 
delegation of the Vietnam Peace 
Committee visited India recently at 
the invitation of the All India Peace 
and Solidarity Organisation. The 
members of the delegation were:

( 1) Mr. Phan Anh, M.P.
(2)' Mr. Nguyen Thanh Le,
(3) Mr. Le Duy Van,
(4) Mr. Nguyen Van Long.

(c) No, Sir.

Electrification of Railway Stations-

8717. SHRI HALIMUDDIN AHMED: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there are 339 railway 
stations which have got the availability 
of electricity in their vicinity ainee 
1971, but have not been electrified 
uptili now;



(b) whether Railway Convention 
Committee in its report of March, 1073 
recommended that the Ministry 
should take expeditious steps for 
electrification of all stations where 
electric supply was available in the 
Vicinity and the Railway Ministry had 
given an assurance to that effect to 
the Railway Convention Committee;

(c) whether the electrification of 146 
stations were phased to be completed 
by 1977-78; if so, the names thereof 
(zone-wise) and the progress of work 
thereon; and

(d) the number with names of rail
way stations (zone-wise) which have 
not been electrified though having 
electricity in their vicinity?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to (c). 
Information is being collected from 
the various Zonal Railways and will 
be put on the table of the House 
shortly.
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CG.H.S. Dispensary in ‘B’ Block, 
Janakpuri

8718. DR. V AS ANT KUMAR PAN
DIT: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) whether it is a fact that there 
is no CGHS Dispensary in ‘B* Block, 
Janakpuri, New Delhi;

(b) whether Government is going to 
open a CGHs Dispensary in ‘B’ Block, 
Janakpuri, New Delhi;

Cc) if so, when it is going to be open
ed; and

(d) if not, what are the reasons 
therefor?

TOE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Yes, Sir.

(b) No, Sir.
(c) Doeo not arise.

(d) The *B* Block of Jan&kpuri is 
covered by the C.G.HJS. Dispensary 
located in ‘A’ Block, as this area falls 
within the prescribed three kilo
meters radius of this Dispensary.

D.T.C. Services from Swam Talkies of
Krishan Nagar to Madras Hotel

8719. SHRI HALIMUDDIN AHMED: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government proposes to 
give a shuttle service of D.T.C. from 
Swarn talkies of Krishna Nagar to 
Madras Hotel or Connaught place 
through Radhey Puri, Jagat Puri stops. 
etc. as there is no D.T.C. service to 
come to Connaught Place etc. from 
these stops; and

(b) if not, the reasons thereof and 
why the route 350 from Krishna Nagar 
is not being started from Swarn talkies 
to Statesman through above routes 
thereof?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) and (b). At pre
sent, there is no proposal to run any 
direct service between Swaran Tal
kies and Connaught Circus /Madras 
Hotel via Radheypuri and Jagatpuri, 
There are a number of services which 
connect trans-Jamuna area in Shah- 
dara Sector with Connaught Circus. 
But location of certain pockets is such 
that they cannot be connected by the 
routes linking Connaught Circus. It 
is also not feasible for the Corpora
tion to connect various localities of 
the city with one another by direct 
bus services. Swaran Talkies is al
ready linked to Connaught Circus by 
the services of route No. 340 running 
between Central Secretariat and 
Seemapuri. Jagat Puri and Radhey
puri are connected to I.T.O. by the 
services of route Nos. 312 and 320 
and Kauria Bridge by the services of 
route 201. At both the places buses 
are easily available for going to Con
naught Circus. Route 350 which con-
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jiects K***>1 Bagh Terminal and Shah- 
<dara via Krishna Nagar cannot be 
disturbed as its services are serving 
-a number of densely populated loca
lities.

Extending 63 DNj64 UP Trains up to 
Vadodra

8720. SHRI SOMJIBHAI DHAR: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there, is any proposal
to extent Lucknow-Kota ‘Avadh
Express’ 63DN|64 UP up to Vadodra;

(b) if so, from which date;
(c) quota provided in 2|3 tier and 

'first class for Dahod in Up and Dn 
trains; and

(d) if not, why?

THE MINISTER OF STATE IN 
THE MINISTRY OF RALWAYS 
(SHRI SHEO NARAIN): (a) No.

(b) to (d). Do not arise.

Scheme of Labour Participation In 
management in Public Under

taking

8721. PROF. P. G. MAVALANKAR: 
Will the Minister of PARLIAMEN
TARY AFFAIRS AND LABOUR be 
pleaoed to state:

(a) whether Government have 
undertaken any schemes of labour 
participation in management in one 
or more public undertaking during the 
year 1977 & 1978;

(b) if so, the facts thereof; and
(c) results and benefits, if any, of 

such participation?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
Government did not undertake any 
new scheme of labour participation 
in management in public sector un
dertakings during the years 1977 and

1978. However, a voluntary scheme 
of workers participation in industry 
at shop floor and plant levels Was in
troduced in October, 1975 in manu
facturing and mining units, employ
ing 500 workers or more, among 
others, in public undertakings. This 
continued to be implemented.

(b) According to the available infor
mation 842 units/branches of the Cent- 
ral Public Sector Undertakings have 
introduced the scheme at shop floor 
plant leveis.

(c) No all-India analysis has been 
made. However, reports show that 
there has been limited success ftin the 
implementation of the scheme.

Hospitals in Capital

8722. PROF. P. G. MAVALANKAR: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that several 
hospitals in New Delhi and Delhi are 
staffed inadequately in terms of 
doctors and nurses;

(b) if so, facts thereof; and

(c) steps being taken by Govern-' 
ment to rectify the situation?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) to (c). The number of 
doctors and nurses in various Gov
ernment Hospitals in Delhi and New 
Delhi is by and large adequate. How
ever, the strength of the staff is as
sessed from time to time according 
to the felt needs and additional staff 
sanctioned subject to overall cons
traints.
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Automobile vehicle* of R ailway
3723. SHRI DAYARAM SHA- 

KYA: Will the Minister of RAIL
WAYS be pleased to state:

(a) the number of automobile vehi
cles of all categories with cost on the 
Indian Railways each zone wise, con
struction organisation units and Kail
way Board controlled units;

(b) what are the various types of 
conveyances given to officers of the 
Indian Railways and for what purpose;

(c) whether at places where all the 
officers are centralised in one locality 
like fiorakhpur, R.D.S.O. Lucknow, 
C.L.W. etc. huge number of vehicles 
are used by the officers exhibiting a 
look of personal belonging; and

(d) will he impose a ban on the 
purchase of automobiles for the next 10 
years and withdraw these from places 
where these are not necessary and 
if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN) : (a) The in
formation is being collected and will 
be placed on the Table of the House.

(b) to (d). The various types of 
conveyances to officers are staff cars, 
jeeps and these are used by officers 
while travelling for official purposes. 
Since these vehilces are used for 
official purposes, the question of 
exhibiting a look of personal belong
ing does not arise.

On 27.5.77, Ministry of Finance had 
issued elaborate instructions regarding 
close scrutiny of proposals for ad
dition to the existing fleet of staff 
cars as also for the control over their 
use. These instructions have been 
adopted by Ministry of Railways.

It may be mentioned that proposal 
lor procurement of staff carsjreplace- 
ment of staff car is examined with 
utmost care and the proposal is 
agreed to only where the need for 
any addition!replacement is consider
ed tp be inescapable.

In regard to provision of vehicles 
to construction ogranisations instruc
tions are already in vogue that the 
number of vehilces existing in the 
construction organisations should be 
frozen at the number as on 1.6.77 and 
addition there to justified in detail 
and procured with the personal ap
proval of the General Manager with 
the concurrence of the Financial Ad
viser and Chief Accounts Officer. It 
was fuither stipulated that on com
pletion of a project, the vehicles 
rendered surplus should be disposed 
of and not retained in the Organisa
tion or passed on to the Open Line,

The above instructions, which are 
designed to insure economy, are consi
dered to be adequate and considered 
necessary.

Demand of Striking General Purpose 
Mazdoors *of the Calcutta Dock 

Labour Board

8724. SHRI C. R. MAHTA: Will
the Minister of SHIPPING AND' 
TRANSPORT be pleased to state:

(a) whether the Union Government, 
have refused to concede to the demand* 
of the striking general purpose Maz- 
doors of the Calcutta Dock Labour 
Board for an ad-hoc payment of 
Rs. 500/- each towards the implemen
tation of the R'azdan Arbitration Award; 
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IK 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT
(SHRI CHAND RAM) (a) and (b). 
Payment of an ad-hoc advance of Rs 
800]- (Rupees five hundred only) to 
each of the General Purpose Mazdoors 
and certain other categories of dock 
workers of Calcutta Dock Labour 
Board was demanded, pending a final 
decision on their demand for extend
ing the application of Razdan Arbi
tration Award to them. Government 
did not consider the demand to 
reasonable and the demand for ad-hoe*
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payment was therefore, not agreed 
to. It has. however, been agreed 
to refer the demand for application 
of the award to these categories to 
arbitration. The terms of reference 
and the name of the arbitrator have 
yet to b?- finalised.

Ticketless Travelling

8725. PROFESSOR SAMAR GUHA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether ticketless travelling 
has largely increased in the Railways;

(b) if so, facts thereabout; and
(c) the steps taken against such 

practice?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and
(b). As a result \>f concentrated 
drives against ticketless travellers, 
more and more persons have been 
diverted to booking windows and the 
ticketless travel is progressively on the 
decline. The number of tickets sold 
during the period 1-4-1978 to 28-2- 
1979 went up to 3334.6 millions as 
against 3186.3 millions during the 
Corresponding period of last year, 
thus registering an increase of about 
148.3 million tickets or 4.65 per cent.

(c) The following steps have been 
taken to cheek ticketless travel on 
the Indian Railways:—

(1) Special massive checks again
st ticketless travel are con
ducted by mobilising a large 
force of tteket checking staff* 
Railway Protection Force, 
Government Railway Police 
and local police personnel 
under supervision of ttfntar 
railway officers.

(2) Joint drives against ticket- 
less travel in co-ordination 
with the State Governments 
are undertaken.

(3) Incognito cheeks by travai
ling ticket examiners in plain 
clothes are conducted.

(4) Frequent concentrated sur
prise checks, especially by 
moving the checking parties 
accompanied by Railway 
Protection Force Police and 
Railway Magistrates by road 
transport.

(5) Replacement checks by head
quarters and divisional ticket 
checking squads bv intercep
ting the trains in midsections.

(6) Deployment of ticket checking 
staff of one railway system 
for ticket checking on an
other system.

(7) Educative propaganda against 
ticketless travel is carried 
out among the travelling pub
lic particularly among the 
student community.

Railway Brigades lor Lines in 
Backward Areas

8726. SHRI K. PRADHANI:
SHRI SUBHASH CHANDRA 

BOSE ALLURI:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether there is any proposal 
under consideration of Government to 
study formation and use of railway 
brigades for construction of new rail
way lines in the backward areas; and

(b> if so, the details regarding the 
schemet

f t a s  M i N i s i ^ R  o r  s T A t E  m
THE MINISTRY OF RAILWAYS 
(SttJtl SHEO NARAIN) (a) and (b). 
The propsal for formation of brigades 
for railway construction in backward 
ateas has not yet been taken u*> 
consideration.
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Oemmittee to go into the difficulties of 
Shipping Companies

8Y27. SltRX KANWAit LAL 
GtJPTA: Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to state:

(a) is it a fact that the Govern* 
ment have decided to set up a high 
level committee to go into the diffi
culties of shipping companies, parti
cularly those with small fleets;

00 if yes, what was the basis of 
setting up such committee;

(c) who are its members; and
(d) what specific steps Govern, 

ment hctve taken to see that these 
Companies with small fleets are given 
help?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): (a) and(b). 
Government have decided to set up a 
High Level Committee to examine all 
the options available to Government 
on the problems and management of 
the crises in shipping industry with re
ference to its present structure and to 
suggest structural changes, if consider
ed necessary. On the basis of the re
commendations of the Committee, 
Government will take final decision.

(c) The composition of the Commi
ttee will be notified shorty.

(d) The present package of assis
tance announced by the Government 
is intended to meet the cash How defi
cits upto 31st March, 1979 of all Indian 
Sfeipptag Zxfsscpvs6x&, th&y
fulfil the criteria laid down for such 
assistance.

13. N. Document nkzHttng KaWitftir
8728 SHRI P. RAJAGOPAL NAlDU: 

Will the Minister of E X TER N A L A F 
FAIRS b e  pleased to stater

(a) whether reference had been 
made in a U.N. Document to Kash
mir as one of the territories vihere

the people had ziot yet exercised 
their rightg of self-determination;

(b) if so, whether our Govern* 
ment objected to it; and

(c.) if so, the result thereof?
THE MINISTER OF STATE IN 

THE MINISTRY OF EXTERNAL AF
FAIRS (SHRI SAMARENDRA KUN- 
DU): (a) to (c). In accordance with 
the statement made in the Lok Sabha 
on ItectfTntoer, V&lft, a Yetter vpas 
sent by our Permanent Representative 
to the UN to the Secretary-General ob
jecting to the inclusion of Jammu and 
Kashmir in said UN document, and 
asking for the letter to be appended 
to the text of the document. We are 
pursuing the matter further.

Benefit under Family Pension £cheutfe

8729. SHRI P. RAJAGOPAL 
NAIDU: Will the Minister of PAR
LIAMENTARY AFFAIRS AND 
LABOUR be pleased to state:

(a) whether the persons who con
tribute to Family Pension Fund 
under the Employees’ Provident 
Fund and Miscellaneous Provisions 
Ac*t are getting the benefit under 
the family pension scheme equal to 
the contributions made by them; 
and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR ANt) 
PARLIAMENTARY AFFAIRS (DR. 
RAM KIRPAL SIttGit): (aj‘ and tt>k 
The benefits available under the 
scheme are:—

(i) Family Pension,
(ii) Life Assurance,
(iii) Retirement Benefit and
(iv) Withdrawn Benefit.

the quantum ot a-ritual benefit differs 
frond case to case dep^nditii  ̂ tipdh 
various factors e.g. age at eritrjf into 
service, period of recktthabtte service p&y of m  emfclb^ee etc.
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After necessary enquiries,  the nrt»
Difference in Contribution towards
FJ. in Tobacco and Uea Minin*..

Industry

8730.  SHRI P. RAJAGOPAL NAI- 
DU: Will the Minister of PARLIA
MENTARY AFFAIRS AND LABOUR 
•be pleased to state:

February, 1973 the statutory rate of 
the Provident Fund in Tobacco indus
try;

(b) the rate of contribution, to the 
Provident Fund in the Mica Mining 
industry; and

(c) the reasons for having  this 
difference?

THK MINISTER OF STATE  IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY  AFFAIRS (DR. 
RAM' KIRPAL SINHA): (a)  The 
rate of Provident Fund  contribu
tions in respect of Tobacco Industry 
is 6-1/4 per cent of the basic wages, 
dearness allowance  including cash 
value of food concession and retain
ing allowance, if any, for the time 
being payable to each of the emplo
yees:

(b) With effect from  the 28th 
February, 1973, the stautory rate of 
contribution in respect of establish
ments engaged in Mica Mines and 
employing 50 ox* more persons has 
been raised to 8 per cent  of the 
basic wages, dearness allowance in
cluding cash value of food conces
sion and retaining allowance,  if 
any* for the time being payable to 
each of the employees.  But  in 
respect of establishments employing 
less than 90 persons the  rate of 
such contributions remains 6-1/4 per 
cent

(c) The general rate of Provident 
Fund contribution under the Emplo
yees' Provident Funds and  Miscel
laneous provisions Act, 1952 is 6-1/4 
per cent.  But the Central Govern
ment have been empowered to en
hance this rate to 8 per cent in its 
application to any establishment orj 
class of establishments after making 
such enquiry «s it may  deem  fit

of contribution in xespect of  mica 
mines employing 50 or none persons 
has been enhanced to 8 per cent*

8731. St  P Rff VWfTO :  WT

fcr  ^ 3RTT# ft? ;

(*) (TO ST̂r) # BTFHTR’
apt facRt WX  i,
srefsrsKr q̂- %■  r̂r  f <r«rc w % %ftx 

ter*  srftm fefr ̂Tf=r $ rft

(’sr) ŝnr ’stpt-'tft # sRfiaiFcT fcr̂cnsff % 
fowr grcr  îrNrr̂T

nrraiewT # «rffrfoicr  t,
«rt%r ?t, ^   ̂STTJPT qpn ^
fans?  srfaiwcr qi f, ar«rr ferf̂r

% srfojffa Tf £ ;

(*T) WT * Wft
iprfel̂r  =̂rr r<
ifsY?:   ̂YrftiFFifxiff qfrr ̂

(«r) «rt farm v* rmwi  xr* vr 
*n%«r fciT cwt *refq»a 
frtr xrt "rr «fiT<n-  ?

twiianwr̂ ttswihh ):

(«p) ^ wmr hiw, t̂v gpr-
ftfi fsm 5Rif*nr  yjinrwy | i

1977  <Ppi» fWpSW

wtawwpr *Rft»§a  unvf att vp t *
v*r flit wnrFr hw   ̂ww vrhr ̂

1976 If *WT 3#<Ttf JTTTT <Wflt Sff
C i mfaf

•ftw i3,994 $f $ i

(m) fcr swmsw im iraftafa
* mi vrtnf m ̂  t i wm
frf̂r mfw* *f1ar*n̂r*f  ^ It

* 1978f  ̂i  «M*w

mfc* ifhmmr «nft ^ Mf# 
 ̂ «rft«!rtlr ♦ vwr

wfim 28-̂ 1979 | \ # iw

«n%<r ̂ vsent̂  ̂ vtxfim

1976 %  t| I; I  § nwit ÎC IWIWW

«m  irf Hi tf f i
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(»r) s fa r  %  a m  «nr*r («r)
*F fa*rr *r*rr
*r«ff $ f^nrr^Fr f  1

(* ) forfwrwrcijpr (w ) ^ f o ^ r r  
mr ststtch' f(V vnreff *nr fvcta* 
frr t^t | nrr^nw ^ f*r>f*r >p 5R*rrc f?r
*rwrro *tft Jfrrf̂ rf qft srfiifr 1

Entry of Indians into Commonwealth 
Countries

8732. SHRI EDUARDO FALEIRO: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a? whether is a fact that while 
entry of Indian citizens jn some of the 
Commonwealth countries, particularly 
U.K., Australia and Canada is regu
lated and subjected to strict controls, 
citizens of these countries have free 
entry into India; and

(b) if so, what steps will Govern
ment take to correct this anomaly and 
this curious way in which the Com
monwealth livik functions?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) and (b). A distinction
must be made between visitors and 
immigrants. Indian visitors to
Austrialia, Canada do not require a 
visa. Visitors to the United King
dom may obtain an Entry Certificate 
if they desire, tout this is not obli
gatory. Visitors from theso countries 
to India are given entry without visa.

Regarding immigrants, each coun
try has its own policy and controls 
depending upon domestic conditions.

m Wnwnr

8733. sft iww * fiimfl : f*rr fcr
f*r :

(nr) «RTT M  Plt l WW
' _ S f  .«■» « a  I t  '  >s .  . v  1 . K. ........-  ...........IT .S w II^  W I I w  H5T WTT OTRIH 
"w #  vi xfjt mr %  fiNftfnr unr 

m t;

(*r) m  W  3 flpft vr*f $ fsn? «rftr-

srfcrr«r ^  aft* $ <rrar »r?r irfaoffor
*nfr arc? factor M y

w  ;

(»r) f*rr Jft Tflr aRT̂  «r   ̂vnw 
fatwm * fro# «nsft rc fm  

prt f  ?f<rT ^ftr̂ wrfyir w  fa’TTR sftt% ^
*r*rr# *nf srfanff wft *tw 

far arr^ $ ?r«rr sro? s*tr «tt vrt tv fm  
sra** *r$r to r  3tt «rtr

(*r) sfa $t, ?ft s*r f̂ fcT m 
$  far* »t?rrm srrr *rt to t  

tfsrrsw ^ thw *twt («ft ftw *irhw);
(*r) afar k f^ t  fafcarfcrar

*? flfsHFifriffIvNifatff ^  «r
*irtf jfnft ?n£V §f£ 1 1

(*r) qr $ *rnr *  foq f ^ -  
%%rr w rf^r ^ 7: yrTT3n%<r <raff
^ ^̂sr?f ̂  ^ Tf# fV f̂ fqTSR- f w  T̂T

| :—
( 1) srf^ sMm t  tc arfTO #̂ ?r»rT̂

f^T T?,

( 2) ^ W*T?r *ro¥9rlf rt
II % 2 5«r?r<rh^^T r̂^apT«Fn:- 
grRT ?r«rr

( 3) 200 *1 wrcrfaft 1 200 «rTrar- 
qf̂ rr «fVr ^jft-II % 25 to? ^ 
f̂ rtr ?3ftfr% arrft ^  arr x #  |* f> t 
*fi*5 tiwrar ^ *r?ff wr sTFrm f̂ m

^  ^rrw r w
t  •

(it) f&sr fcfcrrcPT ^  v t f  *r* wrsft 
?rff qrT | 1

(«r) stm ^  3 m  1

CmJIl^fT WnWIW

8734. ^  vm wt Rwnft : m
^  *rf fm# fwr :

(V) WT 3TTT
crim  mt 

f  yt ffrvnr^rfiwT

inrr *wr wmr
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(m) wt 1976—77 Ir 1977- 78^

rrwfWr vt # stt w r «tt ;
(n)

htbw $ snrn>HTsr mft far 
fa tonfi *t qFrofcnr ^ *nra # w ft’i 
fan vr^rr %ftx f w w
m  ;

(*) *Tfc $t, ttt ̂ ?TO?TSrfinfST?T**Nrfofif 
f t  fafjft | fa| ^mrm'T <ref qr
<T*t*cT fan TOT I ;

(v) *rfe svnft q̂ flrrf̂ r ^ f  ft  »r$
| fh **P£ WT *TR«T f  ?

totto * xm  («ft far ^mtm):
(*) ^r t m  jfrfft ffw ra i «re?ft %
m ft  towf f^ft ^ apnr ̂  ftrtr fan 
to t  | 1

(tf) *t, trr 1

(*[) ft  $t, *mrft «pt*t * 
w ^ P i ^ srm wtt srnR^vm^TT ĵwtrr fô rr 
ynnrr %ttx * $ fas w#*rr̂  fawr «f
*Rnfar $ «̂r # ftrafa «p fa? <rrar

1

(*) vtf ^  1 35$ sr̂ rnir $
arre *TFft qrct vr [r ro r  *t?tt $>tt 1

 ̂ (y) 330-560 TO (SO #0) a
C & ftm tf  TT 5FTPT sp fartT 3TST f.ifr ^ ? r
fan t o t ?ft * n  <t*t <r <r«frafa $ q-T5r 
iftr T'sftwfw sra>?r ŵfatarTTli f t  arcV*r?!7 
W i $  s t t o t t  <rr f*ro f*ra  f t  * T f c f t  1

implementation of amended (1977) 
Pharmacy Act of 1948

8785. SHRI R. It. MHALGI: Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) is it fact that Government in
tend to implement the amended (1977; 
Pharmacy Act of 1948 from 30-9* .981:

flb) i9 it also a fact that section *2 
of the gfeid Act prohibits the persons, 
other than registered pharmacists to 
mix or sen draft to the public;

(c) is Government aware of /the 
acute shortage of registered pharma* 
cists in India; and

(d) if so, what steps have bee*n taken 
by the Government or proposed to 
take (i) to remove the shortage of 
registered pharmacists; and (ii) 
to relax the provisions of the 
said Act to certain extent to avoid the 
possible inconvenience of the dealers 
ag well as the public which may cause 
in near future?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE: (SHRI RABI 
RAY): (a) The Pharmacy (Amend
ment) Act, 1976 came into force with 
effect from 1st September, 1976.

fb) As per provision to Section 42 
of th-2 Phamacy Act 1948 as amended 
where no date is appointed by the 
Government of a State, after 31st 
August 1981 no person other than a 
Registered Pharmacist shall compound, 
prepare, mix or dispense any medicine 
on the prescription of a medical 
practitioner.

(c) Representations about the shor
tage of Pharmacists have been re
ceived from associations of Chemists 
and Druggists and also from some 
State Governments.

(d) The Pharmacy Council of India 
has relaxed the duration of study for 
the grant of Diploma in Pharmacy 
and Matriculates with two years* ex
perience in the dispensing of drugs- 
can now take one years's course and 
obtam a Diploma. The University 
Grants Commission has Also been 
writing to the Universities offering 
grant for the setting up of faci
lities for conducting Diploma course 
in Pharmacy. The State Govern
ments have also been requested to 
take adequate steps fot augmenting the 
training of pharmacists in their States. 
Government is also re-examining 
whether enforcement of Section 42 df 
the Pharmacy'Act should -feê deferred.
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futilities of Holidays and Medical Aid  
to contract labour

8736. SHRI AMARSINH V. RATHA- 
WA: Will the Minister of PARLIA
MENTARY AFFAIRS AND LABOUR 
be pleased to state:

(a) whether Government propoae 
to extend facilities like p&id holidays 
and medical aid to contract labour as 
provided to the regular labour in 
public sectors;

(b) if not, the reasons therefor; and

(c) whether this facility is likely to 
be extended in private sector also?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND PAR
LIAMENTARY AFFAIRS (SHRI 
LARANG SAI): (a) t0 (c). The Con
tract Labour (Regulation & Abolition) 
Act, 1970 and the Contract Labour 
(Regulation and Abolition) Central 
Rules, 1971 framed thereunder require 
the provision and maintenance of 
first-aid facilities for the Contract 
Labour, whether employed in estab
lishments in the public or the private 
sector covered by the Act. In terms 
of the above Central Rules, in cases 
where the contract workers in the 
public and private sector establish
ments covered by the Act, perform 
the same or similar kind of work as 
(the workmen directly employed by

Projects surveyed in Uttar Pradesh

the principal employer of the estab
lishment, holidays, hours of work and 
other conditions of service of the 
workmen ot the contractor shall be 
the same as applicable to the work
men directly employed by the princi
pal employer of the establishment on 
the same or similar kind of work.

Kasganj-Etah Railway Hue

8737. SHRI DAYA RAM SHAKY A: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the names of new projects sur
veyed or under survey in the U.P. 
area with the cost of each Project on 
North Eastern and Northern Railway; 
and

(b) whether he proposes to get a 
survey and project report made for 
provision of a broad gauge rail link 
linking Kasganj on the North Eastern 
Railway and Etah on the Northern 
Railway to cater to the much needed 
demand of the public of the area?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) A statement is 
attached.

(b) Proposal for a B.G. railway 
line between Kasganj and Etah was 
surveyed in 1970 and according to the 
Survey Report the Project was not 
found financially viable.

S tatem en t

New Lines Length 
(in kms.)

Cost of 
cons

truction 
(Rs. in 
crore*)

i. Baraut-Chhaparauli . . . . . .
а. Farr ukhabad-Shahjahanpur Golgokaranath with alternative BG

route to Mailani. —
3. Dohrighat-Sahjanwa , . . . . .  "I*
4. Nautanwa-Sanouli . . . M u
5. M a d h o g a n j-A u h a d p u r ..........................................................
б. |̂ wanj;Etah ...............................................B(3
Cowtrswn (MG to BG)

Varqati^Alhthatad M G  to BG .
(ii) Projects under survey in Uttar Pradesh

Khali labad-Balrampur .......................................
Conversion
>• M G  to BG «
a- Mau-Sbahganj M S  JK* . .................................................
3- M G  *oBG  . .
4- Man&apur-Ayodhya ..........................................................

*5 8 9 a *5
153'321 62*82
154-035 63- 78
67- 5a 13*27

7 5 0 6 0
26*87 3 ‘ 5°
30-00 1 89

12300 1 3 0 0

150*00 25*00

98* 00 10*00
100*00 w o o
306’ 00 2 10 0

30'00' 4*00
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Pakistan's joining non-aligned 
Community

8738. SHRI S. S. LAL: Will the
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether his attention has been 
drawn to the press reports that Pakis
tan has sought to join the non-aligned 
community after its withdrawal from 
CENTO; and

(b) if so, his reactions in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU):
(a) Yes Sir.

(b) Pakistan’s request for member
ship of the non-aligned movement 
will be considered by the Colombo 
meeting of the Non-aligned Coordina
ting Bureau at Foreign Ministers’ level 
to be held in June 1979, which will 
make appropriate recommendations to 
the Havana Summit scheduled for 
September 1979. India’s stand on all 
requests for membership of the non- 
aligned movement has been that they 
should be adjudged on the basis of 
certain well accepted criteria.

Central Board of Trustees on 
Revision of Pay of EPF Employees

8739. SHRI SHIV NARAIN SAR- 
SONIA: Will the Minister of PAR
LIAMENTARY AFFAIRS AND 
LABOUR be pleased to state:

(a) the progress of the committee 
of the Central Board of Trustees of 
the Employees Provident Fund Orga
nisation for revision of pay structure 
and service conditions of the em
ployees of the Employees Provident 
Fund Organisation and whether the 
committee headed by Shri Kasbekar, 
Labour Secretary, Maharashtra has to

submit its report by the 31st August  ̂
79;

(b) the progress in the revision of 
pay scales of Provident Fund Inspector 
Grade-II and Superintendent as 550— 
900 as already provided in the Em
ployees' State Insurance Corporation 
and grant of 25 per cent House rent 
allowance to A class cities like Hyde
rabad, Bangalore, Trivavidrum and 
Ahmedabad; and

(c) where the delay is causing and 
how much time Government will take 
to implement the above said agreed 
demands?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND PAR
LIAMENTARY AFFAIRS (DR. RAM 
KIRPAL SINHA); (a) The Central 
Provident Fund Commissioner has 
reported that preliminary work re
garding collection of data is in hand.

(b) These matters will also be look
ed into by the Committee.

(c) Does not arise.

Six point Charter of Demands

8740. SHRI C. R. MAHATA: Will
the Minister of RAILWAYS be pleas
ed to state:

(a) whether Government have re
ceived and considered the six-point 
charter of demands of the AH India 
Railway Employees Confederation; 
and

(b) if so, the decision taken there
on?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) The demands and the position 
in respect thereof are given in the 
Annexure.uH d&r fodar fodar fodarod 
attached statement



Statement
Position regarding 6 points Charter o f Demands _______

Written Answers VAISAKHA 6, 1901 (SAKA) Written Answers 170

Demand*
1

Position in respect 
a

thereof

i(i) A ll Railwaymen be treated as 
industrial workers with full trade 
union rights including the right to 
negotiate.

1 (ii) The working hours of Railwaymen  
shall not exceed eight hours per day.

i(iii) There shall be job evaluation of 
all railwaymen through a scientific 
system to be followd by their re
classification rcgaradation with the 
need-based minimum wage for the 
lowest-paid worker.

2. Pending the completion of job eva
luation and reclassification, imme
diate parity in wages with those of 
workers in the Central Undertakings, 
viz. H M T , BH EL, H SL, N A L  etc.

3. Bonus at the rate o f one month's 
wages for the year 1971-73 anti 
1979-73*

4. Decasualisation of all casual rail
waymen and their confirmation in 
service with all benefits given to them 
with retrospective effect.

5. Adequate and subsidised foodgrains 
and other essential commodities 
through departmentally run shops.

6. A ll victimisation cases should 
be withdrawan.

1 (i): Already Railw ay employes are goverencd by 
the provisions of the Industrial Disputes A ct 
However, in respect of the terms and condition 
o f service, they are traditionally treated as Govern* 
ment servants, as basically railways are in ihe nature 
o f a public service and are run directly byGovernmen 
because of their social and strategic importance.

x (ii): The demand for uniform duty hours of 8 a  
day for all categories of railway staff working in 
different conditions irresepective of workload o n  
them cannot be accepted. However, the M iabhoy  
Tribunal award on the Hours of Employment o f  
Railwaymen has been accepted with effect from
1-8*1974.

i(iii) and (2) : Arisirg exit cf ihe it£otiar'<if v  i 1 le  
labour prior to May 1974 strike, in which an m -  
derstanding was arrived at for job evaluation witbin 
the frame-work of the Third Pay Commission’s re
commendations a Tribunal consisting of a Neutral 
Chairman with two labour represeniativts rcm ira
ted by the two recognised ^derations, and two 
official side membsrs, has been set up to go inio 
the reclassification of workshop staff and a lifa d y  
interim recommendations of the Tribunal itcci\ftj 

in April ’78 were considered by the Ministry an 
orders for implementation as modified were issue 
in August, 1978.

In so far as parity in wages is concerned, the Third Pay  
Commission observed that fair comprsion wiih pri
vate sector or public sector cannot be accepted as 
a sound basis for fixing the level of wages of Central 
Government employees including railwaym en. 
In any case, this is a matter affecting Central G o
vernment employees as a whole ana nojunilateral 
action can be taken by the Ministry o f  Railw ays  
in so far as railwamen are concerned. This is 
also linked with the question of wages, iitccmcs and 
price policy. |  %

(3) The Government have appointed a Group o f  
Ministers comprising the D y. Prime Minister and 
Minister for Finance, Home Minister, Labour 
Minister, Minister o f Industry and Minister of Pe
troleum, Chemicals and Fertilizers, to consider 
the recommendations contained in the Report of 
the Study Group on Wages, Incomes and Prices 
including that on the issue of bonus. The matter is 
still under the consideration of the Cabinet Com 
mittee and the Finance Ministry.

(4) While it is not possible to achieve the ideal stage 
o f complete decasualisation immediately, substantial 
progress has been made in giving regular employment 

to casual labour. Steps have also been taken to 
redress to the grievances o f those who have to 
continue as casual labour due to shortage o f regular 
vacancies, etc.

(5) The issue raised cannot be considered by the M i
nistry of Railways alone since G cvtir  m tm  kas 10 
take a  decision covering all Central Govcrrnrent 
employees.

(6) A  number of case* alleged to be victimisation  
cases were bought to Government's notice in  the 
recent past and they have been looked into, and  
such action as is necessary and feasible depending 
upon the merits of each case has been taken.
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*Nfar u t a m  ft wwjt «itw fin? t o f t  
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(«r) m *n»TT *sr >rnffr  frc $ *5*# 
wrr  iw <1? tit wH x$ t t

fcr tfrrora «f ttht *rat («ft far* wiw)! 
(*) 1977-78̂  1978-79 **rferfr»rre 
?w tit *prfsr ti srtrpr 15 snr %mr ̂sRrsftr 

ftrJl" ̂ snr tx wst; 131 sftr 235 
finr >r & <Tf *ft ?r«rr 16 *r& *m 
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% mt 1

(̂) %mr M\
’TTf̂T *F tit tfw 5TTOTT TT

fatffiRr fa*T TOT | ?TOT Ttt TO # ̂rrraft tit 
alter  TOT t tfhc  wrrcrrf tit TOt I •

Uniformity in Wages of Plantation 
Workers

»
8745. SHRI SAMAR MUKHERJEE: 

Will the Minister of PARLIAMEN
TARY AFFAIRS AND LABOUR be 
pleased to state:

(a) whether Government are consi
dering the demand of Uniform wage 
for plantation workers all over India; 
and

(b) if so, the details thereof and if 
not. the reasons therefor?

THE MINISTER OF PARLIAMEN
TARY  AFFAIRS  AND LABOUR 
(SHRI RAVINDRA VARMA):  (a)
No, Sir,

(b)  The question was considered by 
Government but it was held that there 
was a well-developed system of fixa
tion of wages in the plantation indus
try in each region through bipartite 
negotiations and there was no need 
for fixation of uniform wages for 
plantation workers through Govern
mental intervention.

•rwr *tw * titjt Miwfl tit titr
WftJ *|ft WWT  TTfiff

8746. ifo metit mxim  : **n
M  wiwr«w m mStitmti® 

% : ■■

(v) itw sr*w 3 flwrfawf
famt $ wjstt «rlV*r fafa  «Nwr?r wn 
vrmt t ;

(m) $tit frit wrfofi «r*wr lift 
fiwfanff ti fm f*rr vnfarr̂- tit »rf t; iflrt

(*r) m* vtft fa*rfcrr 
cfk *rf?r«r fafa tit ftizrft tt% ar*PTOT 4 ?

«w ironforataisro
ynw ffogi): (v) Sr (»r) . 

snhrHt *rftrwr fafsr ?r«rr sraffof swsr tffaf*r*PT 
I952«rf8̂nrrforfar i7*rf, i977 5nrtft# 
*rf*rcjf *x 5n«j; f«RT *ptt 1  qrsft ?kt 
?m  for  «rc *wmm *
q̂̂RT srfânrr $ tit
cjT̂r <mr M  f 1

C.M.P.F. as Sister Organisation of
E.P.F. Organisation

8747.  SHRI PHOOL CHAND VER- 
MA; Will the Minister of PARLIA
MENTARY AFFAIRS AND LABOUR 
be pleased to state:

(a) whether the Coal Mines! Provi
dent Fund  organisation is a  sister 
concern organisation of Employeê 
Provident Fund; and

(b) whether the Karnataka High
Court had declared the Employees1 
Provident  Fund  Organisation  at
Industry and the Supreme Court of 
India also dismissed the appeal of the 
State Government against the High 
Court decision in a case of M, Mery 
Swamy Vs. Registration of Trade 
Unions, Bangalore, 1973 and also in 
W. P. No. 11345 of 1978?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND PAR- 
LlAMENTARY AFFAIRS (DR. RAM 
KIRPAL SINHA):  (a)  The Coal
Mines Provident Fund Organisation 
administers the schemes framed under 
the Coal Mines Provident tfund and 
Miscellaneous Provisions Act, 1948. 
The  Employees’ Provident  Fund 
Organisation was set up later to ad
minister schemes under the Emplo
yees Provident Funds and Miscellane
ous Provisions Act, 1952.

(b)  The first case arose out of an 
order of the Registrar of Trade Union* 
cancelling the certificate of registra
tion of the Mysore State Employees'
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Provident Fund Employyees’ Union 
on the grounds inter alia that the Em
ployees Provident Fund Organisation 
is not an industry within the meaning 
of the Industrial X>lsputes Act, 1947. 
This order was set aside by the Prin
cipal District and Session Judge, 
Bangalore. While deciding the civil 
revision Petition No. 586/1973 filed by 
the Registrar of Trade Unions against 
the above Judgment, the High Court 
of Karnataka held that “as the activi
ty of the Provident Fund Organisa
tion is industry’ the members of the 
Unions who are its employees have to 
be regarded as 'workers’. The Supre
me Court of India dismissed a Special 
Leave Petition filed by the Registrar 
of Trade Unions in Mysore, Bangalore.

The second case seems to relate to 
Writ Petition (No. 1345 of 1978) filed 
before the High Court of Karnataka 
by an employee in the Office of the 
Regional Provident Fund Commission
er, Karnataka, asserting that the refu
sal of the E.P.F. Organisation, which 
was not a Government Organisation, 
to grant him permission to contest 
elections was not sustainable in law 
and that para 27 of the Employees 
Provident Fund (Staff and Conditions 
of Service) Regulations, 1962, under 
which the permission was withheld 
was invalid and inoperative in his 
case. The writ petition is reported to 
have been rejected as unnecessary and 
pre-mature leaving all the contentions 
of the petitioner open.

Filling up of vacancies In C.MJPJ.

8748. SHRI PHOOL CHAND 
VERMA: Will the Minister of PAR
LIAMENTARY AFFAIRS AND 
LABOUR be pleased to state:

(a) whether the required staff haa 
not been provided to the Coal Mines*
Provident Fund in spite of so many 
assurances by Government; and

(b) if so, why and how much time 
organisation will take to fill up all 
vacancies and what action Govern
ment propose to take against the

responsible persons for inordinate 
delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND PAR
LIAMENTARY AFFAIRS (DR. RAM 
KIRPAL SINHA): (a) Necessary 
staff has been provided.

(b) The Coal Mines Provident Fund 
Commissioner has reported that most 
of the vacant posts have already been 
filled up and he has initiated action to 
fill up the posts which remain unfilled.

Framing of Rules by C.M.F.F.

8749. SHRI PHOOL CHAND 
VERMA: Will the Minister of PAR
LIAMENTARY AFFAIRS AND 
LABOUR be pleased to state:

(a) whether the Coal Mines Provi
dent Fund Organisation was started 
in 1947, but the organisation has failed 
to frame its own rules and regulations 
so far; and

(b) if so, why and how much time 
will it take to frame Its own rules?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND PAR
LIAMENTARY AFFAIRS (DR. RAM 
KIRPAL SINHA): (a) and (b). The 
Coal Mines Provident Fund (Staff and 
Conditions of Service) Regulations, 
1964 were framed in 1964 by the Board 
of Trustees of the Coal Mines Provi
dent Fund with the approval of the 
Central Government and were publi
shed in the Gazette of India dated the 
3rd October, 1964.

Delhi-Phtilera f-htt

8 7 » ' SHRI MANOHAB LAL SAINI; 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there la any proposal 
to introduce broad gauge line from 
Delhi to Phulera and onwards; and

(b) if so, details thereof?
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THE MINISTER OP STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) Delhi-Ahmedabad M.G. trunk 
route (934 kms.) of which Delhi-Phu- 
lera is a part, has been approved for 
conversion to B.G. The total cost of 
conversion of Delhi-Ahmedabad is 
more than Rs. 100 crores and the pro
ject is proposed to be executed in 
phases consistent with available finan
cial resources.

2nd Platform at Raichur

8751. SHRI RAJSHEKHAR KOLUR:
Will the Minister of RAILWAYS be 
pleased & state;

(a) whether the work pertaining 
to the extension of the second plat
form at Raichur has commenced and 
for how many compartments; and

(b) if so, its estimated cost and 
the period fixed for its completion?

THE MINISTER OF STATE IN THE 
MINI STY OF RAIWAYS (SHRI SHEO 
NARAIN): (a) and (b). Platform 
No. 2 at Raichur Station is being ex
tended to hold 18 bogies. This work 
is being done along with raising of 
the platform and provision of carriage 
watering arrangements. The entire 
work is estimated to cost about Rs. 
4.12 lakhs and is targeted for comple
tion by August, 1979.

Construction of Ropeways In 
Meghalaya

8752. SHRI P. A. SANGMA; Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the Meghalaya State 
Government had submitted any pro
posals for construction of ropeways;

(b) the number, location and de
tails of the ropeways proposed to be 
constructed in the State; and

(c) the reaction of the Centre on 
the proposals forwarded by the State 
Government in this regard and the 
Steps taken so far?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) No, such propo
sal has been received by the Ministry 
of Shipping and Transport.

(b) and (c). Do not arise.

Requirement of Coal on Southern 
Railway

8753. SHRI P. A. SANGMA: Will’
the Minister of RAILWAYS be pleased 
to state the normal requirement of 
coal per day and the quantity available 
for consumption every day on the 
Southern Railway?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): Normal daily re~
quirement of coal for Southern Rail
way is 3000 tonnes. Keeping in view 
the transit time from the collieries to* 
the consuming points, minimum ground 
stocks of 24000 tonnes are required to* 
ensure catering for the above require
ment. The actual stocks held on> 
22-4-79 were 5700 tonnes.

Delay in Clearance of Goods at 
Calcutta Port

8754. SHRI SACHINDRA LAL, 
SINGHA; Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state:

(a) whether it is a fact that accu
mulation of goods at Calcutta Port: 
continues due to non-clearance and. 
delay in clearance ;

(b) if so, what are the reasons for 
non-clearance, delay during the last 
six months, (month-wise, date-wise);

(c) the details of the demurrage 
charge  ̂ accumulated during the said* 
period month-wise;
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(d) the details of the action taken 
Jor immediate clearance of these 
goods; asid

(e) the result achieved?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) There was
some accumulation of cargo in respect 
of certain commodities, namely, bul- 
gar wheat, fertiliser, rap-seed etc. 
owing to non-clearance.

(b) Factors affecting clearance of 
cargo during the last six months are 

given below:—

(i) October, 1978.—Very heavy 
rain  ̂ in West Bengal affected road 
and rail communications to and 
from docks. The inter-change of 
wagcfts of eastern railways had 
disrupted due to rains and was re
sumed only on 6th October and 
became normal by the end of Octo
ber, 1978. Inter-change of wagons 
of south-eastern railways did not 
become normal till the 1st week of 
November, 1978. Work on fertilizer 
vessels and delivery was affected 
from 21st October, 1978 to 26th 
October, 1978 due to agitation by 
the Calcutta Dock Labour Board 
Workers who demanded that bulk 
fertiliser should be bagged and 
stitched before delivery.

(iv) January, 1979.—Bargemen 
strike was called off on 14th Janu
ary, 1979. A token strike by Gene
ral Purpose Mazdbors of Dock 
Labour Board on 15-1-19791 and a 
bandh call given by a section of shore 
workers on 2Sth January, 1979 
affected clearance of cargo.

(v) February, 1979.—‘Go slow*
by Calcutta Dock Labour Board 
General Purpose Mazdoors from 
5th February, 1979 affected clear
ance of cargoes, especially of ferti
lisers. Power failure on 18-2—1979 
from 0300 hours to 2330 hours on 
19-2-1979 due to repair tf under
ground electric cables also affected 
work.

(vi) March, 1979.—Agitation by 
the staff of Dock Basin Machinery 
who operate Kiderpore Dock Lock 
Entrance affected clearance of 
cargo from 1st March to lOth March, 
1979. Strike by General Purpose 
Mazdoors of Calcutta Dock Labour 
Board from 11th March to 26th 
March, 1979 also affected work.

(c) Details of demurrage charges 
that accumulated during the period 
are furnished below:—

(ii) November, 1978.—Bargemen 
strike from 15th November, 1978 
to 14th January, 1979 affected over
side clearance of cargo.

(iii) December, 1978.—Delivery of 
bulk fertiliser was affected as the 
Dock Labour Board baggers'and 
stitchers demanding thaF the 
cargo should be bagged before de
livery. Delivery wa  ̂ resumed on 
30th December, 1978. Bargemen 
strike continued, affecting over
side clearance of cargo.

Month Rs. in lakhs

October, 1978 . 7** 55

November, 1978 83-35

December, 1978 57*7°

January? *979 • 92*28

February, 1979 . 78*67

March, 1979 . 134*0°
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(d) Steps take*i for removing con
gestion of cargo tfT the shed are as 
follows—

(i) Period of rent-free clearance 
of gift consignment imported by- 
recognised charitable organisations 
reduced from 45 days to 15 days.

(ii) Pres® notifications have been 
issued to the importers advising 
them to expedite clearance of cargo 
from dock, failing which they will 
have to pay penalty in the shape 
of enhanced rent charges.

(iii) Treble rent has been impos
ed on ferti]isere and rapeseeds, 
whfch may remain uncleared for 
more than 7 days in the transit 
sheds.

(iv) Uncleared fertiliser and gift 
cargo has been removed from tran
sit shed to warehouse outside the 

docks.

(v) Arrangements being made 
in consultation with customs for 
storage of uncleared import cargo 
in Kantapuker warehou«est which 
are outside the customs enclosures.

(vi) Constant liaison being main
tained with State ““Government 
agencies and other public sector 
undertakings to effect p ro m p t  

clearance of their cargo.

(e) As regards the results achiev
ed, the average import cargo lying in 
the transit shed per day during the 
month of March, 1979 has come 
down to 53.718 tfiitaneg from 66,270 
tonnes and 60,758 tonnes in~ February 
and January, 1979 respectively.

Certain itemg of cargo, whlclf “block 
transit sheds, namely bulgar wheat, 
fertilizer, decreased considerably 
from 32,361 MT, 9,930 MT avid 2,327 
MT as on 1-3-1979 to 7,740 Mt, 2,029 
MT and 846 MT respectively on 
31-3-1979.

Cooperative Societies In Mines Safety 
and Coal Mines Welfare Organisation

8755. SHRI SACHINDRA LAL 
SINGHA:

SHRI M- A. HANNAN 
ALHAJ:

Will the Minister of PARLIAMEN
TARY AFFAIRS AND LABOUR be 
pleased to state:

(a) the details of the location of Co
operative Societies organised by the 
Director of l&ine’s Safety afcd Coal 
Mines Welfare Organisation in Dhan- 
bad with number of members of each 
societies, during the last three years* 
year-wise;

(b) whether any study made-up- 
to-date about the functioning of these 
societies;;

(c) if so, the details thereof; and
(d) the action taken on the basis 

of the studies and the result achieved?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (SHRI 
LARANG SAI): (a) No such Society 
was organised either by Director 
General of Mines Safety or the Coal 
Mines Welfare Organisation during 
the last 3 years.

(b) A Committee was constituted 
last year to examine the working of 
Co-operative Storeg set up earlier 
under the Coal Mines Welfare Orga
nisation.

(c) The Committee found that most 
of the stores had run into heavy 
losses during the years 1967-68 and 
1969-70 on account of various factors 
such as indiscriminate credit sales, 
higher indirect expenses on sales, 
faulty purchase policies and manage
ment. Of the 10 stores inspected 
the Committee recommended continu
ation of stores only at Disergarh and 
Bhuli. It recommended immediate 
liquidation of 5 stores at Kalla, Moira 
Colliery, Sonardlh, NirstER^atfl, and
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Sunday Bazar respectively. In res
pect of the remaining three stores at 
Birshighpur Pali; Chirimiri, and 
Kothagudem respectively, it recom
mended examination of their possi
ble transfer to the concerned colliery 
managements, failing which, their 
liquidation also.

(d) The recommendations of the 
Committee have been accepted and 
necessary action has been initiated 
for their implementation.

Contribution towards PJ1- ana 
E-S.I.S. in Eastern States

8756. SHRI SACHINDRA LAL 
SINGHA:

SHRI M- A. HANNAN 
ALHAJ;

Will the Minister of PARLIAMEN
TARY AFFAIRS ANirXABDUR be 
pleased to state:

(a) whether most of the North 
Eastern Region State* have not 
brought into force the provision of 
Employees’ State Insurance Act, 1948 
or Employees’ Provident Funds and 
Miscellaneous Provisions Act of 
1963;

(b) if so, the details thereof. State- 
wise;

(c) whether a number of establish
ment including Bidi Merchants and 
Manufacturer  ̂ have toot' contributed 
to Provident Fund or B.S.I.S. in the»e 
States;

(d) if so, the details thereof, State- 
wise and unit-wise; arid

(e) the action taken agatost the 
defaulter of PJ\ and E.S.X.S. in these 
States, State-wise a»T Unit-wiser

THE MINISTER OF STATE OT 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. 
RAM KRIPAL SINHA) : (a) and (b). 
The Employees' State Insurance Cor
poration have reported that the pro
visions of the ESI Act, 194)8 have 
been brought into force in the State 
of Assam only. The position regard
ing other States/Union Territories in 
the North Eastern Region is as given 
below:—

Meghalaya.—It is proposed to 
implement the Scheme at Shillong 
and Mawmluh (Cherrapunjee) and 
the matter is being pursued with 
the State Government.

Tripura.—There is a proposal to 
extend the Scheme at Badarghat 
(near Agartala) where a new Jute 
Mill is coming up.

Nagaland, Arunachal Pradesh, 
Mizoram and Manipur.—As per 
available information, there is no 
viable area with sizeable concen
tration of workers for coverage un
der the ESI Act*

The information regarding Em
ployees’ Provident Fund arid Miscel
laneous Provisions Act, 1952 is being 
collected and would be placed on 
the Table of the'ISabfia m due course.

(c) to (e). The information is being 
collected and would be lalS on the 
Table of the Sabha in due course.

Doctors

8757. SHRI DURGA CHAND: Will
the Minister of HEALTH AND FA
MILY WELFARE be pleased to state:

(a) whether Indian Medical Council 
has made any survey regarding the 
numbe* of doctors to public as well a* 
private sectors at present in each 
State;

(b) if so, what is the number Of 
doctors in each sector In each State 
and Union Tenitorie*;
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(c) what is the number of people 
in the country at present served by 
one doctor; and

(d) what is Government’s program
me to cover more people by doctors 
in the country during the next 5 years?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
BAY): (a ) No, Sir.

(b) Does not ariss.

»
(c) Exact information is not avail

able, but based on data received from 
the various State Governments, 
on an average, there is one doctor for 
about 3,000 people even though there 
is wide disparity between urban and 
rural coverage in this regard.

(d) The present out-turn of about 
12,500 medical doctors annually is con
sidered to be suificient to meet the 
medical manpower requirements of the 
country. The Government have also 
launched the Rural Health Scheme and 
the Re-orientation of Medical Educa
tion Scheme. The measures envisaged 
under these scheme will ensure greater 
medical coverage to the population.

Track electrification

8756. SHRI SARAT KAR: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) what were the targets fixed by 
Government for track electrification 
for the last three years and the pro
gress made thereon;

(b) whether there has been any 
shortfall in achieving the targets; and

<c) if so, the steps taken by Gov
ernment to remove the bottleneck in 
achieving the targets?

THE MINISTER OF STATS IN THE 
MINISTRY OF RAILWAYS (SHBI 
SHEO NARAIN): (a)

Year Target Progress

i97<>-77 . . 49 Kms. 49 Kms.

1977*78 • Nil N il

1978-79 . Nil Nil

(b) No.

(c) Does not arise

High rates charge^ by IWTC along 
Brahmaputra

8759. SHR: BEDABRATA BARUA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state whe
ther it is a fact that in spite of the high 
rate charged by the I.W.T C. along the 
Brahmaputra river, the Corporation is 
still showing huge losses?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM); It is a fact that Cent
ral Inland Water Transport Corpora
tions’ services along the river Brahma
putra are showing huge losses in spite 
of the higher freight rates due to very 
high fixed cost such as large maiming 
scale on the vessels, heavy interest on 
accumulated Government loans, very, 
high cost on capital and maintenance 
Tepair to old vessels with average age 
ranging between 40 to 50 years, lack 
of proper infrastructure facilities for 
cargo handling as well as night navi
gation. Steps are being taken to re
place these vessels to cut down the 
cost of operation and maintenance is 
also to utilise the surplus manpr;«wer 
in order to make the river services 
viable in the shortest possible timer
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Reservation quota to Diphu

8760. SHRI BIREN ENGTI: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether it is a fact that the 
Railway authority has withdrawn the 
reservation quota allotted to Diphu, 
North Frontier Railway station in Pas
senger and Mail trains;

(b) if so, the present total number 
of 1st class and Ilnd class reservation 
quota in Passenger and Mail train- 
wise both for Up -and Down journey 
from Diphu station; and

(c) will he consider to raise reserva
tion quota in view of heavy traffic and 
headquarter of Tribal Hill District?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Consequent on 
withdrawal of stoppage of 8 Dn Tin- 
sukhia Mail at Diphu station from 1-
11-78, the quota of three (3) second 
class sleeper berths allotted to Diphu 
by 8 Dn Mail was withdrawn.

(b) The reservation quotas allotted 
at present to Diphu station are:—

Train First 
Class.

Second Class

Sleeper Seats 
Berths

(0 6/60 Dn Kamrup .. 3 ••Exp.
(ii) 4jDn Assam a

(*») 5 Up Kamrup 
Express.

2

(c) A quota of three(3) second class 
sleeper berths is being allotted to 
Diphu station by &/i55Tinsukhia Mail 
from as this train has been
given a stoppage at the station from
i+ i m .

Railway line up to Bilftspur

8761. SHRI GANGA SINGH: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether his Ministry is aware 
of the proposed installation of a ce
ment plant in Bilaspur in Himachal 
Pradesh;

(b) if so, has the Ministry examined 
the feasibility and urgency to lay rail
way line upto the cement plant site; 
and

(c) if so, when the work is likely to 
be started and completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN); (a) Yes.

(b) Most of the product from the 
plant will be consumed in the State of 
Himachal Pradesh and adjoining areas 
which will be served by road. What
ever rail-borne traffic materialises for 
and from this plant is expected to be 
dealt with at the existing rail-head at 
Kiratpursahib station. Thft clearance 
for the project has been issued on 
this understanding.

(c) Does not arise.

Pwsm fa: aifjwnir f  ilw ^

8 762. TWT fWf : * 7T
JRTTC fm fa :

(* ) fa  srfjOTto % far sw
tfcirrt ^  tfwr fwft t  
favfa ftwr *m $ ;

(*) wt fs* qPwrw ryq 
i  fa  twrfipff <n: * wr*r, *1 fa.
<rr frrê Tt ftifr 5;

(«r>Strf«r ft, ̂  w  w*m m f*m wfw 
|9 mm <rr imfr $ Am
9T$ m faITX I ?

«wmm PI rm  «nft m m )  
(*) IT (*r) vsbw fa  *  far 4

irf | r ftotfm'm # vjwt, vt
«pf 1 1 w w w  ir wfr m ftaft jte w  # 

fmsm aw f i t  f a  w  «** 
vtm  # 1  twiir mm | i
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Dehri-on-Sone-PIpradih tin e

8703. PR. HAMJI SINGH: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether the survey work on 
Dehri-on-Sone-Pipradih rail line to 
cater to the traffic needs of Pyrites and 
Phosphate Limited; and other existing 
cement factories in the area has been 
completed;

(b) whether the above rail line exr 
tended to Jadunathpur and then to 
Choupan would open up a very back
ward region of the State of Bihar with 
rich limestone deposits capable of sus
taining to 3 big cement factories, 
and

(c) if so, whether Government pro
pose to take up the Dehri-on-Sone to 
Jadunathpur BG rail link for imme
diate construction in view of the vast 
industrial prospects?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) A final location- 
cum-traffic survey for construction of 
a broad gauge railway line from 
Dehri-on-Sone to Pipradih has been 
carried out. The survey reports are 
under examination.

(b) and (c). There is no proposal 
at present for extension of the pro
posed line upto Jadunathpur or Cho- 
pan.

Double line between R ial and 
Barharwa

8704. DR. RAMJI SINGH: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether Government are aware 
of the great difficulties of Railway 
passengers on account of overcrowd
ing almost on all railway line on ac
count of population explosion.;

(b) if so, what steps Government 
Propose to take to remove such hard
ships;

(c) Is it not a fact that during the 
last 2 years the pace of development 
work and specially construction of 
new railway lineg have been going, 
rather slow; and

(d) if not, what reasons Govern
ment can give in not sanctioning dou
ble line from Kiul to Barharwa on 
Eastern Railway loop line which is the 
oldest one?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) and (b). In 
order to relieve overcrowding and 
cope with the increase in passenger 
traffic, railways are introducing ad
ditional trains, increasing the loads of 
trains by utilising diesel and electric 
traction, and double-heading of trains. 
Coaches with increased carrying capa
city like double-decker and A.C. se
cond class sleepers are also being pro
vided.

(c) No. Construction of 411 Kins, of 
new railway lines was completed and 
opened to traffic during the last two 
years and about H8 Kms. of new lints 
are nearing completion and are ex
pected to be opened to traffic in the 
next few months. Work on 352 kms. 
of new lines has been stepped .up so 
as to complete them during the cur
rent financial year. Work on about 676 
kms. of new lines has been taken up 
for construction during the last two 
years.

There are in all 27 approved projects*, 
in hand at present including three 
new line projects approved in the 
Budget for 1979-80 having a total 
length of 1848 kms. The projects 
are in various stages of construction. 
Thier total estimated cost is Rs. 352 
crores.

(d) Doubling of a railway line is 
closely linked with the level of traffic. 
An Engneering-cum-traffic survey for 
augmentation of sectional capacity in
cluding doubling on Kiul-Barhorwa 
section is in progress. Decision on 
doubling or other line capacity works’ 
on section will depend on the anti
cipated traffic requirements as assess— 
ed during the survey,



Transmission receiving sets facilities 
to Indian missions abroad

3765. SHRI S. R. DAMANI: Will the
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Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) the names of the countries 
where the Indian Missions are not 
provided with transmission receiving 
sets and the reasons thereof;

(b) how much time will it take to 
reach the copies of daily transmis
sion sent to all the missions and 
posts abroad by bag;

(c) whether Government is consi
dering any proposals for daily trans
mission of latest developments in 
India to all the Indian Missions and 
posts abroad for the improvement of 
external publicity; and

(d) whether Government have 
taken steps to implement the recom
mendations of Shri Chanchal Sarkar 
Committee in this regard, if so, the 
details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI ^SAMARENDRA 
KUNDU) (a) The list of missions and 
posts who do not get the twice daily 
transmissions from headquarters, be
cause they have neither receiving 
sets nor local arrangements for re
ceiving the transmission, is attached.

Receiving sets have not been pro
vided to these missions and posts 
mainly on account of financial cons
traints.

(b) The time taken by copies of the 
transmissions to reach their desti
nations depends on the frequency of 
the bag schedule and may vary from 
$ few days to about a fortnight

(c) Some of the missions and posts, 
who do not receive the transmissions, 
are being fed with thrice-a-wcek 
-press cables. This however is very

expensive. Some posts have arrange
ments to receive by mail our daily 
transmission through the major Indian 
mission in that country. The Govern
ment’s intention is to cover as many 
important missions and posts as 
possible with the daily transmis
sions and failing that by press cables 
subject to availability of resources.

(d) The recommendations made *n 
the report of Chanchal Sarkar Com
mittee are being examined in detail. 
An experienced officer has been ap
pointed to supervise the work rela
ting to the examination and imple
mentation of the recommendations.

Statement

List of Missions and Posts who do 
not get twice-a-daily transmissions 
from Headquarters, because they hav«? 
neither receiving sets nor local ar
rangements for receiving the trans
missions.

(A) NEIGHBOURS

1. Kendy
2. Dacca
3. Rajshahi
4. Chittagong
5. Mandalay
6. Male
7. Karachi
8. Kandahar
9. Jalalabad

(B) SOUTH EAST ASIA
10. Manila*
11. Chiangmai
12. Medan
13. Singapore
14. Vientiane*

(C) EAST ASIA
15. Hong Kong
18.PyongYan^
17. Tokyo
IS. Kobe.
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(D) WEST ASIA AND NOBTH AF
RICA
19. Abu Dhabi
20. Dubai
21. Basrah
22. Bahrain*
23. Port Said
24. Damascus
25. Doha*
26. Jeddah*
27. Muscat*

(E) AFRICA SOUTH OF SAHARA

28. Khartoum
29. Mogadiscio
30. Sanaa
31. Khoramshar
32. Zahidaan
33. Tur is
34. Tripoli*
3'5. Addis Ababa*
36. Accra
37. LagDs*
38. Dakar*
39. Rabat*
40. Tananarive
41. Conakry
42. Kinshasa
43. Lilongwe*
44. Lusaka*
45. Zanzibar
46. Mombasa
47. Maputo*

<F) EUROPE EAST
48. Berlin (GDR)
49. Odessa
50. Prague*

<G) EUROPE WEST
51. Athens
52. Frankfurt
53. Hamburg
54. West Berlin

55. Dublin
56. Helsinki
57. Lisbon*
58. Liverpool
59. The Hague*
60. Copenhagen* 
efT Birmingham
62. Oslo

(H) AUSTRALASIA/OCEANIA
63. Wellington (New Zealand)
64. Suva.

(I) NORTH AMERICA
65. Chicago
66. Vancouver
67. Toronto

(J) CENTRAL AMERICA
68. Panama

(K) SOUTH AMERICA
69. Paramaribo
70. Lima
71. Caracas
72. Bogota

Note: (1)* means that the Mission is 
receiving press cables on a regular 
basis from Headquarters.

(2) Capital Bold-Lettered Mission 
means main Mission and small one 
means Post.

Development of Inland Water Trans
port

8766. SHRI S. R. DAMANI: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) whether Government have any 
plans to develop inland water trans
port on Go da varyv Krishna, Kavery, 
Mahanadi and Narmada rivers, on the 
lines of garland canal in the Northern 
Region;

(b) if so, the details thereof; and
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(c) the efforts made by Government 

in this regard and the progress made 
eo far?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (c). The 'Gar
land Scheme* envisaged by Shri Di»- 
shaw J. Dstur Comprises construction 
of Wo canals—one canal running along 
the length of the Southern slopes of 
the Himalayas anci the second to en
compass the Central Plateau and 
Southern Peninsula to conserve and 
utilise all the surface water resources 
of India.

Ganga Cauvery Project, which is a 
concept based on paper studies, en
visages pumping of water of the Ganga 
for about 150 days during the high 
flow period and linking Ganga 
with Cauvery by a Canal pas
sing through the Basins of 
Sone, Narmada, Tapi, Godavary and 
Krinshna and Pennar, to partially 
meet the water demand of the drought 
prone areas of the region.

The proposal is one of the sugges
tions for formulation of national plan 
for the optimum development of the 
Water resources of the country. It 
involves many complex issues such as 
technical feasibility, economic viabili
ty, power requirements, legal and en
vironmental aspects etc. Before such 
a scheme as Ganga-Cauvery link can 
be taken up for implementation, it is 
considered essential to study in depth 
the position of surpluses and short
ages in various regions, basins/sub
basins, vis-a-vis the possibilities for 
economic inter-basin and inter-region- 
al transfer of water taking into consi
deration the minimum needs of drou
ght prone areas. These studies have 
aince been taken up in the Central 
Water Commission.

After the technical aid economic 
viability of the proposal is establish
ed, the question of developing ini arid 
water transport on the canal linking 
these river* will have to be considered.

196

Strength of Casual Labour ■■

8767. SHRI S. R. DAMANI: Will
the Mnister of RAILWAYS be plea$ed 
to state:

(a) what is the present strength of 
casual labour employed “in various sec
tions of the Indian Railways, section- 
wise;

(b) whether Government have any 
plans to absorb all the casual lab
ourers employed in Railways if so, the 
details thereof ; and

(c) how much time it will take to 
absorb all the casual labourers em
ployed at present?

t
THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Statistics of
casual labour are maintained Railway 
zone-wise and the same are as under:

Railway Number
of < an al 

labour

Central . . . .  37,2 0 a

Eastern . . . .

Northern . 58,018

North Eastern . . /6,720

N. F......................................7,s«6

Southern . . . .  27,649

South Central . 23,783

South Eastern . . . 32,£68

Western . . . .  21,782

C.L.W. . . . .  160

D..L. W.......................... 228

I.C.E. . . . 250

R.D.S.0............................ 812

Others . . 7,131

Total , . . M ?*610
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(h) and (e)» The absorption of 
casual labourers in regular class IV 
posts depends upon the availability of 
T^ttar vancanies and no definite 
time limit for absorption of all the 
ĉasual labourers, into regular van- 

•cancies can therefore, be laid. How
ever, 1.35 lakhs of casual labourers/ 
substitutes has so far been absorbed 
into regular vancancies and another 
.27,000 screened for absorption.

Utilisation of I.S.M. Assistant s by 
States

8768. SHRI S. E DAMANI: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

«
(a) the reasons for the very low 

utilisation of assistance by the States 
in respect of the I.S.M. development, 
which was sanctioned by the Central 
Government;

(b) why there was no response from 
.a number of States in implementing 
the schemes for the development of 
I.M.S. pharmacies, the names of the 
States thereof;

(c) the names of the States which 
have fully utilised the assistance 
granted by the Centre in respect of 
the development of I.S.M. pharmacies 
and the advantages gained from this 
scheme during the year 1978-79; and

(d) whether Government have as
certained the expenses made by the 
States in implementing this scheme is 
in accordance with the guidelines 
given by the Centre or the amounts 
were utilised at the discretion of the 
States?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
HAY): (a) There are two Centrally
Sponsored Schemes of Indigenous 
Syst&ns of Medicine for provision of 
assistance to Stdfe Governments viz., 
(i) Scfceine of upgrading and main- 
Penance Of T>ep&rtment€ of Postgra

duate Training and Research in I BM.: 
and (ii) Development of I.LM. Phar
macies including Herbal Farms and 
Drug Testing Laboratories. While the 
utilisation of assistance under the 
first scheme is satisfactory; the State 
Governments have not been able to 
utilise the assistance under the second 
scheme adequately. The main reacon 
for low utilisation of assistance under 
this scheme is that the State Govern
ments have not been able to fill up 
all the sanctioned posts. The State 
Governments, however, harve taken 
steps to equip the State I.S.M. Phar
macies and Drug Testing Laboratories 
with modern equipment as per the 
pattern of assistance.

(b) Since the scheme provides for 
assistance ior the development of 
existing stat'e I. S.M. Pharmacies 
only these States which have no 
I.S.M. Pharmacies could not avail of 
the assistance available under this 
Scheme. The State Governments of 
Rajasthan, West Bengal, Maharashtra 
Uttar Pradesh, Andhra Pradesh, 
Orissa, Madhya Pradesh, Kerala, Pun 
jab, Gujarat, Tamil Nadu, Karnataka, 
Bihar and Himachal Pradesh have re
quested the Central Government for 
assistance under this Scheme. The 
Central Government’s approval for the 
development of one pharmacy each of 
the States of Rajasthan, West Bengal, 
Maharashtra, Uttar Pradesh, Andhra 
Pradesh, Orissa, Madhya Pradesh, 
Kerala, Punjab, Gujarat, Tamil Nadu 
and Karnataka has since been convey*? 
ed to the respective State Govern
ments.

(c) The State Government of Rajas
than, West Bengal, Uttar Pradesh, 
Andhra Pradesh, Orissa, Punjab, 
Tamil Nadu and Gujarat have inti* 
mated that steps have been taken to 
equip the State I. S. M. Pharmacies 
& Drug Testing laboratories etc,, in 
accordance with the approval granted 
by the Central Government. The 
State Governments of Maharashtra, 
Madhya Pradesh, Karnataka and 
Kerala have not implemented the 
scheme during 11^8-79,



The following State Governments 
have so far intimated the expenditure 
incurred during 1978-79:—
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(Rs. in lakhs)

t. Rajasthan r 7R

a. West Bengal . 2*»f>

3- Orissa . I ' (JO

4- Andhra Pradesh Nil

5- Kerala , Nil

C. Karnataka Nil

7« Uttar Pradesh a *

8. Tamil Nadu . ° ‘ °3

9- Gujarat 0‘ 4<>

to. Maharashtra . Nil

(d) Central assistance under the 
Scheme of Development of ISM Phar
macies etc., is provided to the exist
ing pharmacies which are maintained 
by the State Governments. The State 
Governments can avail of the Central 
assistance only in accordance with the 
pattern prescribed for this purpose.

Working Groups

8769. SHRI VASANT SATHE: Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to state:

(a) whether it is a fact th&t num
ber of working groups set-up under 
the Ministry have furnished their re
ports to Government regarding re
view of continuing programmes and 
suggesting. improvements in the on 
going schemes and formulation of new 
schemes;;

(b) if so, details of the recommen
dations made by these working groups 
on various subjects; and

(c) details of action taken so far/ 
proposed in the matter?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
to (c). A statement is laid on the 
Table of the House. [Placed fn Lib- 
rary. See No. LT-4373/79].

Reports of Working Group*

8770. SHRI VASANT SATHE: Will 
the Minister of HEALTH AND FAMI
LY WELFARE be pleased to state:

(a) whether it is a fact that number
of working groups set-up under the 
Ministry have furnished their reports 
to Government regarding review of 
continuing programmes and suggesting 
improvements in the on going schemes 
and formulations of new schemes;

(b) if so. furnish important details 
of the recommendations made by these 
working groups on various subjects; 
and

(c) details of action taken so far 
proposed in the matter?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Six Working groups
were constituted by the Planning 
Commission in the context of the 
preparation of Five Year Plan 
(1978—83) and the reports have 
been furnished to the Planning Com
mission.

(b) and (c). The recommendations 
and suggestions of the working groups 
as accepted have been reflected in the 
Draft Five Year Plan (1978—83) do
cument brought out by the Planning 
Commission. However, a gist of the 
important recommendations and action 
taken is attached.

Statement
I. Working Group on Preventive Medi

cine and Public Health:
(a) Important Recommendations.
The Group recommended the con

tinuation of the on-going programme? 
of Fifth Plan and also taldng up the 
Expanded programme of Immuniza
tion including certain vaccination

■38, 1979 .
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programmes like Measels Vaccine, 
Polio Vaccine, Typhoid and Tetanus 
Vaccine in school going children and 
development of Pasture Institute, 
Coonoor to augment the supply 0f 
Diphtheria Partusis and Tetanus 
Vaccines.

(b) Action Taken:

The recommendations have been ac
cepted and the Expanded Programme 
of Immunization has been included for 
annual Plan period 1979-80.

II. Worlting Group on Health Care and 
Family Welfare in rura] areas:

(a) Important Recommendations:

1. Stepping up the process of inte
gration of Family Welfare services 
■with those of Maternity and Child 
Health and Nutrition Programmes in 
•order to cover the whole country un
der Multi-purpose Workers Scheme 
'within the Sixth Plan period or ear
lier if possible.

2. Due to increasing awareness & 
acceptance of Family Welfare methods 
by women, the greater emphasis should 
be laid on education and motivation, 
of women through post-partum ap
proach, increasing availability of 
female methods and providing ser
vices for tubectomy, Insertion of Ute- 
rian Devices and Medical Termination 
of Pregnency in rural areas during 
Sixth Plan.

3, The Minimum Needs Programme 
be taken up under Centrally Sponsor
ed Sector during Sixth Plan instead 
of under the State Sector as at pre
sent to ensure that the funds alloted 
tor the development of health ser
vices are not diverted for the other 
programme.

4, Efforts should be made to provide 
one male and one female Multipurpose 
Worker tar 5000 population. F6r this 
Purpose necessary training facilities 
should be created in various States.

5. The District Health Organisation 
should be re-organised on the basis of 
the number of Primary Health Centres 
covered by it.

6. In order that the community is 
actively involved in promotional and 
preventive Health aspects, education 
for family Welfare community health 
workers scheme should be expanded.

7. In order that an appreciable dent 
can be made on Family Welfare and 
maternal and Infant mentality rate, 
greater emphasis should be placed on 
improving Family Welfare and Mater
nity and Child Health Services in 
rural areas.

8. Since the new population policy 
relies solely on education and motiva
tion of couples for acceptance of small 
family norm, the present media and 
extension education set up at various 
levels needs strengthening.

9. The organisation to collect feed 
back information from the fields of 
vital health statistics and evaluation 
of various programmes needs to be 
integrated and strengthened at State, 
district and Primary Health Centre 
level,

10. To-provide adequate supervision 
in the field, efforts should be made so 
that each Primary Health Centre is 
given two serviceable vehicles.

11. The financial support which is 
provided by Government of India for 
developing rural Health Services, 
Family Welfare and Maternity and 
Child Health programmes etc. should 
be integrated so that the assistance 
is given tinder one budget head.

12. One additional Primary Health 
Centre alongwith Family Welfare 
wing should be gradually set up with 
a goal that no Primary Health Centre 
sh.oud have a coverage responsibility 
of more than 35 to 40 thousand popu
lation.
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1SL A system of regular refresher 
training of staff should be chalked out.

14; More intensive effort needs to 
be made specially in rural areas and 
a closer involvement of institutions 
like the Central Social Welfare Board, 
Mahila Mandate, Youth Women and 
labour organisation, Panchavais and 
teachers in the Family Welfare Pro
gramme.

15. Medical Termination of Preg
nancy facilities be developed in rural 
areas and the Central Government 
should provide the necessary funds 
for extending these facilities.

16. The population education pro
grammes should be introduced at Uni
versity, Secondary and Primary stu
dents level. The population educa
tion should also be included in tea
cher’s training course.

17. Population education through 
Adult Literacy Progranirr.es and 
through known formal channels 
needs to be pursued vigorously.

18. The various contraceptives 
should be made more easily available 
to the acceptors.

19. To take care of severe forms 
of malnutrition among infants, faci
lities for nutrition rehabilitation and 
thereby should be provided at all 
Primary Health Centres.

(b) Action taken:
1. National Development Council 

has decided that the Minimum 
Needs Programme of health should 
remain under the State Sector.

2. The revised norm of one Pri
mary Health Centre for 50 thou
sand population has beeti accepted 
ai>4 efforts are beijig made to achi
eve therevised norm by 1988. This 
has been reflected in the Draft 
B̂ ve ^eat. Plan *978—83 document.
' ‘Ehe other major recommenda- 
Sionsftff the Working Group nave 
been accepted.

III. Working Group on Health Care? 
and Family Welfare in Urban
areas including. Family. Wetfare
Programme in Organised private
Sector:

(a) Important Recommendations 1

1. There should be a dispensary 
in urban areas for every 10,000 
population. The people living (in 
a particular area in a city he allo
cated a specific dispensary. For this 
purpose family cards should be pre
pared. The dispensary should also 
provide Maternity and Child Health 
and Family Welfare Sorvices.

2. In cities having a population of
50,000 or more there should be a 
polyclinic for every 50,000 popula
tion (i.e. for 5 dispensaries) for 
providing specialist consultation 
services. The polyclinic will serve 
a& a tier between the dispensary 
and the hospital and help in reduc
ing the overcrowding in the hospi
tals.

3. (a) Number of beds in the 
hospitals in the urban areas be 
increased to meet the growing needfe

for hospitalisation subject t0 avail
ability of funds.

(b) Dharmashalas be attached to 
every hospital to accommodate 
patients who do not need active 
treatment.

(c) Hospitals should not have lies® 
than 50 beds and more than 600 
beds.

(d) Intensive Care Unit should’ 
be provided only in the hospitals 
having 500—600 bedfc

(e) Residents accommodation 
be provided to the hospitals staft at 
the hospital premises and residen
tial accommodation for the staff 
should form part of" the construc
tion of the hospital

..  « )  While fi&tng t!S6  ttr ttS ftk  of
• :,th^riiv i^ g  JjjgQ p1
the n u m t e r o f ' bedr should 

■. inta account
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(g) I& the hospital, the casualty 
yraSdu should be established on 
ground floor.

(h) Element of payment for 
health care services be introduced

to ensure the involvement of the 
people in the health care program
me.

(i) Blood donation for cold sur
gery be made compulsory and uni
form reasonable rates for blood 
donation should be fixed on an all 
India basis.

4 (j) Hospital services provided by 
the vari ous hospitals i?.i the same 

cities be devetailed wherever consi
dered necessary.

(k) Provision be made for dicta
phones for doctors working in hos
pital for making notes of good 
cases.

(1) Out Patient Door X-ray and 
diagnostic services in hospital be 
strengthened.

The Planning Commission should 
lay down that additional beds to the 
hospital would be provided only 
when other bottlenecks have been 
removed and occupancy of hospital 
beds remains high. Planning Com- 
misson should as a policy make pro- 
V.ision to  prQ^uce lot of more techni
cians to increase the productivity of 
Jip^taJ ahrit lot of. work which is 
befog done toy, doctors to day would 
tie 4one £y technicians. It would be 
cheaper, mote efficient and more con
venient.

4. The gttmp suggested the provi
sion, of. minimum health care servic
es to ranwaynien living in Isolated 

; areas, disease jpjp£ventiy« and health

services orga*$aij|g th e  healUk qUmcs 
on polyclinic pattern wth ante-room

laboratory facilities, creation of para
medical cadre and introduction of 
operational research by the Ministry 
of Railways.

5. Continuation of on-going Cen
tral Schemes was recommended.

6. Maternity and Child Health and 
Welfare services should be integrated 
with all the institutions, centres, hos
pitals which are providing medical 
care in urban areas.

7. Stressed the necessity for taking 
remedial measures to prevent the 
pollution of air and water.

8. To organise health education 
specially in slum areas.

9. The group recommended that 
mental health department be set up 
in general hospitals instead of set
ting of separate mental hospitals and 
the arrangements should be made 
for the training of personnel in psy
chiatrics.

10. The existing institutions in the 
country for giving advice for safety 
measures be expanded and the advice 
be made available to the factories 
etc. at a reasonable cost.

(b) Action Taken:

The action taken has been reflec
ted in the Draft Five Year Plan 
(1978—83) document and is repro
duced below:—

“In view of the fact that the bulk 
of the provision of hospital beds 
is in urban areas, and especially 
in the cities and State Cantab, it 
will be a policy not to increase this 
provision except to a very limited 
extent and only in oases Where 
such $sp.ansion is strcmgly justifled 
on . grounds . of jrteed and priority. 
|n svi# cases urban « M r  *ota*T 

& meet a,"''fan 
cost...Of ijie^Ufacilities tiir<m|(h local 
cessm am* "
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Attention will be given to mini
mise pressures on city and State 
hospitals and to reduce costs. These 
would include the establishment of 
convalescent homes to accommodate 
patients who do not need active 

medical treatment, setting up of 
polyclinics to provide referral ser
vices to urban dispensaries and 
provision of dharmshalas within the 
vicinity of hospitals for accommo
dating families accompanying pati
ents drawn from far off places. 
Establishment of new hospitals, 
additions to the existing hospitals 
and the number of additional beds 
would be so planned as to ensure 
balanced regional distribution, via
bility and sound management. A 
proper delineation of functions 
among hospitals, polyclinics and 
dispensaries will be attmepted to 
ensure optimum utilisation of the 
available facilities.

IV. Working Group on Medical Edu
cation, Training & Research:

(a) Important recommendations:

1. Declaration of National Policy 
on Health.

2. Strengthening of the informa
tion system of health as well as 
setting up documentation centres 
for health intelligence.

3. Improving undergraduate medi
cal education and providing better 
opportunities for community orien
tation to the students.

4. Reviewing the post graduate 
programme in all the States and 
based on man power requirements 
suitably changing the pattern of 
postgraduate education.

5. Strengthening the National 
Boarid of Examinations.

0. Expanding and expediting the 
training of different categories of 
para-medical and auxiliaries, espe
cially the multipurpose workers 
and thftir supervisors, voluntary 
Community Health Workers.

7. Setting up the medical and 
health education commission for 
improving and maintaining stan
dards in medical education.

8. Intensification of research in 
priority areas viz. Control of Com
municable diseases, fertility control, 
nutrition and other major metabo
lic diseases and health delivery 
system.

9. Improving scientific research 
manpower.

10. Developing research in Bio
statistics and biomedical research.

11. Expanding research in Drug 
Toxicology.

12. Continuation of the ongoing 
programmes.

(b) Action taken:

1. All the major recommendations 
have been accepted.

2. Draft National Health Policy 
was discussed in the 5th Joint Con
ference of Central Council of Health 
and Central Family Welfare Coun
cil. As per the recommendations 
of the Conference the draft policy 
was widely circulated and sugges
tions for amendments received will 
be considered in the 5th Joint Con
ference of Central Council of Health

and Central Family Welfare Coun
cil scheduled to be held from 27th 
to 29th April, 1979.

3. Schemes for setting up docu
mentation Centre at National Medi
cal Library, New Delhi and Medical

Health and Education Commission 
have been included in the annual 
plan 1979-80.

V. Working Group on Drugs and 
Food Adulteration:

(a) Important Recommendations:

1. Strengthening of the State 
Drugs Control Organisation by Aug* 
menting Drug Inspectorates and

Testing FkeiMei,



309 Written Answers VAISAKHA 6, 1901 (SAKA) Written Answer$ 210

2. Expansion of central Drugs con
trol organisation.
3. Strengthening of Central and 
State Prevention of Food Adul
teration Organisation, expanding 
the testing facilities and training 
faclitieo for food Inspectors and 
analysts.

4. Continuation of ongoing func
tions.

<b) Action Taken;
The recommendations have been 

accepted by the Government.
VI. Working Group on Indian Syslems

of Medicines and Homoeopathy.
(a) Important Recommendations:

3. The syllabii prescribed by the 
Central Councils of India Medicine 
and Homoeopathy be enforced in 
all the undergraduates Colleges.

2. Post-graduate departments for 
Nature Cure and Yoga be estab
lished in suitable institutions.

3. Backward areas, tribal pockets 
difficult terrains like hills and de
serts should be provided with medi
cal care through Indian System 
of Medicines and Homoeopathy by 
establishing dispensaries.

4. Teachers of undergraduates 
Colleges be given intensive Train
ing.

5. Village practitioners be impar
ted a short term training.

Rejsearch activities in Indian 
Systems of Medicines/Homoeopathy 
consolidated and intensified.

7. Scheme of development of 
State Indian Systems of Mcdicines 
Pharmacies be continued.

8. Yoga and Nature Cure systems 
of Medicines be developed.

9. Adequate facilities and finan
cial assistance may be provided for 
the publications of original books/ 
text books in Indian Systems of 
Medicines /Homoeopathy/Yoga and 
Nature Cure.

10. On-going Schemes be continu
ed.

(b) Action taken:

All the major recommendations 
have been accepted by the Govern
ment.

Delhi-Bombay route via Jaipur, 
Ajmer and Ratlam

8771. DR. LAXMI NARAYAN 
PANDEYA: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state;

(a) whether the condition of Delhi- 
Bombay route via Jaipur-A jmor Rat
lam is very bad and is narrow which 
causes great inconvenience to the 
traffic passing through this route; and

(b) if so, the steps taken in this 
regard and the present position of 
construction work?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSiPORT 
(SHRI CHAND RAM): (a) and (b). 
Delhi-Bombay route via Jaipur, 
Ajmer Ratlam comprises—

(i) National Highway No. 8 from 
Delhi to Ajmer, via Jaipur;

(ii) State Highway from Ajmer 
to Indore via Ratlam; and

(iii) National Highway No. 3 from 
Indore to Bombay via, Dhulia.

The portions of route on National 
Highways Nos. 8 and 3 vide (i) and
(iii) are two-lane and in fair con
dition. For State Highway pitfe (ii) 
above, State Governments of Rajas
than and Madhya Pradesh are con
cerned.
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Atfdttiaiiai |p< -,
Express

8772. SHRI R. S. MANE: WU1 the 
Minister of RAILWAYS be pleased 
to state:

(a) whether additional one bogie 
of 1st class and two bogies of 2nd 
class will be attached to Mahalaxmi 
Express leaving Kolhapur to Bom
bay;

(b) if so, from what date;
(c) whether out agency at Ichulka- 

ranji would meet the demand of 
reservation of tickets of Mahalaxmi; 
and

(d) if so, from what date?
THE MINISTER OF STATE IN 

THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and
(b ). The issue of augmenting loads of 
303|304 Kolhapur-Bombay Maha
laxmi Express is linked up with 
availability of platform of adequate 
length at Bombay VT. Therj is also 
the problem of adequate maintenance 
facilities, for which action has been 
taken to provide additional facilities 
at Mazagaon which is in progress. 
When these additional facilities be
come available augmenting the loads 
of 303/304 Mahalaxmi Exress, along- 
with similar other demands will be 
duly considered.

(c) There ha# been *no representa
tion from puftlic for booking of pass
enger traffic from Ichulakaranji Out- 
Agency. It is, therefore, not open 
for passenger traffic.

(d) Does not arise.
Outlay ftrqnatftli for ^version  of 

State Highways into National 
Highways

8713. SBm  W A Y  JCUMAIV : N, 
rATIL: Will: the .Minister of SHIP
PING AND TRANSPORT be pleased 
to State:. ._■■■

Xst) wfcetljer,
. Itsefc ■ ijH&T. Sdfe&lr' ' piropdsai' for ■ convex • 

sion of Ifcate highways into National

Highways in the light of the persis
tent demands from the State Govern
ment;

(b) whether Government have re
ceived a proposal from the State Gov
ernment for diversion of National 
Highway passing through Akola 
town, if so, details thereof with esti
mated cost of the proposal; and

(.c) the decision taken in this re- 
gam?

THE MINISTER OF STATE IN- 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): (a) Du© to
financial constraint- and other pri
ority considerations the Government 
are Unable to carry out any additions 
to the National Highway system.

(b) and ( c ) . The 13.5 kms. long 
Akola bypass On the Dhulo-Nagpur 
Hoad, National Highway No. 6 in 
Maharashtra is estimated t0 cost 
Rs. 1.50 crorea inclusive of a bridge 
across the river Morna. The con
straint of resources and the low 
priority accorded to bypas«es are not 
likely to permit sanctioning of the 
bypass in the 1978—83 Plan period.

Demands of Railway porters

8774. SHRI VASANT SATHE; Win 
the Minister of RAILWAYS be 
pleased to state:

(a) whether the Railway Porters, 
Vendors and Bearers:’ National Fed
eration in its 8th All India Conference 
recently hfctld at New Delhi passed 
some important resolutions aijd urged 
the Railway Jpijustry to consider and 
accept their demands;

(b) if sq, furnish important details 
of the main demands made by them 
in their financial implication and the 
reaction pf _Qoy^rpme^t thereto and

..0 e t# ii8  0 m : , m i  a n d
proposals under consideration;

■ ■■ (c) vttMm were ■■ the porters’ = rates re* 
vi»ed •&$.■ and <tfee action taken/p^ 
posed to revise them;
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(d) d m il» of social security and 
q$her measures conceived to improve 
their service and working conditions; 
and

(e) will government have a quick 
survey of porters working conditions 
made by the labour Bureau for for
mulation and package of fair deal to 
them?

THE MINISTER OP STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to (e). 
A Memorandum dated 30-3-79 has 
been received recently in the Ministry 
of Railways from the National Fede
ration of Railway Porters, Vendors 
& Bearer  ̂ containing resolution /pass 
ed in their 8th all India Conference 
held on 29th March, 79 at New Delhi. 
The resolution contains 16 demands of 
the Railway Porters & Vendors. The 
main demands are (1) Treating Rail
way Porters and Commission Ven
dors/Bearers as Class IV Railways em 
ployees (2) Provision of social secu
rity (3) Minimum porterage charges 
of Rs. 1.30 Paise (4) Rest Shelters
(5) Insurance coverage (6) Free 
passes and PTOs etc. etc.

Representations are received from 
licensed porters through their Union 
regarding their demands in the Min
istry of Railway  ̂ from time to time. 
These are considered and suitable 
decisions taketa on the demands. The 
Anandan Committee undertook a fac
tual study of working and iiving con
ditions licensed porter  ̂ and com
mission vendors employed on the 
Railways. They submitted their re
port in 1989 containing 89 recom
mendations—56 for licensed porters 
and 34 for commission vendors. The 
'(Government have accepted 60 recom
mendations—40 in respect of licensed 
porters and 20 in Tespect Of vendors, 
and implemented them. Out of the 

' balance, five recommendation* were 
observations only.

The Government is ateiving to 
secure for the licensed porters and

vendors whatever social security 
measures are possible in the existing, 
circumstances..

The porterage is determined by the 
Railway Administration taking into 
consideration the wages of unskilled 
labour a.s locally prevalent or pre
scribed by the local civil authorities, 
The Railways have, however, been, 
asked to fix the minimum porterage 
rate not less then 50 paise per head 
loan or 37/40 Kgs at any one station. 
Necessary review is undertaken by 
the Railway Administration after 
every two years and "rates revised 
wherever justified:

The relation between the licensed 
porters end the Railway Administra
tion is that of a licetocee and a licen
sor. The licensed porters are* there
fore, not railway employees and they 
derive their earnings direct from the 
travelling public for the services ren
dered by them. However ' under 
various schemes and as a result oi 
the recommendations made by the 
Study Group, who wefnt into the de
tail of the working conditions of 
the licensed porters and the vendors, 
the licensed porters are now entitled 
for the following facilities:—

<i) Free out-door treatment for 
self only at railway hospital$dis- 

pe’nsary. Indoor medical treatment 
in a railway hospital in case a 
licensed porter sustains injuries 
while carrying passengers' luggage 
in the railway premises.

(ii) Such casual leave in a Cal
lander year as may be allowed by 
the Station Master Superinten
dent.
(iii) Free use of Railway, light 

trollies/hand throws for carriage 
of passengers’ luggage^

(iv) Facilities W h  ^
halls, latrines, canteen3 etc. pro- 
v jd ^  at the station iisfc:of;:

. class bonafide passengers.
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(v) To have their children ad

mitted fcj railway schools subject to 
availability of seats.

(vi) Can transfer his licence badge 
t0 a son or a near relative in case 
of old age or physical unfitness or 
death.

(vii) Free use of rest shelters 
wherever provided. At present rest 
shelters are available at 30 stations 
and. planned at 25 stations in works 
programmes.

The facilities provided lo the por
ters at present are considered ade
quate and there is no proposal for 
the present to enhance the same.

Regarding Commission Bearers, a 
decision was takevi to absorb them 
as regular employees in phases. In 
the first instance 1000 Commission 
bearers and 12 pay-cum-Commission 
Bearers have been absorbed.

The Commission Vendors are en
gaged by the Departmental Static 
Catering Units just like any other 
'Commission Agents for which they 
executive contractual agreements for 
managing departmental vending 
stalls, trolleys etc. and get commis
sion on a percentage basis 0*1 the 
total sales effected by them. They 
are not rendering service to the 
passengers in the same way as done 
by the commission bearers, who are 
required to move on -trains and their 
job is hazardous, unlike that of the 
commission vendg^g who work at 
stations premises. As the Commission 
vendors are not railway employees, 
the facilitie8 available to railway em
ployees cannot be extended to them. 
However under the various schemes 
and as a result o f  the recommenda
tions made by the Study Group, the 
commission vendors are entitled to 
*the following facilities:—

(i) Their names are registered 
according to seniority and they are 
considered for regular appointment

in class IV categories against vacan
cies arising in different departments 
on the Railways.

(ii) The rates of commission paid 
to them are reviewed bnce in every
3 years to ensure reasonable emo
luments and there iS also a scheme 
of giving incentive on a percentage 
basis over and above targetted 
•sales fixed by the Zonal Railways.

(iii) They are provided uniforms 
vis. (1) Cap (2) Coat (3) Pant
(4) Shoes free of cost.

(iv) Free out-door treatment for 
self only a Railway Hospitals dis
pensaries. In cases of injuries sus“ 
tained by vendors while on duty, 
they are entitled to get indoor 
medical treatment in Railway Hos
pital free of charge.

(v) Their children are eligible for 
admission in Railway Schools it' 
seats are available after admitting 
the children and wards of the rail
way employees.

(vi) The legal heir of deceased 
commission vendor is offered the 
vending job.

The Railways encourage the for
mation of Cooperative sociefies of 
actual workers for taking up vend
ing] catering contracts. The coopera
tive societies formed by vendors, bea
rers and cooks etc., are also given 
preference in the allotment of vend
ing catering contracts. As a result a 
number of such societies are function
ing on the Railways.

Ag regards organisation of consu
mers and credit cooperative societies 
of vending and porters, the licenced 
porter* are not railway employees. 
Ag guch, they can organise their own 
consumer and credit societies and get 
them registered with the Registrar of 
Cooperative Societies of the concern
ed State* tor meeting their consumer 
and credit needs.
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"New Caucus Pulls off two Shipyard 
Projects"

8775. SHRI G. M. BANATWALLA: 
Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether Government have seen 
the press reports appearing in the 
‘Blit?’ iated the 24th March, 1979 
under t.’ ie heading “New Caucus pulls 
off two shipyard projects” 0n the east 
coast and Hazira Port on the west; 
and

(b) if so, whether Government pro
pose to inquire into the matter and if 
not, the reasons thereof?

THE MINISTER OF STATE IN- 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): (a) and (b).
Attention of Government has been 
drawn to the report. It ig not correct 
to say that Government had ever 
finalised the agreement for detailed 
project report with a British firm. 
Preliminary project reports for estab
lishment of new shipyards were com
missioned by Government in July 
1074 through 3 consulting engineer
ing firms, otoe of which was a British 
firm. Action on the next stage, i.e. 
preparation of detailed project re
port, remained under consideration 
till 1977, mainly due to the problems 
faced by the shipping and shipbuild
ing industry. At that stage, it was 
decided in public interest that the 
choice of consultants for preparation 
of DPR should not be restricted to 
these three consulting firms only, but 
a more open-door policy should be 
followed by inviting global tenders. 
Tenders were received from 19 Con
sultancy firms in major shipbuilding 
countries, including the thr6e Arms 
who prepared PPRs, and were eva
luated bv an Inter-Ministerial Com
mittee set up by this Ministry. The 
Committee after detailed" considera
tion of the offers and subsequent dis
cussions with some of the firms, in
cluding the British firm, whose niters

merited further consideration, re
commended acceptance of the offer 
of M|s. I.H.I., Japan. "The shorter 
completion time, the varied experi
ence of IHI in the field of ship
building and their overall cost upto 
the construction stage consultancy of 
the yard which was the lowest, were 
taken into consideration in recom
mending their offer. The views of 
the Finance Ministry in respect cf 
the technical competence and perfor
mance of the firms including IHI,. 
Japan were duly considered along 
with the recommendations of the 
inter^Ministerial Technical Committee 
which was constituted to go into the 
details, evaluate the offers and to 
make recommendations- In the light 
of the above, the decision was taken 
by thi« Ministry to accept tie offer 
of M/s. IHI, Japan. Subsequent to 
this, the technical competence and
the past performance of M/s. IHr 
Japan, was also verified by address
ing the Indian Missions abroad as a 
measure of abundant caution anil this- 
verification has shown nothing ad
verse against the competence and
performance of this firm.

From the above it may be seen
that the report appearing in Blitr. is 
factually incorrect misleading and
baseless and as such Government do 
Viot propose to institute any enquiry 
into the matter.

wnftfta mm
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(a) i$ it a fact that 4 ^*i«B or after 
May, 1974 Railway strike, a quota
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Trial run of Metro Tratn$ in 
Calcutta

8777. SHRI CHITTA BASU: Will
the Minister of RAILWAYS be 
pleased to state:

(a) -whether it is a fact that the 
trial run of the metro trains in Cal
cutta can not be conducted in 1981 
ag scheduled from Dum-Dum to Tol- 
loyganj directly without any break; 
and

(b) if so, the reasons therefor?
THE MINISTER OF' STATSr IN 

THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) There 
has never been any plan to conduct 
trial run of~metro trains in 1981 from 
Dum Dum to Tollygurij. The sche
dule planned for the project is to 
carry out trials of prototype rolling 
stock etc. on a 2.2 km. long section 
between Dum Dum and B£lgachia in 
1$$1;

(b) Does not arise.

toy*l Railway Employees of 
Kltangpor

8778. SKRI LAHAifc SHIDAVA- 
TCOM: Will the Minister of RAIL-

be pleased -to. itite:

was fixed for appointment to the sons/ 
wards of loyal Railway employees*

(b) if so, how many loyal Railway 
employees posted in Kharagpur divi
sion during that period and who were 
eligible to claim benefit under the 
scheme were not given the promised 
job;

(c) what is the number of loyal 
Railway employees of the Kharagpur 
division whose more than one sons/ 
wards were apfpiointed under the 
scheme; and

(a) does the benefit under the 
scheme still open to eligible candi
dates?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN)T" ‘ {a} Yes.

(b) 20 per cent of the direct rec
ruitment v3caVicies were earmarked 
for appointment of sons/wards of the 
so c<£led “loyal employees’1. Those 
who could not be given this benefit 
were given other incentives like addi
tional increments, cash awards, re
employment and extension in service. 
In the Kharagpur Division, out of 
8447 “loyal employees” the 1 enefit of 
employment was extended to 225 
employees.

(c) Nil.
(d) No.

Air Raids against South Angola attd 
Zimbabawe Freedom Fighters

8779. SHRI JYOTIRMOY BOSU: 
Will the Minister erf EXTERNAL 
AFFAIRS he pmmd t0 state: ■

(a) whether he is aW r̂e of the fact 
that the. 'G oyer^fl^s'‘ of jfcpftlt 
Africa and whites r*p*«t Oov^riqo^it 
of Rhodjesia are carrying out

' and; gtrong)iolds <̂  2 imfcabflwe f^er
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<b) whether Government has done
■any thing ift the matter; and

(c) if so, details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU); (a) Yes, Sir.

(b) and (c). India has consistently 
and publicly condemned such raids 
involving a clear violation of the 
sovereignty and territorial integrity 
of the Frontline States of Southern 
Africa and constituting a threat to 
international peace and security.

As regards the raids by the illegal 
racist regime of Southern Rhodesia, 
India fu lly  supports the UN. Secu
rity Council Resolution No. 445 (1979) 
dated 8th March, 1979t condemning 
such raids. India has’ declared ‘ its 
full support both for a review of the 
existing sanctions against Southern 
Rhodesia with a view 'to tightening 
and extending them under Chap
ter VII of the Charter. The Minister 
o f External Affairs has condemned 
the most recent Rhodesian raids in
volving inter-alia the bombing of the 
“Liberation Centre” in Lusaka.

As regards the latest South African 
raids against Angola. India fully sup
ports the U.N. Security Council Re
solution No. 447(1979) dated the 28tr. 
March 1979 which inter-alia con
demns stmigly “South Africa’s utili
sation of the international territory of 
Namibia as a springboard for armed 
hvafclortjj and destabilization of the 

Republic of Angola/’ In this 
eonttrfct, India has urged the Security 
Council that! it should begin serious
ly the' pntttss of considering the 
appl&etionof selective enforcement 
measures under Chapter VH "0f the 
Charter.

Ifiidlfi Jtos been providing and will 
jjfc" p r o v id e a l l '.' ■possible 

^terial aissfetance to thfe" freedom

Senility Lists of N.G. Railway.

8780. SHRI SAMAR MUKHERJER: 
Will, the Minister of RAILWAYS be 
pleased to state:

(a) whether the Railway Board have 
issued any instruction to the Zonal 
Railways indicating the interval for 
publication of the seniority lists of 
non-gazetted railway employees;

(b) if so, when such instruction 
was issued; and

(c) if not, when such an instruction 
is expected to be issued t0 the Zonal 
Railways?

THE MINISTER OF STATE IN 
•THE MINISTRY OF RAILWAYS 

(SHRI SHEO NARAIN): (a) No.
(b) Does not arise.
(c) No such proposal under 

consideration at present.

Hike in Scooter, Taxi Fares
8781. SHRI MADHAVRAO 

SCINDIA:
SHRI KIRIT BIKRAM DEB 

BURMAN:
Will the Minister of SHIPPING 

AND TRANSPORT be phased tO 
state:

(a) whether he is aware that due 
to hike in prices of petrol the taxi 
and scooter drivers in Delhi observed 
strike in order to increase the fares 
during the 1st week of March, 1979;

(b) whether the taxi and autorick
shaw fares in Delhi have been allow-' 
ed to be raised by 25 per cent follow* 
ing the petrol price-hike in the wake 
of Budget proposals for 1979̂ 80;

(c) ii so, whether the demands for
increase in the fa^es is nô t recording 
to the hike ih petrol/prices and gene* 
rai public have to pay more farfcfc? 
and ■- <

(d) if so, his reaction thereof?
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THE MINISTER OF STATE  IN- 
CHARGE OF THE MINISTRY  OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Y©s, Sir.

(b)  to (d). The State Transport 
Authority Delhi, which is the com
petent authority to decide upon the 
iare structure for vehicles like auto- 
rickshaws aflnd taxis in  Delhi,  has 
allowed an increase of about 26 per 
cent in fares, taking into account not 
only the recent petrol price hike but 
the total increases in operational costs 
of these vehicles since 6th  March, 
1974, when the fares were last  re
vised, j

Poets of Family Planning Upgraded

8782. SHRI SURENDRA BIKRAM:

SHRI MOHD. SHAMSUL 
‘ HASAN KHAN:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that some 
posts of Family Planning in  Zonal 
Railways have been upgraded;

(b) if not, when they will be up
graded; and

(c) whether the services of Family 
Wanning in Zonal Railways are imder 
Railway Ministry or Health and Fami
ly Welfare Ministry?

THE MINISTER OF STATE  IN 
THE MINISTRY  OF  RAILWAYS 
(SHRI SHEO NARAIN): (a) No. The 
revised scale of Rs. 260—400  appli
cable to the projectionists in Tamily 
Welfare Organisation on Zonal Rail- 
ways has, however, been modified to 
Rs. 330—560 with effect  from 1-1-
1979.

(b)  The question regarding revision 
of the scale of Pay of Field Workers 
in the Family Welfare Organisation 
on Zonal Railways is under considera
tion.

(c> The officers and  staff in the 
Family Welfare Organisation on Zonal

Railways are under the administrative 
control of Kailway Ministry but the 
entire cost of this Organisation is borne 
by the Ministry of Health and Femily 
Welfare.

Family Planning set up of Zonal 
Railways

8783.  SHRI SURENDRA BIKRAM: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether he has examined the 
proposals regarding the confirmation 
of staff and officers of the  Family 
Planning set-up of Zonal Railways 
in his Ministry; and

♦1
(b) why the Family Planning staff 

on the Zonal Railways have not been 
given any locus standi?

THE MINISTER OF STATE IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
SHEO NARAIN):  (a) and (b). The
posts in the Family Welfare organi
sation o'a the Railways are temporary 
posts paid for from funds provided by 
the Ministry of Health and Family 
Welfare on an annual basis. Hence 
it is n°t possible to make these posts 
permanent to facilitate confirmation 
of the staff.  However, in order to 
ensure that the staff are not* put to 
a disadvantage, the following  steps 
have been taken:

(1) The staff drawn from the re
gular cadres o fthe Railways conti
nue to have their liens in parent 
departments and  get  promotions 
there.

(2) The staff directly recruited 
specifically for the Family Welfare 
organisation have been* given paper 
Mens on equivalent postg in the re
gular cadre of the Railways attd are 
considered alongwith other staff for 
confirmation.

Thus these siaff get  exactly the 
same Chancê of confirmation as staff 
of other Departments oa the Railways 
with the same length of service. They 
have no reason to complain.
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SC/ST employees In ARMS

8784. SHRI MAHI LAL: Will the 
Minister 0f HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) total number of employees cate
gory-wise in each department in All 
India Institute of Medical Sciences, 
New Delhi; and the number of SC/ 
ST employees out of them in each 
category, separately;

(b) whether quota reserved for SC/ 
ST is complete in all categories of 
posts;

(c) whether 40 point-roster in res
pect of reservation in promotion for 
SC/ST employees is maintained there; 
and

(d) tf answer to parts (b) & (c) 
above is nagative, the reasons therefor 
and when the backlog will be ful
filled?

THE MNISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) to (d). The information 
is being collected and will be laid on 
the Table of the Sabha shortly.

Medical facilities to handicapped., 
persons

8785. SHRI MUKUNDA MANDAL: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state;

(a) what is the policy of the Gov
ernment to give the medical facilities 
to the mentally and physically handi
capped persons;

(b) what is the total number of 
mentally handicapped and physically 
handicapped persons (separately);

(c) whether there is inadequacy in 
Providing medical facilities to these 
persons; and

(d) if so, the remedy therefor?
THE MINISTER OF HEALTH AND

fa m ily  w e lf a r e  cshri r a b i
RAY): (a) The policy of the Gov

ernment is to provide diagnostic, 
therapeutic and rehabilitation facili
ties through the existing health struc
ture, both in the States and in the 
Centre, wherever facilities thereof 
aHe available. Many rehabiitation 
facilities, however, exist with volun
tary organisations and they also pro- 
vide both diagnostic and service faci
lities to the mentally and physically 
handicapped. To streamline govern
mental thinking as well as to improve 
voluntary organisations, a Nationl 
Committee has been formed under 
the Minister of Health and Family 
Welfare to formulate a policy plan 
and programme to extend medical fa
cilities to the mentally and physically 
handicapred persons, including all 
facts of rehabilitation.

(b) While no reliable statistics re
garding the number of physically and 
mentally handicapped persons sepa
rately are available the total number 
of both the groups, according to world 
figures, is approximately 10 per cent 
of the population. According to Indi
an statistics, 2 per cent of the popula
tion are mentally retarded.

(c) There is inadequacy in provid
ing medical facilities to the handi
capped, especially in rural areas. How
ever, steps have been taken to extend 
these facilities based on urban centres 
to rural areas by provision of mobile 
clinics and services.

(d) Since rehabilitation centres> 
except a few, are located primarily 
in urban areas, Pilot Rural Rehabili
tation Centres have been developed 
in certain states to extend rehabilita
tion services to the handicapped 
population in rural areas. As far as 
the mentally retarded are concerned, 
237 centres have been established in 
the field of the mentally retarded, out 
of which 120 are day care centres, 117 
educational centres; 68 centres have 
treatment of mentally handicapped, 
of these 28 are run by the Govern
ment and 40 by voluntary agencies. It



is estimated that approximately only 
1 per cent of the mentally handicap
ped are getting help at present. A 
National Institute for Training and 
Research is being established by the 
Government of India (by the Social 
Welfare Ministry) to provide specia
lised care and also provide training 
facilities for management of the 
mentally handicapped.
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Assistance to passengers travelling In
51 UP which caught fire

8786. SHRI SURENDRA BlKRAM: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether adequate assistance was 
given to those travelling in the 51 Up 
Sealdah Express bogey which caught 
fire cm the 19th March, 1979 between 
Shahbad and Hardoi;

(b) the causes of the fire; and
(c) the immediate action taken to 

search 74 passengers still missing?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Ex-
gratia payment of Rs. 1,000/- was 
given to the widow of deceased Shri 
Jethathing and Rs. 250/- to the father 
of the injured children as a result of 
fire caught by a bogie of 51 Up train 
between Shahabad and Hardoi on 
19-3-1979. No claim has so far been 
preferred by the victims or their de
pendants involved in the accident. 
Payment will be arranged by the Rail
way Administration on the basis of 
the verdict of the Court of the Ex- 
officio Claims Commissioner.

(b) According to the finding of the 
Enquiry Committee the fire broke out 
due to a lighted bidi or cigarette end 
having been thrown between the shel 
and the inside wooden panel of the 
coach by some passenger resulting 
in on* person killed and one child in
jured.

(c) As no passenger was missing, 
question of search does not arise.

Number ©f unemployed an a educated 
unemployed

8787. SHRI A. K. ROY: Will the 
Minister of PARLIAMENTARY AF
FAIRS AND LABOUR be pleased to 
state:

(a) the number of the unemployed 
in the live register of tlie Employment 
Exchange of the country as on 1-1-79 
and also on 1-1-78 and 1-1-77;

(b) what is the number of the edu
cated unemployed of the different 
stages, its State-wise break uf>; and

(c) the number of unemployed fe
males, minorities, Scheduled Castes and 
Scheduled Tribes in the live register 
and their rate or increase for the last 
three years?

THE MINISTER OF PARLIA
MENT AR,Y AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
The number of job-seekers (all of 
whom are not necessarily unemploy
ed) on the live Register of Employ
ment Exchanges in the country at the 
end of the years 1976, 1977 and 1973 
was 97.84; 109.24 and 126.78 lakhs 
respectively.

(b) Information relating to educated 
job-seekers by stages of education is 
collected at half-yearly intervals, at 
the end of June and December each 
year, the latest available being as on 
30th June 1978, which is furnished in 
the statement laid on the Table of the 
House. [Placed in Library. See No- 
LT-4374/79].

(c) Information regarding the 
jobseekers belonging to ‘M inorities’

is not collected. The number 
Women, Scheduled Caste and Sche
duled Tribe job-seekers on the live 
Register of Employment ftchangee and

1979 Written Answer* 228
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their rates of  increase for the last 
three years are as below:

(Figures in lakhs) 

No. of job-seykers belonging to

Year ending Women Sche

duled 

Caste

Sche

duled

Tribe

197C 12-31

(9*4)
M’37
(*a*5)

*•65

03‘7)

1977 14* 10 

(14-6)

12-82 

(12 • 8)

2*87

(8-3)

1978 16* 72 

(*8*5)
>3*73*
(7*0

3*02*

(5*2)

Percentage  increases  over  the  pievicus 

years are shown in  brackets.

♦Data are as on 30th June, 1978.

Reconstitution of a Commission to 
enquire into the medical treatment in 
P.G.I. Chandigarh of Lok Nayak Jaya- 
prakash Narayan during Emergency

8768. SHRI HARI VISHNU KAMA
TH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased 
to refer to the reply given to Starred 
Question No. 342 on 15th March, 1979 
regarding report on  Medical Treat
ment of Lok  Nayak  Jayaprakash 
Narayan during the Emergency and 
state;

(a) whether Government has taken 
a decision to reconstitute the Commis
sion to enquire into the inadequacy of 
medical treatment  provided to Lok 
Nayak Jayaprakash Narayan, when he 
wag detained under  MIS A in P.G. 
Medical Institute* Chandigarh in Feb
ruary, 1075 during the Emergency;

(b) if so, when the Commission will 
be constituted or a new  Chairman 
appointed vice. Dr,  Nagappa Alva 
resigned;

(c) if the. answer to (a) is in the 
negative, whether the interim report 
°f Alva Commission will be laid oh the

Table of the House together with a 
memorandum of action taken thereon; 
and

(d) if not, reasons therefor?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE  (SHRI RABI 
RAY)  (a) No, Sir.

(b) Does not arise.

(c) and (d). The report submitted 
by Dr. K. Nagappa Alya, Onc-man- 
Commission, was only an Interim re
port and the Government of India do 
not propose to lay it on the Table of 
the House.

Smoking

8789. SHRI R. K. MHALGI:  Will
the Minister of HEALTH AND FA
MILY WELFARE be pleased to state:

(a) is Government aware of the U.S. 
Surgeon General’s findings that the 
smoking is more dangerous than was 
supposed 15 years before as the same 
causes death and disease; and

(b) what prohibitory action to curb 
the growing habit of smoking is pro
posed by Government in the light of 
these new findings of the  research 
made?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY3:  (a) Government have seen
the highlights of US Surgeon Gene
ral’s report on Smoking and Health, as 
published in the Morbidity and Mor
tality Weekly Report published by the 
Centre for Disease Control, dated the 
12th January, 1979.

(b)  Statement giving the measures 
so far taken to restrict smoking is 
enclosed.

Statement

1.  In order to provide certain res
trictions in relation to trade  and 
commerce in the production, supply 
and distribution of Cigarettes,  the 
Government of India has enacted i
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legislation, viz. “The Cigarette 
(Regulation, of Production, Supply 
and Distribution) Act, 1975’» which is 
in force from 1st April, 1976. The 
Government is persuading the State 
Governments to implement the provi
sions of this Act in the States.

2. Several States have passed laws 
/prohibiting juvenile smoking arv.l 
smoking in public places like cinema 
halls, buses, etc.

3. A warning entitled Cigarette 
Smoking is injurious to Health’ is re
quired to be printed on each Cigaret
te packet.

4. The Central Health Education 
Bureau has undertaken mass publicity 
campaign on the hazards of smoking 
Magazines and periodicals published 
by Central Health Education Bureau 
carry articles about the hazards of 
smoking. A film has also been made 
on the subject which is being shown 
as a documentary film in the cinema 
halls with the assistance of Ministry 
of Information and Broadcasting. The 
film is also being shown to the public 
through Health Education Bureau.

5. Central Health Education Bureau 
has developed health education 
syllabus which includes the topic 
related to hazards of smoking and its 
bad effects on health for students of 
Classes IX and X under the Central 
Board of Secondary Education. The 
book is being taught in the schools 
under the Central Board of Secondary 
Education all over India.

6. The Indian Airlines have decid
ed to extend the ‘No smoking areas’ in 
the various aircrafts and have stop
ped! the permissive announcement 
‘You may smoke, if you wish*.

7. Tax burden on production and 
sale of dgarettes has been increased 
to make smoking more prohibitive.
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No. of deported Indians from U.K.
8791. SHRI R. K. MHALGI: Will

the Minister of EXTERNAL AFFAIRS 
be pleased to state;

(a) what is the total number of 
Indian immigrants in United King' 
dom who have been sent to detention 
camp an£ also deported during the 
last two years;.'.;
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(b) the details of reasons assigned 
thereof; and

(c) what is the reaction and remedy 
of Government of India in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OP EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) The number of Indian 
nationals detained and also deported 
was 90 in 1977 and 77 in 1978 accord
ing to information obtained by High 
Commission of India, London.

(b) The reasons for detention and 
deportation were generally illegal en- 
try or overstayal beyond the period 
permitted.

(c) Cases of detention and propos
ed depotation which come to the notice 
are taken up by the High Commis
sion of India, London, with the immi
gration authorities and the British 
Home Office. The officers of the High 
Commission visit prisons and deten
tion centres to meet Indian nationals 
detained there to ascertain their wel
fare and the details of their cases.

sttiv?  jrn
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Persona non grata in U.S. Misssiou 
Calcutta

8793. SHRI C. K. CHANDRAPPAN: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to «tate:

(a) whether it is a fact that an 
American diplomat Mr. Donald X>. 
Sheehan, who had been declared per
sona non grata by the Bangladesh 
Government in January, 1978 is now 
working in the U.S. Mission in Cal
cutta;

(b) if so, why the Government of 
India has permitted this; and

(c) whether this posting would not 
endanger the security of our country?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) Mr. Donald D.
Sheehan is presently working in 
the U.S. Consulate General in Calcutta. 
While there have been some F*ess 
Reports which might perhaps refer to 
his transfer from Dacca to Calcutta, 
it is not known whether he was for* 
mally declared persona non grata or 
not. In any case the question of bt~ 
ing declared persona non grata or not 
concerns the sending and receiving 
States and should not ordinarily in
fluence a third country in accepting 
or not accepting him.

(b) and (c). Do not arise.
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Ship Repair Complex at Haldia

8794. PROP. SAMAR GUHA: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to refer to 
the reply given to Unstarred Ques
tion No. 3318 on the 15 March. 79 and 
state:

(a) the details about the recom
mendation of the Study Group regard
ing construction of Ship Repair Com
plex at Haldia; and

(b) when the detailed project report 
for implementing the recommendation 
is expected?

THE MINISTER OF STATE JN- 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) The Study
Group has recommended the setting 
up ot a Ship Repair Complex around 
a dry dock capable of taking in 45,000 
DWT vessels at Ha Id. a and entrusting 
its management to a company in the 
public sector or joint sector. The 
Group has not considered it necessary 
to establish any additional d r y  dock 
in Calcutta but has recommended 
various measures to optimise the uti
lisation of the existing dry docks and 
ship repair facilities in Cacutta.

(b) According to information re
ceived from M/s. Garden Reach Shipr 
builders and Engineers, the Detailed 
Project Report is expected to be ready 
by June 1979.

Enforcing Punctuality of Local Trains 
in Delhi

8795. SHRI CHHITUBHAI GAMIT: 
Will the Minister of RAILWAYS be 
pleased to state;

(a) whether Government are aware 
that trains were so punctual fhat 
people used to set their watches ac
cordingly but now the office goers in 
big cities such as Delhi are facing 
great difficulties as the trains parti

cularly the local trains do not run in 
time; and

(b) if so, the steps being taken by 
Government to ensure that trains run
in time?

THE MINISTER OF ' STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) While
it is true that there has been some 
deterioration in the punctual running 
of passenger carrying trains, the per
formance of local suburban trains has 
been generally satisfactory. For ins
tance, in Delhi area, the punctuality 
performance of suburban trains was
96.0 per cent during March 1979. The 
deterioration in the punctuality per
formance is due to a variety of rea
sons, some of which are beyond the 
control of the Railways such as in
creased incidence of alarm chain pul
ling, disconnection of hosepipes and 
other miscreant activities, public and 
staff agitations, etc.

(b) A punctuality drive has been 
instituted on all the Railways and the 
running of trains is being watched 
closely at all levels. Avoidable deten
tions are taken up immediately and 
remedial/punitive action taken to im
prove the running of trains. Liaison 
is also being maintained with the 
concerned State Governments to 
check the incidence of alarm chain 
pulling and disconnection of hosepipes 
by miscreants.

Visit o* USSR Deputy Minister of 
Health

8796. PROF. P. G. MAVALANKAR: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether the Soviet Deputy 
Minister of Health recently visited 
Delhi;

(b) if so, the purpose and duration 
of his stay in the country; and

(c) whether any proposals for 
Soviet-Indian exchange in Health



matters were decided upon at the said 
meetings and if so, main indication 
thereto?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Yesf Sir.

(b) The Soviet Deputy Minister cxf 
Health visited India as a member of 
the delegation led by H. E. Mr. A. N. 
Kosygin, Chairman of the Coun il of 
Ministers of the USSR. The duration 
of the visit was from 8th to 15th 
March, 1979.

(c) During his stay in India, the 
Deputy Minister of Health of the 
USSR Had a broad exchange of views 
with Indian officials with regard to 
cooperation betwen the two countries 
in the field of medical science and 
public health. An Agreement envisag
ing cooperation in these fields was 
signed between the two countries.

Visit of Indian Ambassador to China

8797. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL 
AFFAIRS be pleased tp state:

(a) whether it is a fact that Indian 
Ambassador in China was recently on 
a Home Visit;

(b) if so, whether it was an official 
visit or a private one on home leave;

(c) whether he apprised Govern
ment about the current Chinese think
ing on various international issues;
and

(4 ) broad indication thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARJENDRA KUNDU): (a) 
to (d). Our Ambassador in China is 
presently in India on home leave as is 
permissible under the relevant rules. 
However* we have utilised this oppor
tunity to have several detailed dis- 
cu*tri<m9 with him on all matters con
cerning Cihina and our relations with 
China.
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Change in Departure time of SrSnftgft* 

Express
8798. SHRI DURGA CHAND: Will 

the Minister of RAILWAYS be pleas
ed to state:

(a) whether the departure timing 
of Simagar Express from New Delhi 
and Pathankot are such that the 
Kangra Valley bound passengers do 
not get the connecting train at Pat
hankot far Kangra Valley and that 
they are stranded at the Pathankot 
Station for long hours;

(b) whether any survey has been 
undertaken in this regard;

(c) if so, the details thereof; and
(d) what remedial steps have been 

taken for ensuring that Kangra Valley 
bound passengers get the connecting 
train from Pathankot*

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) No, 177/178
Jhelum Express (previously 59/80 
Srinagar Express) has convenient 
connections at Pathankot for the jour
ney of through passengers. Passen
gers from New Delhi side arriving 
Pathankot by 177 Express at 3.00 
hours can avail of 1PN Pathankofc- 
Nagrota and 1PB Pathankot-Baijnath 
Paprola Passengers leaving at 3.20 and 
5.25 hours respectively. In the other 
direction, through passengers arriv
ing Pathankot by 2PB at 21.10 hours 
can avail 178 Jhelum Express leaving 
at 0.19 hrs.

(b) to (d). Do not arise.

Declaration of Pathankot~Mandi
Highway as National Highway

8799. SHRI DURGA CHAND: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government are aware 
that Pathankot-Mandi is an important 
Highway connecting three States viz. 
Himachal Pradesh, Punjab an# 
J. & K.;
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(b) whether it is- a fact that there 
is heavy passenger load on this high- 
way which is life line for Kangia and 
Kulu Valley;

<c) whether it is a fact that this 
Highway fulfils all the requirements 
for a National Highway;

(d) whether it is a fact that an 
assurance was given by the Govern
ment last year fbr converting this 
highway as National Highway; and

(e) if so, by when this highway is 
scheduled and converted as National 
Highway and if not, what are the 
reasons thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (e). While
Pathankot-Mandi is an important road 
passing through Punjab and Himachal 
Pradesh, it has varying volumes of 
traffic on different sections. Although 
it is of strategic importance and to a 
considerable extent of tourist impor
tance, it does not, however, satisfy all 
the criteria laid down for declaration 
of roads as National Highways. It is 
a State road and its development is 
the responsibility of the State Gov
ernments concerned. The Border 
Roads Organisation are however deve
loping it to meet the needs of traffic 
entirely at Central Government cost. 
Government have not given any assu
rance for the declaration of this road 
as a National Highway nor are they 
in a position to do so due to financial 
constraints and other priority consi
deration.
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Granting Permission to U.S. Navy 
Planes to overfly India

8800. SHRI JYOTIRMOY BOSU: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to refer to the 
reply given to Unstarred Question 
No. 550, on the 22nd February, 1979, 
.regarding “Granting permission to

American Navy Planes to overfly 
India” and state:

(a) details of the scientific Works 
done by three U. S. Aircraft over
flying Indian territory; and

(b) what are the exact functions of 
“civilian Government research agen
cies of the United States"?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU): (a) 
The three U. S. aircraft will measure 
and observe the atmosphere during 
their flights over Indian territory and 
adjoining sea areas. The programme 
has not yet commenced. ^

(b) The three civilian Government 
research agencies of USA participat
ing in the Monex Programme are:

(i) NASA—National Aeronautics 
and Space Administration—USA. 
This agency is responsible for coor
dinating Space research—like the 
Department of Space of the Govern
ment of India.
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(ii) NCAR—National Centre for 
Atmospheric Research—U.S.A. The 
NCAR is a private, non profit orga
nisation that is managed by the 
University Corporation for Atmos
pheric research under contract with 
the National Science Foundation 
(NSF) a Civilian Agency of the US 
Government. The NSF of the USA 
is like the Council of Scientific and 
Industrial Research of India.

(iii) NOAA—National Oceanic and
Atmospheric Administration—USA.

This is a civilian Government Agen
cy of USA. Its functions are 
similar to those of the India Meteo
rological Department, New Delhi ani 
National Institute of Oceanogarphy— 
Goa.
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MR. SPEAKER: That will be dis
cussed.

. SHRI VINAYAK PRASAD YADAV: 
Mr. Speaker, I am on a point of order. 
Kindly see Rule 397 which reads: “A 
member may, with the previous per
mission of the Speaker, call the atten
tion of Minister to any matter of 
urgent public importance....*' In
terruptions) . «PT *RT 3 WKT

“Not more than two such matters 
shall be raised at the same sitting:”

stm u r ir  fa r  w*t ?srr anif <ft *trt stpt sf 
niftf *Fn?r irSiFr f^rr, *p5r *ft fswr 
Tpn^^R-fipF r̂  ̂fwr$fr$r Thrwnr% *nr 
*ft TT5T W?*PT WHT I *Tf WcTTT WIT *T*T«T t,

wnviw Trwf tffiisi vrofhff *Pt *rnr 
w | , tot t, fpt ̂  srr
ypRr w  | . . .  (miwpi) . .  . t o

vt Tto ^ <re *nrar ii?*r t  f . . .  .

MR. SPEAKER: 1 have heard you. 
There is no point of order. We have 
not allowed any Calling Attention or 
Short Notice Question, because we 
want to finish the Finance Bill. That 
is the reason why no Calling Atten
tion was admitted for the last two 
days. Further, there is no such rule.

SHRI SAUGATA ROY: In this way, 
Private Members’ time is curtailed... 
(Interruptions).

MR. SPAKER: Don’t record.

• •

THE MINISTER OF HOME AF
FAIRS (SHRI H. M. PATEL) : Hon. 
Members will remember that on 19th 
April, 1979, there was a discussion in 
this House on a calling attention notice 
motion regarding the recent large- 
scale violence and arson in the State 
of Jammu and Kashmir. During the 
discussion a suggestion was made that 
I should pay a visit to the affected 
areas to acquaint myself with the va
rious incidents that took place cn 
the 4th, 5th and 6th April, 1979.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): What is he reading? 
It is not on the Order Paper.

MR. SPEAKER: It has been listed.

SHRI JYOTIRMOY BOSU: Without 
listing, how can a Minister stand up 
and read something?

MR. SPEAKER; It has been listed 
in the Supplementary List.

SHRI SAUGATA ROY (Barrack- 
pore): It has not been given to us. 
You canont go on changing the order 
every day. Henceforth we will raise 
objection to any matter being taken 
up if it is not listed.

MR. SPEAKER: All right. I will ask 
him to make it tomorrow.

rm mwm (wr ifrft) : 
vtfr 1 Str <iro mix fa ̂  *  *r 
Pm sft wsnrrft, «rc.. .

MR. SPEAKER: It is not a point of 
order. Don’t record. I will not allow 
it.

SHRI RAJ NARAIN: •••

MR. SPEAKER: Except matters cf 
which I have received notice, I am 
not allowing anything, tDon’t record, 
(Interruptions)***

♦♦♦Not recorded.
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1 2 .1 0  hrt.
REi QUESTION OF PRIVILEGE

MR. SPEAKER: The House will re
call that og% the 31st July, 1978, during 
the discussion on a point or order 
regarding reported eviction of families 
of two Members of Parliament, Shri 
Lalji Bhai, a member of this House, 
made certain allegations against Shri 
Sher Singh, another member of tUis 
House and the House Committee.

I had then said that the member 
had made serious allegations and that 
I would look into the matter. I had 
also observed that the member must, 
give his complaint and prove his al
legations, otherwise, the matter would 
be referred to the Committee of Pri
vileges.

Subsequently, I expunged the alle
gations made by Shri Lalji Bhai from 
the proceedings of the House.

Shri Lalji Bhai was also asked 
under my direction to detail and sub
stantiate the allegations made by him. 
As no reply was received from Shri 
Lalji Bhai despite repeated reminders, 
I referred this matter to the Com
mittee of Privileges under Rule 227 of 
the Rules of Procedure and Conduct 
of Business in the Lok Sabha.

The Committee of Privileges in their 
Report submitted to me, have report
ed that “during his evidence before 
the Committee, Shri Lalji Bhai ex
pressed his regret and tendered apo
logy for his impunged remarks in Lok 
Sabha on 31st July, 1978”.

The Committee have also expressed 
the view that “ the freedom of speech 
in Parliament under Article 105 of the 
Constitution should not he misused 
by a member for making unsubstan
tiated allegations of defamatory or in
criminatory nature against any per
son”, and that “the Committee consi

der it very unfortunate and regreta- 
ble that Shri Lalji Bhai chose to 
make unsubstantiated allegations of a 
serious nature against another mem
ber and a Committee of'the House in 
a rather very casual manner” The 
Committee have added ffhat they “ ‘de
precate thi3 regrettable action oi Shri 
Lalji Bhai”. However, in view of the 
regret expressed and apology tender
ed by Shri Lalji Bhai, M.P., before 
the Committee, the Committee have 
recommended that “no further action 
need be taken in the matter” and that 
“ the matter may be dropped” .

If tl*2 House agrees, the matter may 
be treated as closed. r

I take it that the House agrees.
SEVERAL HON. MEMBERS; Yes.
SHRI K. GOPAL (Karur): When

you say that you have expunged the 
remarks made by Shri Lalji Bhai, 
how can you ask for his explanation?

MR. SPEAKER: He made an alle
gation that another Member demand
ed a bribe.........

SHRI K. GOPAL: When you have 
expunged it, how can you ask for an 
explanation? When it is expunged, it 
does not exist on record.

SHRI C. M. STEPHEN (Idukki): I 
rise on a point of order. The order 
that you have just now read out rais
es two issues. One, the Committee of 
Privileges has given a report There 
is a procedure to deal with that report. 
The Committee of Privileges have 
found a particular Member guilty, and 
they have recommended that, in view 
of the apology given, a certain action 
may be taken; depreciation may be re
corded and the matter may be closed. 
Now, the procedure is this. The Com*
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mittee’s report must be laid on the 
Table of the House. There must be 
gome motion moved by someby to 
accept it or reject it or modify it. It 
cannot come to the House the way it 
has noW come to the House, that is to 
say, through tfce Speaker. The Com
mittee’s report must be laid on the 
Table of the House. Somebody must 
move a motion about it and that mo
tion will have to be accepted. Well, 
Sir, one by one the procedure of the 
House is now being trampled upon. 
fhis cannot be allowed. In our wis
dom, we have laid down a certain pro
cedure. The Speaker has got certain 
powers, only certain powers, not be
yond that. How a report of the Com
mitted* should be dealt with is a 
matter of significant importance, and 
it can be dealt with only in that man
ner. The Committee’s report must be 
laid on the Table of the House; a 
motion must be moved; the motion 
may or may not be accepted. It is not 
for the Speaker to move a motion 
and to suggest that this may be ac
cepted or not.........

MR. SPEAKER: 1 did not.. .

SHRI C. M. STEPHEN: This is
how it has come. ‘If the House 
agrees.. This is what you said. 
It does not lie within your province. 
The Speaker’s office cannot be used 
like this. In the other way alone, it 
can be done. Therefore, kindly do 
not put the proposition the way you 
have put it. Let it come in the pro
per manner* in the usual manner.

The second matter ig what Mr. 
Gopal raised. It is a closed matter. 
Anyway, it is an important matter.
I just cannot understand this. Once 
itfias been expunged, it does not form 
Part of the proceedigs at all. It is 
non-existent. It never existed. If 
something is non-existent, how can 
proceedings be initiated on that? What 
was it that the Privileges Committee 
looked into? What is the record 
about it? The tape-record is no re

cord for the House. The record tor 
the House can only be the written 
record. There are certain methods 
about it. Once it is expunged, the 
thing ceases to exist. The expunction 
cannot be dealt with in this manner— 
‘not recorded* and ‘expunction’. This 
is going rather too far. It has certain 
limitations.

These are the two points I am rais
ing.

This question as to whether the 
Committee is entitled to make a re
port to this House on the basis of a 
remark which is expunged is a matter 
which must be raised in the House 
when the report is considered. There
fore, the report must be laid on the 
Table of the House. The motion must 
be moved. At that time the question 
as to whether the Committee was com* 
petent to consider this remark will It
self have to be considered and the 
House will have the opportunity to 
decide as to whether the Committee 
did a proper thing in considering a 
remark which was non-exiatent. 
Therefore, that opportunity must be 
available to the House.

MR. SPAKER: I will examine the 
matter. I will go into the matter.
(Interruptions) .

SHRI C. M. STEPHEN: Then this 
order must be kept in abeyance.

MR. SPEAKER: Naturally.
SHRI K. GOPAL: You have also

said that, even though it was expung
ed from the record, under your direc
tions, it was referred. This is rather 
unfair.

SHRI HARI VISHNU KAMATH 
(Hoshangabad); On * point of order. 
Please refer to rule 314(1). t o * ia 
about the Committee of Privilecesr. 
Rule 314(1) reads:

“The Committee shall examine 
every question referred to it.
Now, ab inito, the question, before 

the House will be, what was referred



PROF, P. G. MAVALANKAR 
(Gandhinagar): The matter wag refer
red to us in the Committee of Privi
leges on the basis at unexpunged ra-
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[Shri Hari Vishnu Kamath]
to, when it was expunged. (Interrup
tions) %

MR. SPEAKER: I have said that I 
will examine it.

SHRI SAUGATA ROY: You keep 
your order in abeyance.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): The hon. Leader of Op
position has raised a very important 
point of procedure. Although the 
House may be taking a very generous 
and lenient view in this matter, but 
there is no doubt that we have to be 
very strict about following a particu
lar procedure laid down by the Rules 
of the House.

Now in this instant case the matter 
was referred by the hon. Speaker to 
the Committee of Privileges. That 
imparts a special feature to this report 
but, notwithstanding that, my submis
sion ig that the report again in this 
case also will have to be made to the 
entire Houe and it is not to the Spea
ker himself, although the Speaker 
might be disposed to take the view 
that since the matter was referred to 
by him, the report will have to be 
made to him.

MR. SPEAKER: Anyway, I will
examine the matter.. .There are two 
types of references-one by the Spea
ker and one by the House. I will 
examine the matter......  (Interrup
tions)

SHRI K. GOPAL: It has to be refer
red On the basis of the proceedings of 
the House,

MR. SPEAKER: That is anohter as
pect.

SHRI VAYALAR RAVI; By your 
order the matter was referred to the 
Privileges Committee. A matter <*an 
be referred to the Privileges Commit
tee under Rule 222 or certain other 
rules. But nobody has raised that 
issue and you sent it suo motu.

MR. SPEAKER: It wfes referred suo 
Tfwtu. X will go into the matter,

marks of the House and thus we exa
mined something which came to us.

SHRI SAUGATA ROY: Your order 
of expunction is not fh order, That is 
the crux of the matter.

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): As per Rules 222 and 
223 a matter can be referred to only 
if there is a notice by a Member. In 
this case no Member gave notice of a 
privilege mo<tion. So it was only the 
Speaker who referred the matter to 
the Privileges Committee on a non
issue which was not said here because 
it was expunged. So, my pmnt ci 
order is this: can the Speaker, on his 
own and without anything on record, 
refer suo motu, without any notice 
from any member, a matter to the 
Privileges Committee?

MR. SPEAKER: On that, rule 227 
specifically says:

“Notwithstanding anything con
tained in these Rules, the Speaker 
may refer any question of privilege 
to the Committee of Privileges for 
examination, investigation or re
port.”
SHRI VASANT SATHE (Akola) : On 

a point of order. Under rule 222 who 
raised it?

MR. SPEAKER; Prof. Sher Singh.
SHRI K. GOPAL: On what did he 

raise?
SHRI VASANT SATHE; Under rule 
222;

“A member may, with the consent 
of the Speaker, raise a question in
volving a breach of privilege...
Then 223 says: ■

“A member wishing to raise a 
question of privilege shall give...

It is mandatory.
. .shall give notice in writing to 

the Secretary-General before the
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commencement of the sitting on the 
day the question is proposed to be 
raised..”

So, the question can be raised by a 
written notice given by a Member. 
Only thereafter under rule 227 you 
can refer it to ihe committee.

SHRI SAUGATA ROY: Please seo 
Rule 380. The whole question has 
brought forward the succinct question 
of the powers of the Speaker to ex
punge the remarks in the House. The 
powers of the Speaker to expunge re
marks, in the House are clearly laid 
down under Rule 380 which says>:

“If the Speaker is of opinion that 
words have been used in debate 
which are defamatory or indecent 
or unparliamentary or undignified, 
he may, in his discretion, order that 
such words be expunged from tne 
proceedings of the House’

MR. SPEAKER: You are right. He 
cannot otherwise do it.

SHRI SAUGATA ROY: So the
Speaker’s powers in this respect are 
not arbitrary. They are well-defined 
under Rule 380.

Very often you are giving orders 
‘Don’t record’ etc, I want to mention 
that the powers to give orders ‘Don’t 
record* etc. are not arbitrary. They 
«re governed by the rules.. (Inter
ruptions). Such an anomalous situa
tion will arise in future.

MR. SPEAKER: This has been gone 
into already and my rulings are very 
dear in that regard.

Papers to be laid.

1&25 tin.
PAPERS LAID ON THE TABLE

N o tific a t io n  u nder P ost-G ra d u a te  
In s ittu t*  o f  M ed ica l E du cation  and 
R esearch , C handigarh, A c t , 1950.

THE MINISTER O HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): 1 beg to lay on the Table a 
copy of the Post-Graduate Institute 
of Medical Education and Research, 
Chandigarh, (Amendment) Regulation 
1978 (Hindi and English versions) 
published in Notification No. G.S.R. 
E3!NFj78 in Gazette of India dated 
22nd May, 197&, issued under section 
32 of the Post-Graduate Institute of 
Medical Education and Research, 
Chandigarh, Act, 1956. [Placed in 
Library. See No. LT—43601791.

Notification under Inland V essels 
A ct, 1917

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): I beg to lay on the 
Table a copy of the Mechanically 
Propelled Inland Vessels (Third 
Party Insurance) Rules, 1978 (Hindi 
and English versions) published in 
Notification No. G. S..R. 601(E) in
Gazette of India dated the 30th De
cember, 1978, under sub-section (S) 
cf section 74 of the Inland Vessels 
Act 1917. [Placed in Library. See 
No. LT—4361179.].

Notification under Central Excise 
R ULES, 1944 AND AN EXPLANATORY

Memorandum

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): I beg 
to lay on the Table:—

(1) A copy each of the following 
Notifications (Hindi and English 
versions) issued under the Central 
Excise Rules, 1944:—

(i) G.S.R. 250 (E) published in 
Gazette of India dated the 17th 
April, 1979 malting certain amend
ments to Notification No. 33/09- CE 
dated the 1st March, 1969 regard
ing inclusion in the Schedulean- 
nexed thereto. Rectangular Beve
rage Jug (Hot) foir the purpose of
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duty liability together with an 
explanatory memorandum.

(ii) G.S.H. 252(E) published in 
Gazette of India dated the 19th 
April, 1979 regarding set off of 
duty paid on parts and accesso
ries of motor vehicles and tractors 
(except certain specified parts) 
when used in th* manufacture 
of any other dutiable excisable 
goods.

<iii) G.S.R. 253(E) published 
in Gazette of India dated the 19th 
April, 1979 regarding exemption 
cf parts and accessories of motor 
vehicles and tractors (except 
certain specified parts) from duty 
of excise leviable thereon when 
intended for use in further manu
facture of excisable goods either 
in the factory in which they are 
manufactured or in any other 
factory.

(lv) G.S.R. 254(E) published 
in Gazette of India dated the 19th 
April, 1979 regarding extension of 
the provisions of Rule 56A of the 
Central Excise Rules, to fifteen 
specified parts of motor vehicles 
and tractors.

(v) G.S.R. 255(E) published 
in Gazette of India dated the 19th 
April, 1979 regarding recession of 
Central Excise, Notification Nos. 
109/79, 110/79 and 111/79 dated 
the 13th March, 1979.
(2) An explanatory memorandum 
(Hindi and English versions,) in 
regard to Notifications mentioned 
at (ii) to (v) above f Placed in 
Library. See LT-4362/79J.

IZM hrs.
PUBLIC ACCOUNTS COMMITTEE
Hundred and Twenty- ninth and 

HUNDRED AND FORTY-FOURTH REPORTS

SHRI ASOKE KRISHNA DTJTT 
(Dum-Dum): I beg to present the fol
lowing Reports of the Public Accounts 
Committee:—

(1) Hundred and Twenty-ninth 
Report on paragraphs 24 and Z of 
the Advance Report of the Comp
troller and Auditor General of India 
for the year 1976-77, Union Govern
ment (Civil) on Purchase of Bitu
men-Strengthening and lengthen
ing of Mohanbari Runway and Cash 
Assistance for Export of Transmis
sion Line Towers.

(2) Hundred and forty-forth Re
port on Action taken by Govern
ment on the recommendations con
tained in the Seventy-second Report 
on Import of Rapeseed and Rapeseed 
Oil from Canada. t>

12.29 hrs.
ESTIMATES COMMITTEE

Thirty-sixth and Thirty- first Re
ports and M inutes

SHRI SATYENDRA NARAYAN 
SINHA (Aurangabad); I beg to pre
sent the following Reports and Mi
nutes of the Estimates Committee:—

(1) Thirty-sixth Report on the 
Ministry of Works and Housing— 
Delhi Development Authority—De-> 
molitions in Unauthorised Colonies.

(2) Minutes of the sittings of the 
Committee relating to the above 
Report.

(») Thirty-first Report on Action 
taken by Government on the recom
mendations contained in the Thir
teenth Report of the Committee on 
the Ministry of Industry—Hand* 
loom Industry.

12.30 hrs.
COMMITTEE ON PUBLIC UNDER

TAKINGS
Forty- ninth, F orty- first, forty- sixth 

and Forty- seventh— R eports and. . 
M inutes .

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): I beg to presentthe
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following Reports and Minutes of the 
Committee On Public Undertakings:

(1) Forty-ninth Report on Cen
tral Fisheries Corporation Limited,

(t) Minutfcs of the sittinfs of the 
Committee relating to Report men
tioned above.

(3; Forty-first Report on Action 
taken by Government on the recom
mendations contained in the 
Twelfth Report of the Committee on 
Jute Corporation of India Limited—. 
Back to Back Arrangement for the 
sale of Jute to Jute Mills.

(4^ Forty-sixth Report on Action 
Taken by Government on the recom
mendations contained in the Thir
teenth Report of the Committee on 
Jute Corporation of India Limited— 
Procurement and Marketing of Jute 
by Jute Corporation of India.

(5) Forty-seventh Report on 
Action taken by Government on the 
recommendations contained ir. the 
Fourteenth Report of the Com
mittee on Jute Corporation of 
India Limited-Organisational mat
ters.

12.31 hrs.
COMMITTEE ON THE WELFARE 

OF SCHEDULED CASTES AND 
SCHEDULED TRIBES

Twenty- eight, thirty- second, Thirty-  
third and Thirty- sixth R eports ..

SHRI RAM DHAN (Lalganj): I
beg to present the followng Reports 
(Hindi and English versions* of the 
Committee on the Welfare of Sche
duled Castes and Scheduled Tribes:

(1) Twenty-eigth Report on 
Action Taken by Government on 
the recommendations contained in 
the Twentieth Report on the Mi
nistry of Information and Broad
casting—Reservations for, and em
ployment of, Scheduled Castes and 
Scheduled Tribes in Tilm  
Division.

(2) Thirty-second! Report on 
Action Taken by Government on 
the recommendations contained 
in the Twenty-second Report on 
the Ministry of Agriculture and 
Irrigation (Department of Food)— 
Reservations for,, and employment 
of. Scheduled Castes and Sche
duled Tribes in the Food Corpo
ration of India.

(3) Thirty-third Report of the 
Committee on the Ministry of 
Finance, Department of Economic 

Affairs, (Banking Division)—Reser
vations for, and employment of, 
Scheduled Castes and Scheduled 
Tribes in the Central Bank of 
India.

(4) Thirty-sixth Report on 
Action taken by Government on 
the recommendations contained in 
the Eighth Report on the Ministry 
of Labour (Directorate General 
of Employment and Training)—
(i) Reservations for, and em
ployment of, Scheduled Castes 
and Scheduled Tribes in 
the Directorate General of Em
ployment and Training: and (ii) 
Employment and Training of 
Scheduled Castefs and Scheduled 
Tribes through the Agency of the 
Directorate General of Employ
ment and Training.

SHRI VAYALAR RAVI: We
should have a discussion on the re
ports.

12.33 hrs.

PETITION RE: FREEDOM OF RE
LIGION BILL, 1978.

SHRI P. A. SANGMA (Tura): I
beg to present a petition signed by 
Rt. Rev. Patrick D’Souza, Secretary 
General, Catholic Bishops’ Confer
ence of India and others regarding 
the Freedom of Religion Bill, 1078.
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12.34 2m,
BUSINESS ADVISORY COMMITTEE 

Thirty- third R eport

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND 
LABOUR (SHRI RAV1NDRA 
VARMA): Sir, I move the following:—

‘That this House do agree with 
the Thirty-third Report of the 
Business Advisory Committee 
presented to the House on the 
25th April, 1979.”

MR. SPEAKER: A number of 
Members have expressed their desire 
lor suggestions. I shall call one by 
one. Prof. Mavalankar.

PROF, P. G. MAVALANKAR 
(Gandhinagar): Mr. Speaker, I
want to bring to the notice of the 
hon. House certain aspects of the 
matter arising out of this Report of 
the Business Advisory Committee. 
Sir, the House knows that we have 
now got only three weeks left, bar
ring the current week, for the dis
cussion of several important legis
lative matters and several major 
discussions about which my hon. 
friend, the Minister for Parliamen
tary Affairs has very graciously 
again and again given us an assu
rance that time will be found for 
these.

Now, my difficulty is that apart 
from this I consider the provision 
of three hours for the consideration 
of the amendment of the Rajya 
Sabha on special courts Bill inade
quate end providing only four 
hours for the Constitution (Forty- 
ninth Amendment) Bill is also in
adequate. Apart from that, my diffi
culty is that the reports about which 
we have been concerned, rather the 
discussion on the reports of the 
Commissioner for Scheduled Castes 
and Scheduled Tribes, for a number

of years, have not been discussed in 
this House at all.

They must be discussed annually. 
Otherwise, what is the point in having 
the annual reports? Similarly, I 
have, jn my hands, a copy of the re
port of the University Grants Com
mission, for the year 1977-78. You 
know that the Ministry of Education’s 
Grants this year were guillotined. 
Therefore, the Ministry of Education 
could not be discussed at all. There 
is now no other way in which the 
Ministry of Educaton can be dis
cussed. If we cannot discuss* the 
annual reports of the U.G.C.; if we 
cannot discuss the educational policy 
and affairs in this countryt particu
larly, the state of affairs in higher 
education. What are we to do? Now, 
I would like the House to discuss in 
detail the affairs of the Jawaharlal 
Nehru University a’nd many other 
universities. Therefore, my point is 
that the Minister should have found 
time—the Business Advisory Com
mittee should have found time—for 
some of the important discussions at 
the earliest, since only three weeks 
are left as otherwise later on, you 
will say that there is no time. So, 
how ltfng we will go on like this? It 
should be done on a priority basis. 
Therefore, next week he must come 
here for the proper time-table of 
discussion of these matters. Other
wise it would be difficult for U3 to 
pass this kind of report  ̂ in this House.

wm ip i  (fimft im )  : 
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It Is ttie most accute problem in Delhi. 
If it is not solved. I am afraid, it 
will take a serious turn. “May I re
quest that the Minister must find out 
time for it particularly when ther<* 
wa9 a Promise made to this effect in 
the last session.

Lastly you must admit some sort 
of a discussion about the recent 
attack by the police in Southall on 
Asians and particularly on Indians. 
This is a very important matter and 
amounts to aft insult to the whole 
Indian nation.

SHRI SAUGATA ROY (Barrack- 
pore): Sir, there are several thing*
which are left out in the Thirty- 
third Report of the Business Advi
sory Committee. For the last two 
weeks we have been seeing in the 
newspapers the announcement by the 
Minister of Information and Broad
casting that the Bill to ensure auto
nomy to Akashvani and Doordarshan 
to make it Prasar Bharati will be 
brought into Parliament. Sir, we
have serious misgivings about the
working of All India Radio and
Doordarshan. It being made a tool 
of RSS propaganda, (interruptions) 
Sir, I want this Prasar Bharati bill 
to give autonomy to AIR and Door
darshan be brought so as to stop
immediately the RSS infiltration.

Secondly, Sir, there has been lot 
Of discussion in this House and in the 
country over the foreign collaboration 
Policy of the Janata government, In 
fact; the BHEtrSiemens deal has
raised many an eye-brows. Number 
ot MPs have submitted a memoran
dum to you asking for a discussion on 
the policy of foreign collaboration of 
this government. Thi« BHJEL-Siemens 

shoddy deal. We want the 
matter to be thrashed out in the

House, and. a6 such, there should be 
some scope of discussion tor this 
BHEL-Siemens deal.

MR. SPEAKER: Please conclude.

SHRI SAUGATA ROY: Then, Sir, 
we want a discussion regarding 
Science and Technology in this Bouse. 
There is a complaint from all the 
scientists that science and technology 
is getting lower priority. Mr. Chavan 
has algo written to you in this con
nection but you are not allowing any 
discussion on this important matter of 
self-reliance in science and techno
logy.

Lastly, Sir, I want to point out how 
Janata Government is going back on 
its promise. When the Anti-Defection 
Bill was introduced it faced with 
tremendous opposition and Govern
ment withdrew it by s&ying that they 
will bring in a fresh legislation keep
ing in view the opinion of all the 
parties. But, so far the Anti-Defec- 
tion Bill has not been brought in 
and thig is a matter affecting the poli
tical) health of the nation. So, I have 
drawn your attention to these matters 
of vital national importance including 
the Southall incident. These are 
being bypassed in the House and only 
routine government business is taking 
all the time of the House.

SHRI G. M. BANATWALLA (Pon- 
nani): Mr. Speaker, Sir, I rise to
emphasise upon the imperative need 
for priority to take up the Consti
tution Forty-Sixth Amendment Bill. 
The Bill seekg to give statutory and 
constitutional recognition the Mino
rities Commission and the Commis
sion for Scheduled Castes and Sche
duled Tribes. All the minorities, with 
one voice, are demanding that such a 
status should be given t0 them as 
early as possible.

The Minorities Commission ha® also 
expressed the desire that it should 
be given an autonomous, constitution
al and statutory recognition at. the 
earliest opportunity.



9 34  CComro. APRILM , 1979
[Shri G, M. Banatwalla]

One ex-Chairman of the Commis
sion has resigned on the issue that 

the Government was proceeding a 
snail’s pace in the matter.

The Bill was introduced on -the 
3rd August, 1978. My humble sub
mission to the Government is that 
thija Bill should be taken up at the 
earliest opportunity for discussion so 
that any apprehensions in people's 
minds °* pressurising or interference 
in the working of the Minorities’ 
Commission are avoided. They must 
get the necessary constitutional and 

statutory recognition. Thla is my 
first point.

My second point is tftis. The Mino
rities Commission has since long sub
mitted itg ^Port on the Aligarh Com
munal Riots. We do not know the 
contents of that report. I submit that 
it should be placed on the 'Table of 
the House immediately especially in 
view of the situation prevailing in 
the country today, in order that we 
may apply our minds to the matter. 
Thank you.

DR. SUBRAMANIAM SWAMY 
(Bombay-North-East): Sir, regarding 
the BAC Report presented to the 
House, I have two points to make.

The fast one is regarding discussion 
on item 11, regarding disclosures 
made in the book entitled ’A Dan- 
gerious Place’ by Mr. Moynihsm. The 
scope of the discussion is much too 
narrow. There is widespread appre
hension in the whole country £bout 
the rble of US money in Indian poli
tics. Mr. Moynihan’g book is only 
part and parcel of the whole discus
sion. Besides Mr. Monynihan’s book, 
many other things have come out 
in the papers. For example, there is 
the latest disclosure made by Mr.
H. K. Khadilkar that he personally 
brought money for Mrs. Gandhi from 
the embassies on a number of times. 
Mr, R. K. Khadilkar just before his

death «aid about AH thesepoints
should form part ,$t.,th  ̂ .discussion. 
The CBI report of 1967 should also be 
part of the discussion If we have 
discussion on this narrow subject of 
Mr Moyn:han’s took only, we may 
probably push up the sales of the 
book, but we will &e none the wiser 
for it. So, we should have a fuller 
discussion o»n thg subject. This is my 
first point.

My second point is this. Mr. Sau- 
gata Roy raised the question of 
BHEL-SIEMENS deal. I would like 
to point out that the Pubiic Under
takings Committee has just, complet
ed its review of this agreement and 
the general working of the BHEL. 
That report is a matter of national 
concern because it ^presents the 
possibility of a take over 0f a public 
sector organisation by a multi-natio- 
nal company. I think this House 
should have a fuller discussion on 

BHEL-SIEMENS deal 0n the basis of 
the Report of the Public Undertakings 
Committee. Thank you.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Mr. Speaker, Sir, I am 
thankful to you for ^permitting, me to 
raise a matter which is of the greatest 
concern to this House, In my view of 
the trends during the Jast many 
years—what I say i« based on certain 
facts, figures and statistics and I hope 
that the House will bear with me for 
a few minutes,—

MR SPEAKER: It should be con** 
nectecl with this item.

SHRI SH Y A M N A N D A N  M ISH RA: 
Since 1952, the position in respect of 
the duration of sessions of Lok Sabha 
in terms of hours has exhibited wide 
fluctuations at times, the implications 
of which cannot be ignored,

MR, SPEAKER; Are you reading 
out Rule 877 statement? I have dis
allowed it  Order please.

SHRI SHYAMNANDAN MISHRA:
I have written to you.... ;
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MR, SPEAKER; It should be con
nected with the list of business for 
the next week. If you have any sub
mission to make regarding the busi
ness of the ^ext week, you may do 
gso.

SHRI SHYAMNANDAN MTSHHA: 
Kindly listen to me. In my letter I 
have said this. On 1-8—1972, I had 
been permitted to make a similar 
statement during the discussion on 
the report of Business Advisory Com
mittee and you were kind enough to 
convey to me after your office had 
consulted the necessary documents 
and told you that such a ŝtatement 
had been allowed to be made that I 
should be brief. And, therefore, 1 
am making this statement in a little 
briefer way. That is the story.

Sivice 1952 the position in respect of 
the duration of sessions of Lok Sabha 
in terms of hours has exhibited wide 
fluctuations at times, the implications 
-of which cannot be ignored.

We began witi) 8lt*'nours in 1952, 
went up to 1026 hours in 1956 and 
came down to 016.20 hours in 1971. 
"We registered on an average, during 
1952—656 846 hours per year; during 
1957—61 741.24 hours per year; during 
1962—66 762 hours per year, during 
1967—70 757.15 hours per year and 
during 1971—76 678.12 hour9 per 
year. In 1975 the fall in the number 
nf hours was rather steep as we had 
only 441.45 hours. This again went 
up to 645.04 hours in 1976 but came 
flown again in 1977 to "568.10 hours.
The average °f 26 years wa? 754.26
lioura,

I had drawn the attention of the 
House to this unfortunate trend bn 
1*8-1972. Apparently" not much heed 
was paid to" it. In the consequ
ence for three years fa succes
sion’ 1975. 1976 and 1977, the dis
tressing decline in parliamentary 
hours has continued and the average 
Per year, pathetically, has 'been only 
$51 hours.

As against this, the position in U.K. 
does not show such wide fluc
tuations, let alone any decline. 
The number of sittings in U.K. 
during the year is normally 160 and 
at the rate of eight and a half hour 
per sitting, the parliamentary time 
per year is 1360 hours, and mind it 
we have got only 551 hours. Thus, 
the parliamentary time available in 
U.K. is nearly two and a half times 
that in India.

If we consider the positioi 
cularly in regard to the tim_ 
for discussion on Demands for Grants 
(General Budget), a sphere in which 
the .accountability to Lok Sabha is 
both' absolute and complete, we find 
that the current year would find us 
worse off than during the last four 
years. Whereas the time taken in
1976 was 113 hours 46 minutes, in
1977 it was 92 hours 20 minutes, in
1978 94 hours 36 minutes and in 1979 
even the time allotted was only 87 
hours. We have actually landed our
selves with only S8 hours. Corres
pondingly, the number of Members 
speaking on the Demand's for Grants 
is only 235 as against the average of 
the last 6 years of 315 Members.

A similar adverse trend is notice
able in the matter of the guillotining 
of the Demands of Ministries, The 
number of Ministries whose Demands 
have been guillotined during the last 
three years is: In 1975 it was 15, in
1978 it was 13 and in the current 
year it is 19.

It would thus be seen that Lok 
Sabha's function to exercise scrutiny 
and control even in financial matters 
is steadily eroding.

The position in regard to making 
of laws in which Parliament’s power 
and jurisdiction is considered *trans- 
tjenderit and absolute’ is even more 
distressing. The time taken by Lok 
Sabha on legislation as percentage of 
the total time has been steeply going 
down. During the first Lok Sabha it 
■was 48.8 per cent; during the Second
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Low Sabha, it came down by nearly 
50 per cent and was only 25:3 per 
cent; during the Third Lok Sabha the 
trend further worsened and it was 
19.3 per cent, during the Fourth Lok 
Sabha it dropped to the pitif ully low 
figure of 18.8 per cent. However, 
there was an upward swing during 
the Fifth Lok Sabha when the figure 
went up to 30.7 per cent. But un
fortunately, during the first two* years 
of the Sixth Lok Sabha—1977 and
1978—the average plummeted again 
to 21.4 per cent. As against this, law 
snaking in U.K. claims 50 per cent 
of the Parliamentary time.

In other important fields like the 
international situation and planning, 
the existence of the House is hardly 
felt. The situation in this regard was 
much better a few years ago.

This state of affairs definitely be 
taken as dangers to our Parliamen
tary system. The participation of 
elected representatives in the na
tional affairs committed to their care 
must not become perfunctory or 
nominal. If it has not become so al
ready, it may be seen that we are, 
as these trends indicate, fairly on 
the way to it.

The situation becomes truly a great 
strain on the Members’ conscience 
when they find themselves helplessly 
constrained by enervating limitation 
Of time where their duties call for 
lull expression of their views to ex
press the will of the people. The 
occasions are not rare when they get 
only 5 minutes, or may be even less, 
on importance subjects with the in
evitable result that the quality of the 
debate goes down and the Members 
experience a gnawing sense of futi
lity, frustration and non-fulfilment.

Legislatures in other countries 
have, from time to time, appointed 
committees to rectify unfavourable 
trends and restore their health and 
vitality. In our case, it appears to 
have become even more compelling 
to take urgent steps hot only to arrest

the. islow and steady erosion; in the 
authority, effectiveness and concern* 
of Parliament  ̂ but also ta introduce 
such reforms as would make our 
Parliamentary system  ̂truly vigorous* 
and vibrant.

A Parliamentary Reforms Com
mittee, preferably a Joint Committee* 
of the two Houses may be a constitut
ed which should study the recent in
novations made in Parliamentary* 
procedure by various countries, par
ticularly U.K., so that the functioning: 
of our Parliament can be- brought 
more in tune with the needs of the 
present times. The Committee may, 
in particular, suggest ways and' 
means by which (a) the Parliamen
tary time available in the House may" 
be increased to enable Members to 
get more time to speak in' the House 
and make substantial and meaningful 
contribution, and (b) the routine or 
technical work may be assigned to 
standing or select committees, so that 
the House may focus its attention on< 
wide questions of policy, current pro
blems and urgent and immediate 
legislation only.

As the matter I have raised is of 
highest importance to the House, the 
House would legitimately expect the 
Leader of the House to consider it and, 
in consultation with the hon’ble strea
ker, take appropriate steps at air 
early date. I think the House 
ioins with me in making a request 
to the Leader of the House to give hisr 
views on this subject during the cur
rent session of Parliament itself.

MR. SPEAKER: Now, Mv Minister.
(Interruptions)

SHRI SAUGATA ROY: It is a mat
ter of vital importance.

MR. SPEAKER: We cannot have «  
debate now. He has made & sugges*- 
tion. A debate does not arise. Now 
Mr, Kamath.

SHRI C. W. STEPHEN (Tdukkf): 
You cotild have informed nre,ffir. I
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Shave sent a note, (litiervuptions) I 
wanted to make a submission in con
nection with this, (Interruptions) 
That is whit I said in the note. It is 
not a debate. I am not going into a 
(debate. It is ' ĵcactly a Business Ad
visory Committee matter. The sum 
“total of what has been submitted here 
is that mftjtiy vitally important issues 
are not coming up before the House 
because of the paucity of time. It is 
in this context that the statement 
made by Hr. Mishra must be taken 
into account. .Tbi3 House must be be
holden to him for having highlighted 
this matter. I am personally beholden 
to him because he has discharged a 

'duty wfcich I should have discharged, 
viz. of highlighting this matter. It is 
■a very important matter.

I also make a submission here: the 
BAC must not be limited merely to 
"examining as to what should come, 
«nd what Should not come. BAC must 
be concerned about the totality of the 
time available to the Members, and 
about the totality of the effectiveness 
that takes place as a result of the de
bate, and the total Tange of national 
problems that will have to be taken 
into account. This is not being done. 
It has got to he done. On behalf of 
myself and my party and of the hon. 
Members, 1 very Strongly support.. ..

MR. SPEAKER; You are convert
ing it into a congratulatory meeting.

CInterruptions)

SHRI C. M. STEPHEN. Not a con
gratulatory meeting. I am suggesting 
that the matter of steady erosion ol 
the debating time available, is a mat
ter concerning the House. 1 am sug
gesting that time must be found to 
-discuss this matter in the House, to 
find out a solution for that and, in the 
meantime.* the Leader may—

MR. -SPEAKER: Mr. Kamath.
(Interruptions>)

SHRI K. GOPAL rose

MR. SPEAKER: Mr. Gopal, don* 
develop this into a debate.

SHRI K; GOPAL: You should call 
all the leaders of parties and try to 
find a solution.

SHRI K. LAKKAPPA (Tumkur): 
Kindly allow me one minute.

MR. SPEAKER: You have not
given any notice. Mr. Kamath.

SHRI K. LAKKAPPA: I rise on a 
point of order. Allow me only one 
minute. You are wasting so much of 
time. Why not allow me?

MR. SPEAKER: Should you add to 
that? ^

SHRI K. LAKKAPPA: I want to
say this . . . *

MR. SPEAKER.: You have not
given notice. Don’t record.

SHRI HARI VISHNU KAMATH 
(Hoshangabad): All that has been so 
forcefully stated by my hon. friends 
and colleagues point to the inductable 
inexorable conclusion that the Lok 
Sabha which is the supreme forum 
of 600 million people of the largest 
democracy in the World will have to 
sit at least for seven months it not 
longer. Otherwise Lok Sabha will 
fail to exercise its constitutional ob
ligation under article 113 and will be 
to that extent, guilty of dereliction of 
duty.

I want to move an amendment un
der Rule 290:

“That the House regrets the ab
sence of any reference to the Lok- 
pal Bill in the report and trusts 
that this does not imply its relega
tion to the next session.*’

I hope the Minister will assure the 
House that it is not being relegated 
to the next session because,of cons
traints of time and would be taken 
up in this session.

MR. SPEAKER: You have stated
your point

*Not ^recorded.
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SHHi HARI VISHNU KAMATH:
It cannot be taken up next week. 
There are only two weeks left after 
that That means that only in the 
penultimate week of this se^ion it 
may be taken up. It will then go 
to the other place, the Bajya Sabha. 
Suppose they make amendments and 
it comes back, there may be need for 
a joint session. Will there be time 
for all that? I am Sure my prophecy 
will come true again, and I am sorry 
to say it will not be passed in this 
sesiion, God forbid.

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): I must apologise for 
the mistake committed; he has given 
time for Special Courts Bill.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Mr.
Speaker, I can very well undei'stand 
that hon. Members feel that the occa
sion when we discuss the report of 
the Business Advisory Committee 
should be utilised to raise matters 
which are uppermost in their minds 
and which they would like the House 
to discuss. As the House knows thi> 
report relates to the time allotted for 
certain items which have to be dis
cussed in the House. My hon. friend 
Mr. Mavalankar pointed out that the 
time allotted for some of the items 
was inadequate. I entirely agree with 
him that there are various items 
which need considerable discussion. 
As the hon. Members know it is with
in the total time available to us that 
we have to apportion time to different 
items. The Business Advisory Com
mittee which my hon. friend Mr. 
Lakkappa, it seems, does not like con
sists of representatives from all sec
tions of the House . . . (Interrup-
tions) The Members of the Business 
Advisory Committee are not hand- 
picked by the Minister of Parliamen
tary Affairs. The composition of the 
Committee is well-known: whose
nominees sit in the Business Advisory 
Committee is well-known. Therefore 
I do not want to deal with this sub
ject. The Business Advisory . .Com

mittee, after taking into considera
tion the total time available to us and. 
the relative importance of the dif
ferent subjects, and its estimate of 
the time that would be necessary to 
discuss the subject at length* decided 
on a certain allotment of time, and 
I am moving that the report of ':he 
Busine3s Advisory Committee; should* 
be accepted by the House.

He said that there was nothing m 
the report about the discussion on 
the report of the Commissioner for 
Scheduled Castes and Tribes. I 
would use this occasion to say once 
again that we would certainly * find 
time to discuss this report during the 
current session. This was not a state
ment about business for the next 
week; therefore, obviously there was 
no reference to it. But the report 
will certainly be discussed by the 
House and we will find time for 
it. He referred to the fact that many 
Ministries were not discusssed and 
were subjected to the guillotine. 
They were important subjects. For 
instance in the field of responsibility 
of the Education Ministry, ne would 
like some subjects to be discussed on 
a priority basis. These matters will 
certainly be raised by me in the 
Business Advisory Committee and I 
shall attempt to find some means of 
discussing these important -subjects. 
My hon. friend Mr. Kanwar Lai 
Gupta raised Q point; I know him 
very well, he is very progressive 
man . . . .  (Interruptions)

SHRI K. LAKKAPPA: How is he 
progressive? Others are not progres
sive?

SHRI RAVINDRA VARMA: Be
cause he fe different from you.

SHRI K. LAKKAPPA: Is he the
only progressive RSS Member? I 
really disapprove of this . . . (.In
terruptions)

SHRt HARI VISHNU K A M A m  
Lakkappa is more progressive.
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SHRI RAVINDRA  VARMA:  It
was not necessary for my bon. friend 
Mf. Lakkappa to solicit compliments; 
I was going to pay him a compli
ment. However, I was referring to 
the argument of my bon. friend Mr. 
Kanwar Lai Gupta. Though today is 
Thursday ̂perhaps he thought that it 
was Friday, diid I was making the 
statement of  government  business 
for the next week. That is why he 
said that there was no mention of the 
Special Courts Bill. He himself sub
sequently realised that he had mov
ed faster than the calendar and the 
sun, and therefore he corrected him
self.  Time will be  found for the 
Special* Courts Bill.

SHRI DINEN BHATTACHARYYA: 
You should appreciate his courage.

SHRI RAVINDRA  VARMA:  He
has the courage to sit behind you. He 
referred to the Works and Housing 
Ministry and the problem of housing 
in Delhi. I remember that this was 
a subject he raised even in the la*?t 
session, and he is quite right when 
he says that some way must be found 
to have a short duration discussion 
on this subject. This again will be 
a matter which will have to put be
fore the Business Advisory Commit
tee. He and some other friends, in
cluding my good friend Mr. Saugata 
Hoy referred to the recent incidents 
in South Hall which have caused 
considerable concern and dismay in 
this country, and said time must be 
found. You will recall that this mat
ter was discussed yesterday, and it 
was decided that at the next meeting 
w would decide the form in which 
it should come up, and the time that 
should be allotted to it.

Mr. hon. friend Shri Saugata Roy 
referred to Door Darshan and A.T.R. 
A Bill in this regard will come before 
the House and there will be an oppor
tunity to discusss it.

SHRi; SAUGATA ROY: In the pr$-

senl,f«s?ton?, '/ •

SHRI RAVINDRA VARMA: It may 
very well be introduced; I think the 
intention is to introduce the Bill. He 
reterred to a very important subject, 
foreign collaboration and thought that 
there should be some discussion on 
this; he referred to other subjects like 
science and  technology and  Anti 
Defection Bill.

13.00 hrs.
9

As far as the anti-defections Bill is 
concerned,  my good  friend, Prof. 
Mavalankar feels that this thunder has 
been stolen, or almost stolen by my 
friend, Shri Saugata Roy. I can say, 
the thunder is being  shuttled back 
and forth between Shri Saugata Roy 
and Prof. Mavalankar. But it is the 
intention of the Government, as soon 
as consultations are complete*!, to in
troduce the Bill.

My hon.  friend, Shri Banatwalla, 
referred to the 46th  Constitutional 
Amendment. This again is an amend
ment which we hope to process during 
this session. In the schedule that the 
Government has drawn up, this Bill 
finds a place and it is our hope that 
with the cooperation of all sections of 
the House, it will be possible to see 
this Bill during this session.

Dr. Swamy referred to he discus
sion on Mr. Moynihan’s book,  and 
said that the caption that n«*s been 
used for the subject is too sorrow. In 
fact he said that the real subject is 
the role of foreign money. I thought, 
when there is a discussion oh the sub
ject, the crux of the matter would 
be referred to and it will be for dif
ferent hon. members to deal with the 
subject in  the way in which their 
wisdom wants them to deal with the 
caption does not become a total des
cription of all the contents that would 
be there in the discussion.

PROF. P. G. MAVALANKAR: The 
motion should be appropriately wor
ded.
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SHRI RAVINDRA VARMA: At the 
moment cniy the subject matter is 
indicated. At the moment, it is only 
a sign post, not a map or a blue
print.

My hon, friend', Shri Kamath, the 
member from Hoshangabad was con
cerned about the Lok Pal BiU. He 
was keen that wp should include it
and discuss it.

SHHI HARI VISHNU KAMATH: 
It is already hanging fire. The Joint 
Comm ttee report hâ  come.

SHRI RAVINDRA VARMA; He 
was koen that we should discuss it 
and pass it so that it may be pro
cessed by both the Houses during 
this session. It will be our attempt 
to do so.

SHRI HARI VISHNU KAMATH: 
Did you say ‘endeavour’? I could not 
hear it.

SHRI RAVINDRA VARMA: Shall 
I say that we will do so? Will it 
make any difference? My hon. friend 
is a scholar, and he understands the 
implications of words. When I say 
it will be our earnest effort, it means 
it will be our earnest effort. Whe
ther the effort will succeed or not, 
philosophically it does not depend 
upon . me. In thi9 context, it depends 
on the House, of which the hon. 
member is a very respected member.

My h o n . 'friend, Shri Shyamnandan 
Mishra, raised a very important sub
ject. Of course, I can very well say 
that he ha8 made a suggestion which 
the Leader of the House would con
sider, and stop there. But I do not 
want to do so. I will also join other 
hon. members who said that he has 
done a distinct service % looking up 
the statistical details and, with his 
impeccable meticulousenss present
ing a certain aspect of our work which 
is of great importance to all the mem
bers of thig House. The question he 
raised referred to the adequacy of

the time w© get for legislative work, 
the time we get for discussion on 
matters of public interest and public 
importance, the time that is devoted 
for the financial business that the 
House hag to transact, the time that; 
is devoted for parliamentary scru
tiny and control of the WOt /̂af:--̂ ;the 
Government etc. He -
ways must be found to €fns»ire *  
more effective utilisation of ihe time 
of the House and for :4Ktavog$e tmtfr 
for discharging the ifcspoaribititi®* 
that the constitution hai vested in this 
House. He also raised the question 
of increasing participation by hon. 
memberg in the work of the House 
and improving the quality of c the 
contribution of the hon. members. 
Therefore, it is not a matter between 
the Government ancT the rest of the 
House; it is something about which 
the whole House is concerned, and 
every member Lg concerned. There
fore every member, every group and 
party and the Government, every
one has to think of how to make the 
House more effective. Sometimes *t 
does happen that time is found, time 
is allotted, the schedule is accepted, 
but unforeseen eventg and unfore
seen considerations make their own 
inroads into the schedule that every
body has agreed upon, and matters 
which are scheduled for discussion 
sometimes get pushed off, as the hon. 
Member, Shri Shyamnandan MiShra 
referred to, and matters which are 
not scheduled and matffflrs about 
which, Sir, you yourself are net 
aware, matters which are not in the 
Order Paper, sometimes succeed in 
pushing things more important. It is 
a matter for all of ug to think how 
we can ensure effective utilisation of 
the time within an agreed proce
dure, to which the House is commit
ted.

Then he referred to the role 
committees. This, ag&in, 18 a sub
ject which has been brought up So 
this House more than once. He 
thought that there must be astudy 
of the functions of the ComiMttee*
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the work that can be entrusted to the 
committee and the way in which the 
working of this House should be 
•streamlined, and he made the sug
gestion that a Committee should be 
-appointed, and,the hon. Leader of 
the Opposition was gracious enough 

to  pay a compiiment to the hon. 
Member, Shri Shyamnandan Mishra, 

-and Jie was almost doing the
work that the Leader of the Oppo- 
:sitid^ should have done. For a 
anoment, I wondered whether it was 
a compliment that was being paid, 

«or it Was a characterisation.

SHRI* SHYAMNANDAN MISHRA: 
I accept it as a compliment in the 
;particular context.

SHRI RAVINDRA VARMA: In any 
«case, my hon. friend gaid, this is 

matter which the Leader of the 
House should consider. As my hon. 
friend, Shri Gopal and others have 
said, Sir, as the Speaker of the House, 
you have a very important role to
play in this, and it may be possible 
for you and the Leader of the'House 
to  decide the best manner of consi
dering the problem, whether ~~ you 
•should call a meeting of the leaders 
^ f the opposition or set up a com
mittee of all parties. This is a mat
ter which you ag well aa the Leader 
•of the House should consider.

^  xm (m  wfcft) :
iprftT ^  | fa <rnr iee3 $ idBS

- A .  . •  • -U k , ^  ■ -A t__ . ____  ^tw. at tv w m  wtf̂ rr n 
wrrwrevfrt ftw w tt «rrw

MR. SPEAKER: This is the way
the time is lost. I am not allowing it.

Inter-State Migrant 274 
Workmen etc. Bill

vftttwwrorar:

xTvs  f z t i t  t ;  t \ t  sftt n f f i t  1 n  v
10 *T̂t% ft I

13,00 JU*.

INTER-STATE MIGRANT WOK 
MEN (REGULATION OF EMPLOY
MENT AND CONDITIONS OF SER

VICE) BILL*

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Sir,
I beg to move for leave to introduce 
a Bill to regulate the employment 
of inter-State migrant workman and 
to provide for their conditions of ser
vice and for matters connected 
therewith.

MR. SPEAKER: The question is:

'That leave be granted to intro
duce a Bill to regulate the employ
ment of mter-State migrant work
men and to provide for their condi
tions of service and for matters 
connected therewith.”

The motion was adopted.

SHRI RAVINDRA VARMA: I in
troduce ** the Bill.

'Published in Cassette of India Extraordinary Part II Section II dated 
264-1070.

••Introduced fwith the recommendation of the President.
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13.09hrs.
MATTERS UNDER RULE 377

( i )  Malpractices in Coal Industry
SHRI MUKUNDA MANDAL (Ma

thura pur); Sir, I wish to raise the 
following matter of public importance 
under rule 377.

13.10 hrs.
[Shri N. K. Shejwalkar in the 

Chair]
A sorry state of affairs is prevail

ing in the coal industry even after 
it has been taken over by the Gov
ernment. There appears to be no 
change in the affairs of the coal in
dustry except, of course, the fact that 
before nationalisation fche mine owners 
were exploiting the coal workers and 
the general consumers and that after 
nationalisation Government-appointed 
personnel are doing the same job in 
collusion with foreign agents.

The most disturbing factor to be 
taken note of is the enormous rise in 
the price of coal registered during the 
past 9 to 10 years. Besides the rise 
in the price of coal, the quality of 
coal which is being supplied to the 
general consumers, small traders and 
agents is worse. After the classifica
tion policy on coal was given up, third 
grade coal is being supplied to the 
consumers at the same cost as was 
being charged for high grade coal.

Another disturbing feature is that 
small traders and agentg are finding it 
extremely difficult to obtain coal al
though they possess the requisite per
mit. As a result, they have to neces
sarily fall into the vicious trap of the 
middlemen, brokers, agents, black- 
marketeers etc. Without the help of 
these unscrupulous elements one can
not hope to get supply of coal.

Another fact which is to be noted 
here is that Government has given 
agencies to those who were mine 
owners before nationalisation. Thus, 
we see that old wine has been put in 
a new bottle. Nothing has changed, 
rather, things have worsened since

M a tters u n d er Hrjd- 
Rute 377

nationalisation. This is said not to 
discredit the policy of nationalisation,., 
but to point out h6w nationalisation 
has become a mockery before the 
people, in fact, one is witnessing, 
more accidents in mines ^fter natio
nalisation.

Seeing all this, one is left, with no 
alternative except to conclude that 
there is an organised conspiracy on 
the part of the former coal mine 
owners, bureaucrats and vested inte
rests in collusion with foreign agen
cies to make out a theory that na
tionalisation means Joss of production.

In order to defeat this conspiracy, 
Government must take the following 
steps to improve the situation in the 
coal industry:

(1) ResponsibiHy of coal distribu
tion should be taken over by the 
Government directly instead of de
pending on agents.

(2) The distribution should be 
done under the supervision of a 
Distributing Officer.

(3) Interest of the general consu
mers should be given high priority.

(4) Stern steps should be taken 
to punish those who are responsible 
for adulteration and other mal
practices in the distribution system.

(5) Coal is an essential commo
dity especially to those living ia 
small towns and villages wl re elec
tricity and fuel gas are m-exis- 
tent. Hence it should be subsi
dised rates.

(ii) R eported closure of Brick K ilns 
in  Uttar Pradesh due to shortage 
of Coal.

377 $  f a r *  s f f a r v r v r
faPT*T vTfrFTT ‘SrflgflT ff

*  # m  ft  T$ f  *rr 4* $  (  r
r e f t  «itoraT 

wrwr #  $ t ?
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at* $ fim# t i *rrt 
sre*r *f «rft̂rm ̂  | 1  «k frrafcr ̂ 50? 
tf  < \  srSir wmx ̂  *ft to 
# ircre*r  i  *rwre  vttr̂ ?r«rr 

xw* $*h  «w w  farara iz mwr 
m am «rfopf vt,T>sft Ttst fosr  1

(iii) Reported  Public  Resentment 

against Octroi levy at Notghat 

Bridge on Betwa River.

«ft wft ,»nTra«r  iftnv  («*rxit[T) : 

fffmrfcr  * fasre 377% *rsfr?r fa«Tfarf?r<r 
«Tt«f  vt fm ̂ crt ̂t̂tt g :—

w  sr̂ vr vt\x  ŝ xft vt «mi *

V *TT»T Sfcf'SrT ̂  <T? sftHT W T>T <T5T 33 
«TW  €t STT̂lrT ?t fafaff |?pi «ri | f̂TT 
sr%vr, *rl*r  sre?r  c?̂ 9tt?h stttt srcm

3TT3T IRTTftr # W7 5T5TT WHT* gTTT fâfa

swr «rr i  $?r # wpt  *r$ sr Trfar «fY qfsr 

3tTT S5ST 91WT 51 TT  ^ VT * faTO 
tpr srwft spT 9P1TOT TRnV I   ̂   #

•q̂r * fWW # faarfr «RTTfsr ̂  ft |  ̂  

«rf««p STufar ̂ 5 ?t  |  far *ft 

*rr sr̂r Pparr arf Vijr | "i vmnr *f f̂nr m- 
?tr *i z*w i' wmr iqwt $ sri# <rr
tw  ^ fa*n armm, <re t*r <n?r <tt ̂fm- 
?TR *$?ft 3TT Tfh- $ 1 Oft t*r  [«ft 

Tfttf  differ  ?nxtar  21-7-77 *r  17-5-78

Vt SOT* *5ft  Vt %(\x *t ITT 3rTC STtST

v to wft vt <rcr f?i«T «rr qr mft <rer 
*#  Ttarrr  «wr  |i  t̂R  srtw, 

W  STCW  Ifm ?3̂ T  *PT

n̂f aRT3R f̂ RT 5RT % I  WH  »t| T̂TT

 ̂̂ n̂r T̂ m *ft
srtir wm v> «rrm ̂t?tt  1

<iT̂r $ f¥rfk?r «r̂rr«rFu ̂ =ft W snt 
wm *  «RTcft«r trgr Srt̂r sznt?r |» ?̂r- 

^  «t*t ̂r ̂   tfts*

omr fi«rr  srtw it\t tor tft 
vvtrfsT  sv̂vr wper vt ̂ftsr «rrq’ET spr̂ft
'TTf̂ I

(iv) Reported detention of 104 Dm 
Deluxe at Bihiya Station (Eas
tern Railway) on 21-4-79.

SHRI A. K. ROY (Dhanbad):  I
would like to draw the attention of 
the House to the following matter of 
urgent public  importance  under 
Rule 377.

I have got a horrible  experience 
of tt*jn journey by 104 DN Deluxe

ota 21-4-79 whicn 1 could know by 
inquiry, an aknost qommoni pheno
menon in the main line of Eastern 
Railway.  Between Buxar to Dana- 
pur, to give passage to  this super 
fast train, the local passenger train 
is delated at Bihiya Station, which 
seems to be the root cause of dis
turbance in that line. On 21-4-79, at 
6 AJC, pâ Mmger train was detained 
fit Bihiya Station to give clearance 
to the peluxet which  enraged the
local passengers who  stopped this
train also by puling the signal. Then 
nearly all passengers of the  local 
train rushed into the  Deluxe. the
glass panes were broken, the  air-
conditioned  compartments  were 
seized and the vaccum pipes  were 
cut. Some, people forcibly  entered 
into the Dining Car and took away 
all the food prepared for the  long 
distance passengers. After a lot  of 
detention, the train had to start then 
as a passenger train with interme
diate stoppages between two stations 
due to extra chain pulling. In  this 
way, the train went upto  Mokama 
Junction  via Pat’.ia and  became 6 
hours late.

.Inconvenience caused to the pas
sengers were extreme. Food was ex
hausted,  air-oonditioner  failed, 
water  was  also  not  available. 
Comments of the passengers  were 
bitter. All programmes, were upset. 
With me was traveling one Member 
of the Upper House of U.P. He lost 
his connecting train at Howrah.

From Buxar to Mokama the dis
tance is hardly 200 kms. But jft took 
ten hours for the Deluxe  train to 
pass. Ah ironey to the episode  is 
that tibe Conductor Guard charged one 
passenger, a military officer,  who 
lost all connecting train nt Howrah 
for the late runing of  the  train, 
extra fare chargeable for super fast 
train.

The whole thing  is distressing 
and shameful especially when it is - 
happening for some time nearly re
gularly. It appears that local passen- .
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gers in this Buxar-Patna route have 
got some genuine grievance and the 
wrong elements are taking advan
tage of that.

In this summer season, test  of 
the schools, colleges anil Govern- 
ment offices work in thfe morning, 
there, but the Railway* fiirte TaHe 
does net change according to to t , 
nor any extra train Is provided for 
that. jMoreovef, when tkeir local 
trains are detained making them 
late in the morning office or college, 
they become infuriated. This 
point of. the local passengers should 
be looked into and the Time Table 
of the Deluxe and the local train 
in that line must be readjusted. 
Local MP of the area should be 
consulted to end this confrontation 
so that the passengers do not suffer. 
After the trains become late beyond 
a limit, care should be taken of the 
passengers in the respective junc
tions losing connecting trains and 
in any case super charge must be 
refunded to the passengers, if the 
supper fast trains run late

(v ) Formation op new  M inistry xk 
Goa.

SHRI VAYALAR RAVI (Chirayin- 
kil): I rise to draw the attention of 
this august House and the Government 
to an urgent matter of public im
portance.

Goa, a Union territory, was under 
4he clutches of Maharashtravadi 
Gomanthak Party (MGP) since the 
liberation. The regime of the MGP 
is being challenged by the people of 
Goa for the last many years. Ad
hering to the wishes of the people of 
Goa, the Legislators voted out the 
Tegime of Mrs. Shashikala Kakodkar on 
the floor of the Assembly even in 
the midst of violent and unruly scenes 
-created by the rurling party mem
bers. The shameful act of the legis

-279 Matters under
lators belonging to the MGP is to 
be condemned as it is against every 
democratic norms.

16 Members of the Assembly per
sonally presented before the Lt. Gover
nor and made the demand of the im
mediate dismissal of MGP Govern
ment and to allow to form a Govern
ment by the majority group. The 
presence of 16 MLAs itself shows 
that Mrs. Shashikala Kakodar lost 
the majority on the floor of the House 
and she no more enjoys the support 
of the majority. Naturally, she 
ceases to be the Chief Minister even 
though refusing to resign.

«,
Under the Union Territories Act, 

Goa is completely under the admins- 
trative control of the Government of 
India. The Government has to act 
according to the , Union Territories 
Act to uphold the Constitution and the 
democratic right* $1 the people. The 
Government has adopted a method to 
dismiss the Government of Pondicher
ry and keeping coriitplet* silence over 
the developments in -.The luke
warm attitude of the Government of 
India has created a political tension 
in Goa and people are afraid of large- 
scale violence under the protc.ec- 
tion of ousted Chief Minister.

Any further delay in dismissing Mrs. 
Kakodkar’s Ministry is in violation of 
the Constitution and encouraging the 
horse-trading by the ousted Chief 
Minister to cling back to power. 
It cannot be tolerated as it goes 
against every democratic norms. So, 
I demand immediate dismissal of the 
Ministry of Mrs. Kakodkar in Goa 
and restore democracy by allowing 
the majority group to form a . new 
Government

la te  377 280APRIL 26, 1979
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FINANCE BILL. 197A—Contd.

ME. CHAIRMAN: Now the House 
will take up further consideration of 
the following motion moved by Shri 
Charan Singh on the 24th April 1979, 
namely:—

‘That the Bill to give effect to the 
financial proposals of the Central 
Government for the financial year
1979-80 be taken into consideration.”
SHRI HAKI VISHNU KAMATH 

(Hoshangabad): On a point of order. 
Rul§ 219............

SHRI DINEN BHATTACHARYA: 
Quorum?

SHRI HARI VISHNU KAMATH: 
Not so unsubstantial.

Please read sub-rule (2) and (3). 
This section of the Rules is on the
Finance Bill itself. This is a se
parate section for the Finance Bill.
Sub-rule (2) reads as follows:

“At any time" after the introduc
tion in th* House of a Finance Bill, 
the Speaker may allot a day or 
days, jointly or severally, for the 
completion of all or any of the
stages involved in the passage of 
the Bill by the House, and when 
such allotment has been made the 
Speaker shall, at 17.00 hours— "
Fortunately the plea which I used 

to make that this is not sacrosanct 
has been accepted by the Speaker 
himself and he has made it 19.00 
hrs. now. Today, it is 19,00 hrs.

. .on the allotted day or the last 
of the allotted days, as the case 
may be, forthwith put every ques
tion necessary to dispose of all the 
outstanding matters in connection 
with the stage or stages for which 
the day or days have been allotted:”
That stage will come later. The 

proviso ig important. Please read the 
proviso in the light of what had gone 
on before.

“Provided that if a Minister., 
lam  glad that at least one Minister 

is here.

“ ___has a right of reply to the-
debate on the motion which is wi- 

at 16.00 hours on
jpi*- a**.:;,

mutartdis, it will now be 
:tj»ecause 17.00 hours has 

hem  made 19.00 hours and so, 18.00" 
hours will be 18.00 hours.

M....and has not commenced his- 
reply at that hour..........”

The motion under discussion now is- 
the First Reading, that is to say, 
the motion for consideration is under 
discussion. This proviso applies to
the time, temporal limit at 18.00 hours.
Please read on:—it is interes
ting “ ....and has not commenced*' 
his reply at that hour.........."

That means at 18.00 hours. Mind 
you, the House decided on the Spea
ker’s initiative or may be at your 
initiative, because then you were in 
the Chair, that the last stage, Third 
Reading, would take only one hour, 
that is to say. from 18.44 hours to
19.00 hours this evening. That is the 
time allocated for the Third Reading.

Now, in the light of this proviso 
and also sub-rule (3), the Speaker 
shall enquire how much time not 
exceeding on hour, he requires for his 
reply, that means, how much time the- 
Minister requires for his reply, either 
the Minister of State or his senior col
league, and shall call upon any mem
ber, for the time being, addressing the 
House to resume his seat. Abruptly 
and per-emptorily you have to ask 
the member to resume his seat as will" 
leave available, before 17.00 hours—  
that is now changed to 19.00 hours— 
the amount of time which the Minis
ter requires for his reply.
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[Shri Hari Vishnu Kamath]
: Sub-rule (3) reads;

“Where the question or one of 
the questions required by sub-rule
(2)—that is the sub-rule which I 
have already read—to be ftut at
17.00 hours on the allotted day or 
the last of the allotted days is that 
the Bill be passed, sub-rule (2) 
shall have effect aotwitotl&ding 
the amendments to the Bifl bftve 
been made.”
Taking the two together, it is 

•obvious to me—I do not know whe
ther it is obvious to my colleagues and 
to you—that the Minister has got to 
tell the Chair and the House how 
much time he requires for his reply 
to the debate on this motion for con
sideration first. How much time will 
he require? He may consult his senior 
colleague as to how much time he 
needs for his reply so that, taking that 
amount of time into consideration, 
you, Sir, will ask any member on 
his legs at that time to resume his 
seat and give that amount of time 
to the Minister for his reply and close 
the discussion on the motion for con
sideration in 11 hours allotted for 
the first reading.

The time-schedule is with you. I 
•do not know how much time has been 
taken and how much time Is out
standing. You may throw light on 
that point a 5 to how much time is 
left.

MR. CHAIRMAN; To complete 11 
hours. 1 hour and 15 minutes are left.

SHRI HARI VISHNU KAMATH: 
After that, the second reading will be
gin. So, we must finish the discus - 
pion on the motion for consideration, 
if you have to adhere to the time- 
schedule, by 2.45 P.M. or by 3 O’ 
Clock. Therefore, ruy I request you 
to ask the Minister how much time 
he will take for his reply to the 
debate on the motion for considera
tion and, accordingly, tell us the 
remaining time for other members, 
that is to say, if any member who 
is going to speak, will be ask«d to

resume his seat, so that the Minister 
will begin his reply to the debate ac
cording to the time fixed now. Un
less that done, we will fail to ad
here to the time-schedule. I do 
not wish to curtail th£ right of reply 
and I do not want to curtail the time 
for the members. But unless that 
is adhered to, we will have less time 
for the second reading and tess time 
for the third reading and it will be 
there bull-dozed, steamrollered. Ac
cording to the time fixed, it must be 
completed today unless you want to 
extend the time. If the House wants 
to extend he time, I have no ob
jection. I will be happy. I dq not 
know if the Minister is willing.

MR. CHAIRMAN: It will be com
pleted today. According to the time- 
schedule, 15 hours have been fixed. 
On that basis, it will be completed 
today.

SHRI HARI VISHNU KAMATH: 
It is imperative for you in the Chair 
to fix time for* his reply and, accord
ingly, you have regulate the debate.

MR. CHAIRMAN: That I will do.
SHRI HARI VISHNU KAMATH: 

How much time will he take? He 
does not know how much time his 
senior colleague will take. I do 
not know who will reply, either he 
or the senior Deputy Prime Minister.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL); I will make a 
a comment unles8 you resume your 
seat not otherwise. I do not want to 
be impertinent when you are already 
standing and speaking.

Sir, Mr. Kamath is ever vigilant 
about the rights of the bon. Members 
of this House...

SHRI HARI VISHNU KAMATH: 
Everybody should be.

SHRI SATISH AGARWAL: All are 
not.
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■ [Shri B. K. Nair]
Tentatively, it was decided that 15 

hours shall be allotted for the comple
tion of all stages of this Bill, 11 hours 
for general •discussion, 3 hours for 
clause-by-clause and 1 hour for the 
third reading. According to that time- 
schedule, I think, we must finish the 
discussion on the consideration 
motion by 3 O’ Clock.

MR. CHAIRMAN: Why 3 O’ Clock? 
Why not 2.45?

SHRI SATISH AGARWAL: I will 
require only half an hour, not more 
than that. As the House is already 
aware, the Deputy Prime Minister is, 
unfortunately, not well; he is confined 
to bed; he will not be attending the 
House. With your permission and 
with the permission of the House, I 
shall reply to the debate.

MR. CHAIRMAN: Mr. Ugra Sen. He 
is not present. Mr. B. K. Nair.

SHRI B. K. NAIR (Mavelikara): 
Sir, at the very outset I would like to 
compliment and congratulate the new 
Deputy Prime Minister and Finance 
Minister. It is for the first time in 
India that a spokesman of the rural 
India has assumed this exalted office 
of Deputy Prime Minister and Finance 
Minister, and the change is amply 
reflected in the budget proposals also. 
That is something to be congratulated 
upon. But having assumed the posi
tion of the Prime Minister. I think, it 
is his right, and it is his rightful 
claim, that he is not just another 
Minister of the Cabinet. He should 
assume full responsibility and autho
rity to act a$ the Deputy Prime Minis
ter, and among these responsibilities 
and authorities, I would suggest, it 
should 'be his duty to set right the 
whole economic activities of the 
Country—not merely present the 
Budget imposing taxes and duties but 
try to improve the economic health 
of the whole country. For that pur
pose, I would suggest, a sort of 
Ministry of Economic Affairs should 
be set up because, as it is, the whole

thing is going to chaos. The Minister 
of Industry is going in his own way; 
the Minister of Commerce is going 
in his own way—exports are going 
down and imports are going up—; 
the Petroleum Minister does not know 
what the other Ministers are doing; 
the Railway Minister is not responsi
ble for transport; the Coal Minister is 
not responsible, for supply of coal. 
Everything is going to dogs. To set 
all these things right, a supreme 
authority tike a Ministry of Economic 
Affairg should be set up. It is all the 
more necessary now because planning 
has now taken a second position in 
this country. Now planning is a sort 
of rolling plan. ‘Rolling Plan' means 
anything may be done Or anything 
may be leflt undone. Unless from 
year to year adjustments are made, 
unless the programmes that are made 
on a year-to-year basis are effectively 
implemented, there will be no possi
bility of the country recovering from 
the present state of cu«ua.

I am making a charge on the Janata 
Government to the effect that they 
have been mismanaging the economy 
of this country in the last two years. 
While presenting the first Budget 
before Parliament soon after they 
came to power, the then Finance 
Minister, Shri H. M Patel, even 
though he was grudging in accepting 
that things had improved, had to 
accept certain facts as they were very 
clear; he admitted in his speech before 
Parliament that the industrial pro
duction had gone up, and the agri
cultural production had gone up to 
the extent of 121 million tonnes. He 
deplored the fact that the economy 
was in such a miserable condition 
that the production of 121 million 
tonnes could not be absorbed, surplus 
was left, no arrangement had been 
made for consumption, the purchasing 
power was very low, and all that. He 
also admitted that the foreign remit
tances had been going up and the 
growth rate had been higher. Alt 
these positive factors had been there 
at that time. But what is the position
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now? What are the facts mentioned 
by the present Finance Minister in 
his Budget speech? He takes note of 
the fact—a very important fact—that 
savings have come down, the mobili
sation has been low, the industrial 
production has been going down, 
agriculture has just maintained, its 
position—-in agriculture, 197ft is no 
better than 1978; only a marginal or 
small improvement has been made. 
He has also mentioned the fact that 
exports have been going down and 
imports have been going up. And 
imports are going up and in all these 
factors, as compared to 1977, from 
the speeches made by the Finance 
Ministers themselves, you will find 
that there is a colossal degree of 
mismanagement of the economy and 
finances of the country within these 
two years.

It is also a fact that while Mr. Patel 
started with a Budget deficit of only 
Rs. 84 crores, Mr. Charan Singh has 
presented a Budget with a deficit of 
Rs. 1300 crores. This is according to 
the original proposal but now after 
the concessions and the impending oil 
price increase, and so many other 
factors, I am quite sure that the deficit 
this year is not going to be anything 
less than Rs. 3000 crores. It will not 
be Rs. 1400 crores as you envisaged 
but it will be something like Rs. 3000 
crores by the end of the year, because 
the Budget estimates are always down 
by less than 15 per cent every year. 
Every year if the estimate is Rs. 100 
crores, then it will be Rs. 200 crores. 
If the estimate is Rs. 200 crores, then 

' it will be Rs. 400 crores. This year 
I feel the deficit is not going to be less 
than Rs. 3000 crores.

About the Budget proposals them
selves, I will not condemn them say
ing that it is a Kulak’s budget. It is 
all too absurd because in this House 
right from the beginning of the Sixth 
Lok Sabha of which I have been a 
Member here, throughout the time a 
lot of tears have been shed about 
the grievances of the Kisans every 
day, ‘Look at the countryside. They

are working hard and proudciag fooA 
for us putting in great labour. Bat 
they are not getting a remunerative 
price.* All sides, representatives o f 
Kisans and everybody have been 
shedding tears for the'Kisans. Now 
when the Finance Minister comes up 
with a suggestion that at least we 
may make a beginning by cutting 
down the fertiliser prices, there is a 
hue and cry, saying ‘It is a Kulak’s 
Budget. It will spark of? a conflct 
between urban areas and rural areas*. 
This also is quite wrong. If some
body reduces the input prices as a 
first step to help the Kisans—some
body has to make a beginning at 
some stage or the other—this is an. 
unseemly controversy which is raised. 
What is the reduction? It is only 
Rs. 100 per tonne. If it is to be some- 
thing, it has to be so substantially 
mo:e This is nothing reasonably or 
substantial because I have myself 
fornc experience here. Eight years 
ago the paddy price and the fertiliser 
price ratio was 1:2 but now the price 
hc.5 gone up by four times and com
plied to paddy price, the fertiliser 
price ratio was 1.2 but now the price- 
So this concession of Rs. 100 is noth
ing. It is only a small beginning. It 
should have been substaritialiy more* 
That is my point.

When you talk of helping the agri
culturists, what do we expect to 
provide? Some pumping equipments 
ana making the cost of pumping 
somewhat less. These steps are cer
tainly welcome. I also feel that it i£ 
not correct to say that there is a sort 
of conflict as has been made <vt, 
between the rural side and the urban 
side. The conflict is there, it & 
essentially there. I have been mak
ing this charge even last time. I 
make the charge that 20 per cent of 
the people of the urban side are 
demanding and extracting the blood 
of the 80 per cent of the kisans. That 
is 20 per cent of the urban people 
are ruling the country. They have 
tiie control over the hureacwracy. 
Zhey have got the control ovsr ia<tio 
and newspapers. If somebody tak**
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H e brtp to llg h ttn ; the bvtfdcn on the 
80 per cent of the population, It is a 
weleome thing. The urban people 
have ben enjoying all facilities at the 
cost of the wral poor and this im
balance has to be removed and in 
course of time, I hope the imbalance 
will be removed. This is only a small 
steps which should be welcomed.

But, then, the mistake is in attemp
ting to set right the imbalance where 
the solutions sought are not proper. 
When you impose taxes on commodi
ties like toilet soaps and tooth brush 
which are essential items of daily 
necessity, it is not confined only to 
the urban people. It has a general 
effect on the increasing cost of pro
duction. It goes on increasing the 
cost of living index. Industrial pro
duction cost also goes up. And ulti
mately it would be a burden on the 
rural people as such.

Mr. Charan Singh might have 
intended it to be only a sort of politi
cal weapon. In this case it is so 
because there is an internal conflict 
within the party. And so he might 
have felt that it should be a sort of 
weapon. Certainly it is going to have 
an impact throughout the country. It 
will affect the industrial workers, 
government employees and all sorts of 
people. That is what I am telling 
you. The cost of living may go up 
to 10 per cent bccause of this increase 
in the levy. That is not going to stop 
there. Yesterday the Finance Minis
ter announced some concessions. But, 
I think, they will not have any effect. 
VH&y Will only raise the price or 
pttefc up the price. It wfil only benefit 
the trade ultimately. It is certainly 
going to cause a lot of hardship to the 
countryside people. The concession, is 
just given in opposite direction to whet 
is realty intended for.

My point in remedying this situa- 
tion is this. There shcwild be a 
separate Beonoiiiic Ministry. A il 'the 
other minii^ries' such as frahspdrt, ■
882 L.S.—10

Coal, Industry and Steel should be 
under the supervisory control of &e 
Ministry of Economic Affairs. Other
wise/there will be no solution found. 
And everybody will go in his own 
way and the country will go to dogs.

Another thing is about the under, 
utilisation capacity. Who will control 
if each ministry is trying to explain 
in itg own way. It will say that it 
is the mistake of somebody else. The 
Steel Minister will say that he does 
not get the coal; the Industry Minis
ter will say that he did not get 
electricity sufficient for running the 
industries. If the units that are to be 
put up are not properly being utilised, 
what is the solution for that? The 
Finance Ministry or the Economic 
Affairs Ministry does not have any 
control over the operations. So, there 
is no solution found for that.

You have been announcing a certain 
price so far as foodgrains are con
cerned. But the agriculturists are 
not getting what they want for their 
produce. On the economic front these 
are the steps that you have to take— 
proper utilisation Of the capacity of 
tn? units and stable price to the agri
culturists based on the cost of pro
duction.

tspNf wt ?[*r  (<r#nr) : flfrrcftr
*i: foer jto farer iWSW

<pf T O f a  T O T  i  l 1 9 7 9 - 8 0  *  m
w  Tift fansrrc *pt wnr warm %»
i? r  « n r  9 w m t  ^  <rt v k12 *farr&rtrf 
fWtihr ?rfwT yr j y rt*r$f fw r ’•ftt 1 % <nnRn i  fiF vwr 'wrttritair 

itorm <rc wmt ftwtr tart* 
*pt snrarc « r t  t w r e r  h - w t i
srfaWT ^  1

m m  %t inure

*f>V VT̂ T, <WT,
srTf  ̂ vrsff ^  w ft  vt %*r
p n  1 m  t  It
fllWT V VT
W<tHW Wn Wm WWT *FC TOWT J»
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wt wry frat i fw r  ^ wnvrvtff wtvfhft 
^t iffirr  ̂ fta# fwr *f w t

xFStm «rar i 7*Tfrorf tffa s*r wfcr x& 
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?fcMirc sft ftrcRrr {  tit m* zn wm  
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% wif̂ 9 I

w&vwm  «n: f®  wwt
t, w* f€W wff fa ITT ¥T SRS
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? f t $ r f a % £ s t * i $ f » f t f t  
78 fo  tft ST? ^ t o r  i m t i t  (RW 15 
w f f  qr ei $ i ^ f t  mz
vwlf **m?ft r f̂lr  ̂ i *^t ?r& «wt 
% f^rrar irm # t̂rr «ft t̂ tt | i r̂r- 
^^ii4 fjswni sranf *pt vraR r̂nr <rrfft
#  « wt inm f #  *pt ftrwrn: i v̂ rh?r 4 
« ^ r ?m sxw^vk'Y-v^x^i:- «^V- 
wnTjr-̂ F? !*ITel—3l rW-TVF̂ ~tWm~TnTlT VT
Mt 1 1  jw r  *r frsftrc ?w
m mm yyrm wt **$* *f t êrr
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ircr ** wwraff 3  yfovrftre mtfvr 
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fjwnf $ %r #  £ t# % *r$ srafarr
f̂ry # fwr t» fawfr tor # yfa 
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î wnft so irfiro  *rr# <tftr ea

 ̂ r̂ * *wsfr 1 nft $* fas# *H
# fSRT % to* «np tot ( 1 |f tit 
Pwfiw W fftrgjRT  ̂tor 
vr *w*t fct vtJff jhrr»  f̂*i tjNr 
fv aw svtcr m t? t?vf w*wrftsiTSf 
18 «* srcnr iftt 24 «* «rr̂-̂r«rRSI'I 
gwi’gr t, *APwr vr  ̂2 tr̂f *wr 
fts*pr  m*te  ̂wftx  ̂ *r

ŴTT  (ft <TR<T VT TNT ŴTf
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t'ŵf̂tsftf̂ 1 ynvar   ̂vx
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): Mr. Chairman, 
Sir, at the very outset, let me convey 
on behalf of the Deputy Prime Mi
nister and the Finance Minister his 
regrets to the House that his ill health 
prevents him from replying to the 
debate on the Finance Bill. He has, 
however, closely followed the debate 
and I have had discussions with him 
so that an appropriate response could 
be formulated to the many valuable 
points made by the hen. Members in 
the course of the debate.

T must thank many-of the hon. 
Members who took part in the debate 
and made useful criticism of the pro
posals in the Finance Bill. While I 
ahall come later to the detailed ''coin*

ments on the various tax measures, I 
shall .begin by replying to three or 
four points of general criticism of the 
Budget. If I may sum up, they are:—

(i) Non-developmental expen
diture is very high Aid continues 
to grow. There is an urgent need 
to reduce it.

(ii) Contribution of public sector 
enterprises to the resources needed 
for development are not adequate. 
Their working should be improv
ed so that they contribute more 
resources for financing develop
ment.

(iii) The burden of taxation is 
heavy and growing heavier. r

(iv) Nothing is oeing done for 
the weaker sections of the society.
I wish to reply to these because 1 

have a feeling that hon. Members 
when making these criticisms do not 
view the problem of expenditure and 
resource mobilisation which we face, 
as a whole. For instance, I would 
agree wholeheartedly with every hon. 
Member who has suggested that there 
should be a cut in non-developmental 
expenditure. If, however, one looks 
at the composition of non-develop
mental expenditure which is under 
attack, one finds that the bulk 
of non-developmental expenditure is 
accounted for by three itemsr 
namely, defence expenditure, 
interest charges and subsi
dies; and one may not be all that 
certain that these can be pruned 
drastically. Given our geo-political 
environment, it would be rash to 
suggest that defence expenditure 
could be reduced. Similarly, rising, 
interest charges are a reflection of the 
growing internal debt of the economy. 
So long as We borrow money t o  
development from banks and other 
financial institutions, this burden is- 
bound to increase. If we do not* 
borrow the money we will then h&ve 
to raise resources for development 
through atiU greater taxation, a 
prospect which I am sure wid ppt 
please anyi * would, however m m  
the House not to look advemly u**«* 
this expenditure because these inte-
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rest payments are merely a transfer 
from one section of society to another 
and h&ve no serious economic conse
quences. To the extent that this 
enaMes banks to discharge tlieii
lending functions according to the 
priorities laid down, these are amounts 
well spent.

I am not so sure that in our drive 
to cut down non-developmental ex
penditure many hon. Members 
would want all subsidies to be re" 
duced. A reduction in food subsidy 
will have wide ranging implications 
for food prices and general price 
stability. Similarly, export assis-

- tance within limits is necessary to 
promote our exports. While there is 
every case for ensuring that such 
assistance is provided onl̂ r in essential 
areas few would deny that in our 
present balance of payments situa
tion, we should not take any action 
that will adversely affect our export 
effort. Government has to meet 
cash losses of enterprises such as 
coal In order, among other things 
to maintain the prices of these com
modities at desired levels. It is 
curious to find that while Members 
have complained about non-develop- 
mental expenditure, they have also 
criticised Government for allowing 
the prices of commodities like steel 
and cement to go up. That is why I 
wa8 making the point at the begin
ning that we should take the overall 
siuation, and not look upon it com- 
partmentaley. Hon. Members should 
not interpret this explanation to 
mean that we are against reducing 
the non-developmentax expenditure. 
As the House is aware, the Deputy 
Prime Minister and Finance Minister, 
had recognised the mounting gov
ernment expenditure as a serious 
problem which needs to be Investi
gated thoroughly, and lias therefore 
proposed to appoint a Commission 
to lQook into the matter. What is 
required I® not merefljy a reduction 
in expenditure, Twit m««* more ta - 
porte&tly, an tacwase to  the eH*c- 
ttwetaem olexpenditure which we have 
wutetfcken. Jugt ag ta sglctJture 
we aeek to grow two ears 1 of cem in ■ 
place of one, in the field ^  eppendi-

ture eur endeavour must be to make 
one rupee do the work of two. Êhe 
House should, therefore, have w» 

doubt about the earnestness of our 
desire ta reduce non-*develQpmential 
expenditure and improve the cost
effectiveness of developmental ex
penditure.

I agree with Shri KanwarlaV 
Gupta, Shri T. A  Pai and other hon. 
Members that there is an urgent, 
'P.eed to improve the working o f 
public sector enterprises. Although I 
can, I do not wish to seek setter behind 
the plea that we have inherited these 
problems from the previous Gov
ernment Public enterprises repre
sent an investment of Bs. 12*800 
crores and anyone interested in the 
development of the country has an 
obligation to see that they work 
well and produce a satisfactory re
turn. I am sure the Bureau of 
Public Enterprises and the concerned 
Ministries are doing their best to* 
tackle the rather large and seemingly 
intractable problems which these 
enterprises face. But their perfor
mance will definitely admit of: 
improvement.

There is also another point in this 
regard. While this Government is 
committed to the task of improving 
the efficiency of these enterprises, it 
should be realised that this cannot 
happen overnight, because the 
constraints which need to he remov
ed and factors which need to be 
changed are many and varied* 
Therefore, no Finance Minister can 
take the risk of depending upon 
something which is in the future and 
uncertain, and giving up something 
which is immediate and over which 
he has greater control For a 
Finance Minister there is a great 
deal of force in the old proverb that 
a bird in the . hand is worth two in; 
the bush.

The tax proposals have been 
criticised severely on the ground that 
they tapfoser a crushing burden on 
all sections of society. I think bon. 
Members make thiscriticism becatye 
they ddf lo$e at jfiofc s i  
budget.Since ; n<* «efiou»
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has been heard, I take it that hon. 
Member* or Ike whole, in favour of 
the development expenditure that is 
proposed. We cannot but undertake 
more expenditure on irrigation, if 
agricultural patoduction is to 
increase. Similarly, the power 
situation in different parts of the 
country shows how urgent is the need 
to create more generating capacity 
$nd utilise existing capacity more 
effectively. Hon. Members who 
have criticised our decision to import 
cement and steel because of local 
shortages would certainly support the 
investment programme for increas
ing indigenous production of cement 
and steel.

If all these worthwhile expendi
ture have to he undertaken, resources 
have to be raised from within the 
country. Hon, Members nave also 
pointed a finger at the volume of 
deficit financing which is contemp
lated in the current budget. If this 
is to be minimised, the only way of 
doing it is through taxation. This 
is precisely what Government has 
done, taking car** to see that the 
bulk of the burden falls on those 
sections of the community which are 
relatively better off.

Many hon. Members have said that 
the tax proposals do not do anything 
for the weaker sections of society. 
It Is an elementary proposition that 
a change in tax policy cannot confer 
any benefit on those who do not pay 
any taxes. That is why the bulk of 
the measures 'which will benefit the 
weaken sections of society are to be 
found, not in the tax propo*»l«, *>« 
in the proposal* for expenditure.

The eacpe?*$tiire on ir^ ^ L lil S vcultural development, subsidiary 
occupations, village and small scale
Industries, the minimum needs <=•» is intended improve

os of the p<K>m sections 
{he reojiienta-

i l  l  said in the

programme, 
the

hing, hon. Members should look 
upon the budget as a whole, an  ̂not 
merely oh this or that particular 
aspect of the Finance BilL

Shri Jyotirmoy Bofu and many 
other hon. Members have complained 
about the increase in prices after the 
budget It is true that wholesale 
price index has risen by 4.8 per cent 
between the last week of February 
1979 and the week ended 7th April. 
Many hon. Members have concluded 
from the sequence of events that 
this rise is due to the tax proposals. 
This motion has been sought to be 
dispelled through the Deputy, Prime 
Minister’s reply to a Calling Atten
tion Motion in this House, and 
through any replies to the questions. 
While there is no doubt that a small 
part of this increase is due to the 
Budget proposals, the larger part is 
due to seasonal factors, increases in 
international prices of commodities 
like non-ferrous metads, petroleum 
and edible oils, and Increases in the 
pnees of certain controlled commo
dities like steel and rubber announc
ed by Government after the Budget.

While I want to emphasise that 
the Budget proposals have not been 
responsible for the hulk of the prfpe 
rise that has takenr place in recent 
weeks, I share the anxiety of this 
House that a sharp rise in such a short 
period is a matter for grave concern. 
Government is aware of the need to 
take appropriate action and i« cons
tantly monitoring the situation. 
However, there is as yet no reason 
to feel that the situation of P*ice 
stability hap^been
ed. I woul4 §  ce$t$to
forbearance on the P&*1 of non. 
M#rab<$s on thi* point- because ex
cessive ' concern itself can, generate 
inflationary espe<^tiph8 and

c u l t O O C 0 in iti^ le
ttau* hon. Mecahisc# sl*»*J£

m m *# **
r ise  ift p t K
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, My esteemed frien4t Shri Kanwar- 
lal Gupta, has made an incisive 
analysis of the Budget and has made 
many constructive suggestions. I 
appreciate fyis anxiety that the inci
dence of tax burden on the small 
men should be kept as light as 
possible. But I would like to point 
out to him that the Deputy Prime 

Minister has been quite responsive 
to the suggestions for affording 
relief to the urban middle class. I 
would like to recall that even at the 
time of reply to the, general debate 
on the Budget, he had announced 
reduction in excise and customs 
duties amounting to over TJs. 30 
crores and all of them had been 
designed to help the middle -class 
and the relatively poor consumers 
living mostly in urban areas. He has 
again announced concessions amount
ing to over Rs. 16 crores and these 
«votul;d again benefit mostly the 

middle class consumers. If we 
have not been able to agree 
t0 a larger measure of relief,
it is because the budgetary posi
tion and the imperative need to 
sustain developmental outlays at a 
certain minimum level rule out any 
further sacrifice of revenue. It may 
not also be out of place to mention 
here that after the Budget wag pre
sented. Government have taken
certain decisions which will benefit a 
very important segment of our 
middle class, namely Government 
employees. The increase in rates of 
dearness allowance which had been 
cut by the previous Government, 
merger of part of deames* allow
ance with pay and increase in
pensions'-*!! these decisions esti
mated to cost nearly Rs. 500 crores 
extra in the next fiye yea**H-should 
demonstrate convincingly that the 
Kfyymuumt and. the Deputy Prime 
Idfoper are «W«*e of til*

of the_ middle clW3 and the 
nM . to provide them adequate relief 
■tritthin tiie resources available.

Shri Xanwar Lai dupfat a»d o t te  
Member*; b*** referred to enhaaee-

ment of duties on petroleum 
ducts. The circumstances which led 
the Government to decide on ah
increase in the levy on petroleum 
products have been explained in 
detail more than once in this House. 
1 would only like to submit that ail 
increase in the prices of petroleum 
products either through excise duties 
or in the form of revision of prices 
of petroleum products was inescapa
ble’'having regard to the additional 
burden which the national economy 
has to bear in the wake of sharp rise 
in the prices of crude and petroleum 
products in the international market. 
We are fully aware of the hardship 
likely to be caused by these levies. £ 
would like the Members only to re
member that this hardship arises 
from the factors which are beyond 
our control. I am afraid that the 
time has come when the country has 
to recognise that there are no soft 
options open to it on the energy 
front.

Shri Kanwar Lai Gupta and also 
some other hon. Members have refer
red to the difficulties likelv to be 
encountered by small-jscale manu
facturers producing goods falling 
under Item 68 of Central Excise 
Tariff. As was explained in the 
House day before yesterday, we have 
not whittled down in any way, in 
monetary terms, the quantum of con
cession enjoyed by small scale 
manufacturers as compared with 
large scale manufacturers of the 

'same product.

Mrs. Parvathi Krishnan made a 
specific point about it and I can only 
say that all these matters are to be 
examined in greater detail.

SHEI&fATI PAEV^THI KSISil* 
NAN (Coimbatore): You, said you; 
will answer our questions later on. £ 
wiH Tead your own letter back attfea* 
time.

SHSl SfctE&JUGUOWAi! Thksl*. 
on e ib in * ,* !**  M r* F*rv**hl, Kcta*-.
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nan would like to hear. I would also 
like to point out that the exemption 
limit has in fact to some extent been 
enlarged by he provision for leaving 
out the quantum of exports and value 
of production of goods other than those 
falling under Item 68, in determining 
the eligibility for concessional treat- 
roent under item 68. Those goods, which 
are meant for exports and which are 
not covered under Item 68, which 
were being clubbed previously under 
this item̂  now they have to be exclu
ded and so, I think, the area has been 
enlarged.

SHRI SOMNATH CHATTERJEE 
(Jadavpur): How many items are 
there?

SHRI SATISH AGARWAL: You 
and I are accustomed to arguing 
cases for days together in a court of 
law. So( there is no end to this argu
ment.

Shri Jyotirmoy Bosu and a few 
other hon. Members have referred to 
the unemployment likely to be 
caused among workers of WIMCO, 
as a result of the increase in 
excise duty on matches of mechan
ised sector. This is a point to which 
a reference has been made by hon. 
lady member, Mrs. Parvathi Krish
nan also,

The rationale for the increase in 
excise duties on the mechanised sec
tor has been explained to the House 
on more than one occasion. No one 
can dispute that a mechanised unit
can withstand a higher levy than
non-mechanised Units.

SHRIMATI PARVATHI KRISH
NAN: We are asking wage protection 
for those workers.

SHRI SATISH AGARWAL: fficcal 
levies should be tilted in favour of 
units employing labour intensive 
methods of jffOductlon. The budget

- vfitfliy,-., ̂  tune with this
In our judgement it

should be possible for the mechanis- 
ed sector to maintain production and 
employment even at the new level of 
excise duties on its products.

•

SHRI SOMNATH CHATTERJEE:
8.000 workers are facing retrench
ment immediately. We are not es
pousing the cause of the mechanised 
sector. We are trying to find out 
what will happen to the fate of those
8.000 workers. That is what we 
want to know from ths Government, 
Merely saying that thay will be able 
to withstand the duty is not the 
point.

&HRI VAYALAR RAVI (Chirayin- 
kil): My point is slightly different. 
Because of the coinage problem the 
Government is not getting the reve
nue, but the difference of three paisê  
between the price fixed and the actual 
price goes to the trader. How do you 
consider that problem with a view to 
help the consumers?

SHRI SATISH AGARWAL: All the 
points that you made yesterday are 
with us. But I cannot reply point by 
point. You made a point that we have 
fixed the price at 17 paise and they 
are charging 20 paise because 1-paise 
and 2 paise coins are not available 
easily. We have taken note of that 
and we have called a meeting of the 
representatives of all these units, pro
bably on the 30th instant or 1st May.
We are going to sort out this issue 
I can assure the House that the wor
kers in the WIMCO will not be thro* 
wn out. Whatever is to be done to 
provide them alternative employment, 
will be done by us. WIMCO will not 
be allowed to close down like that, 
under threats, of closure by WIMCO, 
the Government is not going to sur
render, We are prepared to !oc& 
into evey genuine problem and 
Government is very much for every 
worker. Under threats of multLna- 

' tionals, m  ^ ch  ;1^g , cQmpaiu<w the 
Government is .not going to change 
the duty structure. If we come “to the
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conclusion that it i8 rational and it 
is in the interest of the workers and 
the country as a whole, the Govern
ment will revise it and will not hesi
tate to do so*

SHRI DINEN BHATTACHARYA 
(Serampore): The only difficulty is 
that you forget your promise very
often. Multi-nationals are anti-na
tional

SHRI SATISH AGARWAL: So far 
as Indianising the multi-nationals is 
concerned you are well aware that 
50 per cent of them, about 885 com
panies, have been brought under
FE2RA limits, within the last two 
years. Only 10 per cent is left. The 
Government is going ahead in ths 
regard.

Shri Jyotirmoy Bosu has referred 
to the dominance of certain large 
houses in the cigarette industry. 
Government are fully aware of the 
state of affairs in this industry. As 
Deputy Prime Minister has clearly
indicated in his speech day before
yesterday, we shall keep the new 

.pattern ^f excise duties on cigarettes 
under review so that the interests of 
the relatively smaller and never en
trepreneurs in this field are not ad
versely affected.

My distinguished friend, Shri T. A. 
Pai, has observed that the excise duty 
changes on automobile parts have led 
to considerable difficulties. I would 
like to explain that excise duty was 
till this year's budget, effectively 
applicable only to a few specified parts 
and accessories. Considering that a 
variety of unspecified goods were 
paying 5 pet cent duty and were pro
posed to fee taxed at 8 per cent in 
this year*# Budget, there was no 
reason why the remaining parts and 
accessories 0# motor vehicles, which 
were hitherto exempt, should not 
also beat this levy of 8 per cent. How
ever* care has bee** taken to ensure 
that a&d: accessories 'going. into

as

original equipment do not suffer any 
duty; only the replacement consump* 
tion would get taxed. While the cas
cading effect of the levy has thus, 
(been avoided, procedural relaxations 
have also been allowed to enable 
smooth change over.

Shri Pai has also referred to the 
excise duty on hookha tobacco under 
a specific entry and has pleaded for 
exemption from what he called a 
‘sadistic levy’. May I say that only 
branded hookah tobacco has been 
brought under the tax net. The un
branded hookah tobacco which is con
sumed by the poorer people will not 
pay any excise duty and, in fact, has 
been relieved of the tobacco stage 
duty which has been withdrawn com
pletely in this year’s Budget.

Shri Pai has wondered why the ex
cise revenue has shown a downward 
trend in the last financial year when 
the industrial production had regist
ered a growth of 8 per cent. The 
excise duty collections, which were 
somewhat below expectations in the 
earlier part of the year, picked up 
towards the closing months and are 
expected to catch up with ’the Bud
get Estimates when final figures for 
this year are available. It would not 
be correct to compare the growth in 
excise revenue with that of industrial 
production for various reasons. For 
example, items like coal, electricity 
etc. which carry considerable 
♦weight’ in the index of industrial 
production account for only a small 
percentage of the total central excise 
revenue. On the other hand, items 
like) petroleum products, carry low 
‘weight’ in the index of industrial 
production but account for about 25 
per cent of the Central excise reve* 
nue. Further, on some major reve 
nue yielding commodities like sugar 
and aluminium, we had had to re
duce %  excise duties in 1978-79. At".- 
of now; hope that the
exdse revenue realfeatM * i ir  ; not 
fall short of Bodget Estimates.
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Shri Jyotirmoy Bosu had referred 

to the problem of evasion of excise 
duty. May I say that I share his con* 
■cem and refer to some of the steps 
already taken to check tax evasion.

Banderols for payment of excise 
duty, and modified physical control 
on matches have been re-introduced. 
Production based control has been 
introduced with effect from 1-2.78 
in respect of over 100 tariff items, on 
the basis of the recommendation of 
the S.K.P. Committee. Production 
based control envisages supervision 
on production at various stages and 
more proximate control by excise offi
cers over factories, with a view to 
minimising the scope for evasion.

Preventive control ha3 been inten
sified and the preventive organisation 
has been strengthened by creating a 
two tier preventive system i.e. at the 
collectorate headquarters and divi
sional headquarters and equipping 
them suitably. A Directorate of Anti, 
evasion to plan and coordinate the 
work on an all-India basis has also 
been created recently.

14.38 hrs.

M[r. Speaker in the Chair

Audit wing of the Department has 
also been strengthened. We have also 
decided to recruit Cost Accounts Offi
cers and other experts in various 
disciplines in order to have better 
and effective control over exisable 
units.

Central Excise duty on unmanufac
tured tofcwcco which was very prone 
to evasion of duty, has also been abo
lished in this Budget and has be*n 
shifted to manufactured products. 
Thus a very vast area 0# evasion of 
duty has been eliminated

SHRI SATISH AGABWAL. l also 
use it. That is why I have not ex
empted it, I have not exempted the 
chewing tobacco because I may be 
charged of exempting fan item which 
I myself am consuming.

I shall now deal with some of the 
more important points of criticism 
made by hon. Members about the 
proposals relating to direct taxes.

The hon. Member, Shri T. A. Pai, 
for whom I have great respect used, 
if I may say, an unc’ia racteristically 
strong word, while referring to the 
surchage on income tax. He • descri
bed the proposal to levy surcharge as 
a fraud on the States. Shri Pai is long 
on memory and strong of facts. Eat 
in this case, I am afraid} his memory 
has let him down. May I remind the 
hon. Member that there was a Union 
surcharge of 10 per cent on income 
tax when his party was in power? 
Surely, Shri Pai would not have in
tended to imply that the Leader of his 
party, Shri Chavan, and his close 
T>ersonal friend, Shri Subramaniam, 
both of whom have held Finance 
portfolio would have remotely 
thought of committing a “ froud” on 
the States. May I also point out that 
unlike in the past when sur
charge on income tax was levied, 
without so much as a word of apolo
gy to the States, this time the De
puty Prime Minister went out of 
his wav in his Budget Soeech to ex
plain why he has been constrained 
to levy a surcharge tor the Union 
purposes. He has also pointed out 
that while the revenue surcharge 
accrue exclusively to Centre, he had 
taken special care in respect of his 
other proposals to see that the; Sta
tes get their legitimate abate of the 
additional pajbiitt* mobilised ■ by 
the Garret States wiM benefit to 
th# extantof nearly Bs. 200 crores 
fromtheefltort mad* by tfae Centre 

' in the pre9ent Bud®?t.

Some o f the Handle Members have 
argued that the e»emptJ©n limit f*>* 
lacame-twc, ffStttft pw w fly  stand*
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at Rs. 10,000 should have been rais
ed  May I point out that in relation 
to bur per capita income the exem
ption limit for income-tax in our 
country is already relatively high. 
We cannot ralbe the exemption limit 
further without causing serious ero
sion of resources particularly because 
such erosion will affect the States 
most adversely. As Hon. Members 
are aware 85 per cent of revenue 
from income-tax is distributed 
amongst the States.

Shri Kanwar Lai Gupta and some 
of the other Hon. Members have 
urged that the rates of income-tax 
shouk> be reasonable and that re
latively low rates of taxation v.ill 
permit better tax compliance and 
curb generation of black money. I 
do not deny that there is some force? 
in these arguments. I woulrl only 
like to point out that if we have 
been constrained to raise the margi
nal rates of income tax slightly from 
69 per cent to 72 per cent, it is be
cause in a year when, on budgetary 
considerations, we have been ob
liged to raise resources on a signi
ficant scale relatively better* off 
sections of society could not have 
been left out on considerations of 
equity.
Shri Kanwar Lai Gupta has referr

ed to the need for levy in income- 
tax on agricultural incomes exceeding 
Rs. 12,000. Without going into the 
question whether this suggestion is 
desirable or feasible, I would only 
Hke to point out that under the con
stitution the taxation on agricultur
al incomes fall within the ambit of 
the States. We do, however, take 
agricultural incomes into account 
for purposes of determining tax rates 
on iion-agrieultural incomes.

SHRI KANWAR LAL GOTTA 
(Delhi Sadar): Will you  recommend 
to the State to tax the rural rich?

SHRI VAYALARRAVI: Yes plea
se implement the Raj Committee 
Report., ■■■■'.

AGARWAL: I am
rolling to that.

It may also be relevant to point 
out that the Committee unddr Dr. 
K. N. Ra3, which had gone into thfc 
question of feasibility of agricul
tural income-tax had come to 
conclusion that levy of agriculture 
tax will result in many problems 
and the same objective could be 
better achieved through an agricul
tural holdings tax.

MR. SPEAKER: How long are 
you like to take?

SHRI SATISH AGARWAL: I will 
finish in a few minutes, before . 3 0’ 
clock. Even this suggestion has not 
been acted upon by most of the 
States.

Shri Vinodbhai Sheth has criticis
ed the proposal to curtail tax con
cessions in respect of savings in the 
form of Life insurance, subscription 
to provident fund etc.

MR. SPEAKER: Shall I interrupt 
your speech for a moment The 
Prime Minister has to make a state
ment: the matter is very important.

14.43 hrs.
STATEMENT BY PRIME MINISTER 
RE: ACHARYA VINOBA BHAVES 
FAST AND PROPOSAL TO AMEND 

THE CONSTITUTION
THE PRIME MINISTER (SHRI 

MORARJI DESAI): The Home 
Minister made a statement the other 
day in the House about Acharya 
Vinoba Bhave's fast. The latest re
ports that have reached us would 
indicate that Achary’s condition is 
fast becoming unsatisfactory . We 
have already] explained the efforts 
we have been making to find a satis
factory way out. It has b*en sug
gested to us that we should Also 
consider legislative proposals to 
suitably transfer the entry regard
ing preservation, protection and the 
improvement of stock from the 
State List to the Concurrent List 
Leading Sarvodaya workers have 
conveyed it to us that the Congress 
<I) Party as well ae the C a ress  
Party in Parliament wiH exfceaad
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their whole-hearted support to a 
proposal for amending the Constitu
tion in this behalf. We shall, there
fore, bring forward an appropriate 
Bill to amend the Constitution 
during the current session itself and 
subsequently introduce the neces
sary legislation in this behalf. We 
hope that all the Parties will extend 
their support to ensure speedy pas
sage of the Constitutional Amend
ment and the legislation in the two 
Houses. Such a Constitutional Am
endment will not only require the 
support of two-thirds majority in 
the two Houses of Parliament but 
also ratification by legislatures of 
not less than half of States. With 
the cooperation from all Parties I 
hope it may be possible to complete 
the entire process at the earliest 
by March 1980 (Interruptions) .

SHRI SAMAR MUKHERJEE 
(Howrah): We are glad that Aeharya 
Vinobha Bhave has withdrawn his 
fast. But we are opposed to this type 
of measure. If any assurance has 
been given to Aeharya Vinobha 
Bhave over our heads, we cannot 
aocepl this position, I want to make 
it perfectly clear. But we welcome 
that he has withdrawn his fast.

SHRI MORARJI DBSAI: Sir, I 
have not said that they have pro
mised support. I know that they are 
going to oppose I am not much wor
ried about that.
(Interruptions).

SHRI G. M. BANATWALLA (Pon- 
nani); It is shameful that the Gov
ernment has fallen a victim to 
blackmail.. (Interruptions) .

MR. SPEAKER: At a proper stage 
We could express ourselves.

SHRI G. M. BANATWALLA: The 
Government's decision is most dep
lorable. (Interruptions).

MR. SPEAKER: The Minister will 
continue.

14.46 hw.
FINANCE BILL, 1979—Contd.

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE

(SHRI SATISH AGARWAL): Shri
Vinodbhai Sheth has criticised the 
proposal to curtail tax concessions 
in respect of savings in the form of 
life insurance, subscriptions to pro
vident fund etc. Government are 
fully conscious of the need to pro
vide adequate incentives for promo
tion of savings. Contributions to life 
insuiance, provident fund etc. upto 

i an annual limit of Rs. 5,000 will con
tinue to enjoy tax concessions at the 
same rate as before.. Curtailment 
of concessions applies only to those 
in the higher income brackets be
cause they alone can save more than 
Rs. 5,000 in a year. It is because we 
felt that taxpayers in higher income 
brackets were getting somewhat dis
proportionately larger benefits on 
their savings in approved forms that 
we have abridged the concessions to 
some extent. In any scheme of direct 
taxation, we have to strike a balan
ce between equity and the need for 
provision of adequate incentives for 
work and savings. Budget proposals 
seek to strike such a balance.

Shri Vinodbhai Sheth has also 
suggested that the threshold for 
payment of advance tax in the case 
of registered firms should not have 
been lowered to Rs. 20,000 but 
should in fact have been raised fur
ther to Rs. 30,000 or even more. I 
would like to invite his attention to 
the fact that under the existing law, 
individuals and Hindu Undivided 
Families have to make payment of 
avance tax in cases where the cur
rent income excees the exemption 
limit i.e. Rs. 10,000. The exemption 
limit in the case of registered firms is 
the same as in the case of individuals 
There is, therefore, every justifica
tion for reducing the limit for pay
ment of advance tax inthe case of 
registered tans. I would also like 
to carify that the reduction of limit 
for payment of advance tax does not 
in any way enhance tax liability; it 
only enables Government to realise 
its due a little earlier.

In conclusion t  would like to men
tion to the House that we have ap
preciated he genuine difttcultia* 
posed hy ifee tax
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•concessions wherever desirable and 
possible. The many concessions an
nounced earlier as well as the day 
before yesterday are a proof of our 
^earnestness to raise resources while 
avoiding unnecessary hardship. That 
these have not gone as far as some 
Honourable Members wanted is due 
to the fact that under our present 
circumstances any further concessions 
would have meant lower resources 
lor our development plans. This 
House has time and again emphasis
ed that the primary objective of 
development should be the elimina
tion of poverty and the creation of 
more employment through the deve
lopment of agriculture and allied 
occupations, village and small scale 
industries and the implementation 
of a minimum needs programme. This 
objective requires a big shift of re
sources from those who have to those 
below the poverty line. Honourable 
Members should realise that such a 
shift cannot be brought about while 
continuing existing life styles on the 
part of the relatively better-off 
sections of society. This budget is 
the first step in the implementation 
of the new priorities which we have 
laid down for ourselves. There will 
have to be many more such budgets 
before the goal of poverty elimina
tion is achieved and this would re
quire a continuing transfer of re
sources from the better-off sections 
Of society for investment which will 
lead to our cherished goal. I would 
request the House to bear this in 
mind and support this Finance Bill 
which is one further step in such a 
process.

MR. SPEAKER: I shall now put 
the motion for consideration to the 
vote of the House.......

PROF. P. G. MAVALANKAR 
(Gandhi nagar): He has not replied 
to many of the points. He has only 
read out the prepared speech.

SHRIMATI PARVATHI KRISH- 
NAN (Coimbatore): He was pre-
part* to answer questions.

SHRI SATISH AGARWAL: I pro
mise that if there are any questions 
which have been raised and whicfe 
are of urgent nature and which the 
Speaker permits, I am glad to reply 
to them.

m in  : *9
spirflft w  wiwr

itorr ?
PROF. P. G. MAVALANKAR: 

One of the points that I mentioned was 
specifically about the Government’s 
announcement of constituting a com
mittee to go into the question of 
government expenditure and I said 
that that must be done speedily and 
economically. He has not told us 
what exactly this committee is going 
to do. We would like to know mote 
about it. Mierely saying that the life
style of top people and VIPs will be 
changed is of no use. I am not 
saying anything about your stop
ping or charging it. Even if you 
try to stop it, the top people will still 
continue to lead a life-style of 
luxury with a vengeance!

SHRI SATISH AGARWAL: With
regard to that particular query 
about setting up a commission to go 
into the question of expenditure, the 
the Deputy Prime Minister has al
ready announced. It is being con
sidered—the composition of the 
Commission, the terms of reference 
and all that

PROF. P. G. MAVALANKAR: I
want your protection. Mr. Speaker, 
Sir. The Finance Minister made this 
announcement of a Commission on 
Govt, expenditure as early as Feb
ruary 28. Now we are on 26th 
April, and even after two months 
the Government comes out on the 
floor of the House and tells us that 
the composition is being discussed, 
the terms are being discussed. Is 
this the way?

MR. SPEAKER; It is not a ques
tion, it is a comment.

PROF. P. G. MAVALANKAR: 
There must be some kind of an ur-
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$ency in the matter. When he wants 
us to tax the entire nation on such 
an extensive way, he must show 
some urgency. That is, he must give 
evidence that he means business. 
Will you please ask him to promise 
us about urgency in, the matter? 
Will you use your good office in this 
matter?

MR. SPEAKER: It is your sug
gestion and undoubtedly I think they 
Will ‘consider it.

PROF. P. G. MAVALANKAR: Not 
only a suggestion, I want it to be 
expedited,

SHRI SATISH AGARWAL: It
will be expedited. Mr. Mavalankar, 
please rest assured.

SHRI SOMNATH CHATTERJEE: 
^Expedition means what?

PROF. P. G. MAVALANKAR: I
hope he knows what the dictionary 
says.

SHRIMATI PARVATHI KRI- 
SHNAN: The point is: yesterday I 
had specifically asked what has been 
the concrete result of your giving a 
rebate for the so-called rural deve
lopment programme to the corporate 
sector. I think surely after assessing 
what exactly was done last year, you 
have come forward this year. What is 
the monitoring agency that is being 
set up? Because the experience in the 
past has been that it is precisely into 
the rural farms that the black money 
is siphoned oft and it becomes white 
money with the corporate sector.......

MR. SPEAKER: That you have 
*ai&

SHRIMATI PARVATHI KRISHr 
NAJN: Therefore, we want to know—- 
because nowhere in any of the Budget 
papers have any details been given 
as to how much rural development 
has taken place as a1 result of this re
bate and what was the amount that 
was lost to the Exchequer there
by.

SHRI SATISH AGARWAL: A pro- 
' vision hai been made in theAct for

giving certain intent!ves for setting 
up programmes in ttiral development. 
Those norms have been settled and 
according to the procedure laid down 
they are approved probfefrly by the 
prescribed authority.......

SHRIMATI PARVATHI KRISH- 
NAN: Probably?

SHRI SATISH AGARWAL: I am 
not directly in charge of the Central 
Board of Direct Taxes. Because on 
one occasion I had a chance to do it. 
I say this is done by them in the 
Finance Ministry. Of course, what 
has been the benefit and outcome of the 
rural development programmed all 
throughout—that has to be assessed.

SHRIMATI PARVATHI KRINAN
NAN: If you approve of a programme 
have you got a monitoring agency to 
see that it is implemented properly?

SHRI SATISH AGARWAL: A de
tailed reply I can send to the hon. 
Member.

SHRI K. LAKKAPPA (Tumkur): 
Yesterday, I made a specific referen
ce in respect of the Expert 
Committee’s report on structural 
changes in taxation in order to re
lieve the burden on the common 
man in this country.

There are various expert com
mittee reports; there is a Wanehoo 
Committee Report and there is a re
port on how to plug the loophole on 
blackmoney. The Minister has not 
made any reference to this at all. He 
is concluding his speech with his Sec
retary’s report only. And this 
liame’nt had become & farce.

Therefore, Sir, I want his specific 
reply. Why he is not giving his reply 
to this? What i8 the intention of the 
Government?

SHRI SATISH AGABWAL: 3Mr*
Lakkappta referred Ift hi* speech 
about the Choksi Committee Report 
and the Jha Committee Report. To
day he making a refeTence to ifee 
■ifcaiMshoo:;



not know what expert Committee 
report he has in mind. For example, 
he referred to the Jha Committee 
Report; he also referred to the Choksi 
Committee Report. Both the reports 
have been processed. And some of 
the recommendations have been im* 
piemen ted and they are finding a 
place.

So far as the other recommenda
tions are cctacerned  ̂ many of them 
are being processed. And a compre
hensive Excise Bill as promised ear
lier, is going to be introduced in this 
House. We were waiting for the re
port of the Estimates Committee. I 
have myself requested the Chairman 
of the Estimates Committee voluntarily 
to examine my Department and to 
give me his report so that I earn in
corporate the recommendations in 
the comprehensive Excise Bill which 
I am going to bring forward in the 
winter session of thig House.

SHRI B. K. NAIR (Mavelikara):
Sir, in my speech i made a sugges
tion that in view of the cheotic con
ditions that obtain in our economic 
activities in this country, whether he 
would consider the question of hav* 
ing an Economic Affairs Minister in 
order to coordinate the economic ac
tivities of the various ministries and 
to bring about discipline.

MR. SPEAKER: This iB for the
Prime Minister to do.

SHRI SATISH AGARWAL: There 
is a sub-Commlttee of the Cabinet 
Which is presided over by the de
puty Prime Minister and Minister for 
Finance for going into the economic 
activities o f  the economic ministries.
So, there cannot be any separate mi
nister in charge of these economic 
ministries. (Interruptions).

Sum  VAYALAR RAVI (Chirayln- 
kil): Mr. Speaker. Sir, the point is 
that yesterday while speaking I drew 
the attention of the hon. Minister— 
of course, he was so vocal in defend-

gold policy-—to the . 'gold ■

Finance Bill, im  VAISAICHA6,
: .'3 %

policy and eaid that it had coi2fg»ed 
completely. There has been a s to p  
increase in the price of gold which 
is a burden on the people, especially, 
those in the lbwer and middle-lncbihfe 
groups. The problem has come up 
in my State. I want a specific ftgpiy 
as to what «teps have been &ken 
to control the rising trend in the jirfce 
of gold? Second is, Madam. Snit. 
Parvathi Krishnan raised t&e issue 
of pension for those who retired be
fore 1973. So far as they are con
cerned, whether they will get life 
benefit of increase announced by the 
Minister.

SHRI SATISH AGARWAL: So
far as retrospective application of the 
increase in pension to those pen
sioners is concerned, the hon. De
puty Prime Minister ha  ̂ already re
plied in response to a question by 
Smt. Mrinal Gore

AN HON. MEMBER: Why?

SHRI SATISH AGAJtWAt*: He
Should have atfked him then and 
there. I cannot reply here.

Smt. Krishnan made her point. It 
is not s»ch an easy issue where I can 
announce that it can be given With 
retrospective effect to those people. 
After all we have got the point. I 
have sympathy for the pensioner* 
They also invited me for a meeting 
and I wa"Kt there. I cannot cotttthit 
anything <m that. I have sym^athlefr 
for them. I have received represen
tation from them and I have gona 
through their representation. I will 
ask the Department, the Finance 
Secretary to examine as to why thli 
caninot be done. But, I cannot make 
a commitment on that. Mr. Ravi 
made a passing reference only so far 
as that point is concerned.

I am afraid I cannot commit that 
Some time back while I had gone on 
tour, I said something when tlie 
pressmen insisted upon it. I hadan 
occasion to say that. The Indian'"!^ 
pre% Editorial saidtfiat I have been

1901 (SAKA) Firnnce Bty M *
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very much worried about the gold— 
the yellow metal. It is not consum
ed by the poor section of the society. 
I was criticised on that account. But 
What is your concrete suggestion in 
regard to that? It w% of course, 
very vehemently opposed. My hum
ble effort was to bring down the 
price of gold or retain the differen

tial in between the domestic price as 
also the international price.
15.00 hrs.

That was aft experiment and gov
ernment never claimed of success for 
that experiment. We only said that it 
is premature to say whether it is a 
success or not. You went On making 
political capital cut of it. So, we 
have suspended auctions. We would 
like to know as to what are your 
concrete suggestions. We would 
like to know the mind of the Oppo
sition. (Interruptions).

SHRI K S. VEERABHADRAPPA 
(Bellary): Sir, the Minister has not
replied about the Vijainagar steel 
plant which come9 in my consti
tuency. The DPR and other things 
are ready. I would like to know 
when is he going to implerpent it and 
whether he will make the allocation 
for this year or the next year?

SHRI SATISH AGARWAL: No
body raised it in the debate.

SHRI SOMNATH CHATTERJEE 
(Jadavpur): Sir the Minister in his
reply said that the wholesale price 
index rose by 4.8 per cent soon after 
the budget and the consumer price 
index has gone much higher. We are 
waiting hopefully and~~patiently to 
find out some measures taken by the 
Finance Ministry to bring down the 
price level. Except generalisation we 
have not got any reply. Since this 
price rise is to be, borne by the 
vulnerable section of the society, we 
would like to know what proposals 
h% he got to control the price?

SHRI SATISH AGARWAL: Hon’ble 
Member* Mr. Somnath Chatterjee, is 
much more well-aware than myself

about the procedures in this behalf. 
It is the Ministry of Commerce, Civil 
Supplies and Cooperation  ̂ which 
monitors all this. The power^ under 
the Essential Commodities Act. have 
been delegated to th£ State Gov
ernments. Wherever there are shor
tages in supplie9 or black-marketing 
the State Governments can take effec
tive steps in that direction. I made 
the point that the rise in prices can
not be attributed solely to the budget. 
(Interruptions).

The sugar and the khandsari prices 
are going up. The prices of milk and 
milk products are going up. So is 
the case with leather and .leather pro
ducts. There has been no levy of 
new excise duty on all of them. On 
the contrary excise has been abolish
ed on khandsari. So. I do not agree 
that price rise is solely on account of 
budget levies. (Interruptions).

SHRI KANWAR LAL GUPTA 
(Delhi Sadar); Sir, I suggested that 
the minimum taxable limit should be 
ten thousand. He has not replied to 
that. Secondly, about the small 
scale industries the total investment 
is ten lakhs and now you want to 
increase the levy from to 8 per 
cent if the turnover is 15 lakhs and 
above. Previously, the limit was 
thirty lakhs. Do you envisage any 
small scale industry—which we are 
interested to encourage—with an in
vestment of 10 lakhs Will be having 

total turnover of Rs. 15 lakhs only. 
How can that industry run? Lastly, 
there are many itemg which are used 
by the urban people and there you 
have given only a marginal relief. 
Are you not killing the middle class 
and the urban people?

SHRI SATISH AGARWAL: 1
have said about this in my reply, 
regarding the limit of Rs. 10,000. The 
hon. {Member w&s not here then. So 
far as the question of small sector 
is concerned my hon. friend is plead
ing for the Bttiit of Rs. 10 lakhg of 
investment and linking it up Wifti 
turnover. So far a* we are concern



ed it is only on item No. 68 that the 
exemption of 15 lakhs is given. But 
there are other items where the 
exemption given is only 5 lakhs. So, 
this 15 lakhs limit is confined  to 
small scale units otaly. So far as our 
Department is concerned we have the 
exemption limit of Rs. 5 lakhs for 
items other than item No. 68. For 
the small-scale sector we do not go 
by the capital investment but by the 
turn-over of specified things. But 
even So I have told the House that 
we are looking ivito the problem. We 
have got to draw the line somewhere. 
Even if it is Rs. 30 lakhs, somebody 
will  why Rs. 30 lakhs, why not 
Ks. 50 lakhs and so on. So. these 
things have to be examined in de
tail and we cannot have erosion of 
levies.

SHRI HARI VISHNU KAMATH: 
May I ask a question?

MR. SPEAKER: You have put the 
question.  This % my difficulty.

SHRI HARI VISHNU KAMATH: 
Just half a minute. Knowing that 
the House is racing against time I 
do not wish to refer to all the un
answered question̂ but I only wish 
to put a question on one issue, that 
is. whether the Government will exa
mine the question of a change in the 
financial year.

SHRI SATISH AGARWAL:  This
issue was examined and it did  not 
find favour with them. It hag been 
decided not to change the financial 
year.

SHRI HARI VISHNU  KAMATH: 
By whom?

SHRI SATISH AGAEWAL:  By
the Finance Ministry. The Finance 
Ministry took the decision not to 
change the financial year. That was 
the decision.

t % fa m ***&   . -,y
ifa, tft iwrtMw? m mmt# tit *tf 
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awns $ faq  tpr futt 1# 
iw# at vRfnrr It amr wwif  ftfl? tft 
fg   ̂ for ipr mx

ITFrvft T? HIT  Sit 'V?
•rt Ttv ?ft 9ptt  f fir?  wnir 
vrij   ̂ fain

if  f*nft m *pt wt f  fart 
wr if irunr 1  fwQ fi iifr ?r 
^ A  *rft Tftft, *1 t  *f tar 

f*T5T WRIT I 

«fy  wwm : ift m
i*esr # ̂ shft w ̂  | far  <n: 
*stf tftn iftft ipt «<k ww # *Wsr
foaft JPFTT «PT H>,<TCTIH f̂TT IPT

Sf srani irm t wr <n: fain: fan it 
t̂t $ fa i?  | m  i — ... 

(wjsrcnur)..............

sim* $r stft «pt ̂rr * Tfr jf v?t*
xuf: qra jgt 4hr 9 st̂ft crt  srmit

i?rt m tc tfir *pt  $
1 »twtt $ %   ̂ifsr «it
finrci qfrfiqfewr f  ̂  iwr?sr # it 

99 M? f̂TT W t srtft % *n3RT # 
fcfa ̂  ̂ vm t

m iftSt % to 9nr<nfl* f 1 
Tan% wrfq if rf <p̂?rr vi«im t  ?r
 ̂ =̂n zf*™ t̂t 1

«ft w&m  {tfa) :maiw
% SfSFT *FT TofT is ji( it wfNW
 ̂ it itt srf̂m Ir its
m fdvr~a  forr ik far win <rc it 
«ft  15 mar *pt fan,  ?nifi 1

im  t fa *fi5  P̂TTf̂rf̂t
t, tnfn   ̂wr t»
m* pwt itt iMreu %  fa rtr
 ̂ 5ITCT t
pR̂Rft «ft givt   ̂ fr if r̂rft

5ft FTT̂r  ̂ i«i ft  ww?
% 5̂1̂  ¥t ft [ terr sftww if
qf#   ̂ If 3TCTCT sftswi Kft 
?ft givt bm  qfir  «fk If
fti% « ̂  | 1   ̂ireft ̂ft It

IWIT ITfUTT i fa fivt If fâ fai  ̂
Slfei  it  *fi  t̂ |
*p«r cPir  fift irer # »if imr
ITfSST g Pf  ̂ M il  it w ftw- 
51 n̂t ft nr # <3ivt iTi w  ?

sft iRftir wwrw: iwwr iftai, 
qfi fMtei fair fa 10 in ̂ #IT 
■ft *h«tt nmr  sawft
irwnc  i-flisffwst.
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m  *nrtt *frirf 'if ye 4t fa r $m  

s u m  t  10 awr Sr | rafaq
<TC V*r W fWT*T »T̂t sfiRfT 1 VK

»?nrfr 3  v t f  ^ fa a s r j r  ? t  ^
t  a t  m $ i  T O w r t t  $t srns, $ *  ’frrrafn 
fa fm  W&TT <n: far g* $ «ffc **? ff? f  i <nfaR rriffe ta  *rr*r *ft fte*n f[
15 tftt 30 5TW ^  ^ W  4 qr̂ fe 

«g£t t  ifN: 30 5iw ^ 3?rc 8 Tsfe #  
w & j i fty t  Si* #ft *w$ 3m$t fRRft $ I HT̂ TC SRRPt 1W HUT
y? IW t f t  |,  is  srrar $ at €« P K  fcrr *$m \ m * 8 *rmz %rm at 

l r̂ar 20 firre fcrr q*en 1 irrerft 
z*$  3  3* $  S W r f  f  * t $  *f*XX  «t?t 
f  i f a r  * f t  * p j  s i r t f f  i t  * F T * f l r  % t  v f e *  
m w r  $ t f r ,  ssrcft **5 %  S  « f *  $ * f t  a tinWrET *? $IJ 5R t̂ VTT̂ it *ftT ŜPfit tpsnftpr ^  *ft gfrcr fw r ?>rr ^  
ftrar gn̂ iT 1

 ̂ *ft *&m #*t : waw «^trf t# ^  
finNro’ wjpr v  VRpQ *r ^ftrfvv 
jmr «rc 1

*ft wftv WWW : fsn m ^ ifr«Pt »tft *r*ft *Ft$ farfa
^  t 1

MR. SPEAKER: He ha$ answered
both your questions. You have not 

heard them.

<ft w r t*  wrnip (ssnrjr) : %m*t ?*n̂  y tr - T̂6PirrjT5r # wt $ fftr 
« c i  v r  x r m m  i f t  f o r r  *tc t  t  f a  fa a ft*PT W 5̂ q» OTPT fa  ̂ W f | ^
f w r  iflr »  «rr #f>u?r aft % 
v t f  ?nfir f w T  »

|5r& m  ^  i  fa sr*sft wk
«ffrrjrf ^ qr «(t %xwr f a  5nr?fr t—- 
*5 f?m  3PTt girr |—*r$' ^srt # %
itff fTT5T fVM W  f  » TOfR 

>tfh: inrrw # W7?rf vr, jjx ?n?r tffar 
inwr% Pm  fc âr ^  ^
I  ? *n£f w ^rrt ?tm ipr ^
VWf *6R 5TW% «PT JB̂rf #5?IT j  I
n w  fa i m ***** m  t  fa «iwc 
i  w w rff Ir ft# -w 11 wfarc hw ^ttfic **___ — r . ,*y"  mJLm.' JSS ' **- _____________<t n® rwm rww ?m «rw h tvmrr
^  #nr ?

^wtr ^ t  *3 t  % w t  sr%w 
*  m  *&  ^  ^  f̂ir w  p̂r
% unft wvlr, 18# ŵf ’’oft

3*7 m m t l m ,

t  1 1̂  ?̂t f w  f  wmr 
' m  m  *t t| f  ?

«fr«*fai w w  : »rfy vfsmi
t  fa «wnr «nf wrsr 1$t W»r ^

ir*w fanffr?r f  1 ait jp r ^®ny ^  
3?m  g*re r̂ ? l̂f ^ «rmr f?w? wht 
"sn^n f  *nrfa ^  *jt̂  tftx «rr ^frc 

*w * st w  vte fa €  ww f ,  ^w?t. 
w*t f*ff *î t *nsr Jeft f̂ tT «rewr «J5 ,W ‘
ĵ t an̂ TT | *̂T 5 1#  WT WK %, <£fa f » 

#r»r t^fr fa in r  5F tt |m  | _____
(nmm)

g faTW w m  (sfcn ) : 4  iRft aft 9
'JTH’TT ^aTrfa^RIT TOf # ^mT-TO f
3̂  w  «rr fa %* vmnrna m ^
^  vw ?r̂ r m TO»rnr^ urn 3m ?it ^  

«rrr vn ^  ^  | ?

MR. SPEAKER: This is a new
q aestion. It was not raised earlier.

SHRI vmODBHAI B. SHETH 
(Jamnagar): Whether the octroi is
to be removed or not. Whether the 
iMiViister will encourage settlement 
and not titigations in the customs, 
central excise and income tax.

SHIU SATISH AGARWAL: The
question of abohtion of octroi duty is 
a State subject. We have already 
advised the State Governments; and 
it is for the State Governments to 

. abolish octroi as has been done in
• many of the States. (Interruptions) .

MR. SPEAKER: No, no, I am not 
going to allow further’ questions.

SHRI SATISH AGARWAL: We do 
not want to encourage litigation. We 
are in favour of settlement. (Inter
ruptions).

MR. SPEAKER: No, no please.

The question is:
“That the Bill to give effect to 

the financial proposals of the Cen
tral Government' for the financial 
year 1970-80, be taken into c°n~

• sideration^'

■.; -1 9 » ^ . ■ «i»m.a4iiBi!Mp̂ V'./v'
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MR. SPEAKER: Now we co*ne to 
clause by clause consideration. We 
will take up clause 2.

Clause 2—(Income-tax
SHRI VINOD BHAI B. SHETH 

(Jamnagar): I beg to move:
“Page 5t line 21,—

for “twenty per cent,” substi- 
tute—“fifteen per cent/’ (1)

My request was to keep the surcharge 
as it is. I once again suggest to the 

hon. Minister to merge surcharge 
with Income Tax. It is now addi
tional income tax. The States have 
a grudge in this matter, because i*n 
order to get more revenue by the 
Centre, they can take recourse to 
surcharge and Corporation Tax. It is 
a*n odd technique. I think we can 
put a stop to it. Earlier the better.

MR. SPEAKER: Have you to say
anything other than what you said 

earlier, Mr. Minister?
SHRI SATISH AGARWAL: I am

sorry. I cannot accept it.
MR. SPEAKER: Mr. Sheth, are

you pressing it?
SHRI VINOD BHAI B. SHETH: I 

withdraw my amendment.
MR. SPEAKER: Is it the pleasure 

of the House that leave be granted to 
Shri Sheth to withdraw his amend
ment?

SOME HON. MEMBERS: Yes.
Amendment No. 1 was, by leave, 

unthdrawn.
3tfR. SPEAKER: The question is: 

“Clause 2 -stand part of the Bill.’* 
The motion was adopted.

Clause 2 was added to the Bill
MR. SPEAKER: Now we come to 

Clause .

Shri Kanwar Lai Gupta h*s 
amendments—Nos. 158 to 162.
Clam* ^(Amendment of section 10)

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): I beg to move:*

Page 6,—
after line 35, insert—

‘ (i) in clause (i) the words “or 
any other form of power” shall 

be omitted and’ (150).
Page 6, line 36,—

after “clause (ii) ” insert—
‘the words “agriculture, animal 

husbandry, dairy farming” shall 
be omittedffi and* (150).
Page 7, line 3,—

for “such other field” substitute 
“such fields” (160).
Page 7| line 6,—

omit “and other relevant cir
cumstances” (161).
Page 7,~

“omit lines 8 to 18” (162;.

Here there is one point If I am 
not mistaken that is about the foreign 
technicians Whose income has been 
exempted. In the Income Tax: Act the 
foreign technician means—

“a persons having specialised 
knowledge and experience in cons
tructional or manufacturing opera
tion or in mining or in the genera
tion of electricity or in any form 
of power or agriculture, animal 
husbandry, dairy farming deep' sea 
fishing or ship building.”

The foreign technician eligible for 
this exemption should be employed' 
in India in a capacity in which spe
cialised knowledge and experience 
are actually utilised.

♦Moved with the recommendation of the President.



331 Finance 'MUf-Ufo APKIL 26, 1979 Finance SiR, 1979 332

[Shri Kanwar Lai Gupta]
It includes even agriculture. Sup

pose you call same foreign technician 
who knows something about agri
culture. His income will be exempt
ed Similarly, animal husbandry, 
dairy farming—do we need foreign 
technicians for all these things? I do 
not think we need that. Not only 
this, they have got sweeping powers 
In' this or in other forms. Already 
fids was highly objectionable. We 
have expertise of our own in agri
culture, animal husbandry and so on 
and so forth. I want to restrict that 
and even for the future I have left 
It to the Government of India. In 
these five, six classes the Govern
ment of India -should exempt only 
those foreign technicians, where we 
have no expertise. Therefore, you are 
perfectly all right and you are the 
best judge to find out whether exper
tise is there in the country or not. 
I recollect that even the PAC has 
commented on this that it has been 
misused. Even the present Explana
tion defining foreign technicians has 
been grossly misused by different 
ministries. Such ordinary foreign 
technicians have been invited, in fields 
where there is a lot of expertise in 
India. So, the Government should 
decide who is an expert and whose 
salary should be exempted. Wher
ever Indian expertise is available you 
should not invite foreign technicians 
and exempt their salaries. That is 
the idea. For that I have said in 
amendment No, 158:

“After line 35, insert—
“ (i) in clause (i) the words 

“or any other form of power* 
shall be omitted.”

This will be a sweeping power and 1 
do not want Government to have 
sweeping powers. Any officer may 
write some note and call foreign 
technicians and exempt his salary 
from income-tax. That is not good.

My next amendment says:
"after dausediV insert-

Hhe words ‘agriculture, animal 
husbandry, dairy farming’ shall 
be omitted’.

because we do not need any foreign 
technicians in these fields,«

My next amendment 160 says, for 
‘such other field’ substitute ‘such 
fields*.

My amendment No. 161 says—
“omit ‘and other relevant cir

cumstances’,
fef cause this again gives discretionary 
power and under other relevant cir
cumstances you can invite anybody 
and. again the bureaucracy will mis
use it.

My amendment No. 162 says, omit 
lines 8 to 18. I shall read these lines:

**in clause (15), in sub-clause
(ii), the following proviso shall be 
inserted with effect from the 1st 
day of April, 1980, namely:—

*Provided that where in the 
case of an assessee the interest 
on deposits in a Public Account 
of the nature referred to In item
(3) in the Table below rule 3 of 
the Post Office Savings Banks 
Rules, 1965 exceeds two thousand 
two hundred and fifty rupees, the 
amount of interest on such depo
sits that shall not be included in 
the total income of the assessee 
under this sub-clause shall be 
two thousand two hundred and 
fifty rupees/

I want to delete these lines because 
that is a separate clause and it is a 
separate idea. I want to know what 
is the idea behind this clause. I do 
not see any idea. After all, you have 
been changing the Income-tax Act 
every year. This big book is added 
on to the Income-tax Act every year. 
I do not want that it should be 
changed repeatedly because the re
sult is that even the ITO does not 
know it. Even the income-tax 
lawyers do not know it. They have to 
see the books for the rate of income- 
tax, wrts at
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result that there Is complete chaos. 
This is a very minor tiling. How 
much will you get from it? May I 
know what is the impact oi thi3 and 
what is the additional revenue you 
will get? M^y be a few lakhs, not 
much. Don’t change the Act so fre
quently.

SHRI SATISH AGARWAL: I had
forwarded all the amendments re
quiring recommendation to the Pre
sident'and whatever recommendations 
I have received, I have forwarded 
them to the Secretariat.

So far as the amendments moved 
by Shri Kanwar Lai Gupta are con
cerned, the spirit behind the amend
ments is commendable. I appreciate 
it and I share it. But unfortunately 
the situation has not yet come where 
wo can dispense with foreign techni
cians in tho",e disciplines to which he 
referred. That is what 1 am told. So, 
we need to continue this for some 
more time. But we will examine the 
issue and see to it that nobody is 
permitted to misuse this. So far as 
post office savings bank accounts and 
extension of the limit on that is con
cerned, the provision is intended to 
benefit the association and institu
tions which are entitled to maintain 
public accounts. After the provision 
is made in the Bill, the requirement 
in the post office savings bank rule 
that no interest will be payable on 
balances exceeding Rs. 50,000/- in 
certain cases, will be dispensed with. 
So, this is the idea behind it. While 
appreciating the spirit behind the 
amendment, I am sorry I cannot ac
cept them I request the hon. Member 
to withdraw them.

SHRI KANWAR LAL GUPTA: I
seek leave of the House to withdraw 
my amendments numbers 158 to 162.

MR. SPEAKER: Is it the pleasure 
of the House that the leave be gran

ted to Shri Kanwar Lai Gupta ta 
withdraw his amendments-

SOME HON. MEMBERS: Yes.

Amendments Nos. 158 to 162 were, 
by leave, withdrawn.

MR. SPEAKER: The question is:
“That Clause 3 stand part of the 

Bill.”
The motion was adopted.

Clause 3 was added to the BilL : 
Clause 4 was added to the Bill.

Clause 5— (Amendment of section 
35 CCA)

MR. SPEAKER: Now, we take up 
Clause 5.

SHRI VINOD BHAI B. SHETH: I 
beg to move*:

“Page 8, lines 16 and 17,— 
for “as its object” substitute— 
“one of its object” (3).

“Page 8, lines 21 and 22,— 
for “as its object” substitute— 

“one of its object” (4).
SHRI KANWAR LAL GUPTA: I

beg to move*:
“Page 8, line 17,—

after “programme o f ’ insert*—
“helping the flood victims, 

checking the epidemics, publfcf 
welfare activities,” (163).

SHRI VINOD BHAI B. SHETH: This 
is a very welcome amendment, be
cause rural development is one item 
for the general development of the 
society. One would like to donate 
for some education purpose which 
may not be termed, as rural develop-, 
ment. It may be education or any 
other laudable purpose. So, the rural

•Moved with the recommendation of the President
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Vinodfchai B. Sheth J; 
development should be one of the 
subjects and the scope of this should 
be extended.

SHRI KANWAR LAL GUPTA: 
Here the exemption has been given 
to aixg. association or institution which 
is undertaking the , programme of 
rural development I have added the 
words ‘helping the flood victims, 
checking the epidemics, public wel
fare activities.’ This year, there was 
a huge flood in Delhi and other areas. 
The Janata Party had set up a Flood 
Relief Committee of which I was the 
Mender, and Mr. Hegde was the 
Secretary. We contacted the Finance 
Minister, Mr. PateL We wanted ex
emption on that. He said that he was 
helpless and that he could not exempt 
it. He did not give the exemption 
either. Every year, you see the floods. 
This is very essential. There is no 
politics in it. You see flood every 
year in one State or the other causing 
heavy losses of life and property. 
This flood is not part of rural deve
lopment.

MR. SPEAKER: It is part of des
truction.

SHRI KANWAR LAL GUPTA: 
You kjndly add the words in this 
‘flood victims . .

MR. SPEAKER: The other two are 
very wide.

SHRI KANWAR LAL GUPTA: 
The Minister should accept the flood 
par* 0I1 it.

SHRI SATISH AGARWAL: Clause
5 of the Bill seeks to amend section 
35CCA, which makes provision for 
deduction from the taxable income 
for donations that are made through 
approved associations and institutions 
taking up programme of rural deve
lopment. We want to include all this.
I am told that if those approved as
sociations and institutions take up 
this programme also, they will be

I covered. 
I','-..:v "'SaRI KANWAR LAL GUPTA:
%' Will the Minister give an assurance

on the floor of the House that they 
will be exempted? Is he prepared 
to give this assurance?

MR. SPEAKER: Even if he gives, 
it is the courts that will decide it

SHRI SATISH AGARWAL: In
this connection, I would like to cite 
an illustration with the permission 
of the Chair. We have granted ex- 
emuption under the Customs Act 
so that if any individual or associa
tion gets aqy gifted article from 
abroad for distribution among the 
poor, that will be exempted from 
the Customs Duty. I had been to 
Madras recently and I found that 
there is a racket in cloth. Cloth to 
the extent of 31,000 bales have been 
imported by individuals and they 
have got exemption from customs 
duty by producing certificates that 
they have been distributed to the 
poor and the cost of it comes to 
Rs. 1.25 crores. I have ordered a 
thorough probe into the matter. So, 
we cannot be that much liberal in 
granting exemption. We have to en
sure that only genuine cases get 
exemption and proper relief from 
the department, and not in every 
case. So, I would request the hon. 
Members to withdraw their amend
ments.

SHRI VINODBHAI B. SHETH: 
Sir, I want to withdraw my amend
ment Nos. 3 and 4.

MR. SPEAKER: Has the bon. 
Member the leave of the House to 
withdraw his amendments?

SOME HON. MEMBERS: Yes.

Amendments Nos. 3 and 4 were* by 
leave, withdrawn.

SHRI KANWAR LAL GUPTA: Sir.
I want to withdraw my amendment 
No. 163.

MR. SPEAKER: Has the ho®.
Member the leave of the House to 
withdraw his amendment?

SOM® HONF. MEMBERS: Ifet.
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Amendment No. 103 vm  by leave, 
withdrawn.

MR. SPEAKER: The question is: 
“That clause 5 stand part of the 

BiH” . -

The motion was adopted

Ckmse 8 wa* added t© the BilL 
Clause 6— (Amendment of section
m .

SHRI VINODBHAI B. SHETH: I 
beg to move;

Page 9, line 18, 

add at the end

“subject to the provisions of sub
section (2 )w (5 ).

SHRI KANWAR LAL GUPTA: I
beg to move*:

Page 9. —
omit lines 11 to 27. (164)

SHRI SATISH AGARWAL: I b̂ g to 
move:

Page 9, for lines 28 to 35, substi
tute—
*‘ (<s) in clause (viii):—

(i) for the portion beginning 
with., the words “agricultural deve
lopment in India'* and ending with 
the words “carried to such reserve 
account:” the following shall be 
substituted namely:—

“agricultural development in India 
or by, a public company formed 
and registered in India with the 
main object of carrying on the 
business of providing long-term 
finance for construction or purchase 
of houses in India for residential 
purposes and amount not exceeding

forty per cent of the total income 
(computed before making; any 
deduction under chapter VIA) car
ried to such reserve account” ;

(ii) in the first and second pro
visions, for the word “corpora

tion” the words “ corporation or, as 
the case may be, the company” 
shall be substituted.

(iii) the following Explanation 
shall be inserted at the ertd, 
namely: —

“Explanation.—In this clause, 
“public company" shall have the 
meaning assigned to it in section
3 of, the Companies Act, 1986: *»
1 of 1956 (199).

SHRI VINODBHAI B. SHETH: I
do not know what premium is given 
to the rural banks, because they 
can write off H per cent by way 
of bad debt. I have suggested the 
addition of the words “subject to the 
provision of sub-section (2)!”, which 
means that the Government should 
be satisfied that it is a genuine bad 
debt. Otherwise, in villages them 
may be collusion between the bank 
manager and the fanners, which is 
very much possible. Suppose we ad
vance a sum of Rs. 100 crores. Then 
they could write off Rs. I f  crores. 
if it is not possible, then it has to 
put differently. I hope that this 
particular amendment will be accep
ted by the Government.

SHRI SATISH AGARWAL: Under 
clause 6 scheduled banks, other 
than co-operative banks, would be 
entitled to deduction in the: compu
tation of the taxable profits in res
pect of a provision for bad and 
doubtful debts relating to the ad
vances made by the rural banks, 
not exceeding I f  per cent of ■ t!»  
aggregate advances made by such 
banks.

SHRI VINODBHAI B. SH8TH: 
It should be subject toexamination.

♦Moved with the recommendation <>f the President.
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SHRI SATISH AGARWAL: It
will be so.

SHRI KANWAR LAL GUPTA: 
I think the Minister is not fully aware 
of the problem. What my hon. 
friend says is 100 per cent correct 
Let him explain what he wants to 
do. Sir, you have been a Supreme 
Court Judge. You must decide it.

MR. SPEAKER: I will be of any 
help in such cases.

SHRI KANWAR LAL GUPTA:
The clause, as it is, reads:

“in respect of any provision for 
bad and doubtful debts made by 
a scheduled bank in relation to 
advances made by its rural bran
ches, an amount not exceeding 
one and a half per cent, of the ag
gregate average advances made 
by such branches, computed in the 
prescribed manner.”

Here the term used is “bad and 
doubtful debts” ‘bad debt’ has been 
defined in the Income-tax Act and there 
is no limit to it. So, here it is not 
enough to say simply “one and a 
half per cent”. Bad debt may be 
even 100 per cent. Bad debt means 
debt which is net recoverable. 
Here you have added doubtful 
debts. If you indulge in such type 
of activities, it will lead to a lot of 
corruption. What will happen is 
that in all the rural branches, 
the Managers and the farmers 
will have collusion and they will see 
to it that 1 1{2 per cent every year 
is deducted from the income. Thus 
you will lose revenue not only re
venue but even the principal So, I 
want to give a warning. This is a 
very serious matter. This provision 
of bad debts is already there in the 
Income-tax Act. So, why do you add 
doubtful debts? The moment it be
comes bad you can write it off and 
daim deduction from the income- 
tax department Here you have add 
ed the word "doubtful* and a limit 
has been fixed of 11/2 per cent I 
think this is a very dangerous pro
position. if you do it will lead to 
a lot of corruption. I request the

hon. Minister to, consider this proposal 
again.

SHRI SATISH AGARWAL: It is 
not H per cent of the amount $aid 
to be bad or doubtful debt. It is on 
the total of the advance made up to 
this limit, this is the maximum. In 
foreign countries the limit is 3 to
5 per cent. This is only on ihe ad
vances made in the rural areas. Be
cause banks are not coming forward 
we made this specific provision that 
up to a maximum of 1J per cent 
if here is bad or doubtful debt, this 
can be allowed under the income- 
tax law.

MR. SPEAKER: Bad and doubt
ful debts are under the Income-tax 
Act also. If the doubtful debts are 
later on collected, they are "again 
brought under tax. This expression is 
not new.

SHRI R. VENKATARAMAN: You 
have to file a suit and go through all 
the processes.

MR. SPEAKER: You are really
creating difficulties rather than help
ing us. For a bad debt you have to 
go to court. For a doubtful debt 
you need not. Thereafter, if a doubtful 
debt is realised again it is brought 
to tax. “Doubtful is absolutely 
necessary. Otherwise, in every case 
they will have to go to court.

SHRI KANWAR LAL GUPTA: 
Bad debt has to be accepted by the 
assessee. In the case of doubtful 
debt, it is not so.

MR. SPEAKER: Are you pressing 
your amendment?

SHRI KANWAR LAL GUPTA: I
wish to withdraw.

MR. SPEAKER: Has the Member 
leave of the House to withdraw his 
amendment?

SOME HON. MEMBERS: Yes.' 
Amendment No. 1M was, by leave 

wihdrawn.
MR. SPEAKER: Mr. Sheth, are 

you pressing your amendment?
SHRI VINOD BHAI B. SHETH: I

witih to withdraw.
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MR. SKKAPEE: Has he the leave 
of the House to withdraw his 
amendment?

SOME HON. MEMBERS: Yes.
Amendments No. 5 was by leave 

withdrawn

SHRI SATISH AGARWAL: Clause
6 of the Finance Bill seeks to amend 
section 36(1) (viii) of the Income-tax 
Act to provide for higher education 
in respect of profits transferred to a 
special reserve in respect of approved 
financial corporations. Hitherto, 
financial corporations eugaged in 
providing long term finances to 
industrial or agricultural development 
were entitled to deduction in the 
computation of their taxable income, 
in respect of amounts transferred by 
them to a special reserve up to 40 
per cent of the taxable income in the 
case of State Financial Corporations 
and 25 per cent in the case of other 
financial corporations. The Bill seeks 
to increase this ceiling to a uniform 
level of. 40 per cent. In view of 
Government’s policy of encouraging 
house building activities, this is being 
extended to approved public com
panies registered in India with the 
main object of providing long term 
advances for construction or purchase 
of residential houses in India.

SHRI R. VENKATARAMAN 
(Madras South): I oppose this
amendment. The principle on which 
deduction in respect of profits made 
by public institutions like State 
Financial Corporations ig that profit 
goes to the benefit of the public. The 
State Financial Corporations are 
catering to the industries in the State, 
Therefore, a certain concession is 
given; thereby if the profits less are 
transferred to reserve up to 40 per 
cent, then they exempt from tax. 
But fee amendment says that if any 
private corporation or private com
pany started by individuals for the 
purpose of promoting house buildings# 
transfer 40 per cent to the Reserve 
Fund, thev wflft also be eacemft tnm

tax. The difference between the 
institutions has not been understood. 
In one case, they are public institu
tions catering t0 the public. The 
other case iS| they are institutions for 
the profit of the persons who constitute 
the shareholders of the company. 
Therefore the same rule cannot apply 
to both and the transferring of 40 
per cent to Reserve Fund and thereby 
getting the tax exemption should not 
be given to them. This is a concession 
which will go to the private share
holders of the companies. Therefore,
I oppose this amendment.

SHRI SATISH AGARWAL: The
intention behind this is to give con
cession to public companies. It is 
not to everybody. As of today, the 
companies that can qualify for the 
tax concession proposed under live 
amendment will be the Housing 
Development Finance Corporation 
Limited. I think, the apprehension 
of the hon. Member is not well 
founded.

MR. SPEAKER: The question is:
Page 9, for lines 28 to 35, substitute; 

“ (c) in clause (viii),—
(i) for the portion beginning 

with the words “agricultural 
development in India” ang end
ing with the words “carried to 
such reserve account:”, the fol
lowing shall be substituted, 
namely:—

“agricultural development in 
India or by a public company 
formed and registered in India 
with the main object of carry
ing on the business of provid
ing long term finance for cons
truction or purchase of house-

in India for residential purposes 
an amount not exceeding forty 
per cent of the total income 
(computed before making any 
deduction under Chapter VIA) 
carried to such reserve 
account:” , ' I
(ii) in the first and second 

provisos, for the word "corpora-
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[Mr. Speaker]
tion”, the words “corporation or, 
as the case may be, the company*' 
shall be substituted;

(iii) the following Explanation 
shall be inserted at the end, 
namely:—

‘Explanation.—In this clause, 
“public company*’ shall have 
the meaning assigned to it in 
section 3 at the Companies Act, 
1 of 1996, 1S56. (109).
The motion was adopted.

MR. SPEAKER: The question is:
^That Clause as amended,

stand part of the Bill”
The motion was adopted.
Clause 6, as amended, wag added to 

the Bill.
zClause 7—(Amendment of section 37)

SHRIMATI PARVATHI KRISHNAN 
<Coimbatore): I beg to move:

“Page 9, line 38,—
for “does not exceed’* substitute—
‘ “is certified by a Chartered

Accountant as not exceeding’”  
(43).

SHRI R. VENKATARAMAN (Mad
ras South): I beg to move:

“Page 9, line 38,~  
for “does not exceed*’ substitute—

* “is certified by the newspaper
concerned as not exceeding’*’ 

.<«);
SHRIMATI PARVATHI KRISH

NAN: Once again, I stand up in
defence of the smaller sector. The
point is that, as far as the tax on 
newspaper advertisement is concern
ed, if you remember, last year, when 
It came up, there was a considerable 
opposition to it, particularly from the 
smaller journals and the smaller news- 
papers. At that time, a certain 
exemption was given i&t the news
papers with • a cfreulation of its* than

15,06fr. There was a form that wag to 
be filled up and the form 
was to be isuued by a 
prescribed authority to say that 
it is less than 15,000 and the adver
tise®gives the advertisement and'that 
much tax relief is given. Now, what 
is happening is, the prescribed autho
rity is being removed. The amend
ment is just saying “where it dots not 
exceed** and the need for getting this 
form tilled in and also on is not there. 
What will happen precisely is that the 
advertiser is not going to take the 
trouble to find out, what is the 
circulation of the paper. Why is he 
going to take the trouble of finding 
that? So, the smaller newspaper! are 
going to be affected unless there Is 
some method by which they can give 
to the advertisers a positive proof 
which will then be upheld by the 
Income Tax authorities. This will 
lead to harassment of the potential 
assessees also. So, the smaller news
papers are going to be affected. 
Therefore, my amendment is a very 
simple amendment.

MR. SPEAKER: As usual.

SHRIMATI PARVATHI KRISH
NAN: Yes. But unfortunately the 
Minister is complicated. What can I 
do? So, the point is the newspapers 
when they apply for newsprint; have 
to roduce a Chartered Accountant's 
certificate with respect to their circu
lation. Therefore, all that I am say- 
i«g is, the newspapers will have such 
a certificate readily available and 
they can show that to the advertiser 
ana* that would be on record. This 
would save the advertiser from harass
ment and ensure that the smaller 
newspapers, who today are in any 
case getting fewer advertisements, 
andwho are struggling to get adver
tisements, are also helped.

m m  R/VENKATARAMAN: I fully 
endorse the very eloquent appeal 
made by Mrs. Parvathi Kriahnan. She 
has put forward the case very 
effectively, ■■•■■■■
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I may recall the discussion on the 
clause last year. There was a consi
derable opposition to the ceiling fixed 
on advertisements by the previous 
Fmance Minister and, as a measure of 
concession, Re agreed that in the 
computation of 40,000 ceiling, he 
would exclude the smaller newspapers 
and, then, he said, the small news
papers will be defined as those having 
an average circulation of less than
15,000 copies per day and that would 
be certified by the prescribed 
authority. Now, it is easy for an ad
vertiser to get a certificate by 
the prescribed authority or the news
paper will get a certificate and then 
produce it. Therefore, there is no 
difficulty so far as the advertisers, 
the companies which give the adver- 
tiserments, are concerned or any pro
blem 0r trouble with the Income-tax 
authorities.

By removing these words, the 
burden of proof that a newspaper is 
a small newspaper is shifted to the 
advertiser, the company which gives 
the advertisements. Who will take 
the trouble of finding out whether a 
newspaper has got 15,000 circulation 
or not? Mrs. Parvathi Krishnan’s 
amendment is that it can be certified 
by an auditor. A newspaper having 
a circulation of 15,000 may not have 
an auditor to certify. A certificate 
from the newspaper itself should be 
sufficient because there are provisions 
in the Income-tax Act that if you give 
a false declaration, you are liable to 
be penalised in several ways.

MR, SPEAKER: If and when
proved.

SHRI R. VENKATARAMAN: After 
all, an auditor's certificate also can be 
subject to infirmities as the other 
one. My submission is that it should 
not be asked to produce an auditor's 
certificate. A certificate from the 
newspaper saying that its circulation 
is less than 15,000 should he sufficient 
and, if  there Is any error in it, if there 
ir any fraud or any other thing, fee  
care should be taken under the

- Awf

I would suggest to the hon, Minister 
and we are agreeable, he may accept 
any one of these amendments, and we 
would be happy. It is not that I am 
pressing mine or she is pressing hers. 
But 1 would earnestly feel that if 
they really want to help the small 
newspapers, as they said last time 
and, I would now say, as they pre
tended last time, this new clause wi11 
take away the protection and put the 
newspapers in jeopardy.

SHRI SATISH AGARWAL: It is
true that the present Bill seeks to 
omit the requirement of certification 
of the circulation of a newspaper by 
the prescribed authority, that is, the 
Registrar of Newspapers. Under the 
Press and Registration of Books Act, 
the newspaper# having a circulation 
of more than 2000 copies have to  
submit return  ̂ to the Registrar and 
they have to be certified by the 
Chartered Accountant. Now, it is  
very difficult to obtain a certificate 
from the prescribed authority. In any 
case, a newspaper having a circulation 
cl more than 2000 copies has to sub* 
mit a return and that has to be certi
fied by the Chartered Accountant. 
That is sufficient. Up to 15,000 circu
lation, the problem is solved. In any 
case, the Chartered Accountant will 
have to certify. There i$ no need for 
a further certification by the pres* 
cribed authority. As a matter of fact, 
the main thing is to reduce the harass
ment to the taxpayer. You file a  
return to the Registrar and you obtain 
a certified copy of the return, the  
information that you have given about 
the circulation of the newspaper.

About the apprehension that has 
been expressed here and that a certi
ficate from the Chartered Accountant 
may be accepted, I can only say that 
if a certificate from the Chartered 
Accountant is produced, then you ea«i 
ask for a certificate from the Chap
tered Acountant to be given by the 
newspaper to the advertiser. The 
certificate issued by the Chartered 
Accountant will be admitted as
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evidence by the Income-tax autho
rities.

SHBi R. VENKATARAMAN: Only 
one point. After the Bill is passed the 
Central Board of Direct Taxes gives 
instructions to the Income-tax Offi
cers. Will the Hon. Minister see to 
it that this particular statement he 
made here is included in the instruc
tions which are circulated by the 
Central Board of Direct Taxes?

SHRI SATISH AGARWAL: I an 
only say that the certificate of a 
Chartered Accountant, if produced, 
is a relevant piece of evidence for the 
income-tax authorities. If need be, 
instructions will be issued: there is no 
problem.

SHRI HARI VISHNU KAMATH 
(Hoshangabad): As a distinguished
Judge of the Supreme Court, you 
know Sir, that the courts do not 
accept the interpretation of the Minis
ter. It should form part of the statute.

MR. SPEAKER: You are generally 
right, but the instructions of the 
Central Board of Direct Taxes have 
got the force of law. The Supreme 
Court has gone into the matter. There 
are two sets of Instructions.

Now, are you pressing your am
endments?

SHRIMATI PARVATHI KRISH- 
NAN: I do not want to press them 
but if the instructions do not come, I 
will bring an amendment again. Now 
I seek leave of the House to withdraw 
them.

MR. SPEAKER: Has the Members 
leave oi' the House to withdraw 
Amendments Nos. 43 and 57.

SOME HON. MEMBERS: Yes.

Amendments Nos. 43 and 57 were, 
by leave, withdrawn.

MR. SPEAKER: The question fK 
“Tlut clause 7 stand part of fh» 

Bin/*

. .The motion was adopted.

Clause 7 was added to the Bill
SHRI VINIDBHAI B. SHETH 

(jammnagar): I bed to. move:
Page 10—
after line 8, insert—

“Provided further that if such 
capital gain arising out of compen
sation or as the case may be, ad-

Page 10,—
after line 8. insert—

“Providel further that if such 
capital gain arising out of com
pensation or as the case may be, 
additional consideration is 
invested for five years within a 

period of six months either 
Rural Banks or Rural Develoy- 
ment Bonds or any other Fi
nancial Institution approved by 
the Government of India, it 
shall be eligible for exemption 
from capital gain tax” (7).

Page 10,—
after line 13, insert—

“Provided that if such capital 
gain arising out from any trans
fer of a capital asset is invest
ed within a period of six months 
for five years in Rural Banks 
or Rural Development Bonds 
or any other Financial Institu
tion approved by the Govern
ment it shall be eligible for 
exemption from capital gains 
tax.” (8).

SHRI T. A  PAI (Udipi): I beg 
to move:

Page 10, line 13,— 
add at the end—

“where the total value of the 
capital assets exceeds rupees 
twolakfcs." (77).
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SlitHI SATISH AGARWAL: I beg 
to move:

Page 10, for lines 2 to 13, sub
stitute— .. »

‘(1) in sub-section (1),—
(a) for the words “full value 

of the consideration or any 
part thereof received or ac
cruing as a result of such trans
fer’’, the words “whole or any 
part of the net consideration”
shall be substituted;

(b) in clause (a), for the 
words “full value of the consi
deration received or accruing” , 
the words ‘ ‘net consideration’*
shall be substituted; :

(c) in clause (b),—
(i) for the words “full 

value of the consideration re
ceived or accruing”, the w ordg 
“net consideration”
shall be substituted;

(ii) for the words “full 
value of such consideration”, 
the words ‘‘net consideration”
shall be substituted;

(d) in Explanation 1,—
(i) for the words, brackets 

and figure ‘For the purposes 
of this sub-section and sub
section (3), "specified assets” 
means any of the following 
assets, namely:—V

the following shall be sub
stituted, namely:—

‘For the purposes of this sub-sec
tion, “specified assets’  ̂ means—

(a) in a case where the 
original asset is transfer
red before the 1st day of 
March, 1970, any of the 
following assets, namely:—

(ii) after clause (vi), the 
following clause shall be 
inserted, namely:-- , -

“ (b) in a case where the 
original asset is transferred 
after the 28th day of Febru

ary, 1979, such National 
Rural Development Bonds 
as the Central Government 
may notify in this behalf in 
the Official Gazette.” ;

(e) in Explanation 3, for the 
words, brackets, figure and let. 
ter “the full value of the consi
deration or any part thereof in 
any equity shares referred to in 
clause (va)*V the words, bra

ckets, figure and letter® “the 
whole or any part of the net 
consideration in any equity 
shares referred to in sub,-section 
(va) of clause (a)’’ shall be 
substituted;

(f) in Explanation 4, for the 
words, brackets and figure 
“clause (vi)”, the words, bra
ckets, figures and letter” sub
clause (vi) of clause (a)”, shall 
be substituted;

(g) after Explanation 4» the 
following Explanation shall be 
inserted, namely: —

‘Explanation 5: “net con
sideration”, in relation to the 
transfer of a capital asset, 

means the full value of the 
consideration received or 
accruing as a result of the 
transfer of the capital asset 
as reduced by any expendi
ture incurred wholly and 
exclusively in connection with. 
Such transfer.’ ;

(2) in sub-section (1A),—
(a) for the words “full value 

of the consideration or any part 
thereof received or accruing as 
a result of the transfer”, the 
words “whole or any part of 

the net consideration in respect** 
shall be substituted;
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Development Bonds referred
to in clause (b) of Explana* 
tion X below sub-section (1);V

(fe) for the fiords, brackets 
and figures “ referred to In da*»
nee <vi)w, tile word* brackets, 
figures and letter deferred to 
In sub-clause (vi) of clause (a )” 
shall be substituted;

(c) in danse (a ), for the 
words, brackets and figures 
‘feaid clause <vi)*\ the words, 
brackets and figures “ said sub- 
elaMN* (v i)"  shall be substitut
ed;
43) In sub-section (2), in the 

Explanation,—
(a) for the words “full value 

o f the consideration or any 
part thereof received 0r accru
ing as a result of the transfer”, 
the words (<whole or any part 
of the net consideration in res
pect”  shall be substituted;

(b) for the word* brackets 
and figures “clause (vi) ” , the 
words, brackets, figures and 
letter “sub-clause (vi) o f da
nse (a )” shall be substituted;
(I ) in sub-section (3), in the 

Explanation,------
(a) in clause (iii), for the 

word, brackets and figures “ cla
use (v i)” , the words, brackets, 
figures and letter “sub-clause 
(vi) of clause (b )n shall be 
substituted;

(t>) after datise (iii), the 
following clause shall be inser
ted, namely: —
(ilia) “specified assert* mean—

(a) in relation to any ad. 
ditional compensation or ad
ditional consideration receiv
ed before the 1st day of 
March, 1070, any of the as
sets referred to in clause (a)

(5) in subsection (4 ), in the 
Explanation, for the word, bra
ckets, and figures “ dense tvi)*\ 
the woids, brackets, figures and 
letter “sub-clause (vi) of clause
(a)* shall be substituted;

(6) in sub-section (8), for 
the word, brackets and figures 
"clause (vi)**, the words, feackets, 
figures and letter “sub-clause (vi) 
of clause (a )” shall be aubstitu- 
ted;

(7) in sub-section (6), for the 
word, brackets, figure and letter 
“clause (va)” the words, brackets, 
figures and letters “ sub-clause 
(va) of clause (a )” shall be

substituted., (300).

SHRI R. VENKATARAMAN (Mad
ras South): I beg to move:

That in the amendment propsed
by Shri Sharan Singh, printed as 

No. 200 in List No. 22 of amendment,-
after Item No. (7), insert—

‘(g) after sub-section (6) r 
the following sub-section shall 
be inserted, namely;—

“ (7) after sub-sevtion (« ), 
“ (7) Nothing in this section 

shall apply to or in relation to 
any capital gain arising from 
any transfer of a <*H»ital as- 
—* the full aggregate value 

\e consideration for which 
transfer is made, exceeds 
■es one lakh.”
>es one lakh.** (20).

* No ri*h the recommendation
of the idea!

of Explanation 1 below sub
section (1);

(b) in relation to any ad
ditional compensation or ad* 
ditional considerations receiv
ed after the 28th day of Feb- 
*u|tfy». 1W0, the Nation Rural

SHRI O0BHAI B. SHEtBt;
Partly, amendment im  been
cepted, t  [ w an tto . broad^base the
Hdhrhr ir hlr hr mf hr hrhr hrfcr
issue % emption from c^>ital
gains t life,: therefore v 'I'r ■
moved amendment' thet



353 VjfcM t & m a m $ a & i t r n  (s a k a ) a m dnm m m a  35*

tedfttrther that & such capital gain 
arising out of compensation or as 
the case may toe, additional con* 
sideration Is invested lor five 
years. ..** etc* I would request the 
Minister to make it five years either 
for rural banks or Rural Develop
ment Bonds or any other financial 
institutios. I would like it to be ex
tended to investment in any nationa
lised bank or any Trust of the Gov
ernment. These are all Government 
undertakings. Let it not be limited 
only to rural bonds; it should be ex
tended to the Unit Trust of India 
and to nationalised banks m the 
country.

Secondl/, I would like a clarifica
tion freon the Hon. Minister as to 
Whether the bonds are negotiable, 
vaileabie or mortgageable and also 
after what period of investment they 
are saleable, negotiable or mortga
geable.

SHRI T, A. PAI: Madam, while 
abolishing the capital gains tax pro
vision Mr. H. M. Patel had brought 
out the argument that *since I am 
convinced that this measure would 
provide larger resources for develop
ment, I am now doing away with 
this tax provided this is invested in 
productive assets from the Govern
ment's point of view/ He also 
Provided for investment in the 
tJnit Trust for certain industries of 
priority, because capital was becom
ing scarce and also bank deposits. 
Now, another Finance Minister of 
the some Government, after two 
Vears, gives another argument for 
restoring it  He said *Since I am 
convinced that the benefit of capital 
‘appreciation in a few hands should 
»ot be tolerated, I am doing away 
with it*. There was a King called 
M&hd, Bin Tughlak in our country, 
and we all seem to be his descen
d e d !  flow quickly two Ministers of 
tij^' s^me Govemms o t ...  (rntemtp- 

. . .

^  ■ *'®5re should
Mm i  consistent policy for « certain
pertod o f time. t m & m M m h

SHRI HARI VISHNU KAMATH: 
Those who were, and who are, Minis, 
ters are his descendants.

&HRI T. A. PAt; May I s-.y that 
those who have lost Ministership are 
always more more sensible and those 
who have become Ministers lose iheir 
sense also?

At that time there was a lot of 
opposition to this< but in practice 
Rs. 2P0 crores was mobilised and the 
Unit Trust got lots of funds for pro
viding capital investment. Nowf if 
you wanted to abolish it, you should 
have abolished it now. But every
body knows that the Finance Minister 
is taken in by the argument of rural 
development. If you put the words 
‘rural development; everything goes.

SHRI HARI VISHNU KAMATH: 
He is a farmer's son: that is what 
he said.

SHRI T. A. PAI: My great-grand
father was also a farmer.

SHRI HARI VISHNU KAMATH; 
But it is not his great-grandfather but 
his father himself who was a farmer.

SHRI T. A. PAI: If you see the 
stock-market reports of yesterday, 
after this announcement, stocks have 
been becoming. What is the argument? 
The argument is that hereafter th^re 
will not be any new issues going in 
and therefore there won’t be any sales 
of shares and people will hold on* So 
the stock market is becoming. Do we 
want investment in industries also 
in this country or are you going to 
provide it all through your financing 
institutions? If there should be further 
investment generated to industry, I 
do not know why you should go by 
this idea of rural bonds, Do you 
think that people could be so foolish 
as to be attracted by an investment 
of 7J per, cent, X would like to ask 
th« Minister, would l^  at lsast put 
himself in the positioned supposing 
. h% has^pita* assets ■ m .m  
' haeve been attrai^veeno^^ W



355 iW ft A im * 2ft T O
£Shri T. A, PaiJ 

point of view, to dispose of the pro
perty or to achieve the objective he 
has in mind? My appeal to him, 
therefor, is to broatLbase it as before, 
or do away with it  Last year also 
the Finance Minister came and said 
that investment in bank deposits will 
not be allowed, and it took us a lot 
of time to pursuade ; him. 1 would 
like some consistency in this matter 
and I would like the Government to 
reconsider this amendment and res
tore the old position. If you like, you 
can restrict it to capital gains not be
yond a certain amount so that the 
middle-class people at least will be 
benefited, by getting exemption which 
was provided originally.

SHRI K. VENKATARAMAN; On 
principle we are opposed to the ex
emption of capital gains from taxation. 
Capital gains is an unearned income 
and it has been acknowledged 
throughout the world. In fact, even 
the Finance Minister, in his Sxplana* 
tory Memorandum, has stated that it 
is unearned income. The Congress 
Government had introduced this tax 
and we consistently opposed Mr. 
Patelfs proposals from 1977. We 
voted against it and protested that 
you are showing concession to the 
well-to-do-classes which generally de
serve, in equity, no such concession.
t*M  bn.
Much of this capital gains comes from 
social factors such as development of 
an area through the government 
agency as a housing colony or deve. 
lopment of the industry or as a result 
of a boom in the stock market. In 
other words, it is in increment in 
value for which the person has not 
contributed anything at aH, either by 
way of intellectual effort or by way 
of physical effort. Therefore, through*

The repurchase price of a unit o f 
the Unit Trust on 30th June 1&78 was 
Rs. 19.40. If a person had one lakh 
units, he would have sold them for 
Rs. 12,40,0000. He had paid Rs. 10 
per unit. So, he would have made 
a profit of Rs. 2.4 lsfkhs for merely 
holding them in his hands. If he had 
not sold them, he would have re* 
ceived a nine per cent dividend which 
means that, on Rs. 90,000, he would 
have paid income-tax. No, he sells 
them and then on 1st July, the very 
next day, he repurchases the units 
at Rs. 11.25 per unit, that is, the 
market price. He purchases * more 
units with the same money—1,10,000 
units as against one lakh units he ' 
had. He escapes income-tax on Rs,
90,000 which he owuld, otherwise, 
have paid. He escapes capital gains 
tax by buying more units himself.

Any law which enables a person 
to escape a tax legally is a bad law. 
Therefore, I submit that this provision 
is totally unacceptable. On policy, on 
principle, the capital gains are liable 
to tax. You are taxing butter, bidi, 
kerosene—every one of the connpn- 
able articles-and you want to give 
exemption to those people who deal 
in stocks and shares, who do the 
bull and bear operations!

AN. HON. MEMBER: What are 
those?

SHRI R. VENKATARAMAN: The 
‘Bull’ operation is one in which you 
raise the prices of stocks and then 
you sell. The ‘bear' operation is one 
which you depress the price of shares 
and buy. This i* the kind of operations 
is one which you depress the price 
of shares and buy. This is the kind of 
operations which are taking place^and 
you want to give concessions tb them! 
Therefore, I  totally oppose this Clause 
and this new amendment. I would

out the world, capital gains has been 
taxed, and it is really surprising that, 
In this country, we should now come 
and say that capital gains should be 
exempt from taxatfoa. I will also 
show how the provWons enable s  
person to escapebothincome-tax and 
capital gains tax.

welcome the provision as Jatfoduced 
by the Minister in his budgeipropo- 
sals in which he had said ^wt, |ierê

■ after,;ciiftjsr If* 
would be no oapital 
In £o*
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protect the lower of middle class, 
then I have given an amendment, No. 
207, to the amendment of the hon. 
.Minister. That amendment says:

“Nothihg in this section shall 
apply to or in relation to any capi
tal gain arising from any transfer 
of a capital asset, the full aggregate 
value of the consideration for which 
the transfer is made, exceeds rupees 
one lakh.**

That is to saŷ  if there is any 
transaction whose consideration is 
Rs. one lakh, then they capital gains 
in respect of that, if invested in rural 
developent 'bonds, may be exempt 
from tax. But if the value exceeds 
Rs. 1 lakh, then it must attract capital 
gains tax. I have moved this amend
ment to the amendment moved by 
the Minister.

As I said, Sir, 1 oppose this Clause.

SHRI SATISH AGARWAL: The
original clause 8 as it stands there 
in the Finance Bill came under dis
cussion for all these days and it is 
only in deference to the wishes of 
these House and the wishes of a large 
number of Members of Parliament 
that this amendment is being sought 
to be moved by the government and 
in a modified form it has now been 
decided to continue the same conces
sion which was announced two years 
back.

As rightly pointed out by Mr. Pai, 
why should they invest for 7 years 
in 7.5 per cent government bonds? He 
has pleaded that the same pattern be 
continued. That means investment in 
banks or in Unit Trust or post office 
certificates and they get the same 
exemtion. Mr. Fai is well aware that 
with regard to funds available with 
the Unit Trust the UC and the 
banks, very feften criticism wet 
made on the floor of the House that 
they eve not utilised for rural deve- 

r ■ in the proportion -as
#w m m ent would want

the Deputy Prime Minister agreed tfr 
this and let there be rural develop 
ment bonds so that this money 
could be exclusively, utilised for that 
purpose. You will realise once i n 
vestment is made in banks or ill 
Unit Trust, then it goes under theit 
control. The idea behind continuing 
this concession in this modified form 
is only this. The Deputy Prfcti# 
Minister has made this in deferent 
to the wishes of the Members of the 
House and the amount invested in 
rural development bonds will be ex
clusively utilised for rural deveop- 
ment. Otherwise clause 8 as it standi 
fulfils your wishes. I am sorry X 
cannot accept the amendment.

I am well aware of the wishee 
and the strong views of my hoik 
friend, Shri Venkataraman. X respect 
them.. One is entitled to have theft 
but it is only in deference to the 
wishes of a large number of Mem
bers of this House that the Govern* 
ment has modified it in this manner.

SHRI T. A. PAI: These rural de* 
velopment bonds—are they in lie# 
of the funds provided for rural do* 
velopment or are they in addition?

SHRI SATISH AGARWAL: We
have not issued them.

SHRI T. A. PAI: You say thaft 
these resources are ,going to be invest* 
ed in rural development I am only 
ascertaining is it in lieu of what yon 
have already provided or will it be 
in addition to what you have provid
ed?

SHRI JDINEN •• BHATTACHARYAJ 
That they have not yet decided.; ;

SHRI VINODBHAI B. SHETH: Why 
not extend the facility of investmeiil 
in Unit Trust which is a government 
of India undertaking? Has thif 
Ministry of Finance no control oyer - 
the Unit Trust?

SHRI SATOH A^AHWAL; 
not for me to comment on any 
tution.. There can be Htt 
tiong but we & ^ x » a d a ^
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decision.  We have all control over 
these institutions but with ell that, 
there were criticims levelled on the 
floor of this House that investments 
are not made in desired channel and 
all their monies go to big  houses. 
'Here the money is exclusively meant 
for this purpose and the bonds are 
Issued for that,  I am soure  will 
be utilised for rural  development 
programmes.  Whether in lieu or in 
substitution—X will try my leavl best 
to see that they are In addition.

ME. CHAIRMAN: Sheth. are you 

pressing you amendments?

SHRI VINODBHAI B SHETH: No, 

| am not pressing.

SHBI T. A. PAI: I am not pressing 

Hiy amendment.

Amendments Nos. 7, 8 and 77 were, 
fey leave, withdrawn

* SHRI  R.  VENKATARAMAN: 
j am pressing my amendment.

~ MR. CHAIRMAN: I will now put 
&fiendment No. 207 of Shri  R. 
Ten*cataraman to vote.

MMr. Venkataraman’s amendment is 
that the capital gains above Rs.  1 
lakh should be taxable.  Is  that 
fight, Mr. Venkataraman?

SHRI  R.  VENKATARAMAN: 
Test, Madam.  I would like to press 
lor a division.

16.13 hrs.

[Mr. Speaker in the Chair]

MR.  SPEAKER:  Before I put

amendment No. 207 to vote for the 
benefit of the Members who have 
just now come.  I shall read it out:

The question is:

“That in the amendment propos
ed by Shri Chanan Singh printed 
as No. 200 in Ust No. 22 of am
endments:—

fifter Item No. (7>, inter*—*

“(7) Nothing in this section, 
shall apply to or In relation to 
any capital gain arising from 
any transfer of a capital gain 
any transfer of a capital asset, 
the full aggregate value of the 
consideration for  which  the 
transfer  is  made.  exceeds 
rupees one lakh.” (207).

The Lok Sabha divided:

The motion was negatived.

16.17 hrs. 

revision No. 227

AYES

Alluri, Shri Subhash Chandra Bose 

Arunachalam, Shri M.

Basu, Shri Dhirendranath 

Bhakta, Shri Manoranjan 

Bonde, Shri Nanasahib 

Georage, Shri A. C.

Gopal, Shri K.

Gotkhinde, Shri Annasaheb 

Jaffer Sharief, Shri C. K.

Kidwai, Shrimati Mohsina 

Kosalram, Shri K. T.

Krishnan, Shrimati Parvathi 

Mallanna, Shri K.

Meduri, Shri Nageswara Rao 

Naidu, Shri P. Rajagopal 

Naik, Shri S. H.

Pai, Shri T. A.

Poojary, Shri Janardhana 

Rachaiah, Shri B.

Rajan, Shri K. A.

Ramalingam, Shri N. Kudanthal 

Ramamurthy, Shri K.

Bath, Shri Ramachandra 

Reddi, Shri G. S.

4 (8)  after sub-section  (*}
the following sub-section shrill 
ineirted,  ■ ■ ■

Bieddy, Shrt it. Ram 
S»y«*. Shri P. M.
■ SLhnmh'f'TammvtAi  :;|K/
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Saryanarayana,  Shri K.

3&or*t, Shri B̂ usahjib 

Venkataraman, Shri R.

' #6es

£garwa], §hri Satish 

Ahmed, Shri Halfcnuddiji 

Alhaj, Shri M. A Hannan 

Amat, Shii D.

Arga], Shri Chhabiram 

Balbir Singh, Chowdhry 

Bateshwar Hemrara, Shri 

Bhanwar, Shri Bhagirath 

Bharat Bhushan, Shri 

Chandan Singh, Shri 

Chaturvedi, shri Shambhu Nath 

Chaudhary, Shri Motibhai R. 

Chau han, Shri Bega Ram 

Chavda, Shri K. S.

Chowhan, Shri Bharat Singh 

Chunder, Dr. Pratap Chandra 

Dandavate, Prof. Madhu 

Danwe, Shri Pundalik Hari 

Dasgupta, Shri K. N.

Dave, Shri Anant 

Desai, Shri Morarji 

Dhandayuthapani, Shri V. 

Dhurve, Shri Shyamlal 

Digvijoy Narain l&ngh, Shri 

Butt, Shri Asoke Krishna 

Fazlur Rahman, Shri 

,£fcmga Singh, S&ri 

Gattani, Shri R. p.

Choaal, Shri Sudhir

Godara, Ch. Hari Ram Makkasar

|̂ wda, Shri S. Nanjesha

.Kiipaar

Gttlfihan, Shri Dhanna Singh

Wpftwwr: -X*l 
Haitde, Shrf v a 
titmktix Sfchadur, Stori

Jain, Shri Kacharulal Hetar̂}

Jain, Shri t̂dyan 

Jaiswal, Shri Anant l£am 

Jasrotia, Shri Baldev Singh 

Joshi, Dr. Murli Manohar 

Khalsa, Shri Basant Singh 

Khan, Shri £unwar Mahmud All 

Khrime, Shri Rinching Khandu 

Krishan Kant, Shri 

Kureel, Shri Jwala Prasad 

KureeJ, Shri R. L 

Kushwaha, shri Ram Naresh 

Lalji Bhai, Sh|*i 

Mahala, Shri K, L.

Mahi Lai, Shri 

Mahishi, Dr. Sarojini 

Malhotra, Shri Vijay Kumar 

Mankar, Shri Laxman Rao 

Mathur, Shri Jagdish Prasad, 

Meerza, Shri Syed Kazim Ali 

Mishra, Shri Shyamnandan 

Mohinder Singh, Shri 

Nayak, Shri Laxmi Narain 

Negi, Shri T. S.

Oraon, Shri Lalu 

Pandit, Dr. Vasant Kumar 

Paraste, Shri Dalpat Singh 

Parmar, Shri Natwarlaj B. 

Parulekar, Shri Bapusaheb 

Patel, Shri Dharmasinhbhai 

Patel, Shri H. M.

Patil, Shri S. D.
Patnaifc, Shri Biju 
Raghavendrai Singh, Shri 
Raghavji, Shri 
Rahi, Shri Ram Lai 
Raj Keshar Singh, Shri 
Ram, Shri R D.
Ram Atfadhesh Singh, Shri 
Ram Charan, Shri 
Ram Dihan, Shri 
Ram Kinkar, Shri 
Ramachandran, Shri P.
Ramji Singh; Dr.
Ramjiwan Singh, Shri 

Ranjit Singh, Shri
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Bathor, Dr, Bbagwan Dasa 
Baeed Murtaza, Siui 
Sahoo, Shri Ainthu 
Sai, Shri Larang 
Saini, Shri Myr>r»har Lai 
Saran, Shri Daulat Ham 
Barkar; Sftui S. K.
Satya Deo Singh, Shri 
Sen, Shri Prafulla Chandra 
Shakya, Dr. Mahadeepak Singh 
Sharma, Shri Rajendra Kumar 
Shastri, Shri Ram Dhari 
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheth, Shri Vinodbhai B. 
Shrikrishna Singh, Shri 
Sikander Bakht, Shri 
Singh, Dr. B. N.
Singha, Shri Sachindralal 
Sinha, Shri C. M.
Sinha, Shri H. L. P.
Somani, Shri Hoop Lai 
Sukhendra Singh, Shri 
Suntan, Shri Ramji Lai 
Suraj Bhan, Shri
Swatantra, Shri Jagannath Prasad 
Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakre, Shri Kushabhau 
Tiwari, Shri Brij Bhushan 
Tripathi, Shri Madhav Prasad 
Tripathi, Shri Ram Prakaah 
Tyagif Shri 0 m Prakaah 
Varma, Shri Ravindra 
Verma, Shri a  L. P.
Verma, Shri Raghunath Singh 
Verma, Shri Sukhdeo Prasad 
Yadav, Shti Hukmdeo Narain 
Yadav, Shri Ramjilal 
Yadav, Shri Vinayak Prasad

HR. SPEAKER: Subject to
faction, the itintit* of tbe Division Mu '
Ayes . . .  32; Noes . . 124.

The motion toot negatived.

MR. SPEAKER: Now, we come to 
the main amendment of the Govern
ment I put amendment No. 200 to 
the vote of the House. The question 
is:

Page 10, for lines 2 to 13, substi
tute—

(1) in sub-section (1),—

(a) for the words “full value 
of the consideration or any part 
thereof received or accruing as a 
result of such transfer", the 
words “whole or any part of the 
net consideration” shall be sub
stituted;

(b) in clause (a), for the 
words “full value of the consi
deration received or accruing**, 
the words “net consideration" 
shall be sub3tituted;

(c) in clause (b),—

(i) for the words “full value 
of the consideration received or 
accruing", the words “net con
sideration" shall be substitut
ed;

(ii) for the words “full vaftnr 
of such consideration", the 
words “net consideration’1 shaB 
be substituted:

(d) in Explanation X —

(i) for the words, bracket* 
and figure 'For the proposes *t 
this sub-section tod «nb-*ee- 
tion <*>♦
means any of tbe toUowtog as- 

. , sests, namely:—* the following :
' shall be substituted* namely;—Yadvendre Dutt, Shri

♦The following Member also recorded Ida vote* 
NOES: Shri Ratahsinh Rajda.
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Tor th® purposes* a t  this 
subjection “specified asset” 
mean*—

(a) »in a case where the 
original asset is transferred 
before the 1st day of the 
March* 1979, any of the fol
lowing assets, namely:—

(ii) after clause (vi), the 
follwing clause shall be insert
ed, namely:—

“ (b) in a case where the 
original asset is transferred 
rafter the 28th day of the 
February, 1979, such National 
Rural Development Bonds as 
the Central Government may 
notify in this behalf in the 
Official Gazette ”

(e) in Explanation 3, for the 
words, brackets, figure and letter 
“the full value of the considera
tion or any part thereof in any 
equity shares referred to in clause 
(va)”, the words, brackets, figure 
and letters “the whole or any 
part of the net consideration in 
any equity shares referred to in 
sub-clause (va) of clause (a )”  
shall be substituted:

(f) in Explanation 4, for th? 
word, brackets and figures “clause 
(v i)”, the words, brackets, figures 
and letter “sub-clause (vi) of 
clause (a)”  shall be substituted*

(g) alter Explanation 4, the 
following Exptanatkm shall be 
laiaarted, namely:—

“Explanation *; “net consi
deration”, in relation to the 
transfer of a capital asset, 
means the full value of tbe 
consideration received or accru
ing as a m u lt of the transfer 
of the capitai asset as reduced 
by any expenditure incurred 
wholly and exclusively in can- 
net Hon witti such transfer,*:

(2) in subjection (1A)
(a) for the words “full value 

of the consideration or any port 
thereof received or accruing as a 
result of the transfer”, the word* 
“whole or any part of thfe net 
consideration in respect” shall be 
substituted:

(b) for the words, brackets 
and figures “referred to in clause 
(vi)”, the words brackets, figures 
and letter “referred to in sub- 
clause (vi) of clause (a)” shall 
be substituted;

(c) in clause (a), for the words,, 
brackets and figures “said clause 
(vi)” , the words brackets and 
figures “said sub-clause (vi)”' 
shall be substituted;
(3) in sub-section (2), in the 

Explanation—
(a) for the words “full value 

of the consideration or any part 
thereof received or accruing as a 
result of the transfer”, the words 
“whole or any part of the net 
consideration in respect” shall be 
substituted;

(b) for the word, brackets and 
figures “clause (vi)” , the words, 
brackets, figures and letter “ sub
clause (vi) of clause (a )” shall 
be substituted;
(4) in subjection (3), in the 

Explanation,—
(a) in clause (iii), for the 

words, 'brackets and figures 
“clause (vi)” , the words, brackets, 
figures and letter “sub-clause (id) 
of clause (a)” shall be substitut
ed;

(b) after clause (iii), the fol
lowing clause shall be inserted, 
namely:—

*(iiia) “specified assfT
means—

(a) in relation to any ad
ditional compensation o r
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rawed b e fo re ^ ^ ^ S  dSy of 
March, 1070, any of the assets 
referred to In clause (a) of 
Explanation 1 below sub
section (1);

(b) by in relation to any «a~ 
ditionai compensation or addi
tional consideration received 
after the 29th day of Febru
ary, 1079, the National Rural 
Development Bonds referred 
to in clause (b) of Explana
tion l below sub-section

(5) in sub-section (4), in the 
Explanation, for word, brackets and 
figures “clause (v i)” the words, bra- 
kets, figures and letter “sub-clause 
(vi) of clause (a )” shall be substi
tuted;

(6) in sub-section (5), for the 
words brackets and figures “clause
(vi)”, the words, brackets figurei and 
letter “sub-clause (vi) of clause 
(a)” shall be substituted;

(7) in sub-section (6), for the 
word, brackets, figure and letter 
“ clause (va)” the words, brackets, 
figure and letters “sub-clause (v<0 
of clause (a )" shall be substituted/. 
(200)

The motion was adopted,
MR. SPEAKER: The question is:

•That clause 8, as amended, stand 
part of the Bill”

The motion was adopted.
Clause 8, at amended, was added to

t $ m  ■ —
ClABae 9—(As&endmsiti Ot Section 64.)

SHRI KANWAR IA L  GUPTA: Sir,
I  move:*

Page 10,—
omit Unel 21 to 32, (1B7)

Page 11,—

S im  SAXOT 40ARWAL: Sir I
move;

Page 10, line 28, for “the benefit*.

substitute “the immediate or def
erred benefit”, (jjftl)

Page 11, for lines 4 to >6» substi
tute-----

*(i) for the words and brackets 
“into the common stock of the 
family (such property being 
hereinafter referred to as the 
converted property)” , 
words and brackets* “into the 
common stock of the family 
or been transferred by the 
individual, directly or indirect
ly, to the family otherwise 
than for adequate considera
tion (the property so conver
ted or transferred being here
inafter referred to as the 
converted property)w shall be 
substituted;*. (202)

Sir, my amendments are only of a 
claxificatory nature so a3 to avoid liti
gation.

iNwih ’jpjf t w w  ^
wit «fh: 16$ iro  *nf&r
Jf^rwiw 9(<?)(U) tfK «n*r* * (# ) ( !V 
^  fn  fart y f  t iw f  nr w r i  

w r wiftwr ^  «if̂ r vn  \  > —

Sub-clause (a) (|) seefcs amend 
Explanation J ^ low  sut-sectfon (1) 
of section 64. tfcder itop ^rppoeed 
amendment, income arising to the 
spouse of an individual by way o f 
sfflary, comi*iir3sk m , ‘ fees o* any other 
forin o f  iremtoneriiiioa  ̂
ifi which Iwth the* individual and the 
spouse have substantial interest, wiU 
V t included in the ti&Al income of the 
individual or the Htttue whose total 
Incomeexcludihg sifch stlakycomnus-.

omit lines 4 to 6. (168)

-•Moved with the recommendation of the President,
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I  %  OTC <1% iftt «wift 
. . .. %, m ^  ****

*for1fc W f t * W * M W ‘«  r
tjhT fM 'jjt wjf f , «ft* 

fr? # /'*r ufct f%ifr *1* % />* iHWr 
41 ** ^  ** *r# uTftro
I  i t  «rairaT j  fir fair v* t ft  <R%«rc 
j  fit i *t vfym *nr frttft $,
v n v t viftinf *rr wrnr lit aft f*r-

*% t** ^  1?5̂  tftf *V 
WT̂ ft, ftnwft *?r«F*r «w r $*, *  trnfrar
i  $  fararo $>TT
<ftr fsrfâ rfft $hr ŝ fr $T*rr i jwCt Hiwnrfi 
fto  *rr$ *rro wt |, ^  JTf̂ mcff m 

xtm i| \ iwt *rm ^  f  i 
*ftft igftyy tfc f , **
»rf^n*f *tm snp r̂r?fr ^  i w  it Kf r̂r 
«m  «rfa % *ft aarm fm  *pr?ft | i nrftn* 
r̂orrr ?t w  ^  t  ?ft*ro ttttt
T̂f̂ rr , fct fcg rnn^ 5

tpfrr ft ^  ^?r I

SHHI SATISH AGARWAL: I have 
already moved amendment Nos. 201 
and 202. Clause 9(a) (ii) 0f the 
Finance Bill seeks to provide that 
where the spouse of an individual is 
a beneficiary under a trust and the 
trust joins in any partnership busi
ness with the individual, the income 
arising from such partnership to the 
trust, to the extent it is for the benefit 
of the spouse will be included in the 
total income of the individual.

A doubt has been expressed that 
this provision may not apply where 
the Ifteomer arising from the partner, 
-ship is intended to be utilised lor the 
dfferr^4 benefit of the spouse of the 
individual"

Wi*h ft view to avoiding any liti
gation on this point the proposed 

to  the SUnance Bill seeks 
that where fte spouse of 
ial is be»©flci9*y un^er a 
te trust Joins' Art any part*
& the ‘tn-

cottje arising from such partnership 
' tirksi, t<> the 'extent it 
immediate or (ieferr^ bene

fit, hirifi6  spouse will be included Jn 
the total income of the individual.

SHRI SATISH AGARWAL; So, 
there & nothing more to be said. My 
second amendment is intended to 
bring out the intention clearly.

MR, SPEAKER: Mr. Kanwar Lai 
Gupta, are you witdrawing yoiir 
amendments Nos. 167 and 168?

SHRI KANWAR LAL GUPTA: Yes, 
Sir. I seek leave of the House to 
withdraw my amendment Nos. 167 
and 168.

MR. SPEAKER: Has he leave of 
the House to withdraw his amend
ments?

SOME HON. MEMBERS: Yes.
Amendments Nos. 167 and 168 were, 

by leavet withdrawn,

MR. SPEAKER: Now I put Gov* 
ernment amendments Nos. 201 and 203 
to vote.
The question is: —

Page 10, line 28, 
for “the benefit’’  ̂
substitute “the immediate or 

deferred benefit” . (201)
The motion was adopted.

MR. SPEAKER: The question is:—
Page l l v for line® 4 to 6, substir 

tute—

*(i) For the words and bracket*
“into the common stock of the 

fefntty fsuch property feeing he f̂t.
in a&et referred to as the conveit- 

eit ^ropert^) *; ihe wo&« and'*!&• 
cKets Hntb the commcin stbicic of 
the family or been trari^erred by 
thjs in$vid|i*k directly dr inji* 
rectly, to the fwnily otherwise 
than for adequate consideration 
(the jproperty io convened 
transferred being hereinafter tê  
ferred to as the converted pro. 
perty)” shall be substitutfid;’;  
(2d2)„ ■■

The motion was adopted.

TOtrt tw#-
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MR, SPEAKER: W« come to the 
main clause.

The question is:—
“That Clause 9, as amended stand

part Of the Bill/’
The motion was adopted.

Clause 9 as amended was! added to
* the Bill

Clause 10 (Amendment of section
80C)

SHRI VINOD BHAI B. SHETH: I 
beg to move:

Page 11, line 22,— 
for “plus 35” substitute “plus 

40” (9)
Page 11, line 27,— 

for “plus 20” substitute “plus 
25'’ (10)

SHRI R. VENKATARAMAN: I beg 
to move:

Page 11, lines 22 and 23,— 
for “35 per cent.*’ (58)
substitute “50 per cent.”

Page 11, lines 27 and 28,—

for “Rs. 6,750 plus 20 per cent.** 
substitute “Rs. 7,500 plus 40 per 
cent” (59).

MR. SPEAKER: Amendment No 44 
cannot be moved.

SHRI R. VENKATARAMAH: We
can move the amendment. You cannot 
prevent me from moving .aa amend
ment. The only thing is that it can
not be put to vote if  it is negatived. 
Only when there is a negative deci
sion, you cannot move it. Here there 
is no decision, therefore, I will move 
amendments No, 44,45, 58 and 50.

MR. SPEAKER: Amendment No. 
44 cannot t>e moved.

SHRI R. VENKATARAMAN; 2 
w ant to  make a point. So fa v  as 
amendments are concerned, m erely 
because it is covered b y  another per
son^ amendment, yo u  cannot prevent

us from moving it. W e can m ove  
the amendment. Only i f  a decision 
is taken in some other amendment,, 
then we cannot move it, This is the  
point which 1 wanted to^reise. Y ou  
please look at the rule. Somebody 
is instructing you wrongly in tibia 
matter. Rule 80(ii) says; “An 
amendment shall not be inconsistent 
with any previous decision of the- 
House on the same question,” There
fore, if there is a decision, then only 
1 cannot move it.

MR. SPEAKER: If it relates to 80
(ii) „ then you are right.

SHRI R. VENKATARAMAN: ‘ In 
the arrangement of rule 84 if you read 
all these together, then you see ™hat 
it will be. It has been the practice in 
this House for a long time. There, 
fore, I am bringing it to your notice. 
Rule 84 says:

‘ ‘Amendments of which notice has 
been given shall, as far as practica
ble, be arranged in the list of 
amendments, issued from time to 
time, in the order, in which they 
may be called. In arranging 
amendments, raising the same ques
tion at the same point of a clause, 
precedence may be given to an 
amendment moved by the memtoer 
in charge of the Bill,”
MR. SPEAKER: Amendments Nos.

9 and 44 are identical. Then it can
not be moved.

SHRI R. VENKATARAMAN: N o,
Sir.

MR. SP E A K E R : Y our decision J* 
in respect o f  amendment NO. 0.

SHRI R. VENKATARAMAN: No,
Sir, suppose he does not m ove it.

M R. S P E A K E R : You are r ig h t  I f  
your amendment in d iffe re n t . from  
amendment No. 9, then th« decision is  
necessary. B u t i f  your amendment 
to related to the earlier amendment 
then if  it is already moved and it  i W  
b e decided.. ,

SHRI R. VENKATARAMAN: M ay
I. ask y o u ; to. show  
is no such rule.
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MR SPEAKER: This is what the 
earlier decision is: moving of iden
tical amendments Is not in order. But 
the members who have tabled similar 
amendments can speak in support of 
the amendments Aioved earlier.

SHBI H. VENKATARAMAN: This 
will put us in a great difficulty, I 
will explain how. Suppose he does 
not press his amendment.

MR. SPEAKER: You move your 
amendment.

SHRI R. VENKATARAMAN: How 
can I move my amendment when you 
have now prevented m© from moving 
it?

MR. SPEAKER: Because he has 
moved it. Then when he withdraws 
it, we can observe it.

SHRI R. VENKATARAMAN: At the 
stage of withdrawing...

MR. SPEAKER: If he withdraws it, 
then you have a right to move it, be
cause that amendment is no more 
there.

SHRI R. VENKATARAMAN: I
want you to look at this. I have not 
moved it.

SHRI VINOD BHAI B. SHETH: In 
case I withdraw it, then he must 
iiave a chance to move it.

MR. SPEAKER: Suppose he with
draws it.

SHRI R. VENKATARAMAN; I  
would suggest^-which is a more tidy 
procedure—that you allow all the 
amendments to be moved. In pul
ing them to the vote, you may choose 
any amendment which you think win 
cover most of the point#.

- m  SPiAXEft: There ate two
earlier decisions of the Speaker which 

'.;i im  " O^e ' 'I#
W  allowed to . 

;j&  moved." :■ The, difficulty which you 
is thls. Suppose the

first man withdraws the amendment. 
Then you can move your amendment.

SHRI R. VENKATARAMAN: How 
can I move it? This is the stage at. 
which we are moving it. He has 
moved his amendment.

MR. SPEAKER: There is no diffi
culty at all the moment Mr. Sheth 
says that he is seeking to withdraw 
it  He said, “No, I am pressing it 
because I have a similar amendment/

SHRI R. VENKATARAMAN: The-
precedents are contrary to the rules. 
You see rule 83.

MR. SPEAKER: Rule 83 may not be' 
of much help to you.

SHRI R. VENKATARAMAN: Will 
you please refer to rule 85(2)? This 
is the power which the Speaker has.
It says: “The Speaker, may, if he 
thinks fit, put as one question similar 
amendments to a clause.” That implies 
that the similar amendments can toe 
moved. How can I put similar 
amendment when you say that I can
not move the similar amendments.

MR. SPEAKER: The rule clearly 
provides that if there is a decision, 
then thereafter you are barred. Sup
pose a decision is taken earlier, the 
amendment is put to vote and it has 
been lost, thereafter you cannot put 
it. The other question arises in the 
case of identical amendments. In the 
case of identical amendments, if the 
first man moves his amendment, there 
is no point in the second man moving 
his amendment. If the first man 
moves it, you can support it: once 
you support it* it becomes your own. 
I f  he wants to withdraw, you caa re
sist it and you can say that tt must be 
put to vote.

SHRI R. V fc ^ A X A I iA l^ : m a t  
is the meaning of this dauee: the 
Speaker may, IThe t ® J ^  
one question, simil&r amendments to- 

" a clause.



wfc&i si&iiiar  ̂  idS&l ̂ Whit 
is the difficulty in following the pre. 
ced̂it? t will allow you to' pmt 
yfcur amendment if Mr. Sheth does 
not pres* his amendment.

SHRI R. VEiSIKATARAjyiAN; Hew 
-can 1 press it if I am not moving it? 
There is a difficulty: Opposing  his 
motion for withdrawal of his amend- 
ment is not the same as moving my 
amendment. I want to move  my 
amendment.  This will create a diffi
culty if Mr, Sheth says at the later 
stage of the proceedings, as he is going 
to say, from the Government  side:
I do not press my amendment.  A 
very clever Member on that side can 
shut out the opposition by moving 
possible amendments which the other 
side may give by saying:  I have
moved these amendments: the other 
amendments are barred and at  the 
time of voting he can very well say:
I am not pressing my amendments. 
I want you to consider this matter.  I 
do not want you to give a ruling now. 
Please consider it carefully.

MR. SPEAKER: I will consider it. 
For the time being, if he does not 
press, I will put your amendment: I 
will allow you.

SHRI R. VENKATARAMAN: We 
will put it to test right now:  Mr.
Sheth is not going to press.  What is 
the position?

M$. SPEAKER: For the time bHng, 
I am wiihhpMIng amimdment n0, 44.

SHRI R. V̂ KATARA»#N: I *av« 
moved 58,  I am îpviftg 45. I 
to move:

“Page 11, lines 27 and 28

for 4‘Rs. 6,750 plus 20 per cent” 
substitute—

Hff. 7,000 plus 30 per cent* (45)

MR. SPEAKER:  Amendroent nos.
70 and 79 cannot be movedasamend- 
ment nos. 58 and  had been n̂oved. 
Shri Kanwar Lai Gupta.

SHRI KANWAR LAL 
beg to move*:

GUPTA: I

Page 11, —

omit lines 22 to 32. (169)

SHRI VINOD BHAI B.  SHETH; 
What happens, I would like to know 
If my amendment is  not piessad 
what happens?

MR. SPEAKER: I have given him 
permission to do it.

SHRI VINOD BHAI B. SHETH: The 
rebate to the assessee on long term 
savings is considerably curtailed by 
this clause.  Life insurance is a long 
term saving and we give a solemn 
promise to the public, if you invest 
your funds in the life insurance cor
poration there is family protection 
and financial  protection.  This 
amendment is not proper:  it is a
breach of promise given to the public, 
if every Finance Minister is going to 
change this provision like this every 
year.  It upsets the long tern saving 
nnA ereates in the minds of people, 
uncertainty.  Today an hon. Finance 
Minister having some  ideas 
rural development is there.

16J$fcrs.

[SmttMATI PA*VA*m KmsHKAH  la

the Chair3.
■■ ■ ■■' '  ■ ■■ 

Mt ness yVNNr.
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th e  «*me thin* happened w ten they 
, «*ved for investment in either Unit 

Trust or UC, They are also on the 
same line. I would request the hon. 
Bnance Minister to agree to my sug
gestion. Let it remain status quo, as 
it is. What you will toe gaining by 
way of revenue Rs. 9.6 crores, the 
Government will be losing by way of 
public savings which may be more 
than Ks. 100 crores.

Let us equate revenue with savings. 
Savings is more important sometimes 
than revenue. From this point of 
view 1 request the hon. Finance Minis, 
ter to keep the status quo so far as 
premiums and rebates in UC to the 
tax payers are concerned.

SHKI DltfEN BHATTACHARYA: 
Shri Venkataraman’s argument may 

be the same.

SHRI R. VENKATARAMAN: It
will be better.

MR. CHAIRMAN: Have you moved 
your amendment No. 58?

SHRI R. VENKATARAMAN; I have 
moved all my amendments—44, 45, 58 

. and 59.

Madam, it is an elementary principle 
that—economic development must be 
based on investments from savings 
and not investments from deposits 
and created money. If you want sav- 
jLogtS, you must allow more domes1*' 
savings which is the largest ucctor so 
far as avings are concerned. . The 
Planning Commission lias itself esti
mated that the best source for savings 
is the domestic-sector. They have akl 
that every el- -rt should be made and 
every incentive should be given for 
'gavingis f rom the public. Savings achie
ved throxigh taxation is really a bur
densome way of savings, whereas sav
ings achieved through voluntary sav
ings by people makes real contribu
tion to the ec&nomy. It is on this basis 
Shat the previous Finance Minister 
l&reed that we should give liberal al- 
M & gce W  this fep ose  domes&c
:g*vi8&s va n i' 'ha. ■ flwjt fcf

savings from Rs, 20,000 to Ks. $Aj8k .
It was provided that first 5,000 rupee? 
will be free of tax, on the next Rs. 
Rs. 5,000, it will be 50 per cent, and* 
thereafter on the balance there will 
be 40 per cent tax exemption.

Mauam, we have given a very libe* 
ral concession to capital gains— 
tho.̂ ? who make money without any 
effort, physical, mental, and moral.

SHRI DINEN BHATTACHARYA:
Is it not moral?

SHRI R. VENKATARAMAN: It is 
an immoral way.

SHRI VINODBHAI B. SETH: How 
could you say that it is without any 
effort?

SHRI R. VENKATARAMAN: Shri
Sheth, I am an economist. For the last 
ten years they have not paid income 
tax. It will be the same as capital 
gains tax which you pay. You avoided 
income tax during this period. You 
get it in lumpsum and then you want 
to avoid tax by saying that it h  a 
capital gain.

Now, where in the world is capital 
gains exempted from taxation. It i» 
a strange socialist philosophy that 
your party is having. Added to that 
you say that on the savings of 
individuals, the middle class people 
who have to save for their future, 
for their children and old age, will 
not get tax exemption while on the 
other hand people who get capital 
gains will get tax exemption. This 
is a most immoral proposition. There
fore. I very strongly urge my amehd«* 
ments 58 and 59 so that at least the 
status quo is restored. Otherwise, the
little effort that is now being made 
to mobilise savings will be further 
eroded and the Government will; 
depend more and more on ‘he Nasik 
printing press and other security' 
printing presses. 1 do not know if 
it is true, but X am told they are now 
thinking of a third P^ting press for 
ptiitifig notes* t m a j r  m m m m -  
ihddent in Ihte
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will be very revealing. When, we 
were in the Planning Commission, 
the proposal for the second security 
press came and the brilliant Deputy 
Chairman of the Planning Commis
sion at that time. Dr. Gadgil said, 
“ First clear it because otherwise 
there will be no plan!” Therefore, let 
us not depend on created money, on 
deficit financing for our plans. Let 
Ug depend upon savings and let us 
encourage savings. I would strongly 
urge tlie Government to accept these

• amendments.
*Npc vrm (to ft  : *nrr- 

«rftr *t stftirc |
f*» aft T$*rr wrf^ i

*? f ' fo nr mt v*z m
3ft vm  tfm, «rrar m* fa n r vrr zm 
wk fr %finr *ftr tffrew qrc
amrerer <wrt r q* ffcm
t  \ s m t «nrr vft |  M  »cte

I fiRTOT
VT̂ TT ?

4* fovta «nf : 9 * f t f
1

^  far wnRw *f
9 vrtf wtnr \ ** «wr «rw

*r^ f  vsr  ̂ £  fv

I, ty* wroft  ̂ j o w w  «np* ff*rtr vrm , 
fnf^s ’fr csrrfarc fa*n, w<r jwmr *3Wt 
'WflTW? f  fv i?rt ^nNer w

|r t !M [? r  a r*  
hft vnft «*nf?ro *rf fircatf 
f  i vft mwT f  ? ^
to ? vnnfl" nwvf far St?n

<AtWvt5t ^mr t^oinfo^to $ 
<mr tan t o t  t  *fa: v4  t  ?
t̂ sftpr #, wttt tf, tw r t?  i tft 
Wffoflto «PT irfQWHTf v w t t  «PT*r *f
w«r %m |  i if ?fr T̂|fnT ^?rvt %ftx wm 

ahrrqr, ^  ^Rtftwy ??nfr 
>FTpft *rrf^ %  ^oinfo^td $ <m *ft 
wttwi *o «m fwr fr faw w*% ?r ***? i 

arnr farcnrr * m  fw*rr
t  vtft *?tt «*t*r ti%?w ^rr ^rrf^ ?rrfir

wrcr % wmr Pnr ̂  iw ft m *
wrt y ggff vt »w>f^ :frt w t
¥K*fiR ^  %faPT Wit 1

mt m ^  m  i nn#
v n t  t, t t o  f t  « r  #  m  

*m t  % « t  i  w m  if wr

1̂5 famW! WPI# f%̂TT
t  58^ ffiT W  «t#*TT m  t e w  t f ^ S

fam | «5?r vqnrcr t f S «
w^it i srr̂ r̂ mmw 4  fiâ

m .* #  <ft q m  
ar? | % f*r «ft *nw >̂ r«r arf p  f  
W T It J«rr fqrrt ift st»

^  $3 1ft ?T*RfT ir, f̂vsr
w  wtw t ff> «rwr ?r)rW i

SHRI T. A. PAI (Udipi); Madam,, 
I do not know whether it is inten
tional or unintentional. A combina
tion of taxation measures arid denial 
of certain exemptions have been 
hitting the middle class more than 
anyboay else. A surcharge o ^  
income-tax, then the compulsory de
posit scheme and then those who are 
willing to save are to be punished by 
saying that you are not going to be 
given any concession for your 
saving. Apart from that, whether 
the Minister agrees with it or not, 
the prices are rising not only of 
those commodities which have been 
subjected to excise but on hi8 own 
admission, everything else, which is, 
of course, fa a dangerous state of 
affairs. Why is it that in this country 
the outdated concept is there that 
the savings are to be mobilised 
through taxation by the Statef 
Why should it not be encouraged 
through savings? Why only tavation?1 
People should be encouraged to save* 
and not to spend. Our objective is 
to see that consumption is reduced 
and they save as much as possible. 
Whether domestic saving or household 
saving, any saving can increase the 
wealth o f the country. Now, yon 
bold out the promise to the people 
of this country that if you save, yon 
will be given these concessions. Now, 
the people plan their saving schemes 
and when you enter a long term 
saving scheme like the life insurance* 
merely because you have changed 
your mind next year, can they con
vert their policies into paid tip?; «  
•gain, therefore# shows that tM?* 
no consideration for the people ** 
a ll When we think of these tas^ 
tlon measures,. I think, these *eem« to



create more and more problems 
rather than solving them, without 
getting any benefits out of it On 
the other band, when the inflation 
takes place, who suffers? It is the 
middle class people who are not 
going to get corresponding increase. 
Every DA increase is a reminder to 
the people that their long term
saving through provident fund or 
LIC gratuity is depreciating and 
when they retire, they will get
something which has absolutely no 
value. Now, does the State com
pensate for its mismanagement? If 
on account of the policies pursued 
there is going to be inflation, is the 
«av#r going to be benefited at all?
This is the only country which 
punishes the saver only. Even during 
war time, Britain put lot of hoard
ings to say ‘save for the safety of the 
country*. Now, I do not think that 
we mean seriously. We do not want 
saving even to build up the country. 
I would request the Finance Minister 
to reconsider this decision and res
tore the position that they have 
•ought to disturb. In fact, we 
Should make savings more and more 
attractive for aty classes of people. 
While taxes will be inflationary, 
savings could be a powerful ixistru- 
tnent and anti-inflationary instru
ment. I would request him to 
seriously consider it

SHRI SATISH AGARWAL: I share 
the concern of the hon. Members and 
will hear in mind the consideration 
that they have put forward not this 
year but next year. (Jnder the 
existing provisions of law i.e. Sec

tion 80C the deductions are permissi
ble for long term savings in life 
insurance, public provident fund or 
other contributions for the first 5,000, 
hundred per cent, next 5000}- 50 per 
cent and on the balance It is 40 per 
cent Now, under the present 
clause 10 of the Bill, we ate keeping 
the first slab of 5000/- as hundred 

cent and the next $000/- reduc- 
to 33 per cent and the balance to 

30  per cent The amendment,  have 
been moved ana ill' atrong idea has

been made to restore the existing 
provisions. There may be some 
validity in their contentions but, I 
am sorry, I cannot accept them.

Now for the first Ks. 5,000 of pre
mium annually paid normally the 
policy may be to the extent oil 
Rs. l£ lakhs, because the duration 
normally is 25 to 30 or 35 years. 
Even if you take the period as 25 
years, for such a policy the premium 
comes to Rs. 1,000 or 1,500. Later on, 
you have another policy and then a 
third policy. So, a premium of 
Rs. 5,000 gets a policy of more than 
Rs. 1 lakh. For having a policy of 
Rs. 1 lakh one should belong to a 
very good middle class family. 
Normally, an average middle class 
family cannot afford to have a policy 
of Rs. 1 lakh. Further, upto Rs. 5,000 
premium 100 per cent is allowed.
So far as middle class families are 
concerned, they shall get 100 per 

cent exemption upto Rs. 5,000. Those 
people who have policies for Rs. 3 
lakhs or 4 lakhs, they can bear this 
sacrifice, which would not be much. 
Previously, it was 50 per cent Now 
we have reduced it to 35 per cetit* 
Those who go beyond that, that 
means having policies worth Rs. 8 
lakhs or 10 lakhs naturally they can 
bear this.

SHRI T. A. PAI: Why should you 
introduce it?

SHRI SATISH AGARWAL; So> : 
the number is ne,t that much. There
fore, the plea of “middle class” should 
not be brought in.

Then,, Sir T. A. Pai said that for 
long term saving planning shouM 
be made, we should not discourage 
this, we should not be guided by ■ 
other considerations and so on* ifygs# 
will be valid for one year; ■,$*■ 
end of which we will know ^  
impact But I can assure y o u V t^ i 
no middle class people will be ■''ifci&J 
Shri Vinodbhai Sheth wants to'tvilii'.
35 per cent to 40 pat c*at m& M  pae
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cent to 25 per cent, while Shri 
Venkataraman wants to raise 35 to 
40 per cent and 20 to 30 per cent. 
With all due respect to them, I am 
sorry I will not be able to accept 
their amendments at this stage.

SHRI T. A. PAI; I want a clarifica
tion. It is always usual for the 
Government to say “we will not 
agree*’ or **we will not do it**, to be 
absolutely unreasonable and refuse to 
convinced.

MR. CHAIRMAN: You ought to 
know that well

SHRI SATISH AGARWAL: I have 
accepted the validity of some of the 
arguments. But I cannot accept 
these amendments.

SHRI T. A. PAI; You were saying 
that for a premium of Rs. 5,000 a 
person will get Rs. 1 lakh. If a 
person continues to pay premium 
iOr a period of years, if you calcu
late it, he will be paying more money 
than what he will be getting arid, if 
you take into account the Inflation, 
perhaps he will get much less than 
what he is paying, unless he dies. 
Therefore, to say that a man would 
be getting Rs. 1 lakh as insurance is 
not correct. A person or his depen
dents will get Rs. 1 lakh only when 
he dies early. Therefore, in order to 
make insurance attractive as an 
Investment . . .

MR, CHAIRMAN: la  the name of 
a clarification, you are continuing 
your argument.

SHRI T. A. PAI: The Minister is 
trying to convince the House that a 
person will get Rs. 1 lakh from 
insurance if h<? pays Rs. 5,000 as 
premium.

MR. CHAIRMAN* This discussion 
will go on endlessly. Now, Shzi 
Sheth, are you pressing yOur amend
ments?

SHUI VIHOEpHAI B, fHITTH: 
1  wattt to witj*draw *ny amendmant^

SHRI It VSNKATARAliAK: No 
I. Object to it. I have already raised 
this point with the Speaker.

MR* CHAIRMAN: 1 put amend* 
ment No. 9 to the House.,,

Amendment No. 9, was put and 
withdrawn,

MR. CHAIRMAN: Amendment
No. 10. Has the hon. Member the 
leave of the House to withdraw his 
amendment?

SOME HON. MEMBERS: Yes.
Amendment No. 10 was by leave, 

withdrawn
SHRI R. V3E|NKATARAMAN; 1 

seek leave of the House to with
drawn my amendment Mo. 45.

MR. CHAIRMAN: Has he the leave 
at the House to withdraw his amend
ment.

SOME HON. MEMBERS: Yes.
Amendment No, 45 was by leave, 

withdrawn.

17 tars.
MR. CHAIRMAN: I put Amendment.

No. 58 moved by Shri R. Venkataraman 
to tiie vote of the House.

Amendment No. 58 tms put and 
negatived

MR. CHAIRMAN: Now, I put
Amendment No. 59 of Shri R .
Venkataraman to vote.

Amendment 59 urns put and negatived

MR. CHAIRMAN: Mr Kanwar Lai 
Gupta, are you pressing your amend
ment No. 169?

SHRI KANWAR LAL GUPTA: I
have no choice except to withdraw 
my amendment.

MR. CHAIRMAN;  ̂ You have ■ 
choice; I am giving you a choice.

jbet 1»e m a m  g ive  you a a&tfd
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Hag he the leave of the House to 
withdrew his amendment?

SOME HON. MEMBERS: Yes.

Amendment No, 169 was, by leave, 
withdrawn

MR, CHAIRMAN: The Question is:

“That Clause 10 stand part of 
the Bill.”

The motion was adopted.

Clause 10 was added to the Bill

Clause 11— (Insertion of new section 
80 GGA)

SHRI VINOD BHAI B. SHETH:
I beg to move:

Page 12, line 12,—
after “as” insert “one of* (11).

Page 12, line 17,— 
after “as* insert “one of” (12>

SHRI KANWAR LAL GUPTA: I
am not moving Amendment No. 170.

MR. CHAIRMAN: Mr. Sheth, do 
you want to speak?

SHRI VINOD BHAI B. SHETH: I
want to withdraw my amendments.

MR. CHAIRMAN: Has he the leave 
of the House to withdraw his Amend
ments?

SOME HON. MEMBERS: Yss.
Amendments No. 11 and 12 were, by 
leave, withdrawn............

MR. CHAIRMAN: The question is:
“That Clause 11 stand part of the

s i n *
The motion pas adopted.
Clause 11 was added to the Bill

Clause t&^iAmendment of section 

♦Moved with the recommendation of

SHRI R, VENKATARAMAN (Mad
ras South): X beg to move:

Page 12, lines 37 and 38,—
after “industrial undertaking” 

insert-----
“not being a small scale in

dustrial undertaking as defined 
in clause (2) of Explanation to 
sub-section 2 of section 32A* 
(133).

Madam Chairman, the previous 
Government gave facilities for deve
lopment of industries in this country. 
They gave investment aUowance for 
new industries and *hey also gave 
tax htJiaay for new industries. The 
only way in which they thought that 
the industrial development would take 
place at t rapid pace, that would de
velop tho economy as well as find 
employment for a large number of 
people was by giving these concessions.

The former Finance Minister Mr. 
Patel, in 1977, thought that the invest
ment allowance need not be given for 
non-priority industries and therefore 
he introduced the Eleventh Schedule 
in which he mentioned a number Off 
industries which will not be eligible 
for investment allowance. But, at 
the same time, Mr. Patel, who knew 
the subject very well, took care to see 
that small-scale industries are given 
an investment allowance under Sec. 
32(a) of the Income-tax Act. Mr* 
Patel provided that the investment 
allowance will be available in the 
case of small-scale industrial under- 
takings for purposes o f & usfness or 
manufacture or production of any 
article mentioned in the schedule. 
That is to say, even i f ....... ...

MR. CHAIRMAN: May I request 
those Hon. Members who are not 
interested in the discussions to keep 
their voices low for their personal 
discussion.

SHRI R. VENKATARA&AN* May 
I also tell them that they won’t be 
called for division and they may go;

the President
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Now, the former Finance Minister 

Mr. Patel provided that small scale in
dustries---- --

MR. CHAIRMAN: I think the Hon. 
Members should have the conrtesy of 
keeping their voices low when some
body is speaking other than them

selves.

SHRI R. VENKATARAMAN: The
former Finance Minister provided that 
even if small scale industries were 
engaged in production of the articles 
mentioned in Schedule Eleven, that 
is items considered to be not essen
tial, still they will be entitled to in
vestment allowance because he want
ed to protect the small scale indus
tries.

I do not know whether it 
is through oversight or something 
worse, when the amendment to tax 
holiday comes, he says, those indus
tries covered by the Eleventh Sche
dule will not be entitled to the tax 
holiday—not only large scale indus
tries but even small scale industries 
which are covered by the Schedule.
1 want to ask what is the point in 
depriving the small scale industries of 
the tax holiday when you had given 
the benefit of investment allowance to 
the small scale industries. The great 
claim or myth of the Janata Gov
ernment that they are the champions 
of the small scale industries stands 
exploded because the benefit of in
vestment allowance is allowed to the 
small scale industries, but this prin
ciple has not been extended to the 
small scale industries when it comes 
to tax holiday. I think there has 
been a mistake or oversight. Gov
ernment should give the benefit of 
tax holiday to the small scale indus
tries* That is why, I have moved 
this amendment, No. 133. Oh page 
12, lilies 37-58, 1 have suggested that, 
in the case of small scale industries 
•I defined in clause (D) of explana
tion to sub-section 2 of section 
32Athe beneifH of the tax holiday 
should be available, that is to say*

the small scale industries should have 
the benefit of the tax holiday. It 
does not require a great deal of argu
ment to convince anybody that the 
small scale industry does deserve the 
benefit of the tax holiday. I have, 
therefore, moved this amendment.

SHRI SATISH AGARWAL: Mr.
Venkataraman has moved his two 
amendment 133, and he has advocat
ed the cause of small scale sector. 
Government is committed to promote 
the growth of the small scale sector. 
But we want the small scale sector to 
concentrate on priority areas. If they 
concentrate on priority areas, then 
they get the benefit of tax holiday. It 
is only to the industries which are 
not concentrating on priority areas 
that this tax holiday is being denied. 
The hon. Member has referred to the 
industries in the Eleventh Schedule. 
In the case of investment in these in
dustries. Government does not want 
to extend the tax holiday benefit. 
What are the industries mentioned in 
the Eleventh Schedule? Beer, wine 
and other alcoholic.........

SHRI R\ VENKATARAMAN: Do
not mislead the House. I will read 
out the list It includes radios, 
taperecorders, electric fans, domestic 
electrical appliances, household fur
niture, and so on. What do you 
mean by saying only ‘beer’?

SHRI SATISH AGARWAL: Why
do you get provoked? That is the 
first item in the list. While reading 
out the list, i will have to read the 
first item alto. The first i* beer* 
wine and other alcoholic drinks. 
This is the first—Om ShH Gam- 
sayft Namha, Other things come 
later on—-tobacco, tobacco prepara
tions smoking mixture. The third is 
cosmetics, toilet preparations and so 
on. Aerated waters, gramophones, re* 
cord players etc, etc. These are the 
fields and no units, the Government 
feel, which are in these fields, big or 
small, should be entitled to this allow
ance. So I am not convinced with the
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argument of the hon. Member who 
has tried to raise the bogey of small- 
scale sector to get this allowance.

SHRI R. VENKATARAMAN: If that 
is the kind of argument, then why do 
you give an investment allowance for 
the small scale sector?

SHRI SATtSH  AGARWAL:  For
priority industries.

SHRI R. VENKATARAMAN: There 
must be some consistency. If you say 
that they are not priority sectors, I 
accept. This is given not because of 
priority but for employment purposes. 
Why *do you then give  investment 
allowance under Sec. 32A for small 
industries? please read the section.

SHRI SATISH AGARWAL: We are 
dealing with clause 12 at the moment. 
This is the position with regard to 
this clause. If the small scale industry 
is engaged in the priorty sector, it 'a 
entitled to tax holiday.

MR. CHAIRMAN: Are you pressing 
your amendment?

SHRI R. VENKATARAMAN: Yes.

MR. CHAIRMAN: 1 will then put 
it to vote.

Amendment No. 133 was put  and 
negatived,

MR. CHAIRMAN: The question is:

"That clause 12 stand part of the 
Bill.

The motion was adopted.

Clause 12 was added to the Bill

Clause 13—(insertion of new vection 
80JJA).

SHRI KANWAR LAI* GUPTA:  I
beg tb ttnrre*: ■

Page 12, line 12,-—

for  IQflWy  *ub*ume “Rs. 
tr (171)

"/FageJSr— ■".
omit Une* 14 to 15. <W)

SHRI SATISH AGARWAL: I beg to 
move:

Page 13, for lines 10 to 16, substi
tute—

“from such profits and gains of an 
amount equal to one-third of 
•such profits and gains or ten 
thousand rupees, whichever is 
less”. (203)

ip* : swrofa 
tr*r  «nrr  tfeft 
mr I, vk  wtI

g fa wrt tot v  *t $
m fan &  vgr | fr \ 
jito suram 10,000 *0 ^
Start i  rm*   ̂ ^
r̂sr | 1  ̂flrm sfor m 4m w  
wrtf  ^ HTf̂srvr | \ to vt  at

| atft *fsft art ̂   fS&ft
vt *ft arrsRrr f 1 v?rt *rw*r 10,000 $ 
«?st ft# f ? ^
tmr farrr $ *rwF*r <f*r  t 1 w ̂
wnrf $ fat «nfk* sfar *mrvt t*# jfr ? 
yq-fert w v&spt vt wtt vrm # tftfofr i

«TT% 10,000  *0
*JT tnp fafcTf 3ft wn*T ft I W Wft 
$ fa  *tt 10,000 *o t <*ft w
*> 1  f«r  m  # \ 10
*0  wW ftarr $1% wt wncr 
f ?ft *m wtfrarar wr ̂t *rmr t,
wrr «rr vwr $  1 fsfat

>0 vo-tvr | 1  wt 
vWw nrr *t  #if 1 ftrawr vtt 
wns#  wrrr ̂   ̂W-
W  ŵlft ^

 ̂f ♦ m*t* yt  * * = «!*■■«*■♦
m n$ t, w

>nff t 1 .fsM.  ̂  nw
«rm t if 1

•ft wftir wŵpi : wrrffr ̂n#FW, W- 
iftw mw  ̂# witt 13 ♦ iwNNr ̂ PWf 
ihrtw Wf5?r ftw I, 
ftwrr «rf?r  fir war? «it mm ww
v&tm  *m tim f 1  <Nr*<r ';;
f ̂ ̂  f9 # 5# nrw ip I

•Moved with the recommendation of  the President.
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*Nmtin n * i :
mrft *t 4  m im  f  iftr
wnrar $  iwS m  fir im rm  tnpr I t

x* aft fpnt 
I fa mtw «  at* if 9ft ftwm  tit 

*1 *ft, H ** W t-fm i m 10 fsrn 
’w S j f t  ^  ,RrwT *r* *rr
IV wmrr £r vr *mnr nfw , vsfcr*

w r  *2wr ^  m » s«*t 
*wNr % ftrt triNrife fam | 
f(Vt aft #  #  t o t  ^ ffr  
(  ft? “far <r*r i*  fwrr” *ft awrar “fww 
<?ar *w Ktur" «rrit Mire <r *t

«fhc so $*rt "‘far t r̂c ** 
tftant” i vrtf st «w ireta*ft mrranlt *t 
af mft J#NT u t̂ f ,  fafotf grartararc *ft 
qwwtun « #  * i

t  <mr WhFT f t  T̂ r | ft: 
*t f**  arr 10 ^nr, ait tft
wrm $ ” wnr <rc m io
**tt, ^  «fr ih w* f  xm | %ft* m $  
ffora Ir ^ t  fw?r fofaft i ^  tm 
spwm | i um?t mmnft eft «rm fc, $*r 
« m t  irt tffr, sot s*rrt «rnf *wft t  »

MR. CHAIRMAN: Do you want to 
press your amendment or withdraw 
it?

^  VW VIT fiwt
WKWtf *f$t fp?IT Hjff | 1̂

^  mftn www i mmr v p  itnrvt  ̂
Stanr | i

MR. CHAIRMAN: Mr. Gupta do 
you wish to press your amendments? 
or withdraw them?

SHRI KANWAR LAL GUPTA: I
want to withdraw them very re* 
luctantly.

MR. CHAIRMAN: Does the hon. 
Member have the leave of the House 
to withdraw it reluctantly?

SOME HON. MEMBERS; Yes.
Amendments Nos 171 and 172 by leave 
withdrawn. *

MR. CHAIRMAN: Now, I shall put 
Governmet amendment to ytA%.

The question is:
“Page IS, for lines 10 to 10, 

tubstttute—

‘from such profits and gains of an 
amount equal to one-third of such 
profits and gains or ten thousand 
rupees, whichever is less’*.* (203).

The motion was. adopted■>

MR. CHAIRMAN: The question is:
“That Clause 13, as amended, 

stand part of the Bill.”
The motion was adopted,

Clause 13, as amended, was added to 
the Bill.

MR. CHAIRMAN: Clauses 14 and 15. 
There are no amendments. 1 shall put 
them together to the vote.
The question is:

“That Clauses 14 and 15 stand part 
of the Bill.*

The motion was adopted.
Clauses 14 and 15 were added to the 

Bill.

Clause 16—(Amendment of section
20ft)

MR. CHAIRMAN: Now we take up 
clause 16. There are amendments.

SHRI VINOD BHAI B. SHETH: I 
move:

“Page 14, line 32—
for “Rs. 20,000’ substitute 

“40,000.” (13)
SHRI KANWAR LAL GUPTA: I

move:
‘Page 14, line 32,—

for “20,000” substitute wRa.
32,000” (173).

SHRI VINOD BHAI B. SHETH: 
On the registered Arm I do not know 
why he has proposed to decrese the 
limit. The real value of the rupee 
is now considerably reduced. Now, 
the limit should have been enhan
ced. First of all, I thought that 
there was a typographical erro& But 
I verified that and Ifound  thatthafc 

;■ was 'not; '.gpi; . .  .y
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It should be Rs. 50,000. I further 
go and say that taxing the register
ed firm which is just having an in
come of Rs* 10,000 will only mean a 
clerical burden. For example if a 
registered firm* has an Income of Rs.
12,000 still it has a taxable burden 
even II the partners have no other 
income from that firm. Please 
consider the value of the rupee at 
the present time and enhance the 
limit of taxation income of the re
gistered Firm.

sNrt wm «r«*r. ftrert to  #
virr # $  vt vrmg 1

vr nr̂ *f 5 Tv .tnrc tost <rrc
VPT IT 4ft AW IPITT ?W t”T> tq fa f

stpt <rr 'igsr % 1 fa*nr to ?t*ft
fsnnr tw  *  | titt M 20
fmx i  arc £w mtrr (  ?ft wr *  ^  

3 0  $3fTT V  W f  ITT*? 
^ w  f t  20 ^  fiwT 1 vm  wt «rr&re 
*>flf m  m  ^  ^
m  tm  mmt z* <rc ?ff

gNNT, W  <TC W  TfJT $ I {ft
t?v wft fkwtwm 1 fwfarr 4 3

f f r  #  3 0  f * T C  3PT5 3 2 ^ I T T  V T  
f*WT Wtft % fr*** 'ihdi flft VPpT
•i* iĵ ynrfwv •r  ^  w w r *tt i ^tn vom

*tot 1 1
#  wrc * t t  *t*xr f  fa  r r o w f w

w  farrt m ft *rrc •rtw 
wtm ert var x?rt wrnT iW t ms 
vrrw fa *rt * fc«r ** ^  t o t #

w i#sr p it  «rtr
wwr **  1 vrfT «r# «h*bt $taT j  

«ft *fr w $ « flr fw r «rc v ro
ifr  I f t  WV WTT W *iftf ®t£t tfr ft
wwff $  ftwc «rt *«r m m  vm t ? 
vw v t f  mfaftww t  tffctr %
fWrr ^  «rnprr ? t  wlRft *w 

1#  t  ^  vtf?nr
|, fv

Kf̂ nr 1 ^ m fr  vr i  w  w  i!fbt 1
*  flrawrr i  f¥ ^  vtfiJnr
f t w r  ^wr| flfar ft>wrfa%^ipr ^
^  iflft f t  «mnr |  i

SHRI SATISH AGARWAL: 
Madam Chairman, in this particular 

clause 16 the only provision is to 
make it compulsory for the register
ed firm to say tax in advance whose 

income is twenty thousand or over

that. Previously it was thirty thous
and. The hon’ble members want it 
to be restored. The exemption limit 
is ten thousand in he case of regis
tered arms also. If their income 
is more than ten thousand they 
have to pay income tax. The only 
Question is whether they should pay 
the tax in advance: Every individual 
has to pay his tax in advance. That 
particular analogy has been applied. 
There is no question of additional 
revenue. Of course, advance pay
ment will be received by the Gov
ernment. So, I am sorry I cannot 
accept the amendment.

SHRI VINOD BHAI B. SHETH: I 
seek the leave of the House to with
draw my amendment No. 13.

Amendment No. 13, was by leave 
withdrawn*

SHRI KANWAR LAL GUPTA: I
seek the leave of the House to with
draw my amendment No. 173.

Amendment No. 173 was, by leave, 
withdrawn.

MR. CHAIRMAN: The question is:

“That Clause 16 stand part of 
the Bill.**

The motion was adopted.

Clause 16 was added to the Bill*
Clauses 17 to 19 were added to the 

Bill
Clause 20—(Amendment of section 

245 » ) .
SHRI VINOD BHAI B, SHETH:

I beg to move:
“Page 16, after line 34, insert—
“IB. The Settlement Commission 

shall be empowered to settle cases 
arising out o f disputes of Estate 
Duty also.” . (14)

It is a small amendment* There is 
a settlement Commission for wealth 
tax and income tax. I do not know 
why for Estate Duty then* is m  ,
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Settlement Commission. There is 
considerably \ SKtflgation in Estate 
Duffy. Such matters can be settled 
iat the interest of revenue and Estate 
Duty payer in the Settlement Com
mission. The honble Minister a little 
while ago said that he believed in 
settlement and not litigation. In 
order to reduce the litigation I 
would like to extend the facility of 
Settlement Commission and widen 
the scope of settlement.

m m  SATISH AGARWAL; Madan 
Chairman the hon’ble Member who is 
seeking to move this amendment No.
14 is not only my esteemed friend but 
is an ex-Finance Minister of Gujarat 
and a good advocate also. He is well 
aware of the position. We have got the 
income-tax Act We have got the Wealth 
Tax Act. We have got the Estate Duty 
Act and the Gift Tax. Act. Regarding 
Wealth Tax, if disputes arise, they 
have to be decided by the Wealth Tax 
Settlement Commissioner. If you want 
that disputes arising out of 
Estate Duty should be decided by 
some Settlement Commissioner, then 
provision Has to be made in the 
Estate Duty Act and not in the In- 
come-Tax Act. However his sugges
tion will be looked into and we will 
examine it  I am sorry I cannot 
accept hi* amendment as it is a misfit 
here.

MR CHAIRMAN: Mr. Sheth, are 
you withdrawing your amendment?

SHRI VINODBHAI B. SHETH: Yes.
I seek leave of the House to withdraw 
my amendment No. 14.

MR CHAIRMAN: Does the hon. 
Member have the leave of the House 
to withdraw his amendment No. 14?

SOME HON MEMBERS: Yes.

MR. CHAIRMAN; Leave js granted.

Amendment No. 14 was, by leave 
withdrawn.

MR. CHAIRMAN: Now 1 wiH put 
Clause 30 to the vote of the House* 

The question is:

“That clause 20 stand part o f 
the Bill**

The motion was adopted*

* Clause 20 was added to the Bill,

Clause 21— (Amendment <tf eeetiea
246).

SHRI SATISH AGARWAL: I beg 
to move Amendment No, 204 to 
Clause 21.

I beg to move:

Page 17, after line 38, insert— 
(c) in the Explanation, clause 
(b) shall be omitted.” (204).

MR CHAIRMAN: Have you any
thing to say on that?

SHRI SATISH AGARWAL: Yes. 
My Amendment No. 204 to Clause 
21 is to this effect:—

Clause 21 of the Finance Bill seeks 
to make certain modifications rela
ting to the jurisdiction of Commi
ssioners Appeals. Sub-clause (a) 
seeks to secure that all appeals 
against specified orders in the case 
of companies shall henceforth lie to 
Commissioners, Appeals.

In view of the abolition of the 
distinction in relation to appeals in 
the caste of domestic companies and 
foreign companies, the preposed 
amendment to the Finance BSU seeks 
to make a change of a drafting 
nature to omit disuse <b) of the ex* 
planation to section 240 which defines 
the expressions 'domestic companies* 
and ‘foreign companies’. The proposed 
amendment is, thus/ only o f a drafting 
nature.

MR CHAIRMAN: I will now put 
the Government Amendment No. 
204 to the vote of the House, 
. The question is:
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Page 17, after line SB, insert-

“ (c) in the Explanation, clause 
(b) shall be omitted.” (204)

The mMion was adopted.

MR. CHAIRMAN: Now the ques
tion It:

"That Clause 21, as amended, 
stand part of the Bill.**

The motion was adopted.

Clause 21, as amendedf was added 
to 4ke Bill.

Clause 22 was added to the Bill.

Clause 23—(.Amendment of section 
4—Wealth-tax).

SHRI SATISH AGARWAL: I beg 
to move my amendment No. 205 to 
Clause 23.

I beg to move:

Page 18, for lines co to cg, substi
tute—

‘ (a) in sub-section (1A), for the 
words and brackets “into the com
mon stock of the family (such pro
perty being hereinafter referred to 
as the converted property)”, the 
words and brackets “into the com
mon stock of the family or been 
transferred by the individual, 
directly or indirectly, to the femily 
otherwise than for adequate consi
deration (the property so converted 
or transferred toeing hereinafter 
referred to as the converted proper
ty)*’ shall be substituted/. (205).

Clause 23 of the Finance Bill
seeks to provide that where an in
dividual makes a gift of his separate 
property to the Hindu Undivided 
Family of which he is a member,
the value of such property will be 
included in the net wealth of the 
Individual.

i* nas ween noucea uiav tne 
amendment may not cover cases 
where an individual makes an ‘in
direct gift’ of his separate property 
to the femily or where he transfers 
his separate property to the family 
at less than its market value. *me 
proposed amendment seeks to plug 
this loophole. This amendment, cor
responds to the similar amendment 
proposed in Clause 9 of the Finance 
Bill, in relation to the Income-tax,

MR. CHAIRMAN; All right I will 
now put the Government amend
ment No. 205 to clause 23 to vote.

The question is:
Page 18, for lines 34 to 37, sub

stitute—
*(a) in sub-section (1A), for the 

words and brackets “ into the 
common stock of the family (such 
property being hereinafter refer
red to as the converted property)” , 
the words and brackets “into the 
common stock of the family or 
been transferred by the individu
al, directly or indirectly, to the 
family otherwise than for ade
quate consideration (the property 
so converted or transferred being 
hereinafter referred to as the con
verted property)” shall be sub- 
situated*. (209).

The motion was adopted.
MR. CHAIRMAN: The question

is:
‘That Clause 23, as amended,

stand part of the Bill.”
The motion was adopted.

Clause 23, as amended, was added to 
the Billn . . .  ..
Clause 24 to 28 were added to the 
Bill

Clause 29.— (Amendment of Act 1 uf 
194ft).

MR. CKAmkAN: ^
£<jvernment Amendments v
and 52.. ;
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SHRI SATISH AGARWAL: I beg 
to move Amendment No. 51.

I beg to move;
Page 22, line fi after “29” in- 

sert «(1). (51).
MIL CHAIRMAN; You may move 

you* next amendment No. 52.
SHRI SATISH AGARWAL; I 

move Amendment No. 52.
I  beg to move:- 

Page 22, after line 8, insert-

‘(2) The first Schedule to 
Central Excises Act shall have 
and shall be deemed to have had 
effect aa if—

(a) the following Items (here- 
after in this section' referred to 

as “the said Items*’ had been in
serted therein at the places in
dicated by their respective 

numbers, with effect on and from 
the 1st day of March, 1979/ 
namely:__

Item  No. Description o f goods

to

‘ 47- LO C K S, A L L  SO RTS, AND KEYS TH EREFO R

Rate of duty

(3)

. Twenty Per cent, 
ad valorem.

«i plunaiim.— “ Lock ** means a locking device operated by a key or controlled by a coiubina 
tion of letters or figures.

59. T O O T H  BRUSHES Twenty -live per cent 
ad valorem ;

(b) the said Items had been 
omitted on the appointed day,

and the provisions of section 6 
10 of 1897 of the General Clauses 
Act, 1897, shall in relation to the 
omission of the said Items effected 
by Clause (b), apply as they apply 
relation to the repeal by a Central 
Act of an enactment.

(3) Notwithstanding anything 
contained in the provisional Col- 

16 of 1931 lection of Taxes Act, 1931 
anything done or purported to have 
been done or any action taken or 
purported to have been taken, be
fore the appointed day under the 
Central Excise Act, by virtue of 
clause (v) or clause (vi) of Part
II of the Third Schedule to the 
Finance Bill, 1979 read with the 
Provisional Collection of Taxes 
Act, 1981, shall be deemed to have 
been done or taken, for all pur
poses, under the First Schedule to 
the Central Excises Act as amen
ded by subjection (2).

Explanation,—For the purposes of 
sub-sections (2) and (3) “appointed 
day” means the day of the coming 
into force of this section*. (52)

On these amendment Nos. 51 attd 
52 to Clause 29, 1 have nothing much 
to say. These are only consequential 
amendment* which I request the 
House to adopt.

-MR. CHAIRMAN; All right I will 
put Government Amendment No. 51 
to the vote of the House.

The question is;

Page 22, line 6, after **29** insert
(1) (51).

The motion was adopted*

MR. CHAIRMAN: I will now put 
Government Amendment Ho. $2 to  

. .the vote.
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The question is:
Page 22, after line 0 insert—

(2) The First Schedule to the 
Central Excises Act shall have 
and shall be. deemed to have had 
effect QS if—

(a) the following items (there
after in the section referred to 
as “the said Items'’ ) had been 
inserted therein at the places 
indicated by their respective 
numbers, with effect on and 
from the 1st day of March, 1979, 
namely:—

Item No. Description of goods

(0 (*)

Rate of duty

(3 )

4 7 - L O C K S ,  A L L  S O R T S  A N D  K E Y S  T H E R E F O R

£ £ !  d w to  0pCmcd * «  controlled by .  combiM.

T w e n t y  p e r  ce n t  
ad valorem.

‘ letters o r ’ figures. 

5 9 * T O O T H  B R U S H E S

(b) the said Items had been 
omitted on the appointed day.

and the provisions of section 6 of*
10 of 1897 the General Clauses Act, 
1897, shall in relation to the omeis- 
sion of the said Items effected by 
clause (b ), apply as they apply in 
re&tion to the repeal by a Central 
Act of an enactment.

(3) Notwithstanding anything 
contained in the Provisional Col- 
16 of 1937 lection of Taxes Act, 
1931, anything done or purported 
to have been done, or any action 
taken or purported to have been 
taken, be fore the appointed day 
under the Central Exercises Act by 
virtue of clause (v) or clause (vi) 
of Part II of the Third Schedule to 
the Finance Bill, 1979 read with 
the Provisional Collection of Taxes 
Act 1931, shall be deemed to have 
been done or taken for all purpos
es, under the First Schedule to 
the Central Excises Act, as amend
ed by sub-section (2).

Explanation.-—For the purposes 
oj sub-section (2) and (3), “appoin
ted day*’ means the day of the

T w e n ty -fiv e  p e r c e n t  
ad valorem” '.

coming into force 
(52).

of this section*.

The motion was adopted,
MR. CHAIRMAN; Both the Gov

ernment Amendments Nos. 51 and 
52 have been adopted. Now I will 
put Clause No. 29, as amended* to 
vote.

The question is:

‘That Clause 29, as amended, 
stand part of the Bill’

The motion was adopted.

Clause 29, as amended was added 
to the Bill

Clauses 30 to 34 were added to the 
Bill

Clause 35— (Foreign travel tax).

MR. CHAIRMAN: There is a Gov
ernment amendment No. 53.

SHRI SATISH AGARWAL: 1
beg to move amendment No. 53.

I beg to move:

Page 25, line 13,
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after “International Airports

Authority Act, 1971. 
insert “or such carriers,” (53).

This is only a consequential amend
ment. Previously we had 0*% the 
words ‘International Airports Autho
rity Act, 1971,. We are going to add 
the words, “or such carriers” . It is 
only a formal amendment.

MR. CHAIRMAN: The question is:

‘'Page 25, line 13. 
after ^International Airports 
Authority Act, 1971,”, 
insert "or such carriers’*. (53)

The motion was adopted.

MR. CHAIRMAN: The question is:
‘That Clause 35, as amended, 

stand part of the Bill.’*
The motion was adopted.

Clause 35, a* amended, was added 
to the Bill

MR. CHAIRMAN: In clauses 36 to 
39, there are ^  amendments.

The question is:
♦‘That clauses 36 to 39 stand part 

of the Bill."
The motion was adopted.

CUmse* 36 to 39 were added to the
BUI

MR. CHAIRMAN: Now clause 40. 
Clause 40—(Power to make rules).

SHRI SATISH AGARWAL: I "beg 
to move;

after “section 33"
after “section 35”
insert “or any carrier". (54).

This is more or less consequential to 
the amendment that we have passed 
earlier*

MR. CHAIRMAN: The question is: 
Page 26, line 20, 

after “section 35M 
insert "or m y carrier” (54). 
The motion wad adopted.

MR. CHAIRMAN: The question is:
“That clause 40, as amended,, 

stand part of the BilL”
The motion was adopted.

Clause 40, as amended, was added 
to the BiU.

MR. CHAIRMAN: In clauses 41 and 
42, there are n0 amendments, The 
question is:

4That clauses 41 and 42 stand 
part of the Bill."

The motion was adopted.
Clauses 41 and 42 were added to the 

BiU.
. Mr. CHAIRMAN: Now clause 43. 
17.33 fcri.

Shri D hjjubndba N ath  B asu  in the 
chair.
Clause 43— (Amendment of Act 6 of 
1898)

SHRIMATI PARVATHX KRISH- 
NAN (Coimbatore): I beg to move:

page 28,—
Omit lines 3 and 4* (46).

My amendment is a vary simple 
one The charges on the Inland Let
ter have bee& X
against that increase. The point is 
that as far as the ordinary people 
are concerned, they communicate 
with each other mainly bar post
cards and Inland Letter*. It is th«y 
who are b d i r e c t l y  taxed in 
this BUI. Moreover Inland Utters 
are hot even available, You are tax
ing an unavailable commodity, a» of 
now, Everywhere the complaints 
are that they are not available. 1jG«r 
month* ago* I wrote to th* bon. 
Minister Shri Brij Lal Venna^ ^  
lier, he wa*holdi»g c w t tm n  one
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of the last seats there. He is not 
there now. Anyway, 4 months ago, 
I wrote to Mm, saying that there are 
no inland letters available in most of 
the post offices of Coimbatore, parti
cularly in the *rural areas.

AN HON. MEMBER: They are not 
available in Calcutta also.

SHRIMATI PARVATHI KRISH
NA N: X do not know about Calcutta. 
X had not been there then. 1 stand 
corrected. It is not available in all 
the rural areas. I did not write about 
Calcutta. I wrote about Coimbatore 
district and I got a letter from him 
that he was having the matter ex
amined. At that time, the complaints 
I received were from two post offices. 
Now I am receiving complaints from 
all the post offices. It is the result 
of his examination. (Interruption) I 
will ask him to stop the examina
tion. But what is most important is 
this. I would request that the Minis
ter accepts my amendment and he 
does not penalize the lowest income 
group, by taxing inland letters. *

SHRI E. VENKATARAMAN (Mad
ras South): I want to add my £eeble 
voice to the very eloquent appeal 
made by Shrimati Parvathi Krishnan. 
The amendment which we have given 
is really for the purpose of trying to 
help the lower and middle class 
people. This is not even for the mid
dle class. The correspondence is carri
ed on by the companies and the people 
who can afford through envelopes. 
The ordinary people only write in 
post cards and in inland letters. There
fore, if you raise it by 5 pafse, this 
is not going to be such a large re
venue. Actually, the amount of re
venue which you will get by this 
item will not be very high consider
ing the deficit of Rs. 1000 crores, 
Rs, 2000 crores, Rs. 800 eroreg on other 
taxes and so on. This is totally un
necessary and it is irritating every
body. I want to point out that a tax 
should not irritate the people* If a 
tax Irritates the people without get- 
ting sufftcient money, then it is  a bad 
taqjt Under the canons of taxation, 
tiils is  totally unacceptable tax. There..

fore, 1 would urge the hon. Minister 
at least to accept this amendment in 
respect of post card.

SHRI SATISH AGARWAL: We 
have done this exercise most reluc
tantly. The postal services are run* 
ning in a loss; and on this service, 
there is a loss of Rs. 9 crores. So, in 
order to mobilise resources here an# 
there, we have tried to find out that 
this is the item which is used by them 
and they can bear the burden. We 
have not increased any rate, so far 
as post cards are concerned, which are 
generally used in the rural sector. 
They do not use inland letters. 
Honestly, they are mostly used, aarfc 
from the Members of Parliament, by 
the business community in their busi
ness transactions. It is not that much.

(Interruptions)

SHRIMATI PARVATHI KRISH
NAN: We take it that the Minister is 
with the business community and not 
with the people.

SHRI SATISH AGARWAL: Even
after increasing the rate from 20 
paise to 25 paise, even then the postal 
service on this account will be run
ning in a loss. At present it is Rs. 9 
crores.

(Interruptions)

That is a different matter. Mr. Som- 
nath Chatterjee then what? Let the 
House decide that this deficit will be 
fixed up at Rs. 2000 crores and every
thing can be withdrawn or Rs. 3000 
crores. This is my humble submission. 
Mr. Saugata Roy, I appreciate your 
sentiments.

SHRI SAUGATA ROY: Why have 
you introduced deficit financing?

SHRI SATISH AGARWAL: I ap
preciate your sentiments. We can 
have that additional resource mobili
zation through taxation in order to 
decrease the /deficit further. We did 
our level best. I honestly give you a 
picture- When we started for forma
tion of the buget—permit me ISr . J
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Chairman to say a few words—what 
was the picture that came before us? 
Rs. 10,500 crores were for tax re
venue; Rs, 3200 crores for State 
share. What remains is Rs. 7300 
crores. Another non-tax revenue is 
Rs. 2500 crores. Then the total re
venue receipts are Rs. 9800 crores 
and Rs. 5200 crores are the capital 
receipts. The total came to Rs. 15,000 
crores. This is the total revenue and 
capital. Then you minus the public 
spending of Rs. 11,000 crores. So, 
there will be Rs. 4000 crores for your 
budget So, naturally, there is such a 
huge deficit that we have to mobilise 
all that. After all, we cannot permit 
the postal services to run in deficit. 
We want to open more post offices in 
the rural sector. They are not run
ning in a profit and all that.

SHRI SOMNATH CHATTERJEE: 
What is the amount of arrears of the 
income tax?

SHRI SATISH AGARWAL: The
arrears of income tax, as has been 
rightly pointed out by Mr. Jyotirmoy 
Bosu, is this. The figures are on his 
tips. There are approximately Rs. 
900 crores. But it goes to the credit 
of this Government that we have re
alised Rs. 130 crores last year and 
we have reduced the income tax 
arrears to a large We are
taking all effective Steps* They are 
pending for decades at least. That is 
the whole position. They have been 
accumulated; they are not of two 
years. We have taken effective steps 
to clear the arrears. I will give the 
figures later on in this behalf. So, I 
am sorry to accept the amendment 
of the lady member which I wish I 
could have accepted.

SHRXMAT1 PARVATHE KRISH- 
NAN: He has accepted it. He is 
sorry, but he has accepted it. (Inter- 
capted it,

SHRI S ATISH AGARWAL: No, no.

MR, CHAIRMAN: He has not ac
cepted M.

SHRI JYOTIRMOY BOSU: Mr.
Minister, the figure of Rs. 840 crores 
was given by your Minister. Where 
did you cite th i figure from? (Inter
ruptions) I have got documents now.

SHRI SATISH AGARWAL: You
are disturbing us because you have 
come just now. There are other mem
bers who have contributed to the deu 
bate and are maintaining the quorum 
in this House. You have come just 
now after taking your lunch, coffee, 
tea and everything. We are sitting 
here since morning without tea, coffee 
and lunch. You have come just now.

SHRIMATT PARVATHI KKISH- 
NAN: I am sorry that people walk in 
and disturb the discussion. 1 want to 
explain the amendment as some per
sons. Mr. Bosu also, may not bs 
aware of what it is. I should like to 
know from the hon. Finance Minister 
how much he is expecting from this 
increase in price on inland letter form 
which are used by the common peo
ple. He may say that it is the busi
nessmen who use it because they are 
his only contacts. But I tell you that 
I have got complaints and the Queues 
that are standing in the post offices 
in the plantation areas in Valparai 
are certainly not businessmen; the 
queues which are standing in the 
post offices in the rural areas in 
Bengal and Tamilnadu are not busi
nessmen; they . are ordinary people 
living in the rural areas. What is the 
income he is expecting to make UP 
the shortfall of Rs. 11 crores that 
have not been collected from big 
business houses?

SHRI SATISH AGARWAL: The
postal services on this score are to* 
cutting a loss of approximately Hi* ® 
crores, on this inla&d card servicê  and 
the income that is expected from 
this increase will be approximately 
Rs. 3.5 crores.

SHRJ HAB1 VI9HNTT _
You ctfr%» n»ke it W  p  
and' tdfcej&oiiM. ABC went Into Itoi*, 
■matter.';'
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SHRI SATISH AGARWAL: That
suggestion will be examined.

MR. CHAIRMAN: I shall put 
amendment No. 46 to the vote of the 
House. •

Amendment No, 46 was put and 
negatived.

MR. CHAIRMAN: The question is:

“That clause 43 stand part of tho 
Bill.”

The motion was adopted.
Clause 43 was added to the Bill.

Clauses 44 and 45 were added to the 
Bill.

MR. CHAIRMAN: We take up 
clause 46.

Clause 4P y Amendment of Act 38 of
1974).

SHRI R. VENKATARAMAN: I
have an amendment No. 103. I beg 
to move:

Page 28,— #
omit lines 20 to 22. (103)

17.50 hrs.

[S hri N. K. Sh e jw alk ar  in the Chair]

This relates to the compulsory de
posits. I have suggested that the com
pulsory deposits must and with the 
current year. The reason is l̂ iis—the 
tax payer is subject to a three prong
ed attack. First he has got to pay 
surcharge on income tax, then he has 
less concessions on savings, and added 
to that he has to continue to pay the 
compulsory deposit. All these three 
added together is such a heavy bur
den. The previous Finance Minister 
said that this compulsory deposit will 
go on till the end el the year 1979-80 
end the surcharge was increase W  
3 per cent. He raised it from 10 to 
IS. Now we have got surcharge 
from 19 to 20 and we have also eot 
additional compulsory deposit. Whe- 
ther you call it deposits or not, it is

an outgoing from the earning of the 
person. Therefore, it is a heavy bur
den. I know many of the salary 
classes are unable to bear the bur* 
den. They have no other means of 
income. Therefore, this is a heavy 
burden on them.

I have, therefore, moved that the 
copulsory deposit at least must end 
with this year so that if they have 
surcharge, let them not have deposit, 
and if they 'have deposit, let them not 
have sffiurcharge. But they should 
not have both.

SHRI SATISH AGARWAL: Clause 
46 of the Finance Bill seeks to con
tinue this scheme of compulsory de
posits for another two years i.e. 
1980-SI and 1981.82. That is either 
to mobilise additional resources for 
development work and side by side 
to reduce the inflationary pressures 
that the Government has been com
pelled to continue this scheme. This 
has been a very conscious decision 
and I have no other option but not to 
accede to the proposal or request 
made by hon. member Shri Venkata
raman. I am sorry, I cannot accept it 
under these circumstances.

MR. CHAIRMAN: Now I put am-, 
endment No. 103 to Clause 46 to the 
vote of the House.

Amendment JVo, 103 was put and 
negatived.

MR. CHAIRMAN: I now put
clause 46 to the vote of the House,

The question is:

“That Clause 46 stand part o f the 
Bill.”
The motion was adopted,.

Clause 46 was added to the Bill. ..
First Schedule

MR CHAIRMAN: There are lot of 
amendments.

SHRIMATI PARVATHI KRI- 
SHNAN: t beg to move:
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Page 3€,r—

Omit lines 1 to 5. (47)

SHRI li. VENKATARAMAN; I 
be* to move:

Page 41, line 34,—

for “twenty pet ceiit.’> substitute
4<fifteen per cant.’’ (62)

Page 48, line 29,—
for “ twenty per cent/’ substitute

"fifteen per cent/* (63)

Page 44, line 36 ,- 

for “twenty per cent.” substitute— 

“fifteen per cent.*’ ftf4).

Page 45, line 24,—

for “twenty per cent.*’ substi
tute—

“fifteen per cent.” (65)

SHRI T. A. PAI: I am moving 
my amendments Nos. 80 to 85.

MR. CHAIRMAN: Shri Vayalar
Ravi’s amendment No. 96 is the same 
ag 47. So, it is out of question.

SHRI SAUGATA ROY: I am mov
ing amendments Nos. 122 to 126.

SHRI KANWAR LAL GUPTA: I
am moving amendments Nos. 174 to 
182.

MR. CHAIRMAN: Shri B. K. Nair 
cannot move his amendment No. 164 
because it is the .same as 47. Shri 
Dinen Bhattacharya cannot move his 
amendments Nos. 190 and 191 because 
190 is the same as 122 and 191 is the 
same as 126.

SHRI SATISH AGARWAL: I am 
moving the Government amendment 
No. m .

SHRI T, A. PAI: I beg to move:—

Page 90, line 18,—.

for “fifteen per cent.”

substitute “ten per cant.” 
(80)

Page 31, line 24,—
for “fifteen per cent.**
substitute “ten per cant.”

(81)
Page 32, line 5,—

for “fifteen per cent.’*
substitute “ten per cent,”

(82)
Page 32, line 29,— 

for “fifteen per cent.”

substitute “ten per cent."
(83)

Page 33, line 32.— 

for “fifteen per cent.’’
substitute “ten per cant.”

(84)
Page 33, lin* 33 — 

for “fifteen per cent.**

substitute “ten per cent.**
(85)

SHRI SAUGATA ROY: I beg to 
move: —

Page 30, line IB*—
/or “fifteen per cent.**
substitute “one per cent**

(122).

Page 31, line H —
for “fifteen per cent.**
substitute “oife per cent.*am

Page 32, line 6,— ■"

for “fifteen per qent.,r

substitute “one per cent.*
(124) : ,W  y:;'.



413 Finance BUt, W 9  VAISAKHA 6, m i (SAKA) Finance BUI, 1978 414

for ''fifteen per cent.*»
substitute “one per cant.”

(125)

Page 33, linf S3,— 

for “fifteen per cent.”

substitute “one per cent. ”
(126)

SHRI KANWAR LAL GUPTA: I 
beg to move*—

P#ge 29, line 16,—
for “Rs. 8,000*’ substitute “Ha.

10,000” (174)

Page 29, line 18,—
for "Rs. 8,000” substitute “Rs.

10,000" (175)

Page 30, Hn« 1,— ^
for “55 per cent.” substitute 

“50 per cent/’ <176)

Page 30, lin e  4,—

for “00 per cent.” substitute 
“50 per cent.” (177)

Page 30, line 26,—
for “Rs. 8,000” substitute “Rs* 

“ 10,000” (178)
Page 30, line 28,—

for “Rs. 8,000” substitute “Rs.
“ 10,000” (179)

Page 30, line 29,—
for “Rs. 8,000” substitute MRs. 

10,000” (180)

Page 31, line 7,—

for “55 per cent,’* substitute 
“50 per cent.” (181)

Page 31, line 10,—

for “60 per cent.” substitute 
”50 per cent.” (182)

SHRI SATISH AGARWAL: I beg 
to move: —

Pages 36 and 37, for lines 29 to 
44 and lines 4 to> 6, substitute—

In c o m e -ta x

Rate of 
income-tax

Rate of 
surcharge

*‘(v) cm income by -way of interest payable 
on— . . . . . . 10 per cent. N i l

(A) any security* other than a 
tax-free security, <*f the Cen
tral or a SUite Government;

<B) any debentures or other se
curities for money issued by 
or on behalf of any local 
authority or a corporation 
established by a Central, State 
0* Provincial Act;

<€) atiy debentures issued by a 
company where f«cK deben
tures are Hated ia a ?wsog~

nised stock exchange in India 
in accordance with the Secu-

■ rities Contracts (Regulation)
Act, 1956 and any rules iWWte 
thereunder.” (206)

SHRIMATI PARVATHI XRISff- 
NAN; My amendment i* very simple. 
It is really asking the Government to 
abandon what is a most immoral 
action on their part Just recently a 
few hours ago, when the Prime Min
ister made his statement, we were

with the recommendation of the President.
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{Shrimati Parvathi Qrishnan]
happy to hear that Acharya Vinoba 
Bhave has consented to withdraw his 
hunger strike. At the same time, we 
scid: ‘'You cannot speak on behalf of 
all the States here. You cannot take 
away the powers that the States al
ready have and allow yourself to be 
pressurised in this way to bring 
something on to the Concurrent List 
from the State l is t  It is in keeping 
with that same spirit that I say that 
b f levying this surcharge—on 
Income-tax you are making inroads 
tato the States’ finances. Over the 
last two years, there has bean a 
growing demand that there should be 
discussions, debates and a general 
dialogue on Centre-State relations. 
The underlying basis of this is the 
fact that today the States find them- 
selves more and more crippled *n 
generating resources for their own 
internal development. They are at the 
mercy of the Planning Commission and 
at the mercy of the Central Govern
ment. For a small irrigation project, 
a small school or hospital or anything 
else, they have to come running here. 
What is the point in having a federal 
structure if the States do not have the 
elbom room with which they can 
develop and meet teir own require
ments according to the genius of their 
people? When you say surcharge, you 
are just trying to bamboozle every
body. The income is going to come 
from all over the country, but the 
surcharge is going into your pocket 
and the Statea will not get their share 
of the income tax. This is a totally 
immoral and anti-democratic proposi
tion.
lft.0* hrs.

Now, you say that you have restored 
democracy. But I say that the ship 
of democracy is going to be sunk 
because of the mutiny that is going on 
in the ship. Now, you want mutiny 
throughout the country by bringing 
immoral taxation.

I hope, the Minister will have some 
commensense and will accept this 
amendment and abandon the idea of

cheating the Sfcate8 of money that is 
rightly due to them, in this manner.

SHRI R. VENKATARAMAN: Mr.
Chairman, I will confine myself only 
to the burden that is falling on the 
poor tax-payer. After all, whether 
you call it compulsory deposit or 
surcharge on income-tax or whatever 
name you may give to it, it is coming 
from the pocket of the tax-payer. In 
addition, he h*s to pay advance tax 
as and when it occurs. Therefore, 
sav  that this is causing very heavy 
burden on the tax-payer. There must 
be a limit, after all, for the tax-paying 
capacity also because every y< r̂, 
either you increase the income-tax or
the surcharge and ** g°e* on 
after year. Therefore, I would submit 
that this is totally unwarranted. Ir 
any event, to pay 20 per cent sur
charge on income-tax is merely to saj 
that the income-tax increased by 2* 
per cent.

The income-tax is a shareabli
source of revenue and the shareable 
source of revenue applies totb<
States as well as to the Centre. Whet 
you raise income-tax it will go to th< 
States. But if you raise surcharg 
for the purposes of Union, it will no
go to the States. This particula
surcharge is defined as ‘for the pur 
pose of the Union*. Therefore, vo- 
have deprived the States of this share

The hon. Minister referred to pte 
vious ;nstance«> Mr. Pai was in th 
Government and I think, he wj 
exolain that. But to deprive the 
State* of a legitimate source of reve
nue is circumventing the Constitution. 
Therefore. I oppose this additional 
surcharge levy.

SHRI T. A. PAI: The Government 
seems to be a helotess victim of its
mismanagement. The result o f this i*
that the Finance Minister says that we 
are bavin* defidt* % i^ e r
seetns to on idea ^  w d u c ^ f f ^  
deficits nor reducing the expenditure 

■ nor J
people $owev*rt
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Ufctil bow, w&have heard oniy nega
tive replies mad not even a single 
constructive suggestion has been 
accepted.

Last year, it ♦imposed surcharge on 
electricity. While it was absolutely 
unusual, there were protests from the 
States that you cannot make revenue 
out or' it when Electricity Board’s 
themselves are running into great 
losses. They are not even able to 
provide for their depreciation. Now; 
whenever we make a suggestion, it is 
countered by saying that you did it 
and, therefore, we are doing it. While 
we have been accused of so many 
crimes,^ hope, they will not commit 
the same crimes. If we have com
mitted any crime, you better avoid it.
I thought you would create a healthy 
convention by withdrawing so many 
taxes. But you seem tq̂  fail in the 
same line. That is why the people do 
not see any difference between your
self and ourself. I have been saying 
we aie the same, except the difference • 
in name.

I would, therefore, say when you 
quote the- example, do it properly. 
Was it not during the Bangladesh 
crisis that the Government had im
posed a surcharge for the purposes of 
the Union? It was a temporary 
measure. Did we not withdraw it 
also? Now you imposed this 10 per 
cent last year. This year you are 
increasing it by another 15 per cent. 
Perhaps you are going to make it a 
permanent kind of taxation structure, 
and we are opposed to it When you 
Imposed thin 10 P«r cent surcharge, we 
thought you would withdraw it later 
on. But we find you are not only 
perpetuating It, but increasing it That 
is why we protesting against it 
I would like you to come forward and 
s«y <*we believe in straightforward 
methods, we want to tftlse the income- 
tax/* fculfhen y#w want to be popular 

keeping the income-tax r»tes low 
t̂ the same time, have a sut- 

by some other name,
wM ehtgtwt fair. It is not wwtert.

you not come forw*rd to
*8M*S*-14

raise the taxation rates, ratner than 
call it a surcharge?

SHRI SAUGATA ROY: The earlier 
speakers have made the point of view 
against the., surcharge very clcarly. 
Two issues are involved in this whole 
matter. One is the issue of the direct 
taxes. This Government had with 

unucn toniare announced the forma
tion of a Committee to go into the 
direct taxation structure of the 
country, which was called the Choksi 
Committee on Direct Taxation. The 
Choksi Committee has submitted its 
report, and I had the privileges to go 
through the report. Nowhere does 
the Committee on Direct Taxes sug
gest the imposition of a surcharge. In 
fact, it had suggested the simplifica
tion of the tax structure. The whole 
effort of the Government should have 
been to collect more taxes, to mop up 
more resources with the existing level 
of taxation, rather than increasing 
the burden of taxes. Already India 
is* the highest taxed country in the 
World. I do not object if you increase 
the tax on the rich; but the taxation 
structure is so top-heavy that to main
tain the tax-structure you need a 
very big bureaucratic machinery. 
Therefore, from that point of view, 
this surcharge or extra tax should 
have been avoided.

But the more important part 
with respect to the question of 
Centre-State relationship. Income-tax 
comes in the divisible pool and it is 
divided between the Union and the 
States. The Seventh Finance Com
mission had suggested a certain 
devaluation which has been more 
fair to the States than the earlier 
Commission. Now this particular 
surcharge seeks to by-pa% the Seventh 
Finance Commission recommenda
tions, because according to the 
Seventh Finance Commission a little 
im»re money was going to the States. 
This is grossly unfair. So, I oppose 
this surcharge on principle. That is 
why, unlike Shri Pai, who has sug
gested the reduction of the surcharge 
f̂rom 15 per cent to the former level
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Of 10 per cent, I have suggested its 
reduction from 15 per cent to 1 per 
cent. I would like it to go altogether, 
but then, in that case, my amendment 
would not be valid.

I would humbly request the Min
ister not to find such e&$y means of 
collecting revenue. ou think  sur
charge is an easy means, which will 
come directly to the nion Govern
ment  What you have to do is to 
collect more taxes, you have to reduce 
unproductive expenditure in the Gov
ernment. There is no tangible effort 
on the part of Government to do that. 
On the other hand, you have imposed 
this extra tax, which will deprive the 
States of their legitimate revenue, to 
quote the  picturesque  words of 
Shrimati Parvathi Krishnan, it will 
bamboozle the States and by-pagg the 
States, which is not fair. So, it 
would be withdrawn.

*fr   qm w :

hr4 $ fast 1 j*mrz
 ̂11 M   jfrfm %

174  ̂  ̂ 181 rn
$. fa   att. t**r *r*r staT   fa* #

rftr f fa ‘*rf*pr*r
fâ cr zwr ?nNr,   prn:
s*nr fas,   r̂rf%rr t m wm? *
5CTT  «T*nn r̂rffpr wr fa farpfr
** m fjr*nw # *rnr w r*rrr̂
#*f?I   f I

m «mr %f%rcr fa  40 *rrar  »

«rror $   if *rr«r $ **r 
1 ww I w

W*rr* ttot *7$ $ j 3* *f   ***$
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«tfar &  i*w   10 mr % tit   *r*fr
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i is% *h*t 
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grwfa €f?r  20  qt#?r  %*r

«m  smx % 1 vis f to'i
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W5JFFRT iTfwrr wt r*mrvr twv 
fw   lit jstoitt  1

w$ $wt 11 *fl ■■&■



Biwwtf Bin, 1979 VAISAKHA 6, 1901 (SAKA) Finance Bill, 1979 423

Mffat ‘ w ?
t  fa cmnr tarll^T ?r 

arnt > lit 1*%. *r$r ’’T̂ rr 1 w*
<ra*fr ^  *f€r ar̂ rffr ^  n/rrp* 

*raV ? vm *ipf 10-12
?fc?Sir *F 1979-80 # yars^rfn {. *Rfar
*rfiw ? r  «pt * * £  ifo forc H | » jn rcw  
«n* fa tfmjTfa[<r*r ?nn 1 s*fcn?, i*rfi '#**} 
vt tft* ^  % t W  * *
4*$& WTVTT *T g » # OTOT
*rrm jf tfsfr tfr ** *tt fa aft
$fanm t? | *s tf*r f*r t*an ^  ?tTfa
trrraft **% m r

SHRI SAT-SH AGARWAL: I
have already moved my Amendment 
No. 2Cf6 to the First Schedule. In this 
connection, 1 would like to say only 
this much that Part II of the First 
Schedule to the Finance Bill prescribes 
the rates for deduction of income- 
tax at source. Part II. inter alia, pro
vides income-tax to be ckductable ai 
source from interest on 'rights’ deben
tures issued by widely held com
panies at a concessional rate of 10 per 
cent as again ;t 24 per cent in respect 
of interest on other securities. It is 
proposed to extend the benefit of de
duction of income-tax at source at a 
concessional rate of 10 per cent to 
interest on all debentures issued by 
public companies li ted in recognised 
stock exchanges, local authorities, 
statutory corporations and also to in
terest on Government securities pay
able to non-corporate resident tax
payers.

Some of the very valid poinfs have 
been raised by Shri Kanwar Lai 
Gupta .

SHRI DINEN BHATTACHARYA: 
You did not call me, Sir. 1 have also 
moved my amendment.

ME, CHAIRMAN: You were not 
gelled because your amendment was 
already covered by another hon.

. BHATTACHARYA:
-. my views on,.this

MR. CHAIRMAN: All right.

SHRI DINEN BHATTACHARYA:
On principle, I am against imposing 
this surcharge. In the name of sur
charge, they are collecting the reve
nue and they are not sharing the 
revenue with the State:.. They call 
it a surcharge only to see that the 
Stales cannot claim any chare from 
the revenues that they collect by way 
of surcharge. It is a technical pro
cess adopted by the Central Govern
ment to deny the States of their 
share.

My hon. friend. Shri Kanwar Lai 
Gupta, was saying why the States 
are not raising their resources. Where 
are the resources for the States? 
They are exacting all the resources 
from the States. How much money 
they are collecting in the name of 
increasing taxes on petrol and other 
things. You see the list of items and 
you will be astonished to see that there 
is no scope for the States to collect 
any extra amount of revenue. What 
they can do is that the States can 
collect sales tax. You are also im
posing prohibition now and the money 
that they are collecting from this 
source has also to be paid by the 
Centre.

I am totally against the tactic: that 
they have adopted for monopolising 
all the resources that are there in the 
country and, at the same time, they 
are asking the States to increase their 
revenues for which there is no scope.
I am for increasing direct taxes on 
the affluent sections of people. I am 
not opposed to it. But they do not 
do that. They do not increase the 
income-tax because they have to pay' 
a share of it to the States. That is 
why they are not treating it as an 
increase in income-tax. You arc 
making it a surcharge so that the 
States will not be in a position to 
claim any money from it. I agree 
with the other argument! that have 
been given by our colleagues, but not 
with what Mr. Kaiwrar Lai Gupta 
said.. (Interruptions).
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SHRI SOMNATH CHATTERJEE: 
What is the per capita expenditure 
in Delhi? How many fountains are 
there in Delhi streets? This is what 
is happening in one part of the coun
try. At other places, we do not ha vs 
money even to repair our streets; we 
do not have money to remove the 
slum:.

SHRI DINEN BHATTACHARYA: 
You are amassing all the wealth of 
the country in the name of streng
thening the Centre. We have no 
quarrel if you spend money for Def
ence, Communications----

MR. CHAIRMAN: Mr. Bhatta
charya, you may speak only on your 
amendment. I think you have made 
your points----

SHRI DINEN BHATTACHARYA:
I did not get any chance to speak 
in the General Discussion. I would 
say that the Centre-State relations 
come here. In that respect, on prin
ciple, I oppose this proposal I have 
suggested one per cent only for the 
reason that, otherwise, my amend
ment would not have been admitted; 
the President would not have given 
permission to it. I have suggested a 
surcharge of only one per cent, not 
more than that.

SHRI SATISH AGARWAL: I
wish to deal, firit of all, with the 
amendment sought to be moved by 
Mr. Dinen Bhattacharya. With due 
respect to Mr. Dinen Bhattacharya,
I would say that this is neither the 
time nor the occasion to enter into all 
those larger issues. These cannot be 
settled like this. On the larger is
sues, we could debate later.. ..

SHRI SOMNATH CHATTERJEE: 
The hon, Minister is tired. Let us 
give him some respite and resume the 
discussion tomorrow.

SHRI SATISH AGARWAL: Let
us ftnhh this. I seek your coopera
tion. I am sure that all my good 
Mends will cooperate in disposing of 
this busineits in another half an hour.

So far as Mr. BhattacharyaY amend
ment is concerned, it is with regard 
to the reduction of the rate of sur
charge from 15 per cent to one per 
cent for the a:sessment year 1979-00. 
The assessment year is 1979-80, that 
is, 'accounting year ] 978-79. What* 
ever tax or surcharge has already 
been paid, Mr. Somnath Chatterjce 
will appreciate, if this amendment is 
accepted, will have to be Refunded.

SHRI SOMNATH CHATTERJEE: 
Make it a part of income-tax.

SHRI SATISH AGARWAL: I am
only saying what will be the fonse- 
quence if the amendment is aecepted- 
Therefore, this amendment cannot be 
accepted.

Similar n the fate so far as the 
oth-i'r amendments moved by Mr. 
Venkataraman are concerned. I have 
great regards for him. But the effect 
,of the amendments proposed by the 
hon. Member, if accepted, would be 
that the surcharge paid by the com
panies during the financial year 1978- 
79 by say of advance tax amounting 
to Rs. 70 crores approximately would 
have to be refunded...

SHRI R. VENKATARAMAN: That
was not mine.

SHRI SATISH AGARWAL: Am
endments 47, 61 and 96----

SHRI R. VENKATARAMAN: No. 
You htive got confused.

SHRIMATI PARVATHI KRXSH- 
NAN: 47 was moved by me.

SHRI SATISH AGARWAL: I am 
sorry. Hon. lady Member, Shrimati 
Parvathi Krfthnan, has moved it. If 
it is accepted, it will result in this. 
The intention of the hot*. Meiiifeer 
as have been expressed could not be 
incorporated here. The acceptance 
of these amendments at this stage in 
this form would have these disastrous

■ consequences, as I hav#
' ■ Therefore, I am sorry, t cannet aeeept 

them*



425 Finance Bill, 1979 VAISAKHA 6, 1901 (SAKA) Finance Sill, 1979 426

liM h r*

IMr. Speaker in the Chair.3

Now, with regard to one point 
made by Shtf T. A. Pai—he said that 
this surcharge was levied in 3971 
during the Bangladesh war. This is 
factually not correct. It was in prac
tice, it was in vogue since the early 
years, it was 10 per cent upto 1970 
and probably in 1971 it was raised to
15 per cent. So far as the other ques
tions are concerned, 1 have dealt 
with during the general debate on the 
Finance Bill. Of course, this year— 
'we are not trying to hide anything— 
we wanted to mobilise more re:ourc- 
es. You know we have accepted the 
recommendations of the Seventh 
Finance Commission in toto and now 
4i5 per cent of the income-tax col
lections will go to States and also 
there will be more devolution from 
excise collections. There may be 
certain points still which can be 
settled by persuasion and conversa
tion. We have very cordia1 relations 
■with all the States and whatever as- 
sistatice they need, we immediately 
go to their help but within our finan
cial eonstrants which are known to 
the hon. Members.

Shri Kanwar Lai Gupta made some 
points to-day Earlier also he has 
been consistently pleading reduction 
of income tax. He quoted the Choksi 
Committee report and said whenever 
the income-tax was reduced, the re
venues went up, I have asked the 
finance Secretary and othefc officials 
to verily the statement made and we 
wUl look into it

Now in this particular provision, 
whatever is the excess over Its. 10,000, 
we used to levy a surcharge of 70 
per cent on the excess. We are giv
ing a little bit of relief. The sur
charge will not be 70 per cent of the 
excess. It will be 30 per cent of the 
exeess over Rs. 10,000. This will be 
our relief.

Looking to the constraint of time 
and the fact that the hon Members 
are busy sitting here the whole day 
and particularly, Mr. Kamath is sit
ting here, not speaking but fighting 
for the members, I am very thankful 
to all of them and request them to 
withdraw their amendments.

Mr. Venkataraman has given an 
amendment and I do not want to go 
into detail of the amendment. But I 
regret I cannot accept it.

SHRI R. VENKATARAMAN: I am
not pressing my amendments.

SHRI KANWAR LAL GUPTA: I
am withdrawing my amendments 174 
to 162.
Amendments Nos. 174 to 182 were, by 

leave, withdrawn.

MR. SPEAKER: I will now put all
other amendments that have been 
moved to vote.

Amendments Nos. 47, 62 to 65 80 to
85and 122 to 126 were put and
neffativated,
MR. SPEAKER: I will now put 

government amendment to vote. The 
question is:

Pages 35 and 37, for lines 29 to 44 
and lines 4 to 6, substitute—

Incomp tax Rate ofsurcSargc
Rat* of income-tax

10 per ccnt. Nil;

(B) any debentures or other 
securities for money bsued by 
or on behalf of any local 
authority or a corporation es-

“ (v) On income bv way of 
mrre*t payable o*v—

KA) any security, other than a 

tax-free security, of the Cen- 

or a State Government;
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[Mr. Speaker]
tablished by a Central, State 
or Provincial Act;

(C) any debentures issued by a 
company where such deben 
tures are listed in a recognis
ed stock exchange in India in 
accordance with the Securi
ties Contracts (Regulation) 

42 of Act, 1956, and any rule.1 made
1956. thereunder”. (200).

T h e  m o tio n  w as adopted.

MR. SPEAKER: Now, the ques
tion is:

“That first Schedule, as amended, 
stand part of the Bill,”

T h e  m otion  w as adopted.

The First Schedule, as amended, was 
added to the Bill.

Second Schedule.

MR. SPEAKER: Now, we come to 
Second Schedule. There is no amend
ment.

The question is:
“That the Second Schedule stand 

part of the Bill,”

T h e  m o tio n  w as adopted.

T h e  Second Schedule was added to  
B ill .

Third Schedule.
MR, SPEAKER: Now we come to 

Third Schedule.

SHRI KANWAR LAL GUPTA: 
Can we take this up tomorrow*?

SHRI DINEN BHATTACHARYYA: 
We are tired.

MR. SPEAKER: It .has already
been decided.

SHRI HARI VISHNU KAMATH: 
We must have some pity for the 
Iftnfirtr,

MR. SPEAKER: You have agreed; 
the House has agreed and it has de
cided to complete this by 26th.

SHRI HARI VISHNU KAMATH; 
The House is master.

MR. SPEAKER: I think Mr. 
Kamath, you have plenty of energy.

SHRI HARI VISHNU KAMATH: 
We can sit

SHRI KANWAR LAL GUPTA: 
We can finish thh tomorrow within 
one hour. We are very much tired.

SHRI DINEN BHATTACHARYA:
The Minister is also tired. (Interrup
tions) .

MR. SPEAKER: I may tell you
that I have to certify this Bill after 
the passing of it. I have to go for & 
marriage tomorrow and I will be 
absent tomorrow.

SHRI R. VENKATARAMAN: It 
cannot be finished within half an 
hour. There are many amendments.

MR. SPEAKER: I think we shall
sit till 8 O’ Clock and finish this. 
There is a practical difficulty. In 
fact I was thinking of asking you to 
be present tomorrow.........

PROF. P. G. MAVALANKAR: 
Anyway we can go up to 8 O'Clock. 
But, let as have a coffee break of ten 
minutes now!

MR. SPEAKER: You can go for a 
coffee break one by one. Now let us 
go to Third Schedule. There are 
amendments.

SHRI VINODBHAI B. SHETH: I.
move:

Page 64, line 5,— 

for "Bight per w it* ',
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SHRI G. M. BANATWALLA: I 
move;

Page 55,— 
omit lines, 34 to 37. (28)

Page 56,— 
omit lines 1 to 3. (29)

Page 56,— 
omit lines 4 to 6. (30)

Page 56,—
omit lines 19 to 21. (31)

Page 56,—
omit lines 34 to 36. (32)

Page 57,—
omit lines 26 to 28. (33)

Page 57,—
omit lines 29 to 31. (34)

Page 57,—
omit lines 37 to 39. (35)

Page 60,— •

omit lines 17 to 22. (36)
Page 60,—

omit lines 37 to 39. (37)

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:

Page 56, line 2,—
for “Five hundred rupees’ ’ sub

stitute—
“Four hundred rupees” (48) 

Page 60, line 38r—
for “One rupee and thirty paise” 

institute—

“Eighty paise”. (**)
SHKt K. VENKATARAMAN: I beg

to move:
P*ge 64r-

after line 14, insert,—
“ Provided that small scale 

Industries manufacturing goods
faintig under this Item a^all be
exemptfromlevy if the clearance

in a financial year exclusive of 
the value of export goods and 
excisable goods not falling under 
Item No. 68 is less than rupees 
thirty lakhs.” (50)

Page 55, line 22.—
for “Twenty-five per cent, ad 

valorem?

substitute—
‘"Fifteen per cent, ad valo

rem” (66)
Page 60,—

(i) line 28, omit “ (1)”,
(ii) line 19, omit ‘Twenty per cent 

ad valorem' (68)
Page 55, line 28,—

for “Three rupees per thousand,” 
substitute “Two rupees per thou

sand,” (69)
Page 55, line 35,—

for “Two thousand seven hundred 
and fifty rupees.”

substitute “Two thousand five 
hundred rupees” (70)
Page 60,—

for line 27, substitute—

‘ (xlvii) for Item No. 35, the 
following Item shall be substitu
ted, namely:—

“35, CYCLES, AND PARTS OF 
C Y C L E S OTHER THAN MQTOH 
CYCLES 

5 per cent” . (72),

Page 60,—line 38,—

for “One rupee and thirty paise” 
substitute***

“Seventy eight paise” (73)

Page 64, line 5,—

for “Eight per cent” substitute— 
“Four per cent” . (74)
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SHEI SATISH AGARWAL: I beg 

to move.*
P«ge 63, omit lines 36 to 39. (55)
Page 64, in fine 3, for a(vii)” 
substitute “ (v)*\ (56)
SHRI K. T. KOSALRAM: I beg to

move:

Page 60, line 38,—
for “One rupee and thirty paise” 

substitute—

"‘Seventy-five paise.” (98)
SHRI MUKUNDA MANDAL: I beg 

to move:
Page 55,—

omit fines 11 to 13-(108)
SHRI HARI VISHNU KAMATH: I 

beg to move:
Page 64, line 5,—

for “Eight per cent” substitute— 
“Five per cent" (115)

Page 64, line 5,—
for “Eight per cent.* substitute— 

“Seven per cent” (110)
Page 64, lines 5 to 7,—

for “ALL OTHER GOODS. NOT 
ELSEWHERE SPECIFIED, BUT 
EXCLUDING*.

substitute—
“ALL OTHER GOODS. NOT 

ELSEWHERE SPECIFIED,
MANUFACTURED IN A FAC
TORY BUT EXCLUDING” (117)

Page 64,— 
after line 14, insert 

"Explanation—In this Item, the 
expression “factory” has the 
meaning assigned to it in section 
2(m) of the Factories Act, 1943 
(63 of 1948).' (118)

SHRI KANWAR LAL GOTTA: I
beg to move*:—

Page 55,—

Page 55*—omit fines 3 to 10i <136) 
Page 55, line 35,— 

for “Sixty per cent/*
substitute “Forty per cent* <138) 

Page 56, line 17,—
for “One hundred per cent.** 
substitute “Eighty per cent.’’ (Ml)

Page 5&t line 35*—
for “Twenty per cent, ad valorem.”

substitute “Ten per cent it not 
made by machine; Twelve and a 
hall per cent, if made in cottage 
industry ; Fifteen per cent. tif made' 
in small scale industry with an 
investment of rupees ten lakh and 
Twenty per cent, if manufactured 
by medium or big industries.’’ (143) 
Page 57.— 

omit lines 15 to 17. (144)
Page 57,— 

omit lines 18 to 22. (145)
Page 58, line 13,— 

for “Twenty per cent,”
substitute “Fifteen per cent” 

(146)
Page 50,—after line 84, insert—

‘ (aa) in sub-item (2), for the 
words ‘‘ (including transistor .sets)”  
the words “ (excluding transistor - 
sets)”  shall be substituted,** (147)
Page 60,—omit lines 4 to 6. (148)
Page 66, Sne

(i) for ‘Twe»tyM stibatttute 
“Fifteen”

(ii) for “Twenty-ftve” substitute 
‘ ‘Twenty’*. (140)
Page 66, line 20,—

for “Thirty** s ta tu te  ^Twenty- 
flvert (156)
Page 60, line 21,*—

for ‘<Twenty-flve,, sttbstttotte
■ **Twttnf .̂ “omit lines 5 to 7. (135)

•Move*, with the recoimnertdAtion s of the
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Page 60, line 38,— 
for “One rupee and thirty poise”
substitute “Seventy-five paise for 

hand made matches and One rupee 
for machine made matches’* (152) 
Page 61, omit lines 33 and 34. (153) 

Page 63,—
omit lines 36 to 39. (154)

Page 64,—
after line 14, insert—

“Provided that in the case of all 
other goods, not elsewhere speci
fied,—

* <i) if manufactured by hand,
the rate of duty shall be—One 
per cent, ad valorem;

(ii) if manufactured in cot
tage industry, the rate of duty 
shall be—Two per cent ad 
valorem.

(iii) if manufactured by 
small scale industries witjj a 
capital investment of rupees ten 
lakhs, the rate of duty shall be— 
Five per cent, ad valorem/’ ..

SHRI DINEN BHATTACHARYA: I 
beg to move:*

Page 63, line 5.— 
for “Twenty per cent,” substitu

te— ■
"ilve per cent” (208)

Page 63, line 32,— 
for “Twenty per cent” substitu- 
—‘ *

“Five per cent.’’. (209)

SHRI VINOD BHAI B. SHETH: Sir, 
In ref*sd to Item 68 the rate of duty 
h% t e n  iacxwed tocm,-jb per cent to 
% per cent and then to five per cent 
and now it has gone up to eight per 
oeat la alt other goods, not elsewhere 
speeifted, hut e lu d in g .. .This is a 
R e p  rise, Item 63 ha* become a 
lleadbte source of revenue to the gov
ernment There is a much hue and 
cry  against this ftteep rise iti the duty. .

It looks some time that the entire 
machinery of taxation—direct and 
indirect—is going on ad hoc basis. 
There is no integrated approach. I 
do agree that to meet the enhanced 
demand of the States revenue is a 
necessity but such a steep rise is not 
welcome and I would request the 
Minister to keep the status quo.

Sir, the policy of the government is 
to stand for the small people and the 
small scale industries but such duties 
have been affected the cottage indus
try. I can give the example of brass 
industry in Jamnagar. It is a cottage 
industry meeting the 25 per cent 
demand of brass parts in the country. 
This hike in duty has affected it and, 
as such, I request the Government to 
maintain the status quo,

SHRI G. M. BANATWALLA; {Mr. 
Speakerf Sir, I have moved ten 
amendments seeking withdrawal of 
the increased duty on motor-spirit 
kerosene, cooking gas, dental cream, 
cotton yarn, power-loom fabric, two 
wheeler and three wheeler vehicles, 
matches and go on and so forth.

Sir, as far as the indirect taxes are 
concerned, it seems that the Finance 
Mnister has virtually gone eta a 
taxing spree. Let us analyse the ex
tent and the nature of this effort for 
additional mobilisation of resources. 
By raising the Income-tax surcharge, 
the additional revenue is estimated at 
Rs. 46 crores. By raising the wealth 
tax rates, you estimate an additional 
revenue of Rs. 6.60 crores.

In other words, from direct taxes, 
an additional revenue of only Us. 52.60 
crores is expected.

Contrast this with the total addition
al net collection (which is supposed 
to come) a« a result of the ne»r pro
posals—subject to later modifications. 
That comes to Rs. 606 crores. This 
shows that the brunt of the taxation 
is upon &e various articles. The 
major source is the indirect taxes.
That shows the regressive nature of 

"Moved wife ttoe recommendation of Use Fresidwt
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the financial proposal* that we Have. 
Sir, it clearly shows the extent of 
burden that is passed on to the 
common man. Prom the Direct taxes 
only Ra, 53*60 crores of additional 
revenue is expected, subject to later 
modifications. But the Indirect taxes 
are supposed to yield abojut Rs. 6<>5 
crores. The Government therefore 
cannot lay any claim to have come 
to this House with any progressive 
measure at all

I strongly submit that the financial 
proposals a ê regressive Jft nature. 
There is also arbitrary increase in 
the rate of indirect taxation. Some 
of the increases are unexpli
ca bla at all. When we look at the 
wide range of our indirect taxation, 
we have to say that the Government 
has not o’-ily a finger in every pie, 
but a hand in every pocket even of 
the most poor among us. That is 
the nature of the indirect taxation 
that we have.

Now, Sir. my amendment Nos. 26 
to 36 deal with increased duty on 
Motor Spirit and the Motor vehicles.

I\i the case of motor spirit, the rate 
of duty is proposed to be Increased 
from Rs. 2200 to Rs. 275Q per Kilo
litre. Similarly there is additional 
rate in the cay* of scooters, motor
cycles, and other things;. Road trans
port is today subject to multiple tax 
by the Centre, by the Stateg and also 
by the Local Authorities. Centre 
levies import duties and excise duties 
on Motor Vehicles  ̂ components, tyres 
avid tubes, batteries, motor-spirit, 
high-speed diesel oils lubricants etc.

Now I want to place before you 
certain very startling facts.

The National Council of Applied 
Economic Research estimates that 
taxes account for about 62 per cent 
of the total price of a truck. The 
tax on diesel alone accounts tor 43 
per cent of the:operating cost These 
are things which will have tb be seri
ously considered. It should also he 
realised that the sraall tranepart

oparators form 99.4 per cent of the 
total number of operators in the coun
try. I submit that the need of the 
hour is for rationalisation of taxes on 
road transport to make «4t * growth- 
on e'n ted rather than being a hind- 
erance for developing a viable road 
transport system.

Take the case of petrol. For every 
litre of petrol we pay, nearly 68 
per cent of the cost goes to the Gov
ernment ag excise duty. And this 
was approximately 64.28 per cent be
fore the new budget levies were an
nounced. I will not take much time 
of the House, but I hope, you 4will 
kindty bear with me because I have 
not spoken on the Finance Bill at all.
I have concentrated on this one aspect 
of the whole proposal only and, there
fore, I seek rour cooperation to bear 
with me for a few mfciutes.

MR. SPEAKER; I enjoy it; bearing 
is a burden.

4

SHRI G. M. BANATWALLA: The 
duty on cotton yarn is increased from 
5.5 paise per count to 6 paisfc per 
count and in the case of powerloom 
fabrics, the duty is raised from S 
per cent to 12 per cent. In the wider 
general interest, specially, of the 
common man, we must have the tota
lity of the picture before us. I, there
fore, draw the attention of the Gov
ernment and of the House to the ex
tent of increase in the field of textiles. 
White the industry was paying Rs. 28 
crores by* way of excise dutie8 and 
sales tax in 1951 on a production of 
5100 million metres of doth and 625 
million kgs of yarn, it paid in 1878 
Rs. 180 crores o&i the output and 
Rs. 152 croreg on the inputs of 8160 
million metres of cloth and 1000 kgs. 
of yam. making a total tax liability 
of Rs, Rs. 382 crone perannumand 
showing a rise of ** much a* 11069 
per cent from 1451 to 1076 atwf there 
is a further increase to the incidence 
.since then. vi^ ::

. Mr.■ Speaker,... in
.the. case of such a basic mepM ky as '. 
cloth,certain^
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should be taken. I will conclude by 
referring to the JSa Committee Re
port that had said:

“ The indirect taxes should not be 
introduced merely on revenue con
sideration as it may then militate 
against priorities and frustrate ob
jective# ' ’

Thes* indirect taxes are for ‘bene- 
ficient intervention in the market'. 
Taxation on cloth must be such as to 
resuit in a progressive improvement 
in clothing standard of the masses. In
stead, there is deterioration.

In v;ew of this, I have moved these 
amendments to the Finance Bill. The 
Finance Minister has come very cruel
ly on the urban people; they have 
been singled out. But is there no 
poverty m the urban areas. As a 
muter of fact, the distinction that 
h% been made out is only superflu
ous, and r. state of confrontation as far 
as the rural, and urban areas are* 
concerned has been created, I must, 
therefore, appeal, though at this late 
stage, to the Government. Let wis
dom dawn on them, otherw se I am 
sure, the wrath of the people will 
descend upon the Government sooner 
or later.

SHRI R. VENKATARAMAN (Mad. 
raa South); Mr, Speaker, Sir, I have 
a large number of amendments, but 
I shall deal with some of them and 
Shrimali Parvathi Krishnan will be 
dealing with some olKers. T shall 
leave entirely in the compete?nt*han&s 
of shrimati Parvathi Krishnan to deal 
with domestic products like kerosene 
Oil, matches etc.

So far &s the increase in excise duty 
on certain items |s concerned, I want 
to make this comment. The Govern
ment have Increased the duty °n 
slant coffee, but there is n0 increase 
on instant tea. They have not thought 
it .necet&qr to tax instant lea, but 

ci*b*en or selected to im-
pose tsx oninstant coffee. It hat it 
more sinister meaning, as a penalty, 

who are coffee

drinkers, and who happen to come, 
irom one part 01’ India. (Interrup
tion) Tnis is really discriminatory*.* 
Wny should they impose a tax on 
coffee, while they have not imposed 
kuy tax on tea? Has it any particu
lar, sinister reference to the particu
lar area irom where we all ecme; 0 ■ 
hag he any other grievance against 
coffee-drinkers? I can assure you that 
coffee-drinkers are intellectuals, and 
certainly they should not be penaliz
ed. I strotagly protest against thia*
(Interruption) Apart from jokes it 
is wrong to make this kind of distinc
tion, because it is liable to be mis
understood—and misinterpreted by 
interested parties. This is a veiy 
small rmttsr. I would appeal to the- 
Minister to give up this paiiiruiar 
item.

The second matter relates to bidi. 
This is an item which has been sub
jected to heavy taxes. We feel that 
bidi cannot stand any further tax. We 
have suggested that the tax be re
duced to Rs. 2̂ - instead of Rs. 3— 
which is the rate imposed—and that 
the additional duty be reduced from 
Re. lj- to 50 paise, so that the maxi
mum effective rate does not go beyond.' 
Rs. 250!-.

The third point is about petrol. I 
do not w?snt to add to what Mr. 
Ba'natwalla has ably put forward. I 
would only say that the Jha Com
mittee went into the impact of in
direct taxes on the constnx|ptioh pat
tern in the country has found that the 
transport cost bears 0.61 per-cent of 
the 3 per cent of the lax borne by the 
lowest class of the people,viz. those 
who have a consumption expenditure 
of Re, Nil to Rs. 15] - pef month. I 
would like him to check these figures. 
The Jha Committee has gone into 
this, and they have said that transport 
cost is very Tiigh and It affects the 
commodities .and affects the fewest 
class of people, To increase the bur
den further by taxation, by levy of 
excise duties on petrol and diesel oil 
and thereby increasing the cost o f
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(Shri R. Venkataraman)
"transport of goods, is Hhely-to in
crease the burden on the lowest sec- 

nkm of the peopae. We have suggest 
,-*ed that it may be made Bs. 2500 in

stead of Rs. 2700.
About kerosene and matches, Mra 

.Parvathi Krishnan will speak. Them, 
th© duty oft 2-wheelers and 3^w^se' 
lers are being increased. These are 
used for the purpose of transport. 

Jtnd with the high cost of petrol, taxis 
are plying in the air. Thejr have be
come as costly as air travel and it is 
not possible for people to go \n taxis; 
and if you also increase the cost ol 
scooter travel, the rmftdie class and 

~tfce lower clajss people will put to a 
great difficulty.

Then about amendment No. 72. I 
have suggested that cycles may be 

' brought into the excisable item No. 35. 
The Finance Minister has s^ted, in 
reply, that the cycles will* bear 5 Pe* 
cent under an administrative order. 
My suggestion is that cycle and cycle 
parts may come under item 35—as it 
is now. The word ‘cycle' ig not there. 

'But 'cycle parts’ are there. Instead of 
that, they can make it ‘cycle and cycle 
parts* and make it 5 per cent and 
bring them under the excisable li*t. 
Then as regards item 68, I am totally 
against this increase from 5 to 8 per 
ce’ it across the Board without con
sidering all the consequences of the 
impact and the incidence ot taxation 
on the several classes both on produc
tion, distribution and consumption. 
The hon, 3&nirter wag sttylftg that we 
have no alternative; " We have to find 
resources and therefore we are oblig
ed to raise this tax. The Minister has 
no compitaction in raising the tax 
from> £ to 8 per oent without exami
nation of the consequences. But he 
does not find it equally good to reduce 
the non~plan expenditure by a sweep 
of hand Or across the Board by 10 
per cent. For that you want a com-
*;ssion. For ineerasing t&e tax, you
x not want a commission. JJot only 

"that. ■■ ymfHoT' contrarv to tlie recom
mendation* of the Jha* Committee.

This is very surprising. If the Min
ister could have *aid» all right if the 
deficit is very large* I order that there 
will be 10 per cent cut across the 
board o’.) all non-pSao expenditures, it 
would have given something "like 
Rs. 900 crores. There would not have 
been any necessity for heavy burden 
of tax as well as deficit. I will speak 
on this in the third reading. I want 
to say that this is totally a wrong 
approach in this matter.

I waVrt to emphasise that Janata 
Government’s attitude towards the 
small scale indusrie» hdfc Been one o£ 
paying lip sympathy. Under item 6£, 
they hnve wow come forward* to re
duce the exemption limit for the 
small scale industry from Rs. 30 lakhs 
to Rs 15 lakhs; and for the balance, 
from Rs. 15 lakhs to Rs. 30lakhs, they 
said that they will impose 4 per cent 
duty. The existing rule is that upto 
Rs. 30 lakhj, clearance, the small scale 
industry is exempt. Now here the 

«Minister has stated that Bs. 30 lakhs 
include the "export goods and the ex- 
datable items; and therefore it is 
Rs. 30* lakhs. The smair scale indus
try is not an exporter," very small, 
verv few, not all the smaH scale in
dustries are exporters, Yiot all the 
small scale industries are using ex- 
ciseable items to thst extent The 
result is that those who are exporting 
and those who are us’ng exriseable 
items will benefit and the really 
small industrialists will suffer. Now* 
if the scheme, as suggested by the 
Goverpment is so advantageous, then 
why is fa that today all the amatt 
scale industrial associations have re* 
presented to him saying that they 
wouVd rather go back to the existing 
position than have this new c o h e 
sion. Even today the association of 
the young entrepreneurs have sub
mitted a memorandum Id' yoti ai»d to 
every Member o fm iia m ea i .Thfr. 
do not want any help from you.They 
sav, “$a?re ua from our **
the Government:. i cannot ■. hefc . by ex- 
cluding exciseable goods s ^ ij& e x -  
x>ort*oods itm  to , J«) li^ a  ̂ xemp-. 
tknvlet them at » ;
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let them not give any concession. In 
the name of concession, they are in
creasing the burden on the small of 
the smaU scale sector. The persons 
who are ab’o to export will benefit 
under the new scheme; the persons 
who are using a large amount of 
excisable goods will benefit by this 
item, but the really small man will 
suffer: and he has put forth his memo
randum in which he has pointed out 
how he win suffer. This is not the 
fir.n time. A few minutes "Back, I 
pointed out how they had denied to 
the small g'-a’.s industries the benefit 
of the tax holiday; and this is an
other „tem where they have doprived 
the sm°ll s«ale industry of a benefit. 
They are paying a lip sympathy for 
the small ^ale industries.

T would plead with them that we do 
not wan* your concession. Let this 
Jprnt.a Government leave us alone 

the small scale industry 
alone. I am one of those-*/ho deve- 
’oped the small scale industries to dT 
large extent and I know their pro
blems. They would prefer to go back 
to the existing situation than Lave 
your concession. I have done.

SHRIMATI PARVATHI KRISH- 
NAK: The first amendment I have is 
to decrease the duty on kerosene. 
I am not labouring that point too 
much because the Minister was 
pnesent when I pointed out that 
this was an essential commodity as 
far as the people in the rural areas 
are concerned, apart from# people 
in the urban areas. There is no point 
in going on and on and saying that 
this is a rural oriented budget ar>d 
then tax an essential commodity like 
kerosene. The more electricity, the 
fewer the babies; this is what they said 
in China and many other countries. 
Your family planning programme 
hat pin into difficulties. You are 

. Icerosene:; so that i^ogranmie
;fui!i3b«r difficulties. "Let 

■0b$. be light instead o f  darkness 
rule. Please remove 

t&i* impose on kerosene and my 
^teatet■ ;i» to thateffect;'it■.res* 

old.position...'

The Minister is going on about , 
the need for money and he may, 
start all over again. I sav; do not 
weep so much, we are all with you 
we have pointed out yesterday in. 
the general discussion where you. 
can go for money but you are un
willing to turn your head to that 
side and you turn always against 
the small scale sector. Mr. Venkata- 
raman was referring to the small*
scale industry. When I talked to the
hon. Minister he said that it was a 
right problem and he said: I will 
sit and discuss with small scale in
dustry people, that is about job
works. I pointed out that under item 
68, when labour charges are collcc- 
tsd, when raw materials etc. are 
given by the bigger concern and 
labour charges only are collected 
from those concerns by the small
scale sector, sometimes the excise
duty under item 68 was even more 
than the labour charges. What is 
your reply in those days? I said that 
the components that are from ancil- 
laries, bigger units were there to 
pay the excise and your reply, as 
recent as 27th January 1979-

DR. SUBRAMANIAM SWAMY: 
Two months ago.

SHRIMATI PARVATHI KRISH- 
NAN: Mr. Swamy, you are too young 
to understand this problem.... (In
terruptions) On 27th January, this 
is the reply of the Minister: ‘The prin
ciple of liability of central excise 
levied on intermediate products; 
placed over a wide area of manu
facturing operations___” You were-
there justifying excise duty at every 
stage. Then you say; “However, the 
present exemption upto Rs. 30 lakhs 
in a year available to small scale 
sector units manufacturing goods 
falling under tariff item 68 should 
ordinarily take care of the interest* 
of the really small manufacturers.*’ 
That was on 27th January. May I 
ask: what facts have come to you 
by the 28th of February 1979, which 
is a mere 32 days which made y*w 
find that Bs 30 lakhs limit was too 
much? What reply are you going" 
to write fh another month’s timet
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[S’irimati Parvathi Krishnanj
.Here you talk very confidently: 

this is the way we are going to see 
that the corporate sector is brought 
Jto the heel, etc, and the small 
scale sector? The Labour Minister 
is sitting behind. I would also like 
him to understand that the small 
scale sector is going to break up into 
smaller units and even the minimum 
protection that the labour now gets 
under the guidance and goodwill 
of the labour minister when he is 
able to make the state labour minis
ters listen to him. even that will go. 
That is happening in hosiery, we 
know that in Coimbatore, where you 
had 53 .men, you are now having 20 
or 10 or 5 persons in each unit, due 
to breaking up of larger units, 
from that, there are people oitting 
in Bombay or sitting in Calcutta 
who give their trade names; they 

.are not touched: the trade name is 
not taxed. Why don't you try to find 
out resources from them? Have you 
thought of them? These are very small 
units. The trade names arê  Victor and 
so on. I can give them all to you. They 
are not taxed, because they are not 
producers. They are not industry.......

SHRI VISHNU KAMATH: You
are advertising.

SHRIMATI PARVATHI K.RISH- 
NAN: No, no 1 am not advertising. 
That is why 1 said, I will let you have 
the names. I never said I will an
nounce the names.

SHRI SOMNATH CHATTERJEE: 
Post card or inland letters?

SHRIMATI PARVATHI KRISH- 
NAN? Inland letters have gone to 
*25 paise.

Now I shall confine myself to 
the.. . .

MR. SPEAKER-. If you are writ
ing post card...

SHRIMATI PAKVATHt KRISK- 
NAN: This Government must stop all 
this pick-pfoketing. This is a pick- 
•pocketing Budget. They are picking

the pockets of small scale industry. 
They are picking the pocket of State 
resources by sur-charge on income 
tax. They are picking pockets of the 
hous? wives. Your wife has told you 
fhat Sir. You told me tftat she told 
you that.

MR. SPEAKER: I always keep 
my conversation with my wife con
fidential.

SHRIMATI PARVATHI KRISH- 
NAN: You may keep that confiden
tial. You are not bavins a conflict 
with her.

She was complaining to you be
cause you were a sympathetic liste
ner. Unfortunately, the Government 
is not so sympathetic. Th*s is the 
whole tragedy of the situation.

(Interruptions)
SHRI SOMNATH CHATTERJEE: 

Mrs. Dandavate has to come on the 
streets.

SHRIMATI PARVATHI KRISH- 
NAN: Mrs Dandavate was waiting a 
rolling pin. Your wife is not. I do not 
know whether she is doing it at all 
Mrs Dandavate was waving in the 
street" and not at home. That is why 
he is hale and hearty, here.

MR. SPEAKER: That is one of 
the reasons why he is her** and not 
at home.

SHRI SOMNATH CHATTERJEE: 
What about Mrs. George Fernandes?

SHRIMATI PARVATHI KRI3H- 
NAN: She has been brain washed.

Now to come back to taxes—the 
major foundry centres in Coimbatore 
250 of them are feeding 200 electric 
motor and pump manufacturing 
units and 90 textile units. Now they 
have given him R*. 44 crores this 
year as excise duty, when the turn
over is over Rs. 30 lakhs and he is 
not satisfied with that. lit ao :& r 
as your textile' 'units'',ar® 
you aregiving them #  ^ y :';-out; by 
saying.', ; right, income '■ tax rebate . 

to you, ■: it '■ you say,' that; you ' ■ .
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doing rural development. It is a 
very peculiar philosophy. Therefore, 
we said* have a rational tax struc
ture and do not say to me, Mr.
Minister, that the small scale in
dustry can well bear the burden. As 
1 said earlilr not a single document, 
is there to indicate how much small 
scale has given to you, what is the 
industrial production, what is em
ployment generation. I can tell
you, in Taamilnadu alone which 
State has largest small scale indus
try because we had encouragement 
very early on that. We have got 
nearly 4,000 units employing over
30,000 workers and you want 80,000 
workers to suffer as the Wimco 
workers are going to suffer now. 
We are not asking you to give any 
relief to the big units. We are not 
asking you that. But we are saying 
at least when you are talking about 
small scale industry, kindly under
stand it. I do not think you do. You 
.should understand it and that is why
this business of going from 35 to#30 
and back to Rs. 35 lakhs has got 
to be stopped. That is? why I sup
port the amendment moved by Shri 
Yenkataraman that Rs. 15 lakhs 
limit should be raised again to Rs. 
30 lakhs and the proviso is pHt in 
the income tax so that your minions 
in the Finance Ministry do not 
come out with the notification as and 
when they like it just per their 
whims and fancies according to 
whoever is pressurising them at that 
point of time.

SHRI K. T. KOSALRAM* (Tiru- 
chendur): I beg to move my amend
ment.

MR. SPEAKER: You have already 
moved it

SHRI KL T. KOSALRAM: “For
Rs. 1,30 substitute 75 paise” My 
toon friend, our Minister, this morning 
ItAs ln reply to the general discus
sion categorically stated, that if it is 
In the interest of the workers, the 
jGoyfminent will reduce even the 
^ c ise  levy. Government will not

hesitate to revise it if it involves 
the interest of the workers.

There are three aspects in this 
match industry, whatever the Minis
ter said is hundred per cent correct, 
The interest of the workers is the 
first aspect. The second aspact is, 
you were all along telling “We are 
the saviours of small-scale indus
tries." But out of all the hon. mem
bers who spoke, nobody has appre
ciated your policy. From the match 
industry, the hand made sector have 
themselves made an appeal to all 
the hon. members that the excise 
duty on the mechanised sector 
should be increased by Rs. 1.50 per 
gross. But you have increased it by 
Rs. 2.70. The fact is the WIMCO peo
ple are mechanised and they have 
increased the price. They are selling 
matches at 20 paise per box. You 
have not levied anything against the 
small sf,ale sector but still they are 
also selling their matches at 20 pajse 
per box so the exchequer is losing 
me "iffy. You are encouraging growth 
of black money. Yesterday I show
ed to you the appeal they have 
made. They themselves wanted the 
difference to be Rs. 1.50 'but you 
have made it to Rs. 2.70. That is an
other aspect. Our lady member 
yesterday said something. But the 
workers’ union have represented to 
you and sent you a memorandum 
from Madras, Calcutta, Bombay and 
all over India. 40,000 people are de
pendent upon the match industry in 
the mechanised sector. Farm fores
try is in full swing. All put 
together 60,000 people are going to 
lose their livelihood. I am very hap
py you have announced this morn
ing that the workers* interests wQl 
be safeguarded; I appeal to you to 
additional excise of only Rs. 
per gross. If you levy in that '*&$■}. 
the ordinary consumer would not e 
lose. The mechanised sector 
it at 15 paise per box. T3he b iapi 
made sector, also will:sell. ..it 
paise. = I appeal to the , Minister;^'v 
accept these
Deputy ' Prime.,: ^J$n&ter 
announced that people from m
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pected quarters have represented 
about workers in the mechanised sec
tor. I do not know what he means 
toy unexpected quarters, but the 
Deputy Prime Minister himself has 
more or less admitted it. X hope my 
friend, Shri Agarwal, also will 
accept our amendments.

SHRI MUKUNDA MANDAL; Sir,
I have moved my amendments because 
of the fact that the Finance Bill intro
duced by the Finance Minister is anti
people and the imposition of excise 
duties will be a burden on the rural 
people mostly. It is said by the Janata 
Government that the budget is a 
roral-oriented budget. But the actual 
titling is that he has imposed much 
more excise duty on kerosene which 
is used by the rural people. The agri
cultural labour, the marginal farmers, 
all these people use kerosene. But on 
kerosene, excise duty has been impos
ed. Again on biscuits, more excise 
duty has been imposed. Is it the 
contention of the Government that 
only affluent class consume  ̂ biscuits? 
Mostly patients and children consume 
biscuits. So, the lower middle class 
will be affected by the imposition of 
this excise duty. This is the inter
national year of the child and that is 
why, for the benefit of the child, 
much more taxes have been imposed 
on biscuits.

Government has no hesitation in 
imposing excise duty on tooth paste 
because the Government thinks that 
it is consumed by the affluent sec
tions. What is the need of saying so? 
The lower middle class people a1*© 
use tooth paste. They are mostly 
affected by this increase of excise on 
tooth paste.

Again, on soap, excise ctuty has 
been increased. None can say that 
flue poor people do not use soap. Per
haps, our hon. Minister will say that 
poor people do not use aoapand that 
is why, exdae duty has been increased 
•n it.

rural people. What is the purpose of 
increasing excise duty on matches, I 
cannot understand. This will mean 
that the workers in the* small scale 
sector particularly in the match fac
tories will go out of employment 
Particularly, the problem of the 
WIMCO workers will come in.

I want to move my amendments 
and I will request the hon. Minister 
to accept my amendments.

SHRI HARI VISHNU KAMATH: 
Mr. Speaker, this is the only stt of 
amendments I have tabled to the BiU.
I have not moved any other amend
ment.

Before I proceed to speak on the 
amendments, I would make an earnest 
request to yon and I hope, vou will 
earnestly consider that request, I am 
reminded of a similar episode in the 
provisional Parliament in 1951 when 
we had a nocturnal sitting and Shri 
Rajagopalachari, the then Home Minis
ter was piloting the first Constitutional 
Amendment Bill—Mr. Venkataraman 
will bear me out-—he intended to
lengthen the sitting but I got up and 
told him t o t  we would be prepared 
to cooperate with you and have an 
all night sitting, if necessary, pro. 
vided he gives us dinner. Immediate
ly he jumped in his seat, and agreed 
to give us dinner, and so we had * 
sitting after the dinner also, a nest- 
prandial sitting. We had a sitting 
till about 80’clock. Then w*j had a 
dinner here on the lawns.

MR. SPEAKER; I take it, it Ust waft 
of the amendments.

SHRI HARI VISHNU KAMATH; 1  
would like to know your n*cttaJ< to 
it. Not you, the Govermnem mmm 
stand the .

■ m r .
TOad0y/agr»^;;';
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SHRI HARI VISHNU KAMATH: 

What Rajaji couH do, could not the 
Janata Government do now?

MR. SPEAKER; I do not know 
that

SHRI HARI VISHNU KAMATH: I 
do not cast a burden on you. When 
Shri Mavalankar was then in the 
Chair, I did not cast a burden on him. 
So, I do not cast any burden on you. 
But it is courtesy to say “yes”, as 
Rajaji did then.

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHfll SHEO NARAIN): What do
you want?

SHRI HARI VISHNU KAMATH; I 
can give you an idea, but not the 
brains to understand that.

MR. SPEAKER: From the dinner 
let us go to the amendments. I think 
they will consider that. %

SHRI HARI VISHNU KAMATH; I 
have not moved any other amend
ments. This is almost the last Sche
dule, or the penultimate Schedule. 
But I am sorry to say that this is 
about the worst levy, item 68, and I 
must say, atrociously unjust levy, and 
it is completely antithetical to the 
philosophy of the budget. The hon. 
Deputy Prime Minister, yesterday or 
day before yesterday when he an
nounced the new concessions, spoke 
About the rationale of the budget. I 
think there is no rationale at*all about 
thi$ Item 68; it is totally, unmitigated- 
ly irrational. And why? Within the 
l&9t three years there has been a 700 
per cent hike in this particular excise 

and that too, unfortunately, I 
am Boxry to say, by the Janata Gqv- 
ernment, In 1977 it wa* raised from 
1 3̂  «w»t to 2 per cent. I have got 
the Schedule of the Central Excise 
and A«t» ■ Before, the
J*xtit* Government came to power, it

Act XIX of 1978. Now it % being 
raised from 5 per cent to 8 percent. 
You just want to rob the people; it is 
robbing—I cannot find any other word 
for it—just to gather money, just to  
raise resources, by hook or crook, 
more by crook than by hook. I do not 
understand it at all. It is most atro
cious.

• ^5?* frying to explain it away 
in the Memorandum Explaining the 
Provisions in the Finance Bill> 1979, 
where on page 57 there is a short ex
planation, which reads as follows—  
the tariff description has been amend
ed to delete the definition of ‘fac
tory*—

“Existing description.

A ll other goods not elsewhere 
specified, manufactured in a factory 
but excluding etc.”

Then there is an Explanation;

“Explanation: l„  this Item the 
expression ‘factory- has the mean- 
tag assigned to it in Section 2(m) 
or the Factories Act, 1948.”

Now the proposed provision is: 
“Proposed description,

f 00ds’ n° t  elsewhere 
specified, but excluding, etc *

There is a footnote to that. What is 
that footnote? It reads as follows:

'T h e  tariff description has been 
amended to delete the definition of 
factory. However, b y  virtue o f ail 
exemption notification, goods manth 
factured in place* othgr than ‘fac
tories’ are being completely exempt
ed,”

But there is a snag. What i* the sria^t 
Please see the Factories Act. I h a v e  
got the Factories Act, 1948 w h e re th e  
meaning of ‘‘factory’* is given in  sec-  
tion 2(m) as follows:

■..; ’ f̂actory* means iany ''v >
^Udlng the precincts 
whe*^riien
era ..are. working, o r. w e r e . ..
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[Shri Hari Vinshnu Kamath]
on any day of the preceding twelve 
months and in any part of which 
the manufacturing process is being 
carried on with the aid of power or 
ordinarily is so carried on/’

“or (ii) whereon 20 or more 
workers are working or wer  ̂ work
ing on any day in the preceding 
twelve months or any part thereof, 
and the manufacturing process is 
being carried on without the aid of 
power or is ordinarily so carried 
on/'
According to the new provision, if 

goods are manufactured in a factory 
of this kind, without power, with 10 
or 20 workers, then they will have to 
pay 8 per cent excise duty, they are 
not exempted. It is only goods 
manufactured in places ottter than 
factories which will be exempted. If 
you manufacture goods in a small 
scale industry, in a cottage industry, 
even in your own home, in your own 
cottage, that also is not exempted, be
cause the definition of a factory has 
been this. Therefore, bearing in ir>ind 
this, the hike, the steep increase in 
excise duty is totally unjustifiable. 
Why? Because how many goods are 
being manufactured in these small 
cottage industries and also small scale 
industries which would be exempted, 
because they are factories? Take for 
instance pencils, bangles, ice, lanterns, 
candles, tonga parts, agricultural tools 
etc. These are all manufactured in 
small scale industries, and these will 
not be exempted under this new pro
vision. If this is hot anti-Janata 
philosophy, anti-Janata Budget, anti- 
Janata manifesto, what can be? I am 
sorry to say al] this, and I am deeply 
moved, angered by,,this provision,

PROF. P. G. MAVALANKAH: I 
share your anger.

SHRIHAR1 VISHNU ICAMAtH- 1 
am glad I am in good company

Therefore/1 would earnestly plead 
with the Mnister to reconsider H. I 
would have been happy if it had been 
reduced fcrorti & to 3 or 2 P«r dent,

but you are raising it from 5 to 8 per 
cent How much money do yon ex
pect to gather from the three per 
cent extra duty?

SHRI SATISH AGARWAL: Rs. 100 
crores.

SHRI HARI VISHNU KAMATH: 
You have been very delinquent in 
collecting taxes. Do your duty first. 
Don’t touch t h e  poor people. It is 
most disgraceful, I, am sorry to say, 
for t h e  Janata Party to behave like 
this.

Therefore, I would earnestly re
quest that this should be reduceU, that 
it should at least remain at the earlier 
level. I would have been happy if 
it had been reduced.

My hon, friend Shri Vinodbhai 
Sheth has moved an amendment to 
increase it from 5 to 6 per cert. I do 
not wish to do it. I have gi^n notice 
?f an amendment to increase it to 7 
per cent, but I do not wish to move 
it. I stick to 5 per cent. Remain at 5 
per cent, and try to garner more 
money by other ways and means, and 
do not completely destroy the Janata 
philosophy, the Janata manifesto, the 
Janata Party which went to the peo
ple in 1977. The peaceful revolution 
that it wrought should not be betray
ed. We have increased it from 2 to 5 
per cent and now to 8 per cent. Mr. 
Speaker, I feel you agree with me, X 
am convinced that you agree with 
me, and most of the Members, right, 
left and centre, agree with me. Some 
may not

So, I move that 8 per cent should be 
reduced to & per cent, and also the 
original provision of factory shonldbe 
retained in the Schedule, so that the 
cottage Industrie#, %  small 
in&mtie8r vm
paying 8 per cent tax* and thev will 
have to pay ''p^.;;*';t*er' 
duty, not 9 .pair; «$it‘'*8 is 
t>e

■' ■ 'and cotfctfe /



X move three Amendments No. 115,
117 and 118 and commend them to 
the wholehearted acceptance of the 
Minister, of the Government, of the 
Treasury Benches and of the entire 
House.
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V4TC wiw 'Provided that in the case 61 ■•O'

My amendment is this: other goods* nvv eibfcwnere apeci*-

“Page 64, after line 14, insert- fied,—

(*) if manufactured by hand, the rate of duty shall be , One per cent ad ualortm

(m) if manufactured in cottage industry, the rate of duty
ghal I be ■ * . . . . . . 1 wo per cent ad valorem

(tit) if manufactured by smalt scale industries with a capital 
investment of rupees ten lakhs, the rate of duty shall
b s .................................................. Five per cent ad valored.

In the end, may I request the hon. 
Minister to assure this House that, 
even in future, he will look into the 
matter and examine it and if he finds 
that there is a case for reduction, he 
will reduce it.

SHRI DINEN BHATTACHARYA: 
The intention of the hon. Minister is 
that we should not oppose any item, 
any extra burden that has been im
posed on the people by the Finance 
Bill. Many things have been stated 
here by the hon. Members. I join my 
words with theirs. Mr. Kanwar Lai 
Gupta belongs very much to tho ruling 
party. Of course, I know that he will 
withdraw his amendments. Still I fully 
agree with him in what he has said. It 
is strange that the Janata Government 
after coming to power, have increas
ed the excise duty from 2 per cent to 
eight per cent. They are violating their 
own assurances to the people. I em
phatically protest against the imposi
tion of these new excise duties on 
soap, tooth brush, tooth paste, biscuit 
—this is international Children’s Year, 
you must not forget-but biscuit the 
poor man will not be able to buy lor 
his children now* You have imposed 
not only on these items but so many 
new items you have added. For spare 
parts that are necessary to run a truck 
or a car you are imposing furt^r ex
cise duty on them. Not only that, even 
locks and keys are not spared. You 
cannot even lock your house You 
have to pay for that. For lock® and 
kens 20 per cent ad valorem has been 
Introduced here.

So the Janata Government is making 
It a farce. But you will have to face

the music. You to your ueopJe now 
and face them. The priccs are increas
ing like anything. It is like an epide
mic, If the cost of one item* is inc
reased. the cost of other items which 
are not even taxed, also goes up. This 
is taking place everywhere and I do 
not see any anxiety among the Minis
ters who are sitting here and chit
chatting their own private matters. 
They are not at -all anxious that .such 
a serious blunder they are now ccm- 

.. mitting.
AN HON. MEMBER* Smt, Parvathi 

Krishnan is also there.

SHRI DINEN BHATTACHARYA; 
Smt. Parvathi as also Shri Ravindra 
Varma.

SHRIMATI PARVATHI KRISH
NAN: As also Shri Dinen Bhatta- 
charya.

SHRI DINEN BHATTACHARYA:
I know after protesting and putting 
your amendment, You are joining Shit 
Ravindra Varma.

SHRIMATI PARVATHI KRISH
NAN: I went to him to persuade him 
to do something for the W1MCO wor
kers.

SHRI DINEN BHATTACHARYA: 
X am grateful to her that ahe baa 
minded me as to what will happen *  
the w o r k e r * ;-

SHRIMATI PARVATHI ICRI®
• NAN: He needs to be remtoded abort 

w ^ er* . ■.:
■ MR: SPEAKER: You have yourtra*



SHRI DINEN BHATTACHARYYA:
No question of forgtting,

THE MINISTER OF STEE AND 
MINES (SHRI BI U PATNAIK): He 
must have bên very hungry, so he is 
forgetting.

SHRI DINEN BHATTACHARYYA:
The Steel Minister is sitting here and 
he is accusing the Bureau of Public 
Enterprises and that on account of 
them, he is not in a position to come 
to any wage settlement. He must not 
forget that the workers of the steel 
plants are getting ready to face him 
if he does not come forward with a 
settlement in respect of wage. So also 
coal and other things. So I will request 
the Steel Minister who is otherwise 
very friendly to melet him do his 
duty. et him not poke his nose into 
other matters. If he wants to do so I 
have got. the weapon how to face him.
So, I will strongly plead with you to 
see that the Minister will kindly look 
into these matters that are brought* 
here.  Don’t have closed mind have 
open mind. Take some steps so that at 
least the people may think that what
ever the Members say here, the Gov
ernment considers about them.

SHRI SATISH AGARWA: Mr. 
Speaker, Sir, I am very thankful to 
the hon. Members for reminding me 
now and then about certain proposals 
which, according to them, are  very 
rigorous in nature.

I have benefited a lot after hearing 
their brilliant speeches, I can only 
assure the House that here so far as 
the general criticism of the general 
levy ig concerned, it has been replied 
to on several occasions. While reply
ing to the general debate by the De
puty Prime Minister on the Finance 
SOI, it is weU known that near about 
Mb, 40Utom o* concessions have al- 
ready beenannounced. Even then 
there has bM sofne criticism so far 
aP 3etrol, petroleum product, kerosene 
itnd many other items are concerned.

BHATT̂ AirpA: 

'•wsqpw'  *** tooth  brushes
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SHRI SATISH AGARWA: Conces
sions on Chocolates, biscuits,  tooth 
brushes and laundry soaps and deter* 
gents have already been announced* 
For the information of Shri Banat- 
walla he made a very strong paiiit 
regarding so many levies particularly, 
with regard to power-processed fab
rics where the duty has been increased 
from  per cent to 12 per cent, for his 
satisfaction, I announced the reduction 
of at least 1 per cent with effect from 
24th April. That has already been 
done. And it has already been an
nounced here- So, nothing need be 
said on the general levies.  Under 
certain compulsions and enstraints of 
resource mobilisation and by having 
some ideas about the direction ol the 
budget and the economy that we have, 
we have to resort to this taxation.

A plea from practically all sections 
of the House has been made with 're
gard to reduction in the existing exem
ption limit under item No. 6 from 
Rs. 30 lakhs to 1 lakhs. Before say
ing something on this, in brief, I would 
like-not to correct Mr. Kamathto 
bring to his notice because he is elder 
to me he is like my grandfather (In
terruptions) of course, not father, but 
grandfather....

AN HON. MEMBER: What happen
ed to you? He is a bachelor.

DR,  SUBRAMANIAM  SWAMY: 
Bachelors of that age are like grand
fathers

301 (SAKA) Finance Bill, 1979 4
Shave's fast (St.)

MR. SPEAKER: I don’t think we 
should go into the domestic aflFairs.

SHRI SATISH AGARWA: Regard
ing his observation that under Item 
0, it is true that initially duty was I 
peF cent and it was raised to 2 per 
cent and then to  per cent and  per 
cent. What is the impact of it?

This is a commodity taxation, Thete 

is a difference between the commodity 

taxation and income-tax.  Under  tho
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commodity taxation if the price of the 
goods is Ra, 100/~ it was being sold 
at Rs. i05 plug excise duty previously. 
Now, we have made it.Jta 108A if *, 
-nan is having a turnover of more than 
Rs. 30 lakhs. So, it is not 800 per cent 
that way because... {Interruptions).

SHRI HARI VISHNU KAMATH: 
From Rs. IQi it has gone up to Rs. 102, 
105 and 108 due to the Janata Gov
ernment.

SHRI SATISH AGARWAL: Rs. 101 
to 108 does not come to 100 per cent. 
Only the price goes up. Because the 
excise duty is added into the price of 
the manufactured product, it has gone 
up from Rs. 105 to 108. It means ulti
mately there is a three per cent in
crease that way.

Now, Sir, even then because there 
has been a unanimous demand from 
all sections of the House, particularly 
with regard to these two points, we 
have examined them. This limit has 
been reduced from Rs, 30 lakhs to 
Rs. 15 lakhs. But, as I said, earlier 
also, there was a lot of representation 
that those which are exported are 
included in item 63 fur exemption 
purposes. Previously we have exclud
ed it. That is number 1. Number two 
is that those which are exported have 
been excluded by ug along with other 
items also. Tis goes a long way in 
giving relief (Interruptions). So, I 
would submit, that because a unani
mous demand has been made from all 
sections of the House.. .  and I can 
assure the House that I will convey 
the sentiments in the (strongest pos
sible words to the Deputy Prime Mini- 
ei\ We will conduct a study as to 
how adversely it has affected really 
the smal man and the small scale 
sector. I can give an example at elee- 
teomcs where with aR investment of 
«s. 10 lakhs you can have a turn-over 
°t R*. I crore So, they cannot be 

tor excite purpose a* mall. 
The intention of the Houie i. that the 
really small should benefit and should

be taxed unduly, l ean assure the 
ttoim  that we can conduct a study as

to how adversey this reduction of 
limit from R». 30 lakhs to Rs. IB lakhs 
has affected the really small man and; 
if it has really adversely affected the 
small man, I can assure the Bouse that 
appropriate measures shpli be taken at 
the approriate time and necessary 
relief will be given.

Sir, so far as WIMCO question is 
concerned, I have already made a re
ference to that. The intention of the 
government is to have emlcymont- 
oriented industries, to lay more em
phasis on them, to §ive more incentives 
to them and to give more encourage
ment to them. We are holding a meet
ing with regard to match industry pro
bably on 30th. I have specifically 
gone to Madras and Madurai and also 
sent my officers to Sivkasi to study 
their problems. I hav* received their 
report. We will have a discussion 
On the 30th and sort out the problem.

SOME HON'BLE MEMBERS: Wbat 
about kerosene?
r

SHRI SATISH AGARWAL: I am 
sorry I cannot agree to that sugges
tion. i once again request the hon’ble 
Members to withdraw the amendments 
that they have moved.

SHRI VINOD BHAI B. SHETH: I 
seek the leave of the House to with- 
draw my amendments.

Amendment tfo 20 was, by leave, 
vrtthdrawn

SHRI G M. BANATWALLA: Sir,
I press'ali my amendment* but I re
quest that my amendment No. S* 
about, kerosene should be put sepa
rately.

SHRI R. VENKATARAMAN: Sir, X 
pttm  my amendment No. 80.

n m i  k . T,
o* hon. Minister’s assurance, | would

the leave of the House to withdraw 
my amendments.

: m  ' S * - 1
xoitkirmm, ■ ■ :
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Division No. 23] [20.04 hr*SHBI BARI VISHNU KAMATH: 
Sir, because of the unreasonably obs
tinate attitude of the Minister Verging 
on cussedness, I hop© no alternative 
but to press my amendments No. 115, 
117 and 118.

SHRI KANWAR LAL GUPTA: I
seek the leave of tha House to with
draw my amendments.
Amendments No*. 135, 136, 138, 141
and 143 to 155 were by leave with 
drawn.

MR. SPEAKER: Now, I put all the 
amendments together to the vote of the 
House excepting the government 
amendments, amendment No. 26 of 
Mr. ^anatwalla, amendment No. 50 of 
Shrimati Parvathi Krishnan and 
amendments Nos. 115, 117 and 118 of 
Shri Hari Vishnu Kamath.

Amendments nos. 28, 30 to 37 48, 49, 
66, 68 to 70, 72 to 74. 108, 116, 208 
and 209 were put and negatived.

SHRI R. VENKATARAMAN:
I say something? Some of us are not 
clear....

MB. SPEAKER: I Will be putting 
Amendment No. 29 separately. I said 
that.

SHRi R, VENKATARAMAN: That 
is about kerosene. Amendment No. 
50 relates to small-scale industries. 
You may also please put that separa
tely to the vote of the House.

MR. SPEAKER: Yes. Excepting
amendment Nos. 29 and 50, Kamath’s 
amendments and Government* amend
ments. I  have already said that.
*#.«* hrs.

I shall now put amendment No. 29 
moved by Shri Banatwalla to the vote 
Of the House, The question is:

“Page 56—
Omit lines !  to 3”  (29)

Tfee Lok Sabha divided:

AYES

Banatwalia, Shri G. M. 
Bhattacharya, Shri Dinen 
Chatterjfee, Shri Somnath 
Goswami, Shrimati Bibba Ghosh 
Hande, Shri V. G.
Kosalram Shri K. T.
Krishnan, Shrimati Parvathi 
Mandal, Shri Mukunda 
Mavalankar, Prof. P. G.
Naidu, Shri P. Rajagopal 
Rachaiah, Shri B.
Rangnekar, Shrimati Ahilya P. 
♦Singha, Shri Sachindralal 
Venkataraman, Shri R.

NOES

Agrawal, Shri Satish 
Ahuj'a, Shri Subhash 
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Argal, Shri Chhabiram 
Bagun Sumbrui, Shri 
Bhanwar, Shri Bhagirath 
Brij Raj' Singh, Shri
Chand Ram, Shri 
Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibhfli R. 
Chavda, Shri K  S.
Dandavate, Prof. Madhu 
Danwe, Shri Dundalik Hari 
Deshmukh, Shri Ram Prasad 
Dhillon, Shri Iqbal Singh 
Dhurve, Shri Shyamlal 
Fazlur Rahman, Shri 
Ganga, Sin^h, Shri 
Gattani, Shri R. D,
Godara, Ch. Hari Ram Makkaaar

•Wrongly voted for Ayes.
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Gupta, Shri Kanwar £*al 
Harikesh Bahadur, Shri 
Heera, Bhai, Shxi 
Jain, Shri Kalyan 
Jaiswal, Shri Anant Ram 
Joshi, Dr. Murli Manohar 
Khan, Shri Kunwar Mahmud AU 
Mahi Lai, Shri 
Mankar, Shri Laxmaa Bao 
Mandal, Dr. Bijoy 
Nayak, Shri Laxmi Narain 
Pandey, Shrj Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Patel, Shri Dharmasinhbhai 
Patnaik, Shri Biju 
Poojary, Shri Janardhana 
Pradhan, Shri Pabilra Mohan 
Raj Keshar Singh, Shri 
Kamji Singh Dr.
Sai, Shri Larang 
Saran, Shri Daulat Ham 
Sarkar, Shri S. K.
Satya Deo Singh, Shri 
Sharma, Shri Yagya Datt 
Shatri, Shri Y. P.
Sheth, Shri Vinodhbhai B.
Somani, Shri Roop Lai 
Sukhendra Singh, Shri 
Swamy, Dr. Subramaniam 
Tej Pratap Singh, Shri 
Thakre, Shri Kushabhau 
Tyagi, Shri Om Prakash 
Varma, Shri Ravindra 
Verna, Shri Brij Lai 
Verma, Shri H. L. P.

MR. SPEAKER: Subject to correc
tion, tbe result** of the division is; 
Ayes 14; Noes : 50.

The motion was negatived.
MR. SPEAKER: I shall now put

amendment No. 50 to the vote of the 
House.

Amendment No, SO was put and 
negatived,

MR. SPEAKER: I shall now put
amendments Nos. 115/ 117 and 118 by 
Shri Hari Vishnu Kamath to the vote 
of the House.

The question is:
Page 64, line 5.—

for “Eight percent’" substitute—
*r

“Five per cent” (115).
Pagt 64, line 5 to 7,—

for “ALL OTHER GOODS, NOT 
ELSEWHERE SPECIFIED, BUT 
EXCLUDING”.

substitute—
' “ALL OTHER GOODS, NOT 

ELSEWHERE SPECIFIED, MAN
UFACTURED IN A FACTORY 
BUT EXCLUDING” (117).

Page 04,
after line 14, insert—

‘Explanation—In this item, the 
expression “factory” has the 
meaning assigned to it in section 
2(m) of the Factories Act, 1048 
(63 of 1048)' (118).

The Lok Sabha divided:
M

Division No. 24] C*0*7 hr*.

A Y E S
Banatwalla, Shri G. M.
Bhattacharya, Shri Dinen 
Chatterjee, Shri Somnath
Goswami, Shiimati Bibha Gfcoti

.♦•The following members also 1** corded thetr Votes:
Ayes : Shri Skariah Thomas.
Noes : Prof. Dilip Chakravarty, Shri Sudhir Ghosal and Shri 

dralal Singha.
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Hande, Shri y. a  
Kamath Shri Hari Vishnu 
Kosalram, Shri K. T.
Krishnan, Shrimati Parvathi 
Mandal, Shri JMukunda 
Mavalankar, Prof. P. G.
Naidu, Shri P. Rajagopal 
Rachaiah, Shri B.

.0

Rangnekar, Shrimati Ahilya P. 
Thomas, Shri Skariah 
Venkataraman, Shri R.

NOES

AgraWal, Shri Satish 
Ahuja, Shri Subhash 
Alhaj, Shri M. A, Hannan 
Amat, Shri D.
Argal, Shri Chhabiram 
Bagun Sumbrui, Shri 
Bhanwar, Shri Bhagirath 
Brij Raj Singh, Shri 
Chakravarty, Prof. Dilip 
Chand Ram, Shri 
Chaudhary, Shri Motibhai R. 
Chavda, Shri K. S.
Dandavate, Prof. Madhu 
Danwe, Shri Dundalik Hari 
Deshmukh, Shri Ram Prasad 
Dhillon, Shri Iqbal Singh 
Bhurve, Shri Shyamlal 
Fazlur Rahman, Shri 
Ganga Singh, Shri 
Gattaui, Shri R. D.
Ghosal, Shri Sudhir 
Harikesh Bahadur, Shri 
Heera Bhai, Shri

^  Kalyan 
Shri Anant Ram 

i;‘Jfodfa Dr, Murli Manohar 
Khan, Shri Kunwar Mahmud All

Mankar, Skirl Laxznan Rao

Nayak, Shri Laxmi Narain 
Pandey, Shri Ambika Prasad 
Patel, Shri Dbarmasinhbhai 
Patnaik, Shri Biju 
Poojary, Shri Janardhana 
Pradhan, Shri Pabitra Mohan 
Raj Keshar Singh, Shri 
Ramji Singh, Dr 
Sai, Shri Larang 
Saran, Shri Daulat Ram 
Sarkar, Shri S. K,
Satya Deo Singh, Shri 
Sharma, Shri Yagya Datt 
Shastri, Shri Y. P.
Sheth, Shri Vinodbhai B.
Singha, Shri Sachindralal 
Somani, Shri Roop Lai 
Sukhendra Singh, Shri 
Swamy, Dr. Subramaniam 
Tej Pratap Singh, Shri 
Thakre, Shri Kushabhau 
Thakre, Shri Om Prakash 
Varma, Shri Ravindra 
Verma, Shtfi Brij Lai 
Verma, Shri R. L. P.
Verma, Raghunath Singh

MR. SPEAKER: Subject to correc
tion, the result of the division is:
Ayes :■ 15; Noes : 56-

The motion was negatived.
MR. SPEAKER: The question isi 

Page 63, omit lines 30 to 3ft. (55)

Page 84, in line 3, for 
substitute ‘v”*. (56)

The motion was adopteQ.
MR. SPEAKER: The question is:

“That the Third Schedule, at
amended, stand part of the Bill” .

Ifte mottos was adopted
The Third Schedule, as amended,mi 

added to the Bill.
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MB. SPEAKER Now we come to 
the Fourth Schedule. Mr. Venkata- 
raman.

Fourth Schedule

SHRI R. VHNKATAKAMAN: I beg 
to move:

“Page 65, line 8,—
for “One rupee per thousand.”

substitute—
“fifty paise only per thou

sand.” " (76)
MR. SPEAKER: Mr. Dinen Bhatta

charya, do you want to move your 
amendments?

SHRI DINEN BHATTACHARYA: 
Yes. I beg to move:* fc

“Page 65, line 12,— 
for ‘Ten per cent.” substitute—- 

“One per cent” . <210)
“Page 65, lines 14 and 15,—

for “Two rupees per kilogram** 
substitute—

“Fifty poise per kilogram”.” 
(2 1 1 )

“Page 65, line 16,— 
for “Five per cent.” substitute— 

“One per cent/’ ” (212)

MR. SPEAKER: Now Mr. Venkata
raman.

SHRI B. VENKATARAMAN: I do
not want to take the time of the 
House. My amendment No. 76 relates 
to the additional excise duty on bidi; 
and I would plead with the Minister 
at least to reduce it from Re.l/-to 50 
paise.

MB. SPEAKER: Mr Dnen Bhatta
charya.

SHRf^tW W  BHATTACHARYA: 
While supporting the reduction of tax

on bidi, I want to add that the QoVr 
eminent had said, while presenting 
the Budget, that it was rural orient
ed and that they have done much for 
the rural people. But in the list, it 
will b seen that oa the chewing to
bacco which the agricultural labourers 
use, they are levying 10 per cent more 
ad valorem. Then comes the snuff and 
the hookah tabacco. Who uses hoo
kah? It is the rural* poor peole who 
use it. The Minister of Steel never 
goes to his constituency. Otherwise 
the people there will catch him by 
the neck and a'k why Government is 
putting additional burden on them, 
towards hookah tobacco. My amend
ment is very simple; and I request 
Government to think over the ncfktter 
and not to touch these items at least.

SHRI SATISH AGARWAL: Due to 
paucity of time, without saying any
thing much more, I am sorry I have 
to say that I cannot accept these am
endments.

*MR. SPEAKER: Mr. Venkataraman, 
are you pressing your amendment No. 
76? The Minister has not accepted it.

SHRI R. VENKATARAMAN: I seek 
leave of the House to withdraw my 
amendment No. 76.
Amendment No. 76 was, by leave, 

withdrawn.

SHRI DINEN BHATTACHARYA: I 
am pressing my amendment Nos. 210* 
211 and 212.

MR. SPEAKER: The question it: 
Page 65, line 12,— 

for “Ten per cent,” substitute^- 
‘One per cent.”  (210)

Page 65, lines 14 *nd tS,—
for f<Two rupee* perlrflograw*

■ substitute— ■'
*W ty : * * r ; kilogram".” . ■■■<
m i)

with the recoMModation o f the PmidtettV
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Page 65* line 16,— 

for ‘‘Five per cent.” substitute— 
“One per cent'* (212)

The motion was negatived.
MR. SPEAKER; The question is: 

“That the Fourth Schedule stand 
part of the Bill/'

The motion was adopted .
The Fourth Schedule was added to 

the Bill.

MR. SPEAKER: The question is:
“That Clause 1, the Enacting 

Formula and the Title stand part 
of the Bill.”

The m otm i was adopted .

Clause 1, the Enacting Formula and 
the Title w ere added to the Bill.

MR. SPEAKER; Now the Minister 
has to move that the Bill as amended 
be pasrced.

SHRI SATISH AGARWAL: Before 
I move a formal rerolution for pas
sing of this Bill, I wish, once again, 
to thank the hon. Members for the 
excellent cooperation that they have 
given and the constructive criticism 
that they have levelled. Now, I move:

“That the Bill, as amended, be 
passed/’
MR. SPEAKER: Motion moved:

“That the Bill, as amended be 
passed,”

SHRI HARI VISHNU KAMATH: I 
atm on a point of order? Rule 
219(6) read with rule 83(2) Rule 219 
deals with the Finance Bill. Sub-rule 
,0' ^ays: '*In other respects the rules 
applicable to Bills in Ghapter X of 
ibese rules shall apply." Now please 

X, rule 03. Those 
rules shall apply to this Bill also. 
Ifrhat does rule 93(2) say? It says: 
4*Where a Bill has undergone amend*

*« .

amended be passed shall not be mov- 
ed on th e sa m e d a y o n  w hichthe 
consideration of the Bill is concluded,

unless ths Speaker allows the motion 
to be made.” If you have allowed it, 
you kindly say so.

(Interruptions)

MR. SPEAKER: I am compelled 'to* 
allow it.

(Interruptions)
SHRI HARI VISHNU KAMATH: 

That hurdle is got over. Then I come 
to rule 219. You see rule 219(3). 
According to sub-rule 2, the time fix
ed for the disposal of all the business, 
financial business, according to the 
old rule is 1700 hrs. but the House 
agreed 1o 1900 hrs., and now it is 2000 
hrs. That is all right. I do not ques
tion that. The House is master of its 
own procedure. I had already stress
ed that point. I had said that the 
hour is not sacrosanct. You did not 
agree. But you your:elf, suo-motu, 
yesterday, made it 1900 hrs. I felicit
ate you on that. I am glad about it 
and now I seek guidance and light 
from you in that respect. According 
to sub-rule 2, it is to be put at 1700 
hrs; just now it is 2000 hrs. On the 
allotted day that the Bill be passed,, 
sub-rule 2 shall have effect notwith
standing that amendments have been 
made. Now what does sub-rule 2 
say? Now please go back.

MR. SPEAKER: Back and forth.

SHRI HARI VISHNU KAMATO: 
Sub-rule 2 says: “The Speaker shall 
at 1700 hrs. (now it is 2015 hrs.) on 
the allotted day. as the case may be, 
put every question that is necessary.” 
That is the end. It may be 1900 bra. 
or 2100 hrs. to night actually when 
you put the question. Now the pro
viso conies into play here ‘‘provided 
that if a Minister has a right of reply 
to the debate on the motion” . Now 
the motion is that the Bill be passed. 
Is it not? On the motion, if he has 
not replied, he has got the light to 
reply, as you know. Has he or bar 
he not?

sm tr  
He has not.
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MR. SPEAKER:
may.

He has not; he

APRIL 26, 1979 ~72

SHRI HARI VISHNU KAMATH:
He has a right to reply to the debate.
He has a right, but it may not be
exercised. He has a right to reply
on the motion which i:; under consi-
deration, discussed at 1600 hrs. that
is, one hour before the closure. The
sub-rule (2) refers to 1700 hrs. and
this proviso refers to 1600 hrs. one
hour before the final closure, that is
to say, one hour for the third read-
ing; 1600hrs. on that day; and he has
not commenced his reply at that
hour, that is, he has not moved his
motion.

MR SPEAKER: Please come on.
Let us not have a private talk.

Int~rruptions)

MR. SPEAKER: The Speaker
shall enquire how much time is re-
quired.

SHRI HARI VISHNU KAMATH:
The Speaker may enquire so that
other Members may h'<lvea proper
chance to speak. The Speaker shall
first enquire how much time h re-
quired not exceeding one hour. He
cannot misappropriate the entire
hour. Not exceeding one hour he re-
quires for the reply, and the Speaker
shall eall upon any Member for the
time being addressing the House to
resume his seat at such time as well
leave available before 19 or 20 or
21.15 hours the amount of time which
the Minister has st'<ltedthat he would
require. Kindly enquire from
the Minister.

MR. SPEAKER: He does not want
it. Now I request the Members not
to take' more than five minutes.

SHRI HARIKESH BAHADUR (Go-
rakhpur): I have been expecting
that the hon. Minister would announ-
ce a ceiling on the capital, because
all the time we had been pleading
for that. Because uncontrolled ca-
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pital huge capital in the hands of in-
dividuals becomes an instrument of
exploitation. Here in this country
we find that there is huge capital that
is being=controlled by some monopoly
houses and it has become an instru-
ment of exploitation. They are
not only influencing elections but
als·,) influencing government and
government .decisions. Ultimately {
they are harming the" entire people
of the country. That is why I had
been expecting that the hon. Minis-
ter would do something in this re-
gard but nothing has been done. In
future if something is going to be
announced in this regard, the govern-
ment must announce a ceiling on the
capitoal.. (An Hon. Member: In
this session?). I dQ not know.

The second thing is that it is most
unfortunate that the external capital
is also influencing our elections as
indicated by the former United Sta-
tes ambassador, that Congress (1)
has taken money from the United
States. That is the most dangerous
thing. If this trend is allowed to
develop here, it will ultimately harm
our national interest and it is a dis-
astrous thing. That is why I want
this thing should be enquired into
and the guilty persons must be puni-
shed.

~
About Rs. 12,000 crores have been

invested in the public sector 'and all
the times we are having losses. This,
loss is ultimately harming our na-)
tionaj interest. Government is always
coming forward with some taxation
proposal. We want that the public
sector must be made efficient so that
the loss would not be there and the
losses should be converted into profits.
I want the government to come for-
ward with some legislation making
responsible the executives who are
holding top posts in those undertakings
so that the losses would not be
there.

Deficit financing also is not going
to pay us. That is why government
should think of it seriously. If there
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is deficit financing and at the same
time if there is some hampering in
food production due to natural cala-
mities, etc. there will be inflation and
that is why I request th~ government
not to come forward with heavy de-
ficit financing; ultimately it will harm
us.

"Now my last and Final point is
that 1 would like to request the hon.
Minister that Government must an-
nounce at least 10 per cent cut in the
administrative expenditure. It is
most essential. I hope the Minister
will accede to it-

SHRI SK IAH THOMAS (Kc.tta-
yam): It is a matter Of common ex-
perience that the prices are rising very
fast. After the presentation of the
Budget, the officials of the Finance
Ministry had said that price rise would
not be more than one per cent. But
the wholesale prices have already risen
by 3 per cent. It seems the Finance
Ministry has no control over the price
situation. A lack of seriousness is
reflected in dealing with the financial
matters.

The Hon. Finance Minister calls
himself a farmer's son and the cham-
pion of the poor. But it is the poor
man who has been hit hard by the new
taxes he has imposed. For example,
millions of p-oor, lower and middle
income groups in the cities and vil-
lages use kerosene for cooking and
lighting their houses. The rich man
does not use. it for these purposes. The
Finance Minister has raised the levy
on kerosene. Same is the' case with
bidi. Millions of poor people in this
country smoke bidi. The rich man
generally does not smoke bidi. But
he has chosen to tax the poor man's
bidi . There has been a persistent
demand for removal of these taxes.
But the Finance Minister has not
accepted their demands. But he
has given concession on the capital
gains tax. This only shows where
his sympathy lies. I am sorry to
have to say this. Therefore, I stron-

€ly demand that the tax on kerosene
and bidi should be immediately with-
drawn.

Having said this, I would like tC1"
bring to your notice one or two pro-
blems of Ker ala. Sir, rubber is a very
important factor in the economy of
Kerala. Lakhs of small and medium
rubber growers depend on rubber tor
their livelihood. Now whenever there
is a slight increase in the price of
natural rubber, ths tyre manuf2.c-
turerj, demand import of rubber. They
also raise the price of tyre. But even
when the pric., of natural rubber
comes down the tyre manufacturers
never bring down their prices. There-
fore, my submission is that Ci reason-
able remunerative price should be
fixed for natural rubber, and the
Gcwt. should never import rubber
because it will ruin the small rubber
growers of Kerala and thus it will
ruin the economy of KeraJa.

Another point is about cloves. I
understand there is a proposal to im-
port cloves. My submission is
that the Government should en-
courage the growers instead of im-
porting these things at a higher price.
The higher price goes to the foreig-
ners. Our people are not benefited
by that. If the Government gives
incentives to the growers of clove
there will be more production and we
will not have to spend our valuable
foreign exchange on these imports.
Therefore, my request is that the
Govt. shoud give up this policy of
importing rubber, clove, etc. when
there is a temporary shortage. In-
stead, the growers should be encoura-
ged to grow more so that our domestic
demand is met fully and also we get
into a position where we can export
these commodities. With these words,
I conclude.

SHRI R. VENKATARAMAN (Mac1-
ras South): This is a disasterous bud-
get and we are afraid it will kindle
the conflageraticn of inflation which
will envelop the country causing:
misery to all sections of the people.
The budget proposals have been fram-
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-ed recklessly, carelessly, without tak-
ing into account the consequences on
the sections of the community. In fact
they have been advancing wrong
arguments possibly because they were
basing their tax proposals on wrong
premises. They say that they are try-
ing to stop Wimco from expanding.
They have increased taxes on Wimco.

The WIMCO is not paying the tax;
-you and I are paying the tax. Ac-
tually the price of WIMCO matches
have gone up by 28 per cent in the
first week and it is the people who
are paying that price. It is not
the Government which is paying it.
(Interruption) .

In every item on which tax is
levied, you will find that there has
Ibeen a spurt in prices, what I said
at the beginning that there will be
a 10 per cent increase in prices will
be an under-estimate at the end of
the year. I am very sorry . that
the Finance Ministry has not been
able to show any concession to the
small scale industry and all their
professions about helping them have
only brought them greater disaster,
greater harm and greater difficulties.
By saying that they are going to
help them and by giving them as-
sistance by way of excluding the
exports, they have helped those small-
scale indutries which are exporting,
not the real small scale industries. Hosi-
ery Industry does not export and it
is suffering. People have come
.and shed tears about hosiery
industry. A small industry pro-
ducing ancillaries and components
for various industries will suffer it
it is not exporting. I can give
any number of. industries which will
'suffer on account of the change that
the Government has made.

It is on the whole a budget which
will do a lot of damage to the re-
putarion of this Government. As
1 said at the very beginning, if I
were looking at it politically, I wel-

come it Ibecause it will make this
Government very unpopular. But
from the point of view of the
people, the suffering will become
greater and to the extent that we
are all public men, we will have to
share the criticism that we. have
been responsible for allowing this
kind of things to happen in this
country. ••
There is one other matter to which

I would like to refer on this occasion.
A number of clauses h'ave been put
into this Bill which have no financial
implications. The Public Accounts
Committee and other parliamentary
committees have often reiterated that
during the budget and i~ the Finan-
ce Bill, those provisions which do
not have financial implications but
which are of a character which affects
Or changes the tax system must not
be brought and these must be brou-
ght by way of separate legislation.
If you do not do, that, there is no time
for a careful examination of the
provisions Of the Bill and mistakes
are bound to occur. One such in-
stance was, last year they brought
forward an amendment to the Finan-
ce Bill in which they said that peo-
ple must submit their advance tax
.estimates before the date 01 filing
their return. Now they found it
was a mistake and they have chang-
ed it through an amendment saying
"on or before. the date". If we had
time to consider, some of us who are
accustomed to looking at legislations
would have ourselves suggested it.
People like Shri Somnath Chatterjee
who are looking into legislations
would have helped us. - The same
mistake is repeated here. Clause 9
dealing with' measures curbing the
tax avoidance through interpolation
of trusts, clause 23 relating to wealth-
tax, clause 3 relating to exemption
from income-tax for statutory bodies,
clause 20 provisions ~elating to set-
tlement of income-tax appeals-all are
provisions whiclf"" require careful
examination. Frankly they were in-
troduced only day before yesterday
evening and we have had no time
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to look into them. We strongly pro-
.test against this kind of legislation.
If they want to introduce any chan-
ges in the tax structqre, then they
should bring forward ~eparate legisla-
tion. In the Finance Bill only provi-
sion~ with financial implications such
as raising the tax or lowering the tax
a.one should be brought in.

I..J

I am quite sure, the next Finance
Bill will come with a number of
. amendments of the various mistakes
which have been committed by the
hasty way in which these have been
brought in this .Bi ll. I hope they will
take a lesson from this and will not
repeat this kind of legislation in
future. .:.,

SHRL SOMNATH CHATTERJEE
(Jadavpur): Mr. Speaker, Sir, I am
forced to speak on the third reading
because We found complete intrasi-
gence on the part of the Government
to accede to even most reasonable
suggestions which are not only com-
ing from the opposition but really
which is the demand from the coun-
-try as a whole. We have seen various
organisations, middle class people,
house-wives have organised them-
selves, taken deputations and met
·the Deputy Prime Minister and Fin-
ance Minister. Even members . of
families of the hon. Ministers have
been forced to go on the street for the
purpose of showing their support for
the ordinary people. My intention is
not to embarrass ony of the hon. Mini-
sters. I am trying to impress upon this
-Government that they appear to be
-completely impervious of any popular
feeling and reaction. They have lost
all sense of circumspection. They have
lost all sense of having a minimum
consideration of the people's necessi-
ties, people's urges, aspirations, their
troubles, their difficulties or represen-
·tations made to this Government.
"They are all the time busy with their
own internal fighting. They are not
seeing the writing on the wall. They
have taken things for granted. They

are taking the country for a ride. They
have lost all touch with the people,
all touch with popular movement.
Tney are busy with cattle not busy
with human population. This is the
position this country has been brought
to. They are completely impervious
so far as popular feelings and reac-
tions are concerned.

Their sole justification fOr these ter-
rible imposts, these unheard imposts
of indirect taxation to the extent of
Rs. 655 crores, is that it will revamp
the rural economy as it were and it
will put a curb on conspicuous con-
sumption in the urban areas. What
are the items that have been chosen
for this taxation?-most ordinary arti-
cles which are of daily use by the
most ordinary people in this country.
The wonderful notion of this Govern-
ment I do not know whether many of
the hon. Members on the Treasury
Benches share that-is that all the
people in tn'e urban, semi-urban,
municipa.ities and so on and so forth,
suburban areas, are rich people. They
can be made to undergo all sorts of
additional burdens as if the income
is keeping pace with the expenses.
There is no wage policy, there is no
income policy, no expendi+'ure policy
in this country. There is no labour
policy as such. And what is happen-
ing as a result? On the plea of giv-
ing boost to the rural economy, a
handful of the rural people namely.
the rural rich-this cannot be denied
have been chosen to be given certdn
extra facilities and speCial favours.
On the plea of revamping the rural
economy, today the net have heen
throffin wide for indiscriminately bring-
ing in people within that f'et h-respec-
tiVe of their financial capacity to bear
it. Now, ordinary articles like 1'ero-
sene have been taxed as if the urban
people are using it and the rural
people havs no requirement of it. To-
day, they transport has become the
greatest victim of thi~ Budget. Who
are ustna the dailv transport? -not
the rich farmers in the villages alone
but what about the o~dinary people
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here? Now, there has already been 
spiralling increase of the bus fares, 
taxi fares and so on and so forth. 
Here, we found that within a few 
days the taxi fares had to be increas
ed; bu8 fares had to be increased. In 
West Bfcngal and other States, the bus 
operators are making demands to raise 
fares and the West Bengal government 
had to appoint a commission to look 
into it. For whose benefit has this bud
get been framed? I was a little sorry 
that the very able Minister of State, 
Shri Satish Agarwal, was doing a very 
unpleasant task. He said; we find so 
much is our deficit, we have to find 
out money somehow or other, Go. 
close your eyes* think of some item, 
open your eyea and whatever item 
comes, go on putting your tax on that, 
as if that is the attitude to the budget 
proposals. The Budget js not for the 
purpose of finding out how much 
money you can collect from which 
source. That is not so. The budget 
proposal has to take into account the 
condition of the economy of the coun
try, which direction it has to be given, 
what are the imbalances which have 
to be removed, what steps have to be 
taken to revive to economy and so 
on. This is the budget exercise. It 
is not Hke ordinary legislation. That 
is the importance we give to the bud
get proposals and to the Finance Bill.

We want a proper discussion on this 
Bill. It is not a matter which should 
be rushed through.

When we find that articles of daily 
use consumption like matches, apart 
from the effect on the employment—

am coming to that in a second— 
£W t from the effect on employment 
when there are so many imposts on 
matches, kerosene and things of that 
Mnd, when some concessions have 
been given, out of Rs. 650 crores, they 
have fciven a concession of Rs. 46 ero* 
res .a *  i f  the people of this country 
have done a great favour...

TH» lim STim  STJEBL AND 
BIJU PATNAIK) i What

do

SHRI SOMNATH CHATTERJEE: I 
want all these taxes to go. What 
about the corporate sector? What is 
the increase you have made in the 
higher income brackets? So, this is 
the modus operandi that has been 
adopted, which is nothing but a fraud 
on the economy. They wanted to in
crease the total amount of tax. They 
could have done it. But, no; instead 
of increasing the tax, you have in
creased the surcharge; the object is 
that the States may not get the bene
fit of it. But the tax-payer has to pay 
for it.

Well, how much have you incit^ed 
those taxes and what is the percentage 
of burden pn the common people of 
this country? There is no ewercise 
done by this Government, We were 
told, and that was the biggest joke 
of th eyear and a hoax, that there 
would be a one per cent rise due to 
this budget. Are the people of this 
country intended to be taken for a 
ride? Even today the Minister had 
to admit a 4.8 per cent rise within a 
few weeks, after the budget proposals 
came in the wholesale price index 
So far as the consumer price index 
is concerned, nobody knows what is 
the actual impact of the incidence on 
the common people. But the people 
in the poor classes and lower middle 
class, people in the slums, they are 
suffering today. But nothing is men
tioned about them. What is their 
percentage? What is increase in their 
case? ftow we are told not only about 
the budget proposal but the inter
national price level, the Arab oil cri
sis and so on and so forth, which have 
all contributed to the orice rise* What 
is the exercise that the Government 
have done in this matter?

Hare I would like to give this Gov* 
ernment a friendly warning We know 
that they have done somthlng good 
this country in the initial stages. But
then they hav« lost all perspective ci
their duties of their functions, m
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their obligations to the country, to 
the 'people who have put them there. 
iu*y nave lost their sense of priority. 
Now the Ministers are busy, defend- 
ing*themselves in the party forum. 
1 am not difectly concerned with that, 
but the f«ct is that it is having its 
effeci on the administration, which has 
come to a sandstjli. the bureau
cratic hegemon^ is increasing day by 
day. Even the States’ Plan proposals 
arc being held up here for months and 
months, because the Ministers have 
to fight against the onslaughts of 
their party colleagues. This is the 
positiun, the siate of affairs in this 
country.

AN HON. MEMBER; Democracy.

SHRI SOMNATH CHATTERJEE: 
May be your brand of democracy, 
where the problems of the people are 
not being considered.

We have supported tKem so long as 
ihey were fighting for the restoration 
of democratic rights, for the restora
tion of our fundamental rights, for 
removing the dark stains of emer
gency. But, so far as the daily life 
of the people in this country is con
cerned, we find that for years and 
years they have been stagnating, more 
people have gone below the poverty 
line during the 30 years of indepen
dence and more and more resources 
have concentrataed in fewer and 
fewer hands. The disparity between 
the people has increased. Can any
body deny that? What is the effect of 
this Budget on the rural 'economy 
also? There wilj be greater disparity 
among the rural people because only 
a handful of the rural people will 
get the benefit the rural rich. The 
obvious beneficiaries a*e the kulaks. 
Therefore, we are opposing this, and 
we are telling them that it is no good 
giving wague promises, saying: “ We 
shall consider, we shall tell the Prime 
Minister, We shall ask the finance 
Secretary to what can be gone, 
fou are making very good sugges
tions. but I  am sorry I caiinot accept 
them;* Very politely Mr. Agajhyal

has been rejecting all the proposals, 
saying. “I am $ojxy, what can I do.
I have no such brief.”

Therefore, l  submit that time is 
running very fast. Please do not be 
complacent. If you think that by 
your complacency and inaction* you 
can bring about wonders, we will keep 
on fighting more and more bitterly, 
and you will learn the lesson, but 
before you learn the lesson, the 
people will be suffering so much that 
all that you try to do will not bring 
them any relief. Therefore, the im
posts on the common people should 
have been reconsidered and with
drawn', at least they should have 
substantially minimised the rigorous 
of it.

This malfunctioning ar A non-func
tioning so far as the economic sphfite 
is concerned, has been such that Its 
repercussions have been felt in the 
States. Although the Seventh finance 
Commission has given greater mone
tary assistance to the Stataes by 
increasing their share of the divisible 
pool etc., that is hardly enough. Even 
the planning proposals of the wtest 
Bengal Government have been reduc
ed here because they say; “Well, you 
will get more funds out of tfte 
Seventh Finance - Commission's te* 
commendations’*.

What is happening In this country 
today? I am not grudging the pro
gress or advance made by any part 
of this country. I wish every pert 43a 
the country well, they are our too
thers. wherever they are, but from 
1989 to 1976, in these 7 years, the per 
capita bank credit advance in Ibis, 
country was: Tripura 19, Orissa24» 
Assam 40, West Bengal 140. 
that, Maharashtra got 30$ and 
jab 346. I do not grudge t h ^  whit 
they have got. let th fe  ^ e  
benefit of it, but i9 there equila^; 
distribution of the available resources?

Take the- WC per capita invegtmfcht, 
and see how the eastern region o f t&is
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country Is being treated: Assam 16, 
Orissa 23, Tripura 5, Bihar 14, West 
Bengal 17, Gujarat 52.

Are these distortions not brought to 
their notice? Are they not aware 
that these are the distortions in the 
economy that still exist, that a very 
inequitable distribution system is 
being maintained in this country? 
Merely coming up with ad hoc 
answers to very serious and genuine 
problems will not help the people. I 
can tell you that the people will not 
accept this. We speak because the 
people have sent us here. The trou
ble with Mr. Patnaik is that he thinks 
that his Nilamani Routray is perpe
tual or parennial. Nobody is peren
nial. We want to co-operate with 
^ou. We are the inevitable future. 
We are not merely the thriving 
sent. But we are the inevitable 
future, you cannot stop it. I am sure 
many who are sitting there will see 
reason and join us. I used the same 
phrase in the last House, that with 
her temporary majority Mrs. Gandhi 
had bulldozed many legislative provi
sions through the House. That has 
proved to be true. I also want to tell 
you that yours is also a temporary 
majority. Don’t rely on that. Don’t 
think that the people will be perpe
tually with you. Therefore, pay heed 
to the people's miseries and try to 
learn lessons, try to render help to 
them.

With these words, I oppose the Bill.
SHRIMATI PARVATHI KRISH- 

NAN: Mr. Speaker, Sir, I would just 
like to remind the House and remind 
you, particularly, of the manner in 
which, after the Budget came, there 
has been a wave of protests through* 
out the country. Only this morning, 
a delegation of women met you and 
handed over to you a memorandum 
requesting you to hand it over to the 
finance Minister.

MR. SPEAKER: I have done that. 
SHRIMATI PARVATHI KRISH- 

NAN: They will be happy to know 
that.

SHRI HARI VISHNU KAMA!: 
Did you pass on your observations tt 
the Finance Minister?

SHRIMATI PARVATHI KRISH- 
NAN: Why 1 am constrained to refer 
to this is because the Minister in 
replying to the debate became quite 
emphatic that the. prices of many 
items have gone up—milk has gone 
up; pulses have gone up; vanaspati 
has gone up; oil has gone up this has 
gone up that has gone up and, accord
ing to him, not because of the Budget, 
not because of the taxes, but because 
of other factors. This is going too* 
far. It is very coincidental that̂  these 
price rises have come immediately 
after the Budget.

We have pointed out that this type 
of taxation, indirect taxation, precise
ly has led to the spart in prices. That 
is what everybody on both sides of 
tbe House has said. The housewives 
have pointed out that since the Bud
get, the prices of so many items have 
gone up—soap, toothpaste, detergent, 
coffee, cigarettes, tea, matches, kero
sene oil, cooking gas—and these are 
all directly taxed. Apart from, that, 
the prices of other essential commodi
ties have- also gone up. Anatole 
France said, “It is better to under
stand a little than to misunderstand 
a lot.’’ So let the minister at least 
try to understand a little that we have 
been trying to convey, the manner in 
which this Budget has affected every 
section of the society. The Govern
ment has an equal responsibility to 
improve the life of urban an well as 
rural people. It is a dangerous trend 
that the Budget has been presented to 
start a controversy between the rural 
and the urban people. Today, you 
go and see the slum dwellers. Are 
they any better off than the rural 
people? The rural people themselves 
are driven to th* urban areas in 
search of employment because you do 
not implement land reform s.to guar
antee employment and sustained 
income ior t^e Iiuadles* labour
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landed here on the 20th March. There
fore, I would appeal to the Minister 
he has given certain assurancesthat 
he will take up those assurances seri- 
oijgly.

For example, you take item 6. You 
say, it is a rural-oriented  Budget, 
oriented towards rural people, the 
poor people wo are suffering. Cotton 
hogiery comes  under item 6  You 
are now having excise duty on it. 
Who uses cotton hosiery?  It is the 
port and dock workers who use it
' it is the building workers who use it. 
It is the rural people, the landless 
people. Who  buy  cotton  hosiery 
Th cotton  hosiery  manufacturers 
have been demanding that this should 
be removed from item 6. What has 
been removed? Headymadq clothes, 
terylene shirts  which cost  Rs. 70 
to Rs. 0 and more each. Is it the 
rural people who use terylene shirt? 
Is it the building workers who use 
terylene  shirts?   (Interruptions). 
Certainly not. Therefore, as I have bpen 
requesting, cotton hosiery should be 
removed  from  item  6,  apart 
from what they have asked about 30 
lakh limit on which he has given an 
assurance and we will remind  him 
though he has  not  answered my 
question. Why his mind has changed 
between 27th anuary and 2th Feb
ruary. He cannot answer it because it 
is not his mind that has changed but 
it is the back-room boys who pro
duce something else and he has to 
sell it on the floor of the House, We 
are not prepared to buy it. You may 
try to sell it. All those sitting there, 
including Dr. Subramaniam Swamy, 
may be able to buy it, but Rot we. 
Therefore, be careful. Go into this 
matter.  Carry out your assurance. 
Convince the Deputy Prime Minister 
that it is necessary to restore the old 
30 lakh limit for small scale Indus
try, and I hope he will do it,

But my last word is this. I am real
ly sorry that you could not accept the 
amendment moved by Mr, Banatwalla 
on kerosene. I only hope  that the 
threat held owt by your  colleague,

the Minister of Petroleum and Chemi*, 
cals, that another price rise is going 
to come in petroleum products, will 
not be carried out. Otherwise,  am 
sorry the patience of our people can
not last out.

MR. SPEAKER: The question is..

AN HON. MEMBER: The Minister 
has to reply.

SHRI  SATISH AGARWA:  He
wanted a commitment from  me 
whether I would speak or not and 
I said that I would not speak. He 
extorted that commitment from me. 
It is going to be 9 O’ Clock. Mr. Spea
ker, with your  permission,  I will 
take only two minutes.

I am really thankful once again lor 
the constructive suggestions that have 
been made at the last hour before the 
passing of the Finance Bill. I appre
ciate the excellent  cooperation that 
has been given to me. I was very 
much diffident in the beginning how 
I shall pilot this Bill because it was 
for the first time in my life that I 
had to pilot a Finance Bill, that too 
in this august body.

SHRI SOMNATH  CHATTEREE: 
You had to carry a deformed baby* 
But you have done very wel

SHRI SATISH AGARWA: I thank 

all the hon. Members once again for 

the cooperation given. Regarding the 

points that have been mentioned herê 

we shall look into them.

MR. SPEAKER: The question is..

SHRI HARI VISHNU  KAMATHi 

On a point of order, under article 

100(4) of the Constitution, This is art 
important Bill, It cannot be passed 
without a quorum. et us 

count. There is no quorum 

House...
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I lk  SPEAKER: There are more 
than $0 Members—

SHRI HARI VISHNU KAMATH: I 
■fiton’t think so. Let us have a count 
54 constitute the quorum..

MR. SPEAKER: There is quorum in 
the House. There are more than 60 
Members.

The question is:
‘That the BUI, as amended, b 

passed.”
The motion wo* adopted.

MR. SPEAKER: The House stands 
adjourned till 11.00 a.m. on Ffiday.

The Lok Sabha then % adjourned till 
Eleven of the Clock on Friday, April 

27, im\Vai$akha 7, 1901 (Saka).
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